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LOK SABHA DEBATES 

LOKSAaHA 

Tuesday, Decemb9(_ 6, 1988/Agrahayana 
15, 1910 (Saka) 

Th9 Lok Sabha 'm9t at 
Eleven of the Clock 

[MR. SPEAKER in the Chail} 

ORAL ANSWERS TO QUESTIONS 

[English] 

Safety Measures for Revolving Restau-
rant at Pitampura, Deihl 

*349. SHRI C. MADHAV REDDI:t 
SHRI MANIK REDDY: 

Will the Minister of INFORMATION & 
BROADCASTING be pleased to state: 

(a) wheth~r safety measures are being 
adopted for the revolving restaur ant at newly 
constructed T. V. Tower at Pitampura, Delhi; 

(b) if so, the details thereof? 

THE MINISTER OF STATE tN THE 
MINISTRY OF INFORMATION AND 
BAOADCASTJN.G (SHAt S. KRISHNA 
KUMAR): (a) and (b). A statement is given 
below. 

STATEMENT 

As part of the comprehensive design for 
the project aimed at making the Centre a 
spot of tourist attraction, a revolving Restau-
rant floor has been provided at a height of 
155 M of the tower. The Restaurant can be 
started only after certain pending ancillary 
works are completed. Adequate measures 
are envisaged to be taken for the s9curity of 
the tower and safety of the public visiting the 
restaurant. These include segregated public 
access from the technical areas of the trans-
mitter station, a security fencing between the 
station and the public path within the com-
plex, posting of adequate numberof security 
personnel. tower and flood lights for security 
requirements and installation of a fire alarm 
system including back up water pumping for 
fire fighting. 

SHRI C. MADHAV REDDI: The T.V. 
Tower at Pltampura which had been 
commissioned last month is describqd as 
the great engineering marvel with a height of 
about 235 metres and is going to have a 
revolving restaurant and a viewing gallery 
and so on and so forth and thousands of 
people are likely 10 visit every day. It is 
because of this the security proojem be-
comes very important. Apart from the meas-
ures given in the statement, , would like to 
know what further steps have been 1aken. 
May I know whether there is going to be a 
staircase in add.tion to the elevators; what is 
the size of the elevators; how many people 
can go; what is th9 capacity of the gallery; 
and how many poople can at a time sit in the 
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revolving restaurant? These art:) the points 
which we would like to be told. 

MR. SPEAKER: You want to test the 
stami.,a of the people to go up and to come 
down! 

( Interruptions) 

SHRI C. MADHAV REDOI: We would 
also liko to visit first. Will the Minjster take us 
to the revolving restaurant first before it is 
opened to tha public? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): 'am grateful to the 
hon. Member for putting the questions which 
are important. 't is certainly a great achieve-
ment to have such a transmitter tower. It has 
made it possible for covering more popula-
tion. Thera had been prC'blems at some 
places. We are trying to take corrective 
steps. But in terms of area, population and 
generally clearer visuals, this tower has 
certainly improved things in most parts. 

The hon. Member has raised a question 
about the number of elevators. So far, the 
arrangements are for two elevators. One is 
complete and other is not yet complete. The 
work is to be done. The capacity of elevators 
to take the people is 12-13 at a time. There 
is a gallery where about 200 people will be 
able to have a view. 

So ~ar as this revolving restaurant IS 

concerned, it has a capacity of 96 people, 
but 100-120 people can go. There is a stair-
case also. Besides, I must say that certain 
things yet remain to be done. Now the TV 
transmitter has been commissioned yet 
there are various things which we have to do 
to develop this place; so many other things 
are yet to be done. That work is in progress. 
With regard to security arrangement. as is 

mentioned in the statement .. there the secu-
rity arrangem ant and various other arrange .. 
ments will have to be made in detail. The top 
security officials will be consulted and better 
arrangement will be made. Now, a number 
of things, as I said. are in the process. I am 
asking Doordarshan even now to see that 
everything is done properly. Whether a large 
numbor of people viSit or not. since it is a very 
Important rroject. some security arrange-
ment must b9 made so that there is no 
chance of any mishap. 

SHRI C. MADHAV REDO I: Is there any 
proposal to restrict the number of visitors by 
tickets as it is being done in New York in 
World Day Centre? It could be compared 
only with that type of observatory here. Are 
you gOing to charge any fee from the public 
to go there; if so, what would be the approxi-
mate charges for going up? 

SHRI H.K.L. BHAGAT: I am glad that 
the hen. member has thought It fit to com-
para it with the New York project. I am very 
happy about it because thiS is going to some 
day becomo something very big; it is big 
now; it is going to be something bigger and 
more attractive. He is giving a suggestion for 
a ticket, which we shall keep in view as the 
things progress. 

SHRI VIJAY N. PATIL: Now Delhi will 
have a revolving restaurant. Even cities like 
Surat has thiS type of a restaurant. Bhagatji 
is not only the Minister of 1&8 and of Parlia-
mentary Aft airs but he is generally also inter-
ested in the development of Delhi. Is there 
any other proposal for star1ing another re-
volving restaurant in eastern Delhi or trans-
Yamuna area? Will he suggest to the Minis-
ter of Works and Housing about this? 

SHRI H.K L BHAGAT: This question is 
limited to Pitampura TV, not about the all 
round development of D~lhi. That is the job 
of the Minister of Urban Development to do. 
( Interruptions) 
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SHRI CHINTAMANI JENA: Is it a fact 

that after'the Pitampura TV Tower is allowed 
to function, all the TV sets in all the houses 
including yours as weI! as the hon. Minister 
started giving trouble; none of the TV sets 
started functioning well; also the viewers are 
facing a lot of difficulties in getting clear 
pictures; sometimes so many things are 
going on. I~ he aware of these facts; if so, 
what IS the remedy and what action has been 
taken by the Ministry to see that the viewers 
may not face difficulties in future? 

SHRI H.K.L.BHAGAT: Iwasverykeen 
that this question should be asked ang this 
question was very necessary. It is not correct 
to say that ali the TV sets in Delhi and other 
places have deteriorated and so on; and with 
every TV set that has happened. By and 
large, TV sets are getting good signals; their 
pictures have also improved, because there 
was only ona 10 KW transmitter; now there 
are two 10 KW transmitters working parallel. 
The member I~ however correct. The area 
has been spread and there has bes0 a 
tremendous gain allover; and :t is not meant 
for Deihl only; it goes far beyond Into Uttar 
Pradesh, Haryana and Rajasthan. J have 
detailed places of various districts which 
have got the coverage even some which are 
covered. Even UP and MussorrJe are get-
tings over!3.ge from this also. It has improved 
the overall situation. Yet, the hon. Member is 
correctthnt in certain al eas partIcularly. near 
the multi·nse buildings there IS some prob-
lem. Even Members of Parliament have also 
complained to me about that. Because we 
had a transmitter here, close-by earlier 3nd 
now the transmitter is at a height and some 
adjustment in the antennas is necessary. I 
have asked the Doordarshan authorities-I 
am writing a letter to all the MPs also-to 
check tho places of the MPs and where 
necessary the adjustment IS made, and they 
wilt assist in that. So far as the public is 
concerned, we had tried to educate them 
once on the T eJevision. I have asked them to 
do twice more and I am also requesting the 

private TV manufacturers to assist the 
people wherever such problern ariSes by 
adjusting the antenna and sometimes by 
putting a higher antenna. This problem does 
exist in certain pockets, but it is very limited. 

Incentives to Small and Medium 
Newspapers In Orissa 

*350. SHRJ RADHAKANTA DIGAL: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) tho number of small and medium 
newspapers being published from Orissa; 

(b) whether Govf::frnment are encourag-
ing the publication of smaJl and medium 
newspapers; and 

(c) if so, the details of incentives given 
to small and medium newspapers published 
from Ori~sa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (S. KRISHNA KUMAR): 
(a) As per the available information the 
number of small and medium newspapers 
being published from Orissa as on 
31.12.1987 were 44 and 12, respectively. 

(b) Yes, Sir. 

(c) A statement indicating the facilities 
avaIlable to.small and medium newspapers, 
irrespective of their language and statement 
is given below. 

STATEMENT 

FACILITIES TO ·SMALL' & "MEDIUM' 
NEWSPAPER. 

A) FACILITIES EXTENDED BY 
PRESS REGISTRAR: .. At present, the fol .. 
lowing facilities are available to small and 
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medium newspapers In matter of allocation 
of newsprint etc; 

I) Small newspapers with a circu-
lation upto 2.000 copies are not 
required to give chartered 
accountant's certificate while 
applying for allotment of news-
print; 

ii) The newspapers with an annual 
entitlement of less than 200 MT 
are given the option to obtain 
Imported newsprint either in part 
or in full; 

iii) The newspapers which are 
printed on sheetfed machines 
are given an additional 5% of 
thatr entitlement for conversion 
of reels into sheets; 

iv) Small newspapers with a circu-
lation upto 5,000 copies are 
given allowance of 10 to 20% of 
copies distributed free, returned 
unsold or printed but neither sold 
nor distributed free, while calcu-
lating their entitlement of news-
print, and 1 0 to 15% for newspa-
pers with circulation between 
5,000 copies and 10,000 copies. 
In the case of others the percent-
age;s 5 to 10. 

v) The small newspapers are to-
tally exempted from payment of 
customs duty on imported news-
print which is Rs. 550/- PMT. 
Medium newspapers are re-
quired to pay the duty @ 275/-
PMT. 

vi) The newspapers with annual 
entitlement of upto 50 tonnes are 
allowed to take the entire quan-
tity in one or two instalments as 
against quarterly allocations. 

Oral Answers 8 

B) FACILITIES EXTENDED BY 
THE DIRECTORATE OF AD-
VERTISING AND VISUAL PUB-
LICITY. 

Under the existing advertising 
policy of the Government of In-
dia. the following facilitit:Js have 
been extend to language news-
papers in general and 'Small and 
Medium' newspapers in particu-
lar: 

i) The general eligibility require-
ment of paid circulation is 1000 
oopies per issue. Relaxation is. 
however, permissible in the case 
of the following:-

a) Special ised/Scie ntific/ 
Technical Journals with a 
paid circulation of 500 cop-
ies per issue:-

b) Sanskrit newspaper/jour-
nals and newspapers/jour-
nals published in backward, 
border or remote areas or in 
tribal languages or primarily 
meant for tribal readers with 
a minimum J,>aid circulation 
of 500 copies per iSSUQ. 

ii) In the matter of print area also 
relaxation is permissible to 
newspapers/journals published 
in tribal languages or primarily 
meant for tribal readership. 

iii) NewspapersfJOurnafs with paid 
circulation upto 2000 copies are 
exempted from the requirement 
of submitting certificate of circu-
lation from chartered accountant 
etc. 
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Iv) Thera is parity of rat_ in the 
matter of fixing advertisement 
rates i.e. no discrimination is 
mad. between the English 
newspapers and language 
newspapers. However, ran-
guage papers periodicals upto a 
circulation of 10,000 copies en-
joy a higher basic rate than their 
counterparts in English. A large 
number of small paperS/periodi-
cals borne on DAVP MQdia list 
fall in this category. 

C) FACILITIES EXTENDED BY 
PRESS INFORMATION BU-
REAU 

NeWspapers: The Press Information 
Bureau (PIS), in pursuance of its policy of 
providing more and more services to the 
small and medium newspapers, gives a 
number of special facilities to them. Besides 
making available its general such as news 
releases and features, it has been supplying 
other types of news services such as sci-
ence digests, agriculture news letters (Krishi 
Patrika). ebonoid blocks. charbas (for U rdll 
-papers only) and illustrated photo features. 

News Services: A number of services 
tailored to the needs of small papers have 
been introduced. In-depth stories written in 
simple and capsule form covering develop-
ments in various spheres such as science, 
aconomic growth, agriculture, health and 
family welfare are prepared and supplied to 
them in aU major language of the country. A 
weekly neWs digest Gram;n Patra Seva pri-
marily meant for small papers was intro-
duced in Hindi in 1977. 

Photo Services: The Bureau also sup-
plies illustrated photo features ebonold 
blocks to small papers. The Charba serv-
ices, which consist of Zinc block for use in 
Urdu Litho Print. have become quite popu-
lar. 

Special Service. C.1t. The Burea", has 
set up a special service cell at the headquar-
ters with representatives In Bombay, Cal-
cutta, Madras. The Cell is entrusted with the 
task of preparing field based development 
stories and making them availa~e to the 
lan;uage newspapers. The emphasis is one 
providing locally relevant photographs. car-
tographs and obonoid bl?Cks. 

Press Parties: Organising press parties 
to various Central Government projects is 
another important activity of the Bureau 
which enables representatives of the presa 
to have first hand knowledge of the develop-
mental activity going on in different parts of 
the country. Representatives of different 
papers are taken at frequent intervals to 
selected projects for this type of special 
study. Language and small and medium 
papers get representation in these con-
ducted tours. 

Accr9ditation: Accreditation rules have 
been liberalised to extend greate, facilities to 
small and medium paper. As per rules. only 
newspapers with a circulation of over 5,000 
copies are eligible for accordiation. In order, 
however to assist the smaller papers, this 
condition has been relaxed and now two or 
more small newspapers can jointly seek 
accreditation for a common correspondent. 
The rules also prOVIde that special consid .. 

. eration may be shown to newspapers de-
voted to science and technology and to 
these published from hilly or backward 
areas. or from regions under-developed tn 
terms of information and communication. 
The Bureau's miling list now contains a large 
number of small and medium newspapers 
as well as correspondents accredited on 
their behalf. 

SHAI AADHAKANTA DIGAL: The 
question is about the incentives given to the 
small and medium newspapers from Orissa. 
But my specific question is whether it is a fact 
that there is severe scarcity of newsprint and 
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medium and small newspapers are facing 
problems on account of this. I would like to 
know from the hone Minister what steps are 
being taken to ensure the supply of news-
print to small and medium newspapers. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): I must tell the han. 
Member that the problems of small. medium 
and language newspapers, newsprint or 
other problems are being governed by the 
same policy as elsewhere in the country. 
What we are doing at present is given in the 
detailod statem~nt and there are certain 
facilities in regard to newspl int to a certain 
extent. They are given some excise conces-
sion and some other things. But we do feel 
that small. medium newspapers and the 
language Press should be encouraged and 
supported. For that purpose we have ap-
pointed a high power ed committee known as 
Suman Dubey Committee. Specific torms of 
reference have been given to it. 

The Prime Minister is very keen that the 
small, medium and language newspapers 
should be encouraged in various ways. We 
hope to have an early report from the 
Committee and the Government will take 
action on it. The Government is quite sympa-
thetic to the idea of encouraging these 
newspapers. 

SHRI RADHAKANTA DIGAL: What are 
the additional incelltives proposed to be 
given to the small and medium newspapers 
brought out from the backward, hilly and 
tribal areas. and desert areas? 

SHRI H.K.L. BHAGAT: If necessary, I 
can read out the terms of reference to the 
Committee. The terms of reference to the 
Committee are specific and very wide, that 
the newspapers in tribal areas should also 
be given special attention. VIe would tike-
as I said. I do not want to anticipate the 

decisions of the CommittQe-the newspa-
pers in the triba1 areas to be treated even 
more sympathetically. 

[ Translation] 

Loan for Mini Project In Hilly Areas of 
Uttar Pradesh 

-351. SHRI HARISH RAWAT: Will the 
Minister of ENERGY be pleased to state: , 

(3) whether Union Government have 
provided grants and loans to Laghu Vidyut 
Nirman Nigam of Uttar Pradesh for construc-
tion of mini projects in the hilly areas of the 
State: 

(b) if so, tl-)e details of financial assis-
tance given so far; 

(c) whether t~is amount ;5 adequate to 
the requirement of the Nigam; and 

(d) if not, the steps proposed to be taken 
to enhance the financial assistance? 

[Eng"sh] 

THE MINISTER OF S1ATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY(SHRI KALPNATH RAI): 
(a) tf) (d). A statement in given below. 

STATEMENT 

(a) and (b). Micro/mini Hydel projects 
are normally implemented in the State Sec-
tor and allocations for them are made in the 
State Plans. Central assistance is given for 
State Plans in the form of block loans/grants 
and is generally not related to any specific 
programme such as the setting up of micro 
hyde' projects. No central grant/loan is pro-
vided to Laghu Vidyut Nirmal Nigam of Uttar 
Pradesh directly. 

(c) and (d). Does not arise. 
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[ Translation] 

SHRI HARfSH RAWAT: This reply is 
not relevant to my question. This remindes 
me an old tale of "Chacha Luckman Vaidya" 
which I used to enjoy in my childhood. Our 
hone Minister is behaving like him by not 
replying to the point. He is evading the issue, 
We are made to swallow .Ijamalghota". 

MR. SPEAKER: It will clear everything. 

SHRI HARISH RAWAT: One cannot 
conclude any thing from it. The fact is this 
that potentiality of hydro-power in Uttar 
Pradesh has not so far been fully exploited. 
Whenever financial assistance is sought for 
by the State Govornment for optimum ex-
ploitation of potential, the Central Govern-
ment, particularly the Department of Power, 
turns a deaf ear to the request. It tan 
amounts to a stepmotherly treatment to Ut-
tar Pradesh. This stepmotherly treatment is 
reflected from the attitude it adopts in the 
matters of granting loans and allocating 
funds to Uttar Pradesh and giving clearance 
to its projects. May I know from the hon. 
Minister what percentage of the total poten-
tial of hydro power obtaining in Uttar 
Pradesh has been exploited and how much 
amount has been made available in form of 
central assistance and loans to Uttar 
Pradesh for 'dohan' (exploitation) of hydel-
power potential. 

MR. SPEAKER: It may also be stated 
as to how many 'ratnas' were found in that 
'dohan'. 

SHRI KALPNATH RAI: Han. Mr. 
Speaker, Sir, my answer is quite relevant to 
the question put by the hon member. The 
hone Member may appreciate that I am 
expected to give reply what is put by the hone 
Mernber. The fact is thClt he is seeking reply 
to a question which ;s not relevant to it. I want 
to tell him that it is on the recommendat~ons 
of Planning Commission that the C$ntral as-

sistance is granted to State Governments for 
their annual schemes. It is the responsibility 
of State Governments to mobiffse resource. 
for specific power project. 

"Jal Vidyut Nigam", Lucknowwas set up 
for the implementation of Micro/Mini hydel 
projects in hilly and plain areas in U.P. The 
projects with 100 kw capacity are known as 
"Micro hydel" and the projects with 2 MW to 
100 KW capacity are known as IIM;n; hydel'~ 
and the projects with capacity up to 15 MW 
are k"own as "Small hydel". If the expendi-
tures involved in such projects is less than 
Rs. 5 erore, there is no need of techno· 
economic clearance by C.E.A. 

India has a potential of about 5000 MW 
of hydel power which includes small hyde! 
projects also. There are III such projects in 
the country whose capacity is about 201 MW 
and yet another 82 projects with 218 MW 
capacity are under construction. Local re-
qUirements are fulfilled with these projects 
and these projects are comm issioned in 
shorter period. We encourage State Gov-
ernments to set up Such projects. 

I would like that the hone member may' 
request the U.P. Government to submit 
schemes of mini or micro hydel projects to 
the Rural Electrification or Power Corpora-
tions for consideration. We are ready to 
consider such pr')jects. In so far as reply to 
the question is concerned, it has been given 
whatever put by you. 

SHRI HARISH RAWAT: Mr. Speaker, 
Sir, I thank the hone Minister for his detailed 
reply covering whole of India though I sought 
information in respect of U.P. only. As the 
hon. Minister advised mo to ask direct ques-
tion about which I sought information. i. 
therefore, want to known from him that the 
State Government has got a survey of over 
100 mic'ro hydel projects in Uttar Pradesh 
conducted by its Micro Hydel Corporation. J, 
therefore, would like to know whether he will 
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make available some funds th~h hla 
power corporalion for the state prOjects so 
that the State Government could start the 
construction of these projects. 

SHRI KALPNATH RAI: Mr. Speaker. 
Sir, I request the hon. Memb.:-r to submit the 
proposals of micro/mini/small projects to 
Central Govemment through their corpora-
tion so that we could help them in providing 
assistance from Power Fin rtncia ! Corpora-
tion. 

SHRI RAM PYARE PANiKA: Mr. 
Speaker, Sir. the required balance between 
hydel power and thermal power in the matter 
of power generation in the country is not 
being maintained. The raw materials $uch 
as coal, etc. for generatIOn of Thermal Puwer 
have been depleting fast in the country as 
their depo~its are ava,Iable in a limited quan 
tity. I am very grateful to the hone Minister 
that a number of schemos have been 
cleared by the Central Electrifk'ation Author· 
ity. I want reply on very specific point as to 
whether funds would be made ava!l::able for 
the projects which have been cleared by 
Central Eiectriflcatlon Authority in Eight Five 
Year Plan keeping the populatIon and back-
wardness of Uttar Pr adesh in view? 

THE MINISTER OF ENERGY (SHHI 
VASANT SATHE): Mr. Speaker, Sir, the 
projects cleared by Central Electricity Au-
thority. LH.P.C ... 

[Eng/ish] 

MR SPEAKER: This is not relevant to 
the question. 

[ Translation] 

SHRI r-lAt~ PYARE PANIKA: We have 
coal and cement for this Thermal Power 
Station: This is a relevant question. 

[English] 

MR. SPEAKER: I want relevancy to the 
question. h is not relevant to the question. 

You can put • aeparate question. 

SHRI RAM PYARE PANIKA: This Is a 
very important question. 

MR. SPEAKER: I am not questioning 
th~ importance of it. I am only questioning 
the relevancy of it. 

Karnal Refinery Project 

*352. SHRIG. BHOOPATHY: Willthe 
Minaster of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the economic viability of the 
proposed Karnal Refinery Project is estab-
lished; 

(b) if so, what further steps are being 
taken to set up this Refinery; and 

(c) if not what is the present position 
about this Project? 

THE MINISTER OF STATE OF THE 
r ... 1INISTRY OF PETROLEUM AND NATU-
RALGAS (SHRI BRAHMADUTI): (a) to (c). 
A stat9r1'ent is given below. 

STATEMENT 

Kamal Refinery Project 

(a) to (0). The Karnal Refinery Project 
was tnitially approved by the Government in 
September, 1984 as an Indian 011 Corpora-
tion Pro~ct. Howev~r, pursuant to 
GovernmeAtPs dectision in March, 1987 to 
implement th~ project as a joint venture by 
IOC with MIs Tata Chemicals, a detailed 
ProJect Report was submitted by the Joint 
Venture partners in May. 1988. The DPR 
was examined by the Government and the 
pint venture partners were requested to 
incorporate material relating to evaluation of 
different processing schemes. some de-
tailed engineering letc. essential to arrive at 
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a raaHsing cost estimate and time frame for 
project implementation. A finat view on the 
economic viability of the proiect would be 
posable onfy after the reviaad DPR is avail .. 
able. 

[ Translation] 

SHRI G. BHOOPATHY: Mr. Speaker, 
Sir, I have gone through the statement given 
by the hone Minister. It makes it evident that 
the Central Government does not given 
much importance to the economic viability or 
the availability of raw material if the project 
proves to be profitable. 11 approves the proj-
ect in order to win favour of the people, but 
failing to achieve it, they take away the 
project. A coach f adory was to be estab-
lished in Andhra Pradesh but fater on it was 
canceUed. I would like to know about the 
measures being taken by the Central Gov-
ernment to set up projects in the areas where 
raw material is available and economic via-
bility of the project is good. 

SHRI BRAHMA DUTT: It is the fore-
most duty of a popular Government to keep 
the people satjsfied. Our Government also 
tries to do the same. So far as the availability 
of raw-material is concerned, in order to 
make a refinery profitable, it is essential to 
see whether the products of the refinery are 
consumed in the same area. Petrol9um 
products and diesel are in high demand in 
the States of Punjab, Haryana, Western 
parts of Uttar Pradesh and Rajasthan. So it 
is essential that the refinery is established in 
Karnal. Pipe-line has already been laid up to 
Mathura and it can be further extended upto 
Karnal via Choksi for the supply of crude Otl. 
The decision has been taken on the merits of 
the case. 

SHRI O. BHOOPATHY: Action was 
taken in the year 1987 to implement the 
project and I would lik. t", know the extent of 
coat e~ation during the period 1984 to 
1987., If the GoYernment claims to stand for 
aocIatism, why dkt it give away the project to 
the Tatas. 

SHRI BRAHMA DUTT: Sociafism does 
not mean that they won't go in for joint 
ventures. As per my information, &Yen In 
Russia, joint ventures are being established 
and there it is not causing any problem. 
Though the Government had originafl)' 
taken a decision about it but due to the 'ad( 
of adequate resources, It was tried In the 
joint sector, the project has not been tran ... 
ferred over to the Tatas. IOC and Tata 
Chemical Limited have equal shares in it. In 
!ad, It was done to collect mon~ through 
Issue of shares to the public. The Govern-
ment agreedforthe joint ventura. At first, the 
Govemment had decided to set up the refin-
ery in the public' sector but later on decided 
to have it in the joint sector. We have ataotlot 
the detailed project report prepared. The 
Government have also decided take maxi-
mum assistance from the Government of 
Russia in setting up this refinOry. Th. GoY-
ernmenf of Russia have offer~,..am. PIO-
pasals on which the Government of India 
has been discussing with thftj1', and a high .... 
level technical team from Indra will bet Isay- -, 
iog for Moscow shortly. Our Government 
wants clarification on certain points and 
have also sought a detailed report about the 
project. Only then the Government of India 
would approve the project. In the mean tim •• 
the Government have acquired 2000 acre. 
of land for the project and th • ...)'IOrk of soD 
investigation has been completed and 
above alt. the permission of the department 
of Environment which is the most difficult job. 
has also been obtained. Besides, the Slate 
Government has been contacted to discuss 
with them about the infrastructure. road. 
water and power supply. 

[English] 

Amendment to Pre •• and Regl .... tlon 
of 8001<8 Act, 1867 

354. SHRI G.S. BASAVARAJut: 
SHRI SHANTILAL PATEL: 

Will the Miniatar of INFORMATION 
AND BROADCASTING be pleased to at •• : 

(a) whether it i. propoMd to MMmd 1M 
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Press and Registration of Books Act, 1867; 

(b) if. -so, the salient features of the 
proposal; and 

(c) the time by which an amending bill 
is proposed to be introduced in Parliament? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (S. KRISHNA KUMAJ I): 
(a) to (c). The Press and Registration of 
Books (Amendment Bill): 1988 has been 
introduced in the Aajya Sabha on 5.12.1988. 
It might be appropriate for this House to 
discuss the same when it is referred to it. 

[ Translation] 

SHRI SHANTILAL PATEL: Mr. 
Speaker, Sir, I have gone through the 
Amendment Bill, 1988 which has been Intro-
duced in the Rajya Sabha. It would be dis-
cussed later on. This Bill reflects the days of 
British rule whereas it should contain the 
element of Indian culture. Even the press of 
this country want that some orthe other step 
should be taken by the Government in this 
regard. I have carefutly gone through the 
whole Bill &ltd found nothing of the sort. Still 
the Government can manage to improve the 
things and bring in it the element of Indian 
culture through an amendment. Only then 
effectiv8 measures can be taken on tbe lines 
of Indian culture. I would like to know the 
reaction of the Government in this regard. 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): Wall, Sir, as my 
colleague has said, the Bill has already been 
Introduced in the Rajy. Sabha. 

It w"1 definitely come in the LaI< Sabha. 

We shall certainly welcome consideration of 
any amendment which further improves 
things. It will depend on the merits of the 
amendment. 

Management of Growth Cantra. In 
Backward Area. 

-358. DR. G.S. RAJHANS: Will the 
Minister of tNDUSTRY be pleased to state: 

(a) whether the special task force on 
'backward area development' of the Punjab, 
Haryana and Delhi Chamber of CommElrce 
and Industry has proposed for setting up a 
centralised authority for planning, promotion 
and management of growth centres in back-
ward areas; 

(b) if so, whether the task force has 
since submitted the plans etc. to Union 
Government; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUST~IAL DEVEL-
OPMENT IN THE MINISTRY OFINDUS-
TRY (SHRI M. ARUNACHALAM): (8)to (c). 
No such proposal has been received froni 
the Punjab, Haryana and Delhi Chamber of 
Commerce and Industry. 

DR. G.S. RAJHANS: Sir, , can under-
stand that no proposal has been received by 
the Government from the Chamber. But will 
the Governmenttake initiative and on its own 
set up a centralised authority as mentioned 
in the question? 

SHRI M. ARUNACHALAM: Sir, our 
Department has proposed a centralised 
authOrity to the Government. The Govern .. 
ment is yet to take a decision on this. I 

OR. 0.8. AAJHANS: Sir. may I k. 
what .tape haY. been taken by the Govern-
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ment for the industrial development of the 
backward regions of this country, particu-
larly of the backward regions of Bihar?' 

SHRI M. ARUNACHALAM: Sir, as the 
Members are aware the Government is 
implementing a scheme for development of 
backward areas and now we have an-
nounced the development of growth centres 
in various parts of the country. In the initial 
stage. we will be developing 100 growth 
centres throughout the country. 

[ Translation] 

Generation of Electricity by D.E.S.U. 
and Acquisition from other Sources 

*359. SHRI BALWANT SINGH RA-
MOOWALIAt: 

SHRI TARLOCHAN SINGH 
TUR: 

Will the Minister of ENERGY be 
pleased to state: 

generated and the quantity being acquired 
from other sources annually by the DelhJ 
Electric Supply Undertaking for supply in 
Delhi; 

(b) the details in this respect for the Iaat 
two years; 

(c) the total quantity of electricity con-
sumed by the consumers during this period; 

(d) the details regarding loss of electric-
ity in Delhi during the last two years; 

(e) whother this loss is mora than the 
loss of electricity in other parts of the country; 
and 

(f) if so, the details thereof? 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS .. 
TRY OF ENERGY (SHRI KALPNATH RAI): 

(a) the quantity of electricity being (a) to (f). A Statement is given below. 

STATEMENT 

Generation of electricity by DESU and acquisition from othsr sources 

(8) and (b). The requisite Information is as under:-

(In mil/ion units) 

1 2 3 

1986-87 1987 ... 88 

Energy availability from 1275 1267 
DESU's own generation 

Energy acquired from other sources 4157 4832 

Total: 5432 8069 
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(c) The total quantity of electricity sold 
br oesu during 1988-87 and 1987-88 was 
4085 and 4575 Mitllon Units respectively. 

(d) The 1_ of electricity suffered by 
DESU during 1986-87 and 1987-88 was 
1347 million units (24.8%) and 1524 million 
units (24.90/0) respectively. 

(e) and (f). The losses suffered by 
DESU during 1986-88 appear to be more 
than the An India average of about 21-220/0. 

SHRI BALffANT SINGH RAMOOW-
;" ALIA~ Sir, a:cQIdina to the statement. the 

energy acquired froin other sources is 4,832 
""illion units. What is the quantity of Punjab's 
electricity acquired by Delhi out of these 
4,832 million units? 

THE MINISTER OF ~eNERGY (SHRI 
VASANT SATHE): $ir,,, is asking about 
the power produced in Punjab. I do not 
understand what he wants to know. 

He wants to know how much electricity 
Is derived from Punjab projed. 

No electricity is derived from Punjab 
project. 

MR. SPEAKER: I think he means the 
B.N.B. which might have 8 share in electric-
ity. 

SHRI VASANT SATHE: That is a differ-
ent thing. But from Punjab there is no elec-
tricityderived directly for Delhi. There maybe 
an agreement between the B.N.B. aftd the 
Department. 

t SHRI BALWANT SINGH RAMOOW-
ALIA: Maybe out of some agreement. I want 
the hon. Miniat.,- tell u •• aome quantity of 
electricity is gong from Punjab to Delhi quota 
and may be acme agr.ement was there. 
AIIo r.1aled to thla queetion is, if there is any 

quantity of electricity you are getting ftom 
Punjab If so, at what rate are you purchasing 
it from Punjab? Are you purchasing soma 
quantity of eledrlcity from Punjab? 

SHRI VASANT SATHE: To my kn0wl-
edge, we are not purchasing any powerfrom 
Punjab as such. Ther. is the Northern Grid 
under which Singrauli, Badarpur, Salal and 
B. T.P .S. (iOf1l8 and power is produced thar. 
and Delhi gets power from the Northern Grid. 
But there is no power which we purchase 
from Punjab directly. Therefore, the quas-
tion of the rate or anything forth. power from 
Punjab does not arise. 

MR. SPEAKER: I think what Mr. Ra-
moowalia means is that at certain times, in 
times of stress, the B.N.B. gives you more for 
Delhi. 

SHRI VASANT SA TI-lE: That is a differ-
ent thing. 

MR. SPEAKER: I had dealt with tt when 
I was the Minister for Power in Punjab. That 
is why I know it. 

SHRI VASANT SATHE: To my knowl-
edge, we have nnt derived electricity from 
them. 

SHRI BALWANT SINGH RAMOOW-
ALIA: Mr. Speaker, Sir, you were a Minister 
there. You also took up the issue. They have 
procured electricity at cheaper rate from 
Punjab. Maybe they have stopped due to 
your efforts. But Punjab ~ectrioity has been 
purchased for Delhi at a cheaper rat. 
whereas W8 in Punjab u •• the electricity at a 
costlier rata or a dearer rate. 

SHRI VAsANT SATHE: Sir,-I haye no 
knowledge of it. 

MR. SPEAtC8A: You can look at it later 
on. 
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[ Translation) 

Setting up of Radio and TV Transmit-
ters at Indo-Pak Border 

*360. SHRI KAll PRASAD PANDEY: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to set 
up Radio and T. V. Transmitters at fndo~Pak 
border to counteract Pakistani propaganda; 

(b) if so, the number and capacity of 
such transmitters and the places where 
these will be set up; 

(c) the expenditure likely to be incurred 
thereon and the time by which they are likely 
to start functioning; and 

(d) If not, the steps proposed to betaken 
by Government in this regard? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR): (a) to (d). A Statement is given 
below. 

STATEMENT 

The Seventh Plan includes proPDsals to 
strengthen and expand Radio and TV cover-
age in the North~Western border area which 
will, inter-alia, serve the purpose of counter-
acting any hostile propaganda from across 
the border. 

A. AI/India Radio 

All India Radio propose to set up a faw 
radio stations, and to upgrade the power of 
some of the existing Medium Wave and 
Short Wave transmitters. Besides, addi-
tional Short Wave transmitter are also being 

installed at Jaipur and Lah for covering bor-
ders in Rajasthan and Ladakh respectively. 
The details relating to the numbert capacity, 
location. expenditure and period of commis-
sioning of the transmitters to be set up are 
given in Annexures I and II below. 

B. Doordarshan 

The Seventh Plan Schemes of Doord-
arshan. inter-alia. provides for establish-
ment of the following TV facilities in the North 
Western border at an estimated capital 
expenditure of As. 3846.55 lakhs: 

(i) Augmentation of existing 10 KW 
TV transmitter at Poonch to 20 
KW along with provision of play 
back facilities; 

(ii) Augmentation of existing 10 KW 
TV tr ansm ittar at Oammu to 20 
KW with 300M tower at a new 
site; 

(.ii) Augmentation of extsting 10 KW 
TV transmitter at Amritsar to 2~) 
KW with 300M tower at a news 
site; 

(iv) Establishment of 2x10 KW TV 
transmitters one each at Barm.r 
and Anupgarh. with 300M tow-
ers and play back facilities; 

(v) Establishment of a 10 KW trans-
mitter ~t Jaisafmer with 300M 
tower. 

(vi) Establishment of • 10 KW TV 
transmitters. one each at Bhuj 
and F azitka with 300M towards 
and playback facility at Fazilka. 

These transmitters are expected to be 
commissioned in phases, depending on 
supply of equipment, construction of build-
ings and towers and availability of funds. 



27 Oral Answers DECEMBER 6, 1988 Oral Answers ?8 

ffi 
i c;;-

~ le i .S .-l 
_. 
Wj C"') 8 8 0 8 ~ ~ 

I e'Ul' ,.... ,..._ 

~ ~ N ~ ~ ~ 0 ! 8 ::t.r:: Q) ,.... 
.~~ ..- ...... ...... ..q- (I) ~ <0 ~ 
~--

_, 
1 co 

~ a. .- 'c:t C\a 
CI) 

~ )'(~ ~ 
~ 

Uj..._. Q) 

a: j 
~ .S < 

ffi '" ffi "C .S ::) Q) 0 - -CJ) ~ a: LD ::os; 
!i ~i ~ 0 0 ~ ..... CD 

0 ...: ~ 
lJJ a...: t!=::::!.. ~ t-

~ c: 
Q ..... ::ten ::E (/) :::E en ~Q 

Q) 
~ LL .2 ~~ u.. .2 0 -~ E ~ 

0 ~ ~ ~~ b 
3:"Q a ~ a: 

~ - ~.a ~ Q.. eX o en I.()W 8 en 
...... Mo... i ')(0.. )( - e co 
~ ~~ C\.I~ C\.I~ 15 '0 ~ :t~ lU ~ c_, m J:g: ~ ...... 

c:: ~ Q:z .Q ~ 

~5 - - ~ ~ - 1: -:-
~ I 

~ 8 w 0'0 ~ a: .~ 3: ::;) OllU 8 ~ lJ..J (ii X ~~ '0 
0 0 en a a a 'x ::E w Ol 0) ex> en ~ ~ 0') en 0') 0> s: Q)~ Z Q)lL_ ~ ..- ...... ...-z ~o ex> <: a (5 

< ~ Ol <: cr:: <:;(1) ...... ""0 

5ltj ~ 
.q: Q.. ;~ 

Q) -.J 8.g a...cr: ~ 
...... 

;:x:~ -..J ~ Q) 0": 
~ ::r:: E ~ c:)-
"- (.) Q) 

.Q :: 

~ ~ ~ «S~ 
~ ~~ i; (J) 

~ 
.._ ~ ~~ 
Q) UJ g .c ctJ II.. E g Q) ~ ~ .~ :::t E 18 

(j ~ 8 16 .... en V) '"0 co cu "as -i ~ Q.. ~ Q.. ~ co -:. 0-
U) 

0') "i I 

~ ~ ~ C") 

~ ~ 
.!::o: .,._ Q., 
E 

...._ 
~ .s:::. ~ 
CI) en 

~ co 
Q ~ 

oc c 
~ Q ru 

~ 
>. .c ! e - "-s CI) J! "' "- CIIS 

~ ~ 
E 'cu !! oS' ns 

~ 
-, ex::: CI) " 

~ 
~ N ~ 

..... 
...... ..- ...-

~ ~ -.: 
(f} CI) 



29 Oral Answers 

"-co 
~ 

o!! 
en 

-g 
m ... :l ._ 

E E 
E~ m m 
-,~ 

N 

AGRAHAYANA 15,1910 (SAKA) 

- . o ._ c:r-
02 :: 
n5~ 

~~ 
~o ::::>L{) 

>-::) 

E 
~ -, 

o 

(5 
c 

02 
Q) oS; 
e 

0... 

..c 
~ 

(ij 
.s:::; -g 

ctY 
(ij -, 

~ c 
::J 

Q.. 

M 

o 
L{) 
N ...... 
C") 

o m en 

o 
l() 

(5 
c 

oQ 
VJ oS; 
e a.. 

.... 
5. 0a; ..., 

c 
tG .s:: 
m °cu a: 

~ 

"-

! ns 
* CD 

Oral Answtirs 30 

-E co 
01 -m -::s 

C/) 



31 Oral Answers DECEMBER 6, 1988 Oral Answers 32 

[ Translation] 

SHRI KALI PRASAD PANDEY: Mr. 
Speaker, Sir, the hon. Minister has stated in 
his reply that amount of Rs. 3846.55 lakhs IS 

proposed to be spent during seventh five 
year plan. This issue was raised even yes-
terday when the House was discussing 
Punjab problem. It was stated that the pro-
grammes transmitted by the Pakistan; trans-
mitter are becoming popular among the 
jawans of the armed forces, on the eastern 
boarder and among the people of Punjab. In 
these circumstances, I would like to know 
from lhe han. Mlnisterthe minimum time limit 
fixed to set up the transmitters in order to 
control extremists and preserve the honour 
and dignity of the nation, and by what time 
the amount allocated for the purpose dunng 
the seventh five year plan IS proposed be 
incurred in the national interest. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): The Government 
intends to give priority to the projects which 
are to be established In Border areas dUring 
the seventh fIve year plan. A comprehensive 
scheme has been chalked out for this pur-
pose and the detailed information regarding 
transmitters etc. has already been giver. in 
the reply. The Government wants to imple-
ment this scheme on priority basis. The 
Government will have to locate the site and 
make arrangement for the procurement of 
transmitter in order to implement the 
scheme at the earliest. The Government 
want to implement the scheme at the earli-
est. 

SHRI KALI PRASAD PANDEY: If the 
Government is awar& of the fact that parallel 
television stations have been set up by the 
Mafia Gangs in the border areas of Bihar like 
Baitia. Darbhanga Sahrasa. Muzaffarpur 
and In the border areas of Punjab and in 
Jammu and Kashmir. Regarding the 

operation of a T.V. Centre at Muzaffarpur all 
the newspapers published from Bihar have 
also mentioned the issue. 

MR. SPEAKER: Sir. this is not a rele-
vant question. 

SHRI KALI PRASAD PANDEY: I am 
talking about the border ares of Punjab. I am 
asking an authentic question that after the 
Disco Mafia was unearthed and arrests were 
made in Muzaffarpur, whether the members 
of the gang have accelerated their activities 
in the Punjab and border areas of Jammu 
and Kashmir, and whether they are runnmg 
a parallel Television Centre and also 
whether the Government is aware of all 
these facts? 

SHRI H.K.L. BHAGAT: An amount of 
Rs. 110 crores i~ proposed to be spent on the 
schemes meant to be covered by the T.V. 
transmission in border areas... (Interrup-
tions) ... Please listen to me. I am giving an 
appropriate reply. Specific projects have 
been undertaken to set up television centres 
in the border areas of Punjab, North-east, 
Rajasthan and Gujarat. For the information 
of the hon. Members of the House and also 
for the information of the hon. Speaker, I 
would like to tell that plan for high power TV 
transmitter with a 300 feet tower proposed to 
be set up in Fazilka in Punjab is 
ready ... (Interruptions) 

SHRI KALI PRASAD PANDEY: Mr. 
Speaker, Sir. my question is quite clear. 
Whether the Government is aware of the fact 
that Disco Mafia has been running parallel 
TV centres int he border areas of Punjab and 
Jammu after it was unearthed and arrests of 
its member were madtl in Muzaffarpur? 

SHRI H.K.L. BHAGAT: I would like to 
assure the hon. Member that on the sites of 
Punjab and Jammu-Kashmir, we are im-
proving our own T.V. services. (Interrup-
tions) 
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The details of the schemes have al-
ready been given. He may please go through 
the reply. (/ntemJptions) 

MR. SPEAKER: They are asking 
whetherthe mafiagang has set up any illegal 
transmitter or not? 

SHRI H.K.L. BHAGAT: It is not in my 
knowledge. But at some places their signals 
are received in our areas and at some other 
places our signals are received In their ar-
eas. (Interruptions) Channels have to be 
fixed for this purpose. Operation of such 
spurious transmitters are not in our knowl-
edge. (Interruptions) 

[English] 

MR. SPEAKER: The question is re-
garding illegal mafia operated not across the 
border, but from inside our border. That is 
what he means. Have you got any informa-
tion regarding that? 

[ Trans/atlon] 

SHRI H.K.L. BHAGAT: We have no 
information regarding the installation of 
spurious transmitters inside our bolder. If 
the hon. Member has any knowledge. 

[English] 

I will be gratoful if he glv~s me IIlforma-
tion, if he comes and meets me and briefs 
me, I will do something about it. 

( TranslatIon] 

SHRI VIRDHI CHANDER JA!N' Mr 
Speaker, Sir, B . .1'"mer drd Jals"limer are the 
border di5trjct~. ft has been said in tile reply 
that high-power transmitters are beIng In-
stalled there for television. but I find that no 
construction work on the transmission tower 
IS gOing on there. There is no progress and 
the speed is very slow. It has also bean said 

that the border areas are given priority. But 
how priority can be given, unless the con-
struction, work is done on war-footing? I 
want to know whether this work will be 
completed by the 15 August, 19891 

SHRI H.K.L. BHAGAT: Mr. Speaker. 
Sir, for some years, the hon. Member has 
been raising the issue of Barmar and as a 
result of his efforts. it has been sanctioned. 
We are making all efforts to accelerate the 
speed of work, so that it is completed early. 
I assure him that both of us will try for a 
speedy completion. 

MR. SPEAKER: For their consistency. 
I would like to congratulate both the hon. 
Member and the hone Minister. 

SHRI MOHO. AYUB KHAN: Mr. 
Speaker, Sir, besides Sarmar and Jais-
almer. there are other districts of Rajasthan 
like JhunJhunu and Sikar which are on the 
border. 

SHRI H K.L. BHAGAT: Jhunjhunu has 
already been covered. 

MR. SPEAKER: But you have left out 
my constituency Sikar. 

[English] 

Identification of Industries suitable for 
North East Region 

*361. SHfil N. f()MBI SINGH: Will the 
Minister of INDUS 1 RY t)e pit: lsed to stdte: 

(a) whether Government h.Jvo idpl fl-
fred some mdustrio$ as sUI1abie to ~~"'8 hilly 
fegj0r)s of the North East, 

(b) If so, the 'i~,t of such ,df3r'!IL(ld 
industr ies; and 

(c) if not, 1he ~teps takf':1 b~ Gnvorn· 
ment to meet the special needs of the North 
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East Region in regard to suitable industries? 12. Cafe ina from tea Dust 

THE MINISTER OF STATE IN THE 13. Vegetable Rickie 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS- 14. Vermicilli 
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
A statement is given below. 15. Flaked Rice 

STATEMENT 16. Mini Modrern Rice Mill 

(a) to (c). A survey lanunched at the 17. Supan Making 
instance of the Small Scale Industries Board 
has Identified a number of industries in the 18. Gur Making 
North Eastern States which could be devel-
oped in the small scale sector. The Jist of 19. Absorbent Gotton 
such industries is given in the Annexure 
below. The follow up action is being taken by 20. Surgical Gauge & Bandage 
the concerned States. 

21. Jam, Jelly & Pickles 
ANNEXURE 

22. Papad Making 
List of industries identified by the survey 

launched at the instance of the Small Scale 23. Jute TWine 
Industries Board. 

24. Sal Seed Extraction 
A~~am 

25. Tomato sauce 
1. Fruit Preservation 

26. Fuel Briquettes from Rice Husk 
2. Extraction of oil from Seed (Cotton) 

27. Mechanised Bakery 
3. Oil Seeds Crushing (Musd) 

28. Katha and I<utch 
4. Spice Grinding 

29. Citric Acid and Pectin 
5. Maize Grinding (Processing) 

30. Ginger Candy 
6. Tapioca Starch/Potato starch 

31. Ginger Powder 
7. Rice Bran Oil 

32. Oil & Oleorsin from Chillies 
8. Arecanut Processing 

33. Papain 
9. Coir Mats 

34. Pineapple Fibre 

10. Cement from Paddy Huskash 35. Vegetable tanning Material 

11. Ginger Dehydration 36. Gums from Vegetable trees 
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37. Rice Husk Ash Cement 61. Rope & Ban Making 

38. Straw Board & Card Board. 62. Looms & Accessories 

39. Bakery/Mechnaised 63. Citronella Oil 

40. Dalmut Making 64. Black Board 

41. Sugar Cane Juice 65. Wooden Slates/Scal~s 

42. Jute Twine Unit 66. Panel Doors/Particle Boards 

43. Atta Chakki & Oil Expeller 67. Photo Frames 

44. Khandsari Sugar 68. Wood Carving 

45. Gobar Gas Units 69. Bullock Cart Body 

46. Aerated Soft Drinks 70. Carpentary-Mechanised 

47. Agarbatii 71. Wooen Doors/Handals 

48. Honey (Bee Keeping) 72. Agar Oil 

49. Ghee 73. Toa Chest 

50. Hand Made Paper 74. Furniture Wooden 

51. Pineapple Juice 75. Veneer Mill 

52. Ice & Ice Candy 76. Hand Made Cottage Match 

53. Diary Products 77. Briquette Fuel (from Saw Dust) 

54. Wooden Electrical Accessories 78. Timber Seasoning Plant 

55. Wooden Packing Cases 79. Extraction Cinnamon Oil 

56. Woodan Toys 80. Boat Making 

57. Truck. Bus Body building 81. Cart Wheel 
with wood 

82. Ayurvedic Herbls/Medicines 
58. Wooden Umbrella Handle 

83. Collection of no edible 
59. Stone Crushing oil Seeds from forest 

60. Cane, Bamboo Products 84. Spor1s Goods 
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85. TV Cabinets (Wooden) 109. Leather Suit Cases 

86. Pottery 110. Ladies Hand Bags 

87. Ume 111. Fancy Leather Goods 

88. Coal Briquettes 112. Tannery 

89. Alum 113. Vegetable Tanning Materials 

90. Mini Cement Plants 114. Bone meal 

91. Brick & Tile Making 115. Pig Bristles for Brush 

92. Mosaic Tiles 116. Animal Glue 

93. H. T. Insulators 117. Detergent Powder 

94. L.T. Insulators 118. Exercise Books, Registers 

95. Ceram ic Wares 119. Phenyl 

96. Glass Manufacturing 120. P.V.C. Cables 

97. Refractories 121. Bakelite EI. Accessories 

98. Simple Mirrors 122. P.V.C. Cables 

99. Hume Pipes 123. Distilled Water 

100. Cement Jallies 124. Alum 

101. Hollow Block 125. Hydrated Lime 

102. Water Filter 126. Chalk Cryon 

103. Fencing Posts 127 Washing Soap 

104. P.S.C. Poles 128. Envolope & Paper Bags 

105. Stone Crushing 129. Paints & V8.~nish 

106. Cattle Feed 130. Pofythene Bag_ 

107. Poultry Feed 131. Plastic Moulded Goods 

108. Leather/Rexin Cases (All types) 132. Offset Printing 
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133. Paper Drinking Straw 157. G.1. Buckets 

134. Paper Plates 158. Builders Hardware 

135. Sulphuric Acid 159. Engineering Workshop 

136. Sodium Chloride 160. Black Smithy 

137. File Board/Paper Products 161. Agriculture Implements 

138. Tyre Retreading 162. Umbrella Assembly 

139. Mining Boots 163. Hand Drawn Carts Mfg. 

140. Inol. Gloves 164. Steel Furntture 

141. Drug Formulations 165. Steel Structurals 

142. Cycle Tyres & Tubes 166. Nuts, Bolts & Screws 

143. Toilet Soap 167. Non Ferrous Foundry 

144. Wax Paper 168. Gun Metal & Bronse Casting 

145. Lubric,ating Greases 169. Steel Trunk Mfg. 

146. Latex Rubber 8alloons 170. Tea Machinery 

147. Cleaning Powder 171. Electroplating 

148. Naphthalene Balls 172. C.I. Foundry 

149. HydrochlorIc Acid 173. Auto Repair/Servicing 

150. Oxygen Gus for lndl. use ~74. Crank Shaft Grinding 

151. Dissolved Acetylene 175. Wire Netting 

152. Rubber Hose 176. Stain!l:}s'~ Steel Uten!".:!ts 

153. Lab. Chemicals 177. Spares for Pumps, Tractors 

'~4. Writing Ink 178. Hand Tools for (:arpentry & 
Btacksmlthy 

155. Boat Pol;sh 
179. Busffruck Body Building 

156. Bicycle Parts-Pedal Handles 
Mudgaurd. chain cover, seat & 180. T. V. Antenna 
Carrier 
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181. Voltage Stabiliser 205. Typewriter & Dupli. Repair 

182. Battery Charging/Assembly 206. Motor Rewinding 

183. GCS Bulbs 207. Repair Centre for Domestic Elect. 
Appliances 

184. Chokes & Starters 
208. Dry Cleaning 

185. Coolers 
209. Knitting Units 

186. T.V. Assembly 
210. Wooden Furniture Repair 

187. T.V. Components (Tuners) 
211. Ready Made Garments 

188. T.V. Cabinet 
212. Transformer Repair 

189. Electric Motors (1 HP to 10HP) 
213. Hotel/Restaurant 

190. Electronic Fan Regulators 
214. Shoe Repair 

191. Precision Instruments 
215. Refrigerator Repair 

192. Book Binding 
Trtpura 

193. Sign Board Making 
1. Fruit Preservation/Processing 

194. Cycle Repairing 
2. Sit; Food 

195. Radio RepairinglTransistor 
3. Absorbent Cotton 

196. Zeroxing 
4. Pine Apple Fibre 

197. EmbrOidery 
5. Rice Bran Oil 

198. Tailoring 
6. Citronella Oil 

199. X-Ray Clinic 
7. Tread Rubber 

200. Pathological Clinic 8. Rubber Mould Goods 

201. ECG Clinic 9. Hubber Toys 

202. Watch Repainng 10. Rubber Bands 

203. T.V. Repair Shop 11. Goming Mills (Gotton) 

204. House & Office Wirrng 12. Cotton Seed Oil 
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13. Cattle Feed Mfg. Unit 37. Tin Containers 

14. Khandsari Sugar 38. G.1. Foundry 

15. Wood Oil 39. Steel Trunk 

16. Wooden Elect. Accessories 40. Auto Repairing 

17. Tea Chest Plywood 41 X-Ray CliniC 

18. Hawai Chappals 42. PathologIcal Lab. 

19. Paints & Varnishes 43. Tailoring 

20. Phenyl 44. Battery Charging 

21. Synthetic Detergent 45. Repair of Domestic 

22. Plastic Moulded Goods 46. RadIO & TranSIstor Repair 

23. Safety Matches 47. Confectionery 

24. Polythene Fllmsi Bags 48. Paper Bags/Boxes 

25. Clay Ring 49. ExerCise Books/Registers 

26. Ho"ow Class Ware 50. Distilled Water 

27. Cement Jali 51. Semi-mechanised Bakery 

28. Lense Grinding 52. SurgIcal Gauge & Bandage 

29. Bnck Kilns 53. Block Making 

30. P.J.C. Poles 54. Foot Wear (Hawa, Chappals) 

31. Spun Pipe 55. Foot Ball & Volley Ball Cover 

32. Water Filters 56. Slate Pencil 

33. G.!. Buckets 57. Chalk Crayon 

34. Fencing & Bar Bed Wire 58. Paper Slate 

35. Wire Nalls Mlzoram 

36. Bolts and Nuts 1. Fruit Processing 
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2. rv1in; Oil Crusher 

3. Mini Maize Grinding 

4. Chilly Powder 

5. Gur Mak;ng Unit 

6. Ginger [la-hydration 

7. Potato ChipsIPapads 

8. Banana Chips (Flakes) Powder 

9. Tnpioca Starch 

10. Mini Rice Mill 

11. Citronella Cull;va1'(.In anti DistI'la-
tion 

12. Cane Works 

13. Bamboo Pulp and Ao~rd 

14. Saw Mill 

15. 1 tfa Chest Pl~ wood 

16. Rif:e Butt Half \Ai'rought 

17. Wood Screws 

18. Vvoden Electncal Accessories 

1 9 Fuel Briquettes from Saw Dust 

20 Cattle ~'nd Poultry Feed 

21. Bleaching and Processing of Pig 
Unstle. 

22. Sfeel Re-rolling Mill 

23. Cast Iron Foundry 

24. Wire Nalls 

25. Bolts & Nuts 

26. Staat Fabrication 

27. Cem,=*nt Jally 

28. Fl-tnc.ng Poles Barbed Wire 

29. Brick Kiln 

30. Fountain Pen Ink/Stamp Pad Ink 

31. Ball Pen Refill 

32. Phenyie 

3:'3 Detergent Powder 

34 Storage Battery 

~15. Sealing Wax 

36. Distilled Water (Battery Grade) 

37. Ice Slab/Ice Candy 

3b. Confectionery 

39 Semi-Mechanised Bakery 

40. Exercise Books/Regi~ters 

41 Slate/Slate F'encil 

43. Surgical Guage & Bandage 

44 X-Ray 

45. Pathological lab 

46. Tyre Retreading/Tube Valcansing 

47. Radio Repalrmg 

48. Watch Repainng 
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49. Typewriter Repairing 18. Jute Processing 

50. Furniture Repairing 19. Chilly Processing 

51. Domestic E1ectnc Applianco.:> 20. TUrn\eflC Powder 

52. Dry Cleaning 21. Pineapple Fibre 

33. Hotel 22. Ba"ana FIbre 

54. Hair Cutting Saloon 23. Wood Seasoning Plants 

Megha/aya 24. Wooden Doors & Windows 

1. Flour Mill 25. Wooden Electrical 
Accessories 

2. Mechanised Bakery 
26. Wooden Furnitures 

3. Confectionery 
27. Wooden Sewing Machine Covers 

4. Spice Gnnding 
28. Wood Wool Slabs 

5. Mustard Oil Extraction 
29. Plywood 

6. Mtr. of Absorbers Cotton 
30. Veneer Mills 

7. Cotton Bandage 
31. Flushdoors/Panal Doors 

S. Cotton Thread 
32. Particle Board 

9. Cotton Seed Oil 
33. Wooden Handloom Accessories 

10. Cashew Nut Processing 
34. Cable Reels 

11. Tapioca Starch 
35. Photo Frames 

12. Ginger ()il Extraction 
36. Wooden Implement Handles 

13. Ginger Dehydration 
37. Hand Made Paper 

14. Fruit Juices (Jams) & 38. Fibre Board 
Fruit Preservation 

39 Paper Board from 
15. Tomato Ketchup Agricutture Waste 

16. Potato Starch 40. Stone Crushing 

17. Potato Chips 41. Bamboo Products 
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42. Mini Cement Plants 66. Poultry Feed Unit 

43. Ceram ic Tabl. & Sanitary war 67. Agriculture Implements 

44. L.T. & H.T. Insulators 68. Builder's Hardware 

45. Glass Bottles, Jars 69. Hand Tools for Agriculture & 
Forestry 

46. Glassware for Lighting 
70. Steel Gate, Grills, Almirahs 

47. Bricks & Clay Bldg. 
Materials 71. Hospital Furniture 

48. Hollow Block 72. Steel Trunks 

49. Glazed Mosaic Tiles 73. Electroplating 

50. Refractory Bricks 74. Nuts, Bolts & Screws 

51. Spun Plpes/Hume Pipes 75. Machine Tools for Wood 
Working Industries 

52. Cement Jallies 
76. Barbed Wire 

53. Routing Tiles (Cement) 
77. Truck & Bus body building 

54. Prestressed Concrete Poles 
78. Weighing Scales 

55. Hydrated Lime 
79. Mechanical Toys 

56. Village Pottery 
80. Metal Name Plates 

57. Coal Briquette 
81. Zip Fastiners 

58. Chalk Crayon 
82. Paints & VarnIsh 

59. TannQry 
83. Washing Soap 

60. Leather Purse, Bag, Belts, Box 
84. Toilet Soap 

61. Leather Shoes/Chappals 
85. Phenyl 

62. BonA Meal 
86. Detergent Powder 

63. Animal Glue 
87. Tooth Paste & Cosmetics 

64. Pig Bristle Brushes 88. Disinfectants 

65. Cattle FQ9d Unit 89. Inks 
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90. Match Box 114. Sign Board Writing 

91. Erasers (For Schools) Rubber 115. Rubber Stamp Making 

92. RubbEN' Compound for Tyre 116. Anodized Name Plates 
Retreading 

117. Gas Cigarette Lighters 
93. Rubber Footwear 

118. Sports Goods 
94. Blow Moulded Plastic Products 

119. Repair Centre for Elee. Appliances 
95. Plastic Efectrica4 Parts 

120. Repair Centre for T. V. 
96. Polythene Bags & Films 

121. Auto Servicing 
97. P.V.C. Cable 

122 Photostat Shop 
98. Electrical Light FIttings 

123. Bicycle Repair Shop 
99. Assembly of Lowcost Radial 

Transistor 124 X-Ray clinic 

100. Link Clip for Electric Wiring 125. Pathological lab 

101. House & Office Wiring 126. Typewriter School & 
Repair Shop 

102. Tubelight Chokes/Starters 
127 Embroidery 

103. Electric Water Heater/Iron 
128. Tailoring-cum-Readymade 

104. Battery Charging/Assembly 
129. Cycto-styling 

105. T.V. Assembly (Black &. White) 
130. Hotel & Restaurants 

106. Electronic Voltage Stabiliser 
Arunachal Pradesh 

107. Book Binding 
1 Mustard 0,1 Mill 

108. Offset Printing 
2. Citronella Oil 

109. Paper Conversion 
3. Fruit Preservation 

110. File Covers/Boards etc. 
4. Cattle and Poultry Feed 

111. Exercise Books/Registers 

112. Ball Points Pens/Refils 5. Mint Rice Mill 

113. Wooden Toys 6. Potato Chips 
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7. Atta Chakki 30. PSCP Poles 

8. Bakery (Semi mechanised) 31. Hums Pipes 

9. Confectionary ~~2 Cement Jallies 

10. Starch (Prom Maize) 33. Hollow Blocks 

11, Spice Grinding 34. Phenyle 

12. Pickles 35. (.,andles 

13. SawMill 36. Chalk Crayons 

14. Wooden Furniture 37. Polythene Bags 
(Mechanised/semi 
mechanised) 38. Washing Soap 

15. Tea Ohe~t Plywood 39. Detergent Powder 

16. Wooden EI. Accessories 40. Exercise Note Book! 
Registers 

17. Wooden Toys 
41. Plastic Moulded Goods 

18. Cane & Bamboo Produc..1s 
42. Foot Wear & Chappals 

19. Rifle Butts 
43. G.t. Buckets 

20. Wocd Seasoning 
44. Barbed Wire 

21. Match splints 
45. Steel Fabrication 

22. Umberella Handles 
46. Steel Trunk 

23 Stone Crushing 
47. Blacksmithy 

24. Truck Body Budding 
with Wood 48. Agricultural Implements 

25. Bamboo and Phool Jharu 49. Transistor/Radio Repairing 

26. Lime Kiln 50. Watch Repairing 

27 Mini Cement Plant 51. X-Ray Clinic 

28. Pencil Slates 52. Ready made Garments 

29. Bricks 53. Battery Charging 
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54. Repair of Domestic 10. Match Splints-cum-veneer 
Electrical Appliance 

11. Manual Carpentry 
55. T.V. Repairing 

12. Semi Mechani&ed Carpentry 
56. Pathological Lab 

13. Fully Mechanised Carpentry 
57. Auto Servicing 

14. Wooden Electrical Accessories 
58. Jobbing Workshop 

15. Photo Frame Making 
59. Dry Cleaning 

16. Timber Seasoning Plant 
60. Hotel-cum-Restaur ant 

17. Cane & 8am~oo Prod. 
61. Printing Press 

18. Tea Chest Plywood 
62. Tyre Retreading & 

Vulcanising 19. Knitting & Embroidery 

63. Woolen Knitted Garments 20. Woollen Socks & Jersey 

64. Embroidery 21. Surgical Guage & Bandage 

65. Aluminium Utensils 22. Brick Kilns 

66 SurgIcal Bandage 23. Stone Crushing 

Nagafa nrl 24. Cement Decorative articles 
Fencing 

1. Mini Rice Mill 
25. Chalk Crayon 

2. Rice Hullers 
26. Slate/Slate Pencil 

3. Tapioca starch & Glucose 
27. P.S.C. Poles 

4. Mini Maze Grinding 
28. Steel Fabrication & Furniture 

5. Mini Oil Crushing 
29. Steel Tr unk Manufacturing 

6. Citronella Cultivation & 
Distillation 30. G.t. Buckets 

7. Gur Making 31. Tin Container 

8. Fruit Preservation 32. Washing Soap 

9. Saw Miff 33. Toilet Soap 
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34. Phenyle 58. Type-writing Repairing 

35. W;)X Candle 59. Dry Cleaning 

36. Ink 60. Hotel 

37. Paints & Varnishes Manipur 

38. Offset Printing 1. Mini Rice Mill 

39. Plastic Moulded Goods 2. Mini Maize Mill 

40. Agarbati 3. Pop Corn Unit 

41. Exercise Books 4. Mustard Oil Extraction 

42. Paper Bags 5. Flaked Rice Canal 

43. Envelope Making 6. Flour Mill 

44. Book Binding 7. Semi Mechanised Ba~ery 

45. X-Ray Clinic 8. Potato Chips 

46. Pathological Laboratory 9. Spice Grinding 

47. PVC Cable 10. Pickles, Chutney 

48. Semi Mechanised Bakery 11. Fruit Processing 

49. Confectionery 12. Tomato Sauce, Pineapple 
Orange Juice 

50. Poultry Feed 
13. Ginger Oehy Oration and 

51. Alum Oil Extraction 

52. Wooden Paper Core 14. Gur Making 

53. Rosin (Pine) 15. Cattle Feed Unit 

54. Tube Volcanising 16. Poultry Feed Unit 

55. Tyre Retreading 17. Maize Starch 

56. Shoe Repairing 18. Potato Starch 

57. Radio & Transistor Repairing 19. Mechanised Saw Mill 
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20. Mechanised Carpentary 44. Hume Pipes 

21. Carpentry Non-Mechanical 45. Bricks 

22. Wooden Handloom Accessories 46. Roofing Tiles 

23. Wooden Furniture 47. Ladies Bags 

24. Wooden Elect. Accessories 48 Industrial Hand Gloves 

25. Umbrella Handles 49. Rexing BagslTravel Goods 

26. Wooden Doors & Windows 50. Leather Belts 

27. Photo Frame Making 51. Brushes from Pigs Bristles 

28. Charcoal Making Unit 52. Fibre Brushes 

29. Match splints and Veneer 53. Agriculture Implements 

30. Hand Made Mathes 54. Barbed Wire 

31. Manufacture of Tool Handles 55. Bicycle Locks 

32. Manufacture of Packaging Paper 56. Bicycle Rims 

33. Mfg. Car Board Boxes 57. Bicycle Leather Seats 

34. ComfTll. Plywood 58. Bicycle Mudguards 

35. Tea Chest 59. Bicycle Handle Bar Grips 

36. Stone Crushing 60. Bicycle Stand & Carrier 

37. Hollow BILJcks 61. Hand Tools 

38. Mini Cement Plant 62. Mechanical Toys 

39. Village Pottery 63. Microscope (Student & Med.) 

40. Cement Well Rings 64. Screw Drivers 

41. Cement Posts 65. Steel Almirahs & Racks 

42. Cement Jail 66. Steel Truncks 

I 

43. P.S.C. Poles 67. Steel Tables 
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68. Beam Scales 92. Toilet Soap 

69. Door, Window etc. 93. Ginger Oil Dehydration 

70. Drawing Instruments 94. Citronella Oil 

71. Hand Crat Carriage & 95. AAC & ACSR Conductors 
Fittings 

96. Dem. Eled. Cables 
72. Black Smithy 

97. Starters/Chokes 
73. Welded Wire Mesh 

98. Electric Iron. Room Heaters 
74. Building Hardware 

99. Bakelite Elect. Accessories 
75. InkslFoun tain Pen Inks 

100. Electronic Digital Clocks 
76. Paints 

101. Electronic loud Speakers 
n. Plastic Products 

102. P .A. Amplifiers 
78. Detergent Powder 

103. T.V. Antenna 
79. Washing Soap 

104. Battery Eliminators 
80. Wax Candle 

105. Voltage Stabilisers 
81. Phenyl 

106. Auto Servicing & Repairing 
82. Deodarant Fluid 

107. Electro Plating 
83. Spectacle Frames 

108. Tin Smithy 
84. Tooth Paste 

109. Watch Repairing 
85. Tooth Powder 

110. link Chp for Electric Wiring 

86. Book Binding 
111. Transistor, Radio Repair 

87. Exercise Books/Registors 112 Electric Welding 

88. File Covers, File Boards 113. Armature Winding 

89. Offset Pnnting Press 114. Battery charging 

90. Polythene Bags 115. T.V. Repair Shop 

91. Mfr. Drugs & Medicines 116. Motor Rewinding 
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117. Instrument Repair 

118. House & Office Wiring 

119. Crank Shaft Grinding 

120. Auto Radiator Repairing 

121. Typewriter & Duplicator 
Repair 

122. Photo copying 

123. Centre for Electrical Repair 

124. Ball Point Refils 

125. Drycleaning 

126. Woollen knitted Garments 

127. Pathological labs. 

128. Embroidery 

129. Hotel-cum-Restaurant 

130. Vermicilli 

131. Cotton Vests Knitted 

132. Mosaic Tiles 

133. Mugs & Bowls 

134. Insulators L.T. & N.T. 

135. Sports Nets 

136. Cricket & Hockey Balls 

SHRI N. TOMBI SINGH: Mr. Speaker, 
Sir. the Minister is kind enough to give a long 
list of identified industries for the Northeast. 
If we scrutinise a little carefully. we come to 
know that this list is a great mockery to the 
Industrial state of things in the 'Northeast. 
According to the list, the number of identified 

industries is as follows: 

Assam 

Tripura 

Mizoram 

Meghalaya 

Arunachal 
Pradesh 

Manipur 

214 

58 

54 

130 

66 

136 

It is an unnecessary break-up of so many 
industries belonging to a particular group of 
industries. For example, wooden work in .. 
dustry has been broken into carpentary Non .. 
mechanical. wooden furniture, wooden 
doors and windows. photo frame making 
etc. Similarly •• n Assam, Nagaland and all 
these States, the list is unnecessarily made 
a long one so that people will see that the 
Government is taking care of this area. 
Therefore, may I know from the hon. Minis-
ter, in view of the fact that the entire North-
east consisting of small States was consid-
ered economical non-viable so far and in 
order to make these States viable economi-
cally, whether the Government would lay 
stress on suitable industries? Will the Gov-
ernment consider making a short fist, a 
pointed list-not necessarily th,s unneces-
sary break-up-of suitable Industries in the 
Northeast? Would you kindly make a short 
list and make stress on those industries. 
What specific efforts will be made in respect 
of developing the selected industries in the 
Northeast in this regard? Will the Govern-
ment take steps in this directIon and if so, 
what would be the steps? Has the Govern-
ment made any study in this regard? 

SHRI M. ARUNACHALAM: As far as 
this list is concerned, it is prepared on tho 
advice of the standing committee on thp. 
Development of Industries in the Northeast-
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ern Region, under the chairmanship of Shri 
P.A. Sangma. The report is asked by the 
hon. Member and therefore, I have given It. 

If the State Governments want to con-
dance the list or select the industries, they 
can do it very well. It is the State Govern-
ments which are responsible to develop 
industries in the States. 

SHRI N. TOMBI SINGH: The reply is 
indicative of the Centre's attitude to the 
Northeastern States which is very disap-
pointing. I would like to put my second sup-
plementary to know from the Government of 
India whether they would review the attitude 
that has been expressed by the hon. Minister 
because the State Government in thosl~ 

States have nothing from their own re-
sources. They have to depend on the 
Centre, particularly In respect of industries. If 
the Central Government says. the Slate 
Governments have to take up everything on 
their own, where does the State Govern-
ment stand considering that they are small 
and economically non-viable States. Will the 
Government make a reVlE~W of fresh re-
thinking on the industnal policy concerning 
the Northeast, and similarly backward areas 
so that the State Government will get special 
attention and financial assistance in respoct 
ot selected industries and in due course of 
time this small State will become economI-
cally viable. 

SHRI M. ARUNACHALAM: In addition 
to the steps taken by the State Government, 
Government of India has given backward 
area transport subsidy to the North-Eastern 
sector and income-tax reliefs under Section 
80 (hh) and 80 (it). In additIon to that, we now 
propose to have growth centres in the North-
Eastern sectors also. 

SHRI PARAG CHALIHA: Recently. the 
Central subsidy for North-Eastern States 
has been withdrawn. Is the hon. Minister 

aware that as a result of this withdrawal, 
some 200 units of industry are facing clo-
sure? If so, is the han. Minister taking some 
steps to reduce the whole difficulty in respect 
of North-East particularly Assam? 

SHRI M. ARUNACHALAM: The Cen-
tral subsidy scheme. as it is, ended at the 
close of September. We are reviewing the 
situation. We propose a new set of subsidy 
scheme for the North-Eastern sector in the 
backward areas. It is under the considera-
tion of the Government. 

[ Translation] 

MR. SPEAKER: Shrimati Usha 
Thakkar. Are you asking a question or giving 
blessings? 

SHR1MATI USHA THAKKAR: Mr. 
Speaker, SIr, the Government has an-
nounced the setting up of industrial growth 
centres in the backward districts. I would like 
to know how many industrial growth centres 
are proposed to be set-up in GUJarat and 
whether you would like to set-up industrial 
growth centre In the desert and drought-
prone areas like Kutch, which is my c0r'!stitu-
ency? 

[English] 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): For the present, we are 
starting 61 growth centres. 

Andhra Pradesh 4 

Assam 2 

Bihar 5 

GUJarat 2 

Haryana 2 

Jammu & Kashmir 2 
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Karnataka 3 

Kerala 2 

Madhya Pradesh 5 

Maharashtra 4 

Orissa 3 

Punjab 2 

Rajasthan 4 

Tamil Nadu 3 

Uttar Pradesh 6 

West Bengal 6 

The North~Eastern States and small States: 

Arunachal Pradesh 1 

Goa 1 

Himachal Pradesh 1 

Manipur 1 

Meghalaya 1 

Mizoram 1 

Nagaland 1 

Pondicherry 1 

Tripura 1 

Wage Agreement between National 
Bicycle Corporation of India Limited 

and Its Union 

*362. SHRI SHARAD DIGHE: Will the 
Minister of INDUSTRY be pleased to state: 

.. (a) whether the wa~e agreement be-

tween the National Bicycle Corporation of 
India limited, Bombay and its union expired 
as far back as 1979: 

(b) whether a fresh wage agreement 
has been approved by the Bureau of Public 
Enterprises. the Board of Directors and the 
concerned department: 

(c) if so, when and whether the agree-
ment has been implemented; and 

(d) jf not. the reasons forthe delay in its 
implementation? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yes, Sir. 

(b) to Cd). The company has been incur-
ring substantial losses since the time of its 
nationalisation in 1980 due to various fac-
tors. Government have therefore not found it 
expedient so far to approve the fresh wage 
agreement till a decision is taken regarding 
comprehensive restructuring of the com-
pany. 

SHRI SHARAD DIGHE: In the answer, 
the han. Minister has said that the company 
has been incurring substantial losses due to 
various factors and ;s it true that the main 
factor is, we have not been giving raw mate-
rial to this factory at all and no financing? 
Therefore. the production which was there in 
1980 at 2,32,076 bicycles has gone down to 
80.783. This is because you are not utilising 
the full potential of the factory and the capac-
ity of the workers, by not supplying any raw-
material and not financing this Corporation 
at all. Is it true? 

SHRI J. VENGAl RAO: Sir, the Plant 
and Machinery is more than 45 years old and 
there has been no regular production. An-
other thing 45 that in the Private Sector one 
worker produces 1 to 2.5 cycles per day 
whereas in this Company it requires about 
four workers to produce one cycle. I have 
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already answered this so many times. We 
are incurring a loss of Rs. 300/- on each 
cycle. The accumulated losses of this Com-
pany are to the tune of Rs. 31 crores. (Inter-
ruptions) 

MR. SPEAKER: What a remarkable 
achievemen ~ ! 

( Interruptions) 

SHRI SHARAD DIGHE: Sir. the hone 
Minister has not answered about the ques-
tion of raw-materials. He is not supplying the 
raw-material. 

SHRI J. VENGAL RAO: When the 
Company is incurring losses every year to 
the tune of some crores of rupees, where is 
the qu~stion of raw-material. (Interruptions) 

SHRI SHARAD DIGHE: My second 
supplementary is this. As far as the Wage 
Agreement is concerned, it has arisen out of 
the initiative of the Government itself in 
January 1987. The Ministry of Industries 
organ the Bureau of Public Enterprises is-
sued a circular to all those Public Sector 
Undertakings to enter into Wage Agreement 
with the employees where there is either no 
Wage Agreement prevailing or where the 
Wage Agreement has expired. Pursuant to 
that circular - the Wage Agreement in this 
Company had expired in 1979 - the Man-
agement prepared this Wage Agreement 
and got the approval of the union and sent it 
to the Finance Department. That has also 
been approved. But it is now merely lYing 
with the hone Minister for implementation 

MR. SPEAKER: I think he had already 
answered this question before, in thiS 
House. 

( Interruptions) 

SHRI J. VENGAL RAO: Sir, it is not with 
me. It is before the Cabinet to take a decision 

whether to close down this unit or to restruc-
ture this unit. Therefore, it is before the 
Cabinet. 

SHRI ASUTOSH LAW: Sir, there is 
another bicycle manufacturing Undertaking 
of the Government of India which is known 
as the Cycle Corporation of India ... (Interrup-
tions) My question is that when the Cycle 
Corporation of India is also incurring losses, 
whether the Government is proposing any 
future planning to make a survey as to why 
all the bicycle manufacturing industries run 
by the Government of India are incurring 
losses. 

MA. SPEAKER: All the Private Sector 
Units are making profits. 

( Interruptions) 

SHRI ASUTOSH LAW: As you have 
told, Sir, all the Private Sector Units are 
making profits. (Interruptions) 

SHRI J. VENGAL RAO: All these units 
are old units. The Cycle Corporation of India 
is in Calcutta and the National Bicycle Cor-
poration of India Limited is in Bombay. As I 
told earlier, as far as these two units are 
concerned, four workers are manufacturing 
one cycle per day whereas in the Private 
Sector one worker is manufacturing 2.5 
cycles per day. (Interruptions) 

AN HON. MEMBER: Who is respon-
Sible? 

SHRI J. VENGAL RAO: Labour is re-
sponsible. (InterruptIons) 

[ Translation] 

Thermal Power Stations and Fertilizer 
Plants based on HBJ Pipeline Gas in 

Madhya Pradesh 

*363. SHAI DILEEP SINGH BHURIA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 
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(a) whether the HBJ gas pipeline 
passes through Jhabua district of Madhya 
Pradesh; 

(b) whether the gas passing through 
this pipeline is not being fully utilised; 

(c) whether any proposal have been 
received for setting up a thermal power-
cum-fertilizer plant ba3ed on this gas; and 

(d) if so, the details thereof and the 
steps taken by Govt. thereon? 

[English] 

THE MINISTER ':':'r STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) Yes, 
Sir. 

(b) At present the pipeli"e is not beIng 
fully utilised. 

(c) and (d). There is no proposal for a 
thermal power-cum-fertilizer plant based on 
gas from HBJ pipeline. However, supply of 
gas has been committed for separate fertil-
izer and power plants along the HBJ Pipeline 
route. 

[ Translation] 

SHRI DILEEP SINGH BHURIA: Mr. 
Speaker. Sir, the han. Minister has not re-
plied to my question. He has himself ac-
knowledged the fact that many gas-based 
industries will be set up afterthe construction 
of this gas pipe line from Bombay High is 
over. I would like to know from the han. 
Minister the time by which all the industries 
including generation of electricity based on 
gas will start functioning? What are the 
schemes regarding the gas-based indus-
tries and where these industries are gOIng to 
be located? 

SHRI BRAHMA DUTT: Sir. the outlay of 

the entire project ;s Rs. 1700 crores. As. 200 
crores more will be needed to extend it from 
Babrala to DeihL The total cost will thus 
come to As. 1900 crores. On this pipeline. 3 
power plants were to be set-up, one at Anta 
in Rajasthan, another at Bijoypur in Madhya 
Pradesh and the third at Orraiya in Uttar 
Pradesh. Besides, 4 fertilizer plants were 
also to be set up in U.P. For Kawas in 
Gujarat. we committed on the fallback basis. 
Our commitment was basad on the capacity 
of gas, which is 18 million metric cubic 
metres per day. At present 3 fertilizer plants 
at Guna, Jagdishpur and Or:ana are utilizing 
the gas. We are supplying 4.5 million metric 
cubic metres gas per day. Whatever gas is 
flowing is being fully utilized. There has been 
some delay in setting up of 3 fertilizer plants 
and the construction of 3 power plants is also 
running behind schedule and will be com-
pleted by next year. So we are not utilizing it 
fully. But thore is not much loss, as a large 
amount of free gas from the basin has to 
come in it, which we can supply on our own 
or can store it there. As an alternative. we 
have identified some faU-back consumers 
and also some new consumers in I.E.L. 
Fertilizer Plant at Panki. The DE5U Plant of 
Delhi, which uses diesel, has been kept as 
an extra. Similarly, some consumers have 
been identified in Hazira also. Until we get 
our permanent consumers. we shall be able 
to supply gas for a fixed period of time. 

SHRI DILEEP SINGH BHURIA: Mr. 
Speaker, Sir. I would like to know whether 
the Governmont of Madhya Pradesh has 
sent any scheme for gas based power plant 
to the Centre so that the Electricity Board 
could generate electricity from gas? Which 
of the State Governments have sent projects 
relating to gas-based power plants? 

SHRI BRAHMA DUTT: So far as the 
power plants are concerned, Maharashtra, 
Madhya Pradesh, Gujarat and Uttar 
Pradesh have requested to supply them gas 
for the gas-based power plants. We win 
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provide them gas according to our commIt-
ment and the rest will depend upon the 
availability of gas. This issue of full utilisation 
of gas is under consideration of the Planning 
Commission. 

SHRI PRATAP BHANU SHARMA: Mr. 
Speaker. Sir, the Central Government has a 
proposal to set up Gas Cracker Plant on H BJ 
Pipeline in Madhya Pradesh. I would like to 
know whether Madhya Pradesh Govern-
ment has submitted a proposal for the set-
ting upof a plastic industry for manufacturing 
raw-matenal in the down stream of that pipe-
line. if so. the reaction of the Central Govern-
ment thereto? 

SHRI BRAHMA DUn: Besides the 
fertilizer plant in Guna, an LPG extraction 
plant has also been sanctioned in Madhya 
Pradesh. Work has already started on it. Vve 
are also formulating another scheme for the 
extraction of C-3, It is for you to see if it is to 
be set up on the down stream. 

[English] 

SHRI DIGVIJAY SINH: Through you, I 
would like to ask the Hon. Minister whether 
he is going to raise the capacity of the 
pipeltne after compressing gas to 33 million 
cubic feet. Does he consider. after raiSing 
the capacity. setting up aethane cracker 
plant in Madhya Pradesh? 

SHRI BRAHMA DUTT: I have already 
said that in Guna, a gas separation plant is 
coming up. When the capacity is increased, 
we will think about further activities aro·und 
the pipeline. 

Installation of Hirakud Stage-III Power 
Project 

-365. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of EN ERGY be pleased to 
state: 

(a) thetatal outlay recommended by the 
Planning Commission for the installation of 
Hirakud State-III (Seventh Unit) power proj-
ect during the Seventh Plan period; 

(b) the money spent so far on the 
installation of the Seventh unit of that power 
project in Orissa; 

(c) the assistance received from Japan 
for the said proJect; and ' 

(d) the progress made in the completion 
of the project? 

THE MINISTER OF STATE IN THE 
DEPARTME~fTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAt): 
(a) to (d). A Statement is given below. 

STATEMENT 

Installation of Hirakud Stage-III Power 
Project 

(a) Approved outlay In the 7th Five Year 
Plan for Hirakud Stage-III (7th Unit) hydro-
electric project ( 1, x 37.5 MW) is Rs. 15.81 
crores). 

(b) The total expenditure Incurred on 
the project upto March, 1988 is Rs. 23.24 
crores. 

(c) An agreement for OECF (Overseas 
Economic Cooperation Funds of Japan) 
loan assistance of Yen 1500 million (equiva-
lent to Rs. 16.3 crares approximately) for 
implementation of the 7th Unit of Hirakud 
H.E. Project was signed on 15.10.1981. 
Disbursement upto March, 1988 was Japa-
nese Yen 1391.84 Million. 

(d) Civil works of escape channel and 
regulator are in progress. Power House 
superstructure is under construction. Gen-
erating unit With 11 KV terminal equipment 
and hydraulic hoist for penstock gate have 
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been imported from Australia. Switchyard 
equipment has been received at site and its 
erection is in progress. 

SHRI SRIBALLAV PANIGRAHI: 
would like to know whether there has been 
any delay in the implementation of this prOj-
ect. When was it stipulated to be completc·d 
and when is it likely to be completed now? It 
there is delay. what is the reservatIon cons,J-
quent thereof? 

THE MINISTER OF ENERGY (SHHI 
VASANT SATHE): Dely is about three years 
because the State Government could not 
find adequate resources. It was to be done 
by OECF and we hope that this will be 
completed in 1989. 

MR. SPEAKER: The Question Hour is 
over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

T.V. Transmitters 

*353. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) the number of high power and low 
power T.V. Transmitters functioning in the 
country; 

(b) the total estimated area and popu-
lation covered by the T. V. transmitters; 

(c) whether Wynad district in Kerala is 
fully covered by the T. V. transmitter at Kal-
petta; and 

(d) if not. the steps proposed to be taken 
by Government to bring the whole of Wynad 
district under T. V. coverage? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) to (d). An esti-
mated 4935 lakhs population of the country 
spread over an area of about 15,69,400 Sq. 
Kms. falls within the coverage area of the 
existing Doordarshan network which con-
sists of 51 high power and 221 low powerl 
very low power TV transmitters. Whereas a 
substantial part of Wynad district of Kerata 
is, at present, covered by TV service, on 
commissioning of the high power (10 KW) 
TV transmitter under implementation at 
Calicut (in replacement of the existing low 
power transmitter). the whole district is ex-
pected to be covered, subject to local terrain 
conditions. 

Representation of Journalists on the 
Board of Directors 

*355. PROF. MADHU DANDAVATE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any organisation of journal-
Ists has proposed restructuring of the press 
by suggesting provision of representation to 
the proprietors as weU as journalists both on 
the board of directors and management as 
well as the board of editorial policies so as 10 

ensure both the interests of the manage-
ment as well as freedom of journalism; 

(b) if so, what are the concrete propos-
als; and 

(c) the reaction of Government thereto? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) Government 
are not aware of any such proposal. 

(b) and (c). Do not arise. 
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[ Translation] 

Tidal Wave Projects 

*356. SHRI TEJA SINGH DARDI: Will 
the Minister of ENERGYbe pleased to state: 

(a) whether Government have recently 
selected several places for setting up proj-
ects to gener~te power from tidal waves; 

(b) if so, the names of the places; and 

(c) the details of the projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAJ): 
(a) to (c). Detailed studies and invElstlgatlons 
for assessing the techno-economic feasibil-
ity of tidal power generation in the couniry 
have so far been undertaken only in Gulf of 
Kutch on the West coast in Gujarat. As J:- ,-'I 

the techno-economic feasibility report pi e-
pared by the Central Electricity Authority. ,ifl 

installation of 900 MW. comprising 36 unIts 
of 25 MW each, is envisaged in Gulf of Kutch. 
The project will be implemented after the 
investment decision and detailing of tho 
de!;ign and construction features. 

[English] 

Delivery of Telegrams 

*357. SHRI DAULATSINHJI JADE~IA· 
Will the Mintster of COMMUNICATIONS be 
pleased to state: 

(a) whether Government <ire aware of 
common complaint that delivery of tele-
grams is badly delayed and sometimes not 
even delivered; and 

(b) if so, the steps being taken to review 
the existing system of delivery of telegrams? 

THE MINISTER OF COMMUNICA~ 

TIONS (SHRI BIR BAHADUR SINGH): (a) 
and (b). The Government is aware that 
occasionally telegrams are delivered late 
and at times remain undelivered. However 
+Ile following steps are being taken for 
speedy delivery of telegrams: 

(i) Introduction of moped delivery 
scheme to speed up delivery 
telegrams in the peripheral ar-
eas of cities; 

(ii) Experimenting use of satellite 
medium for direct connection to 
remote and inaccessible areas. 
In other areas, Store and For-
ward Message Switching Sys-
tems are being introduced to 
reduce delays in intermediate 
offIces. 

(Ill) Use of Insulated wire to reduc~ 
fault liability In open wire lines 
passing through jungle areas. 
Hilly terrains and Coastal areas; 

(iv) PrOVision of standby engine 
generators to take care of the 
frequent break-down of power 
supply from State Electricity 
Boards; 

,v) Replacement of old morse key 
boards by electronic key boards 
which are easier to operate and 
electromechanical teleprinters 
by electronic teleprinters; and 

(VI) Introduction of suitable incentive 
schemes for the postal sig-
nallers for quicker handling of 
telegrams. 

Renovation of Power Plants 

*364. SHRI MOHANBHAf PATEL: Will 
the Minister of ENERGYbe pleased to state: 



81 Written Answers AGRAHAYANA 15, 1910 (SAKA) Written Answers 82 

(a) the number of thermal and hydel 
power plants which have become sick and 
are not working at their rated capacity, State-
wise; 

(b) the reasons therefor; and 

(c) the steps Government propose to 
take to renovate the power plants ;n order 10 

meet the energy requirement of the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). According to available informa-
tion. 34 thermal and 10 hydel power statl0115 

have not been working at their rated capac-
ity, due to aging, design deficiencios, wear 
and tear of mechanical equipment and dete-
rioration in the quality of coal in respect of 
thermal units and due to aging of insulation 
and wear and tear of the underwater turbine 
components in respect of hyder units. The 
State-wise number of such power stations is 
given in the Statement I below. 

(c) A Centrally sponsored programme 
for rellovation and modernisation ot thermal 
units has been launched since 1984. A 
scheme for renovation and uprafing of hydro 
power stations has also been prepared for 
improving the pertonnance of such stations. 

Sl A TI:.MENT 

State/Union Territory/ 
Organisation 

1 

Delhi 

Haryana 

Punjab 

Uttar Pradesh 

Madhya Pradesh 

Gujarat 

Maharashtra 

Andhra Pradesh 

Tamil Nadu 

Karnataka 

Orissa 

Bihar 

No. of Power Stations 

Thofl]Ja/ Hyde/ 

2 3 

2 

2 

1 3 

3 1 

3 

4 1 

2 1 

3 

1 

1 1 

3 2 
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1 

West Bengal 

D.v.e. 

Assam 

Disturbances on Delhi T.V. 

*366. SHRI BANWARI LAL PUROHIT: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the viewers in the capi al 
are experiencing more disturbances on them 
T.V. sets since the commissioning of tht-' 
newly constructed T. V. tower in Pitarnpura: 

(b) whether despite having followed tile 
instructions given by Doordclrshan to ~,et 

right the T. V. antenna by the Viewers, th01 (' 
are still disturbances, partlculally on tno 
second channel; 

(c) if so, the reactIon of Gover:lment In 
this regard; and 

(d) the steps proposed to rectify tne 
defects in the transmissIon system? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN 
FORMA liON AND BROADCAS1IN(; 
(SHRI H.K.L. BHAGAT): (a) to (d). Report.; 
about unsatisfactory reception have been 
received from certain pockets in the metro-
politi=in area of Deihl These are mo:: tly 
confined to areas falling in the vicinity of high 
rise buildings. It may, however, be stated 
that with the commissioning of T. V. towel C1i 
Pitampura, not only has the TV coverage on 
both channe::; been enlarged substantially, 
the quality of reception has also impro'v 2d 
significantly in many parts of Delhi and sur-
rounding areas. 

2 3 

3 

3 

1 

Some post-commissioning problems, 
not unusual for an installation of this com-
plexity, were experienced and most of these 
have already been attended to. 

In the areas of unsatisfactory reception 
which mostly fall in the vicinity of high rise 
bUIldings, the impairment in reception can 
be minlmlsod by suitably pointing the TV 
receiving antenna, reallocating it and by 
raising Its height, if necessary. 

A group of experienceo engineers IS 

carrying out detailed investigations, includ-
Ing reception surveys, with a view to achiev-
Ing further improvement. 

Utilisation of HBJ Pipeline Gas 

·367. SHRI RANJITSINGH 
GAEKWAO· Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
stdte: 

(a) whether the natural gas enroute to 
Hazlra-BIJalpur-Jagdlshpur pipeline has 
started flowing as per schedule fIxed in the 
proJ~ct profiled; 

(~) it not, the reasons thereof, and 

(c) the estimated loss in revenue to the 
(.,il and Natural Gac; Commission as well as 
loss on account of non utilisation of the gas 
by the prospective user industries, and the 
4uantity of gas which could not be utilized 
and had to be flared off? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). The flow of gas has not been as sched-
uled as there have been changes in the 
consumers as also in the expected dates for 
commencement of offtake. 

(c) There have been delays in the 
setting up of three fertiliser and two power 
plants for which gas was committed to be 
supplied on a firm basis through the Hl3J 
Pipeline. These delays would result in lower 
revenues for ONGC upto a maximum of Rs. 
1.25 crores per day, compared to what WdS 

projected at the time of sanction of the pIpe-
line. 

Safety measures for T.V. Tower at 
Pitampu, a, Delhi 

*368. SHRI SITARAM J GAVALI: 
SHRI PRAKASH CHANDRA' 

Will the Minister of INFORMA liON 
AND BROADCASTING be pleas(:!d to stale. 

(a) whether Government propose to ~,et 
up a revolving restaurant on T V. tower at 
Prtampura, Delhi in the near future; 

(b) if so, whether the restaurant IS likely 
to cause any problems for the safety of tile 
tower; 

(c) whether any safety measures haVfl 
been adopted by Government; and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTIN(' 
(SHRI H.K.L. BHAGAT): (a) to (d). A~. pdf! of 
the comprehensiv(' design for the proJI c;i 

aimed at making the Centra a spot of tou' IS~ 
attraction, a revolving Restaurant floor h d5 

bean provided at a height of 155 M of thp 

tow9r. The Restaurant can be started only 
after certain pending ancillary works are 
completed. Adequate measures are envis· 
aged to be taken for the security of the tower 
and safety of the public visiting the restau-
rant. These include segregated pubJic ac-
cess from the technical areas of the transmit-
ter station, a security fencing between the 
station and the public path within the com-
plex, posting of adequate number of security 
personnel, tower and flood lights for security 
requirements and installation of a fire alarm 
system including back up water pumping 10r 
fire fighting. 

Joint Venture to manufacture Biaxlally 
oriented Polypropylene Film 

·369. SHRI V. TULSIRAM: Will the 
MinIster of INDUSTRY be pleased to state: 

(a) whether Max India and Punjab In-
dustrial Development Corporation have 
dgreed to sot up a jOint vertture for manll{3C-
tur(:J of b,axlally oriented polypropylene film: 

(b) If so, the tIme by which the films are 
expected to be produced; 

(c) whetherforeigntechnical know-how 
has been obtained, if so, the details thereof; 
and 

(d) the annual production of the jOint 
venture and the amount of foreign exchange 
expected to be saved? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yes, Sir. 

(b) Normally it takes two to three years 
to set up such project after receipt of neces-
sary approvals. 

(c) l'"'e proposal does not enviscige any 
foreIgn collaboration. 

(d) A capacity to ma"ufacture 2000 
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tonnes of BOPP film has been approved for 
this project. No foreign exchange is ex-
pected to be saveo. but this would provide 
better packaging material in the country. 

Orissa Synthetics Ltd. 

3438. SHRJMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Orissa Synthetic!; Ltd. 
(OSL), a unit of Industrial Promotion and 
Investment Corporation of Orissa Ltd. has 
gone into stream; 

(b) if so, since when and whether the 
said unit is facing some problems since it 
started production; and 

(c) if so. the steps taken in this regard? 

THE MINIS1ER OF INDUSTHY (SHHI 
J. VENGAL RAO): (a) Yes, Sir. 

(b) Orissa Synthetics Ltd. was comml~­
sioned In March 1987. Polyester Staple 
Fibre (PSF) units lncludlng MIs Orissa Syn-
thotics Ltd hav~ been facing marketing 
constraints for a variety of reasons includIng 
bunchinD of commissioning of a number of 
PSF units. 

(c) Some of the steps taken to promot .... 
off-take of PSF are: 

(i) EXCIse duty on PSF has be21l 
r(Jducod from Rs. 25/- to ns. 1 Sf 

por kg. in the year's budge1 to 
'romote domestIc consumption 

(Ii) Expol10f PSF has b('en perm I 

tr)0 l 'pte a ceiling of 6f) 00010' Ini 
dunnq 198R-Sg. 

(iii) A Cash Compensa1ory Sup~tJ! 1 
(CCS) of 5<"1Q bas bet n sa I( -

tloned on exports. 

Irregular Transfer of Telephones In 
Bangalora City 

3439. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of COMMUN lCATIONS be pleased 
to state: 

( l) whether Government are aware of 
any r. lckot in transfer of telephones in Ban-
galore City; 

(b) if so, the steps taken to curb such 
malpractices; and 

(c) how many such incidents have 
come to the notice of Government in the last 
one year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No, Sir. The 
Department of TelecommUnications directly 
deals With the transferer of telephone and 
tha transferee, strictly according to rules and 
orders on the subject. 

(b) and (c). Do not arise. 

Refund of deposits by Standard Motor 
Company, Madras 

3440. SHRI RAMASHRAY PRASAD 
SINGH: Will the MinistAr of INDUSTRY be 
pleased to state: 

(a) whethor Government are aware of 
complaInts that Mis. Standard Motor Com-
pany, Madras is not refunding the deposits 
a~Jain$t cC:)rtcel'atlon of booking for Standard 
Car-2000; and 

(b) If so, the action proposed to be taken 
dCJainst tnf' company in this reg:=trd? 

THE MINfS1ER OF STAlE IN THE 
OEPARTMEf.JT OF INDUSTRIAL DEVEL-
OPMENT IN THE f\11NISTRY OF INDUS-
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TRY (SHRI M. ARUNACHALAM): (a) Some
complaints against Standard Motor Prod-
ucts Ltd. have been received regarding de-
lay in refund of advance money taken by the
company against booking of Standard 2000
motor cars. These complaints are being
promptly forwarded to the company for re-
dressal. However, the company has in-
formed that due to the withdrawal of conces-
sional duties on passenger cars with hiqhor
engine capacity in r-tovember, 1986, they
had suffered a setback and consequently, a
large number of requests for cancellation of
bookings took place. Because of cancella-
tion of unexpectedly large number of book-
ings and having suffered financial loss, the
company has stated that, they could not
comply with the requests of the customers
seeking refund of advance money. They
have also informed that a rehabilitation
package of lOBI alongwith other financial
institutions/banks and necessary working
capital is being provided to the company and
they would be bringing out a schedule of
payment based on date of cancellation of
booking and the date by which refund will be
made to the customers.

(b) The acceptance of advance money
against booking is considered a contraciual
obligation between the customer and tne
company and such receipt of advance
money against orders for the supply of
goods does not come within the ambit of
'Deposits' as per provisions of the Compa-
nies (Acceptance of Deposits) Rules 1975
framed under the Companies Act, 1956.
However with a view to safeguarding C\.lS-

tomers' interest, the Committee on Pe:itions
of Lok Sabha has recommended that the.
guidelines prescribed for deployment of
funds taken as advance by the automobile
manufacturers be revised. This recornmer.-
dation has been accepted by the Ministry 01
Industry.

Contract for Duthasti Hydel Project

3441. SHRI ATISH CHANDRA SINHA:
Will the Minister of ENERGY be pleased to

state:

(a) whether the National Hydro-electric
Power Corporation has finalised the contract
for the Dulhasti Hydel Project: and

(b) if not, the reasons therefor and when
the final decision is likely to be taken in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER INTHE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) and (b). The Steering and Negotiating
Committee which was set-up to hold nego-
tiations with the foreign Consortia for turn-
key execution of the Dulhasti Hydro-electric
Project has finalised the negotiations. The
final decision in the matter would be taken
keeping in view the recommendations of the
Committee.

Manufacture of Power Tillers

3442. SHRI H.B. PATIL: Will the Minis-
ter of INDUSTRY be pleased to state:

(a) the production and requirement of
power tillers in the country;

(b) the names of the companies manu-
facturing power tillers and the types of power
tillers being manufactured by them and With
whose collaboration:

(c) whether the prices of the spat e-
parts of power ti:lers are exorbitant: and

(d) if so. the steps taken 01 proposed to
check their prices?

THE t ilNISTER OF STATE IN THE
DEPARTMENT OF I1 DUSTRIAL DEVt:L-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Pro-
duction of power tillers reported in 1987-88
was 2,944 Nos. There is sufficient licensee
and installed capacity for the production of
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power tiflers to meet the domestic demand. 

(b) A statement is given beJow. 

(0) anti (d). The prices of spare~parts of 
power tillers depend on the cost Of raw 
material input, value of production, etc. 
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[ Trans/ation] 

Opening Coal Stock Yard In Sagar, M.P. 

THE: MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Some complaints 
have been received about the use of sub-
standard plastic materials for irrigation sys-

3443. ~HRJ NANDLAL CHOUDHARY' tems. 
Will the MinIster of ENERGY be pleased to 
state: 

"-
(a) the progress made in regard to 

opening of Coal Stockyard in Sagar city in 
Madhya Pradesh; 

(b) the time by which this yard is likely 
to be opened; 

(c) the total expenditure Ii;,ely to be 
incurred; 

(d) whether land has been acquIred for 
this purpose; and 

(e) if so, the total area of the land and 
the pi;;.ce where it has been acquired? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAt=FAR 
SHARIEF): (a) Gil has no plan at present to 
open a coal stock-yard at Sagar CIty In 
Madhya Pradesh. 

(b) to (e). Do not arise. 

[English] 

Plastic Materials to suit irrigation needs 

3444. SHRI JAGANNATH PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the eXisting plastic mat(:;tri~ 
o.ls are not durable enough to SUit IrrigatIon 
needs; and 

(b) if so, the steps taken to make 
durable plastic matenals? 

(b) End users are being made aware of 
the use of plastic material system made of 
quality plastic materials through National 
Committee on the Use of Plastics in Agricul-
ture. Bureau of Indian Standards has devel-
oped a few standards for plastic material! 
systems for irrigation needs. 

Setting up Public Sector Units in 
Backward Areas 

3445. SHRI AMARSINH RATHAWA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) wh~ther Union Government pro-
pose to set up more public sector industries 
in the country, particularly in backward ar-
eas;and 

(b) If so, the details of central publJc 
sector Jndustrles likely to be set up during the 
remaining period of Seventh Plan and 
Eighth Plan wIth theIr locations, State-wise? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Setting up of 
Pubh~ Sp.ctor Enterprises is based on 
techno-ec.onomic viability of projects while 
keepmg In view the need for overall bal-
anced regIonal development including de-
velopment of backward areas. 

[ Translation} 

Increase In prices of Drug Formulations 

3446. SHRI PARASRAM BHARDWAJ: 
WiU the Minister of INDUSTRY be pleased to 
state: 
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(a) whether prices of drug formulatton~ 
have been increased on 'no profit, no loss 
basis'; 

(b) if so, the details thereof; 

(c) whether Government propost} 10 

allow the approved limit of increase in prieRs 
to the level of 'no profit, no loss' for category 
I and II formulotions; and 

(d) if so, how Government propose to 
ensure that manufacturers of these drugs dO 
not reduce the production of essential drugs 
to minimise their losses? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (c). No, Sir. 

(b) and (d). Do not arise. 

[English] 

Installation of C-DOT Exchanges 

3447. PROF-. N/\RAIN CHAND PAn-
ASHAR: Will the Minister of COMMUNICA-
TION S be pleased to state: 

(a) whether Government had an-
nounced the production and Ins-tallatlon of 
one C-OOT (Electronic) exchange a d.1Y 
during 1988-89; 

(b) if so, whether the exchanaes hiJve 
bean installed as per the targets; 

(c) if not, tho reasons therefor; 

(d) the number of C-OOT exchanges 
allotted to each State/Union Territory and 
actually installed. till data. State-wise; and 

(e) the names of the places in Hinlachal 
Pradesh district-wise, where these ex-
changes have (i) actually been installed (ii) 
physically handed over and (iii) would be 
installed by March, 1989? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes Sir. 

(b) No S,r. 

(c) The dE;)lay In Implementation of the 
RAX-A-Day pr09rdlnme has been due ~ 
dE~layod :::.uppllGS of RAXs. 1 hOI e has b0t-ln a 
slowing down of ploductlon of RAX's due to 
delay In p,ocld8mont of imported compo 
nents, mitlal str:lbllisatlon of production proc-
esses, teethmg tloubles In circul<:ltmg 
ci1angb'sllmprovements requil ad to rn0(1t 
Quul11y Assuranc8 sp(lclflcatlons Gtc. 

(d) Details ore given in Statement 
below. 

(8) (I) & (II) No C-DOT EXc!lDnoe h;:ts 
been physICPllly installed and handed ()vC'j in 
HImachal Pr':loesh so far. (III) 5 unltq alP 
likely to be tns,talJed out of allotm(;;1nt fer 20 
stations at Amb, Uarsar, 81\0t.1 \.Iahu ~, 

SUJanpur subject to CJvt.ldability of oquip-
ment. 

STA·tEMENT 

No. of C-OOT Exchanges 

S. No. NanJo of State/U. T 

1 2 

1. Andhra Pradesh 

No. of units 
A JfOltHri 

3 

11 

No. vfunlls 
installed 

4 

4 
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1 2 3 4 

2. Assam 20 

3. Bihar 30 

4. Gujarat 10 

5. Haryana 20 

6. Himachal Pradesh 20 

7. Jammu & Kashmir 20 

8. Karnataka 10 10 

9. Kerala 10 4 

1~. Madhya Pradesh 40 

11. Maharashtra 20 

12. Goa 18 

13. Manipur 3 

14. Meghalaya 3 

15. Mizoram $ 

16. Nagaland 3 

17. Tripura 7 

18. ArunachalPr~dQsh 7 

19. Onssa 20 

20. Puniab 20 

21. Rajasthan 30 

22. Tamil Nadu 10 6 

23. Uttar Pradesh 40 

24. West Bengal 20 
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1 2 

25. Sikkim 

26. Lakshadweep 

27. Pondicherry 

28. Andaman & Nicobar 
Islands 

Total 

Industrial Units 

344B. SHRI HANNAN MOlLAH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the total number of registered indus-
tnal units including Small Scale Industrial 
units in the country in 1988, State-wise; and 

(b) the number of units closed. State-
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPtAENT IN THE MINISTRY OF INDUS-

SI. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

State 

2 

Andhra Pradesh 

Gujarat 

Haryana 

Kerala 

Maharashtra 

S 4 

4 

4 

3 1 

4 

410 25 

TRY (SHRI M. ARUNACHALAM): (a) State· 
ment indicating the number of scheme reg-
istered by the D.G.T.O. and schemes per-
taining to industries de-licensed. regi.;»tered 
by the Secretariat for Industrial Approvals. in 
the Ministry of Industry during January to 
September. 1988 is given below. Registra-
tion of small scale industrial units is being 
done by Director. Industries in the State 
Governments. The information is not being 
centrally maintained. 

(b) As per the Labour Bureau, Simla, 
the following number of units were closed 
during- the period January to August, 1988 
(Provisional). 

Number of unhs closed 
during January to August 
1988 

(Provisional) 

3 

4 

12 

8 

1 

24 
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1 2 3 

6. Qrissa 1 

7. Punjab 2 

8. Rajasthan 2 

9. Tamil Nadu 3 

Total 57 

STATEMENT 

Number of Schemes Registered by the D. G. r.D. and Schomes pertaining to Industries 09-
Licensed Registered by the Secretariat for Industrial Approvals !Juring January to September 
1988 

State/Union Territory 

1. Andaman & Nicobar 
Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandigarh 

7. Dadra & Nagar Haveli 

8. Delhi 

9. Goa, Daman & Diu 

10. Gujarat 

SCh6 rnes registered 
by D G. T.D. 

2 

112 

10 

8 

1 

19 

69 

Schemes per-
taining to 
Industries 
de-licensed 
registered by 
S.I.A. 

3 

1 

52 

28 

43 

4 

6 

3 

18 

63 
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1 2 3 

11. Haryana 18 75 

12. Himachal Pradesh 9 33 

13. Jammu & Kashmir 7 24 

14. Karnataka 57 49 

15. Karala 9 21 

16. Madhya Pradesh 43 59 

17 Maharashtra 106 167 

18. Mcanipur 3 

19. Meghalaya 2 1 

20. Mizoram 

21. Nagaland 2 

22. OrIssa 12 20 

23. Pondicherry 9 6 

24. Punjab 25 57 

25. Rajasthan 38 30 

26. Sikk,m 

27. Tamil Nadu 52 57 

28. Tripura 2 

29. Uttar Pradesh 100 237 

30. West Bengal 24 54 

Total: 734 1115 
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Plant Load Factors of Stat. Electricity 
Boards 

3449. SHRI LAKSHMAN MALLICK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the national average of plant load 
factor and model plant load factor as on 31 
October, 1988; 

(b) the details of the plant load factor for 
various State Electricity Boards; 

(c) the reasons for wide disparities in 
plant load factor of different State Elr.ctr;city 
Boards; 

(d) whethor coal of low qualities sup-
plied to them contributes to low levels of 
plant load factor; 

(e) if so, the remedial steps being taken 
by Government in this regard; 

(f) whether imports of high quality coal 
is permitted; and 

(9) if so, which Of the State Electricity 
Board are importing coal directly? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS-
TRY OF ENERGY (SHRI KALPNATH RAt): 
(a) The national average plant load factor of 
thermal power stations during April, 1988-
October, 1988 is 51.90/0, against a target of 
53.7%. 

(b) The details of the plant load facto" of 
various State Electricity Boards are given in 
Statement below. 

(c) The Plant Load Factors of Thermal 
Power Stations depend on several factors 
namely planned maintenance shut down 
period. forced outage, age of the plant, coal 
supply related to quality and quantity, sys-
tem load conditions and overall operation 

and management inadequacies. 

(d) and (e). Inferior quality of coal is one 
of the factors towards lower power genera-
tion from thermal power stations. Com-
plaints regarding inferior quality and over-
sized coal containing extraneous material, 
received from various utilities are examined, 
and suitable remedial action is taken. The 
collieries supplying oversized coat have 
been identified and the Department of Coal 
has been requested to take necessary ac-
tion in this regard. 

(f) and (9). During 1985-86, Coal was 
allowed to be imported for Turicorin Power 
Station of Tamil Nadll Electricity Soard 
mainly on account of constraints in moving 
coal to the Tuticorin Power Station by sea. 
However, at present all the power stations in 
the country are consuming indigenous coal. 

STATEMENT 

Plant Load Factors of various State Electric-
ity Boards during April-October, 1988 

Electricity Boards 

1 

HSEB 

RSEB 

PSEB 

UPSEB 

GEB 

MSEB 

MPEB 

APSEB 

TNEB 

P.L.F. (%) During 
April-October, 
1988 

2 

34.2 

43.1 

56.9 

48.8 

51.2 

49.5 

45.5 

63.6 

62.0 
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1 2 

KPC 65.3 

aSES 34.9 

OSEe 29.5 

WBSEB 36.4 

WBPDEV 46.8 

DPL 25.6 

ASEB 28.0 

Tatka. Talephone 

3450. SHRI HARIHAR SOREN: Wall 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) when was the "Tatkal" scheme to 
provide telephones on demand introduced; 

(b) the response to that zcheme in Delhi 
and else where; 

(c) whether Government have re-
viewed the working of this scheme; and 

(d) if so, the prospects thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The "Tatka'" 
Scheme was introduced with effect from "1 o~ 

Year Infand Money Orders 

As. P: 

1987-88 32,40,11 t 754.68 

Apart from the above major items which 
have lapsed to the Government, there are a 

6-1988. 

(b) In Delhi 86 applications and in other 
parts of the country 985 applications have 
been received for provision of telephone 
connection under "Tatka'· schema. 

(C.) and Cd). No, Sir. It is too early to 
review the Scheme. 

Unclaimed Money Post Offices 

3451. SHRI OHINTAMANI JENA: Witl 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the total amount of money laying 
unclaimed in post of!ices in the country, to 
datti: 

(b) the number of applications received 
by the post offices for claiming the said 
money; 

(c) the reasons for delay in the payment 
to the rightful owners; and 

(d) how this unclaimed money is being 
utilised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CO~AMUNICATIONS (SHR' ' 
GIRIOHAR GOMANGO): (a) The amount of 
money which has lapsed to the Government 
because of no claims in respect of Inland 
Money Orders. Indian Postal Orders and 
Savings Certificates during the year 1987 .. 
88 is as follows:-

Indian Postal Orders 

Rs. P. 

14,75,62,554.85 

Savings 
Certificates 
Rs. P. 

64,36,179.35 

number of deposits mainly of personal na-
ture like G.P.F. deposits which are tying 
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unclaimed in the Post Offices. The value of 
such unclaimed deposits does not exceed 
Rs. 19 lakhs. 

(b) The information is not centrally 
maintained in the Department of Posts. 

(c) As and when claims are made, they 
are settled expeditiously. 

(d) The unclaimed amount under "In-
land Money Orders" and "Indian Postal 
Orders" is treated as revenue receipt of tile 
Departme~t of Posts whereas that for S(.lV-

ings Certificates is treated as revenue re-
ceipt of the General Revenuos. The amount 
in all cases is paid to rightful claimants after 
due verifications as and when a claim IS 

received. 

Production of Newsprint 

-3452. DR. S.L. SHAILESH: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Kelkar Committee on 
long-term newsprint allocation policy has 
recommnded for wtepping up indigenous 
newsprint production using bagasse \JI!hich 
is avaiJable in abundance; 

(b) the gap between the supply and 
demand of newsprint; 

(c) whether the present policy for allot-
ment of newsprint to the media is murtj 
import-oriented; <)nd 

(d) if so, whether Government contem-
plate adoption of a mix of fiscal and market-
related policios, as recommended by the 
Committee and ensure indigenous produc-
tion of all the newsprint required by th0 
medi(l? 

THE MINISTER OF PARLIAMf::N· 
TARY AFFAIRS AND MINISTER OF IN-

FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) Yes Sir. 

(b) The gap between demand and 
indigenous supply of newsprint varies from 
year to year. During the year 1987-88, total 
allocation of newsprint was to the tune of 
5.91 lakh :.ATs. as against the indigenous 
production of 2.90 lakhs MTs. 

(c) No Sir. Newsprint is imported only to 
supplement the indigenous production. 

(d) This recommendation of the Kelkar 
Committee is related to the long term News-
print Allocation Policy to be for m ulated dur-
Ing the eighth Fivp Year Plan. 

Priority industries for Eighth Plan 

3453. SHRI SHANTARAM NAIK: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Union Government have 
prepared a list of industries to be given 
priority during the Eighth Plan; 

(b) if so, the details thereof; and 

(c) the basis on which this list has been 
prepared? 

THE rv1INtSTER OF STATE IN TH[ 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (St fRI M. ARUNACHALAM): (a) to (c). 
The Applo<:"{ch P8l»rto the Eighth Five Year 
Plan is under preParation for submission to 
~h9 National Development Councif for ap-
proval which would form the basis for the 
formulation.pf ~.EiPhth Five Year Plan as 
well as the r~te; ~rcjse for identiftcation 
of specific industries to be given priority 
during the Eighth Plan. 

Disconnection of STD Facility 

3454. SHRI JUJHAR SINGH: Will the 
Mmisterof COMMUNICATIONS be pleased 
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to state: 

(a) whether a large number of consum-
ers including Members of Parliament have 
got their S.T.D. facilities disconnected; 

(b) if so, the percentage of such per-
sons who have got disconnected the S.T.D. 
facility; and 

(c) the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) to (c). The 
information is being collected and will be l[lid 
on the Table of the House. 

[ Trans/ation] 

Sharing of Power from Damodar Valley 
Corporation Projects 

3455. SHAI SARFARAZ AHMAD: Will 
the Minister of ENERGY be pleased t6 sta19' 

(a) the number of thermal power sta-
tions under the Damodar Valley Corporation 
and the locations thereof; 

(b) the names of the thermal power 
stations generating power, and the quantum 
thereof being supplied to each State; 

(c) whether any tripartite agreernE:nt 
was concluded among the State Govern-
ments of Bihar, West Bengal and Damooar 
Valley Corporation regarding shartng of 
power among them and if so, the details 
thereof; and 

(d) whether Bihar is getting its share of 
power as per the agreement and if not, the 
reasons therefore? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN :s-
TRY OF ENERGY (SHRI KALPNATH RAt): 
(a) and (b). There are presently three ther-
mal power stations (TPS) in operation urllJer 

Damodar ValJey Corporation. These are-
Bokaro (A) TPS (205 MW) and Bokaro (8) 
Stage I (210 MW), located in Bihar, Chan-
drapura TPS (780 MW) in Bihar, and Our .. 
gapur TPS (350 MW) in West Bengal. Power 
is supplied by DVC to bulk consumers (33 
KV and above) in Bihar and Weat Bengal. 
Quantum of energy supplied to consumers 
in Bihar and West Bengal during 1985-86 
and 1986-87 from DVC was as under: 

(MUs) 

Bihar West Bengal 

1986-87 3537 1977 

1985-86 3603 2055 

(c) No, Sir. 

(d) Does not arise. 

[English] 

LPG Connections In O.P. 

3456. SHRI KAMLA PRASAD SINGH: 
Will the MinIster of PETROLEUM ANO 
NATURAL GAS be pleased to state: 

(a) the number of LPG connections 
allocated In Uttar Pradesh and waiting list for 
LPG connections in the State, district-wise, 
as on 1 October, 1988; 

(b) the allotment of LPG connections 
made during the last three years, year-wise; 
and 

(c) the time by which the existing wait-
ing list for LPG connections is likely to be 
cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUIT): (a) The 
information is givl)n in the statement below. 

(b) The approximate number of LPG 
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connections released in Uttar Pradesh dur· 
log tha last three years are as under: 

(c) Release of new LPG connections is 
done by the od industry alt over the country, 
including in Uttar Pradesh. in a phased 
manner under its annual programme for 
enrollment of customers; subjed to aug-
mentation in availability of LPG. 

1985-86 

1986 ... 87 

1987-98 

1.24 
1.81 

1.97 

S.No. Name of District 

1 2 , . Uttar Kashl 

2. Gopeshwar 

3. Tehn 

4. Dehradun 

s. Pauri 

6. Pithoragarh 

7. Almora 

8. Nanltal 

9. Sahoranpur 

10. Muzaff arnagar 

11. eljnor 

12. Meerut 

13. Ghaziabad 

14. Bulandshahr 

15. Moradabad 

16. Rampur 

(in lakhs) 

STATEMENT 

No. of customers 
a.s on 1.10.1988 

3 

4380 

3330 

3735 

85814 

18154 

8895 

10655 

42887 

733399 

28663 

16506 

77325 

79252 

195~j 

37232 

13700 

No. of persons 
on waiting list 
as on 1.10.1988 

4 

16149 

500 

400 

3571 

17665 

23185 

12437 

40949 

42502 

6721 

18451 
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1 2 3 4 

17. Badaun 8566 4030 

18. Bareilty 61554 19741 

~9. Pilibhit 4106 918 

20. Shahjahanpur 9095 6450 

21. Aligarh 36433 '21259 

22. Mathura 27057 9866 

23. Agra 86744 58365 

24. Etah 9880 4810 

25. Mainpuri 11278 4707 

26. Farrukhabad 12890 7482 

27. Etawah 6194 7132 

28. Kanpur 155026 54071 

29. Fatehpur 5319 3800 

30. Allahabad 63264 ~1653 

31. Jalaun 9584 3440 

32. Jhansi 21933 19307 

33. Lahtpur 2366 2749 

34. Hamirpur 6138 3950 

35. Banda 2775 4100 

36. Sitapur 6256 5503 

37. lakhimpur Khan ~4bO 2780 

38. Hardoi 8370 460 

39. Unnao 7028 2822 
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1 2 

40. Lucknow 

41. Rai Bareifly 

42. Bahraich 

43. Gonda 

44. Barabanki 

45. Faizabad 

46. Sultanpur 

47. Pratapgarh 

48. Basti 

49. Gorakhpur 

50. Deoria 

51. Azamgarh 

52. Jaunpur 

53. Ballia 

54. Ghazipur 

55. Varanasi 

56. Mirzapur 

57. Kanpur Dehat 

Shifting of Telophones froln BO'1lbay to 
New Bombay 

3457. SHRI PRAKA.SH V. PATIL: \"1111 
the Minis!er of COMMUNICATIONS be 
pleased to state' 

(a) whether Govt)rnment have permlt~ 

, 

3 4 

174375 37066 

10241 5669 

3941 2623 

396( 760 

6815 1886 

17313 3090 

10943 

7015 2000 

10363 5170 

33678 19430 

7826 2510 

7015 5600 

5325 950 

5304 3800 

3106 3500 

54640 25030 

13266 2800 

14,62,955 5,88.809 

ted shifting of teleJJhones from Bombay to 
New Bombay upto December, 1988 as a 
special case: 

(b) whether Maharashtra Government 
has requested that this facility should be 
made available on a permanent basis; and 
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(c) if SO, the decision taken thereon? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) to (c). Yes. Sir. 
Suggestions received from the Maharashtra 
Government and the public have been con-
sidered and shifts of Telephones from 
Bombay to New Bombay have been perm rt-
ted upto 31 st March, 1991. 

[ Translation] 

Setting up Industries In Bihar 

3458. SHRt KRISHNA PRATAP 
SINGH: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number of applications received 
for setting up of small and medium industries 
in Bihar during the last two years; and 

(b) the number of industries in respect 
of which the letter of intents have been 
Issued so far and the detarls thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI. ARUNACHALAM): (a) Applica-
tions for setting up small scale industries are 
received by Director, Industries in Stt.lte 
Government directly and the information IS 

not centrally maintained. The number of 
applications received from Bihar for registra-
tion with Directorate General of Technical 
Development for setting up of industries arp 
31 and 24 applications in respect of 1987 
and 1988 (upto September, 1988) respBc-
tively. Of this, the appHcations registered. ue 
27 and 9 respectively in 1987 and 1989 (urAo 
September, 1988). 

(b) During the years 1987 and 1988 
(upto September, 1988) 14 and 10 letter& ot 
intent respectively have been iSSUAd for 
locations in Bihar State. The details of the 

letters of intent issued are available in the 
monthly newsletter published by the Indian 
Investment Centre. Copies of this are sent 10 
the Parliament Library. 

[English] 

Schedule for Electricity Bills In DESU 

3459. SHRI C.K. KUPPUSWAMY: Will 
the Mmister of ENERGY be pleased to state: 

(a) the intervals at which the Delhi 
Electric Supply Undertaking is expected to 
prepar e electricity bills and send to custom-
ers; 

(b) whether any schedules of datesl 
months have been prescribed for different 
areas of Delhi for the preparation of such 
bills; 

(c) whether these schedules are being 
adhered to; 

(d) if not, the reasons therefore; and 

(e) the steps being taken to improve the 
billing system? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAt): 
(a) to (e). The information is being collected 
and will be laid on the Table of the House. 

Supply of Gas Turbines by Bharat 
Heavy Electricals Limited 

3460. SHRISANATKUMARMANDAl: 
W.U the Mintsterof INDUSTRY be pleased to 
state: 

(a) whether his attention has been 
Invited to the news item captioned "'RPL 
terms put BHEl out of reckoning" appearing 
in the "Business Standard" Calcutta dated 
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15 November. 1988; 

(b) if SOt the facts in this regard and the 
conditions laid down by the Reliance Petro-
chemicals LimJted (APL) for the manufac-
ture and supply of gas turbine which cannot 
be complied with by the Bharat Heavy Elec-
trical limited; 

(c) what IS the Government policy about 
the import of gas turbine by the private sector 
companies; and 

(d) the reasons for not making use of 
indigenous public sector manufacturing 
capacity for the supply of these equipment 
which entails huge foreign exchange? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) Yes, Sir. 

(b) to (d). Reliance Petro-Chemic.Jls 
Limited have sought permIssIon of thE) 
Empowered Committee in the DepartmtJnt 
of Industrial Df?velopment for floating global 
tenders for procurement of 3 x 20 MW or 2 x 
30 MW gas turbine sets. 

Application received for import of power 
generation equipment (except DG Sets for 
stand-by power generation) including gas 
turbines, both from public and private sector 
companies are considered in accordance 
with the provisions of para 31 of the Import & 
Export Policy, 1988-1991. Approval fOl 

import is given on mertt of each case, after 
taking into account the offers reco'v~d 

against the global tenders. Indlgenolls 
availability of the equipment including thp 

offer made by BHEL is also considered he-
fore the import is allowed. 

Scandal in Drug Purchase In OESU 

3461. DR. KRUPASINDHU BHOI: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the attention of Govern-

ment has been drawn to the news item 
published in Daily uJansatta" dated 14 July, 
, 988 under the caption "DESU _i DO/a 
Kharid main ghapla jaari"; and 

(b) If so, the facts in the matt9r~~he 
action taken by Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAJ): 
(a) and (b). The information is being col-
lected and will be laid on the Table of the 
House. 

Closure of Petrol Pump in Raiganj 
(West Bengal) 

3462. DR.GOLAM Y AZDAN I: Will the 
MInister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the petrol pump in RalganJ 
town (West Bengal) has been closed down; 

(b) If so, when It was closed; 

(c) whether this pump has been shifted 
elsewhere; 

(d) If so, to \\ .1 iCh place and how far and 
when; and 

(8) whether consumers have been 
benefIted in any \lay and if so. the detaHs in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRJ BRAHMA DUTT):' (a) and 
(b): Yes, Sir. :rhis retail outlet has become 
inoperative since early 1982 mainly due to 
1amily dispute among the partners; 

(c) There is a proposal to resite this 
closed retail outlet as the existing site has 
sinc,a been encroached upon; 
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(d) It is proposed to resite this outlet at 
Panishalhal on NH 34 which is less than 2 
Km!i: away from the existing location; it is 
ex~ed to be commissioned sometime in 
Marth/April, 1989 by the same dealers; 

(e) Yes, Sir. The proposed location 
being away from the congested town area 
will be an added advantage in as much as it 
would also cater to the Highway Traffic on 
NH34. 

House Building Loan Conditions In 
Public Sector Undertakings 

3463. SHRI NARAYAN CHOU BEY: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether a number of public sector 
undertakings following Central Government 
Dearness Allowance pattern have amended 
their different loan schemes/rules including 
the conditions for grant of house buildings 
loans. pending their wage revision by High 
Powered Pay Committee; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). The relevant 
information is being collected from the con-
cerned public enterprises and would be 
placed on the Table of the House. 

[ Translation] 

Waiting List for Telephone Connections 

3464. SHAI DAL CHANDERJAJN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of applications for tele-
phone connections on the waiting list, State-
wise; 

(b) the dates from which applications 
are pending; and 

(c) the time by which these waiting lists 
are expected to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) and (b). The 
reply is given in the statement below. 

(c) The objective of the seventh Plan is 
to clear the waiting list as under: 

Unit/Type Meeting average telephone 
demand for the period 
registered upto 

Telephone Districts 

1 2 

1. Metro Distt. 30.9.1986 

2. Major Distt. 30.9.1986 

3. Minor Oistt. 1.4.1987 

Telecommunications eirel9s 

1 2 

1. MAX·I (large size 
exchanges) 1-4·1987 

2. MAX .. II (Medium size 
exchanges) 1-4-1988 

3. MAX -III (Small & 
Manual Exchanges) 1-4-1990 

The remaanlng waiting list shall be 
cleared progressively during the Eighth Plan 
period. 
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STATEMENT 

51. Name of State/U. T. Waiting list as Earliest date 
No. on 31.10.88 from which 

"ending 

1 2 3 4 

1. Andhra Pradesh 63312 16.2.1981 

2. Assam 8435 1.1979 

3. Bihar 16865 12.4.1981 

4. Gujarat 113303 20.1.1981 

5. Haryana 32139 24.8.1978 

6. Himachal 4931 20.8.1982 

7. Jammu & Kashmir 12441 30.9.1980 

8. Karnataka 76382 1.4.1980 

9. Kerala 114110 11.4.1977 

10. Madhya Pradesh 57593 .8.1981 

11. Maharashtra 365412 6.1978 

12. Arunachal Pradesh (NE) 301 13.3.1980 

13. Manipur (NE) 823 7.2.1986 

14. Meghalaya (NE) 1125 83.1984 

15. Mizoram (NE) 736 13.8.1985 

16. Nagaland (NE) 854 5.9.1983 

17. Tripura (NE) 721 26.3.1985 

18. Orissa 7100 29.8.1981 

19. Punjab 64746 2.2.1979 

20. Rajasthan 59989 16.6.1980 
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1 2 

21. Tamil Nadu 

22. Uttar Pradesh 

23. West Bengal (including 
Sikkim) 

24. Goa 

25. Delhi CUff) 

[English] 

Setting up of Distillation Plant In 
Cauvery Basin 

3465. SHRI P.M. SAYEED: Will th& 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government have finalised 
any plan to set up a distillation plant to 
process the crude oil in the Cauvery Basin. 

(b) if so, the details thereof; 

(c) if not, the time by which it is likely to 
be set up; 

(d) the approximate cost thereof; and 

(e) the total number of persons who 
would man the plant, both technical and 
nontechnical separately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) to' 
(e). Government have asked MAL to pre-
pare a Detailed Feasibility Report for setting 
up facilities for processing the crude pro-
duced in the Cauveri Basin. As per the 
preliminary estimate the project is to cost 
about As. 94 crores and to provide direct 

3 4 

100815 18.1.1982 

66811 10.1.1981 

42307 .1979 

6665 6.1982 

215793 5.5.1979 

employment to about 125 technical and 25 
non technical people for the operation and 
maintenance of the facilities. The capacity is 
to absorb 0.5 MT of crude oU. 

Survey for Hyde. Power Potential In 
Chenab Basin 

3466. SHRI MOHO. AYUB KHAN: Wilt 
the Minister of ENERGY be pleased to state. 

(a) the names of hydel power projects 
surveyed in the Chenab basin and also else-
where in J & K State: 

(b) the total power potential of each 
project; 

(c) the estimated cost of each project; 

(d) the projects proposed by the State 
Government to be executed by the National 
Hydro-electric Power Corporation (NHPC); 

(e) the expenditure incurred so far on 
each one of the projects entrusted to the 
NHPC; and 

(f) the approximate date of completion 
of each project? 

THE MINISTER OF STATE IN THE 
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DEPARTMENT OF POWER IN THE MIN IS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (1). The information is being collected 
and will be laid on the Table of the House. 

Proposals for New Power Project In 
Rajasthan 

3467. SHAI VIRDHI CHANDER JAIN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the proposals for new projects re-
ceived from Rajasthan Government; 

(b) the action taken by Union Govern-
ment thereon; 

(c) the reasons for delay in clearing 
these projects; and 

(d) when these projects are likely to be 
cleared? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF POWER IN THE MINIS· 
TRY OF ENERGY (SHAI KALPNATH RAI): 
(a) and (b). The details of pending proposal 
for new power projects received from the 
Government of Rajasthan and reasons for 
pendency are given in the Statement below. 

(c) and (d). The clearance of project 
proposals 10r execution depends upon sev-
eral factors including comprehensiveness of 
the project reports, expeditious response of 
the project authorities to various commentsl 
observations of the Central Electricity Au-
thority/Central Water Commission, availa-
bility of various inputs such as fuel and 
water, environment and forest clearances, 
clearances from State Pollution Control 
Board and National Airports Authority atc., 
the relative priority accorded by the State 
Government to the projects in term of alloca-
tion of funds and resolution of inter-state 
disputes, if any, in sharing of water re-
sources. As such, it is not feasible to indicate 
a definite time limit for according approval to 
the projects. 
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Telecast of Cheap Films 

3468. SHRI K. MOHANDAS: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether a decision has been taken 
to screen mostly cheap commercial films in 
Hindi on Television on Sunday; 

(b) if so, the compelling reasons for the 
same; 

(c) whether Government are aware that 
regular exposure of children of impression-
able age to these cheap films is likely to 
vulgarise their taste and to sharpen their 
productivity to crimes and other anti-socIal 
activities; and 

(d) if so, the steps being taken to 
remedy the situation? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) No, Sir. 

(b) Doe not arise. 

(c) and (d). Film telecast on Doord-
arshan network are selected on the basis of 
the following broad criteria:-

1. National/International/State 
Awards won; 

2. Thematic value; 

3. Cinematic value; 

4. Etertainment value; 

5. Suitability for family viewing; 

6. Year of production. 

Doordarshan does not accept for tele-

cast feature films encouraging violence, 
crime, hooliganism, drinking, extremist ac-
tivities, defaming any Religion, Caste or 
Community. 

Impact of Ltberallsetlon of Industrial 
Policy 

3469. PROF. P.J. KURIEN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the details of steps taken by Govern-
ment during the last three years to liberalise 
the industrial licensing. as well as, to pro-
videe concessions to major industries; 

(b) whether these steps have produced 
the desired result; 

(c) if so, the details thereof; and 

(d) the increase in production due to 
these concessions, sector-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (d). 
The measures taken by the Government 
during the last three years to liberalise the 
industrial licensing include delicensing of 
specific industries for MRTP/FERA and non-
MRTP/non-FERA companies, re-endorse-
ment of licensed capacities on the basis of 
capacity utilisation, modernisation and mini-
mum economic scales fo capacities, broad-
banding. freedom for excess production 
over licensed capacity for exports, increase 
in validity period of letters of intent from 1 
year to 3 years, exemption from licensing of 
industrial undertakings involving investment 
upto Rs. 50 crores in fixed assets in back-
ward areas and Rs. 15 crores in other areas. 

It isAoo early to assess the impact of 
these measures on industrial investment 
and production. However, these measures 
have definitely led to the acceleration of 
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industrial growth and improvement of effi~ 
cieney and competitiveness of our industry. 
The annual rate of industrial growth has 
consistently been over 80/0 per annum over 
the last four years. The investment climate 
has been buoyant and in several areas. the 
sellers' market has been turned into buyers' 
market. Competitive pressure is also forcing 
our industry to pay greater attention to up-
gradation of technology, cost reduction and 
quality improvement. 

T.V. Relay at Rourkela 

3470. SHRI MAURICE KUJUR: Will 
the Minister of INFORMATION & BROAD· 
CASTING be pleased to state: 

(a) whether there is any proposal to put 
up a high power T.V. Relay Centre at Rour· 
kela; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) No, Sir. How-
ever, the existing low power (100 W) TV 
transmitter at Rourkela is envisaged to be 
shifted to a new site on Durgapur hill to 
improve its coverage. 

(b) Does not arise. 

Settlement of Accounts between ONGC 
Suppliers of Woollen CJoth 

3471. SHRt V. SREENIVASA 
PRASAD: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to refer to 
the reply given on 23rd August, 1988 of 
Unstarred Question No. 3767 regarding 
settlement of accounts between ONGC and 
suppliers of woollen cloth and state: 

(a) whether the accounts between the 
Cawnpore Woollen Milts Limited. Kanpuf 

and the Oil and Natural Gas Commission 
have since been settled: and 

(b) if not, the reasons therefor and when 
the accounts are likely to be settled?' 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHAI BAAHMA DUTT): (a) Yes, 
Sir. 

(b) Does not arise. 

Delay In Payment by Companies 

3472. SHRI M.V. CHAN· 
DRASHEKHARA MURTHY: Will the Minis-
ter of INDUSTRY be pJeased to state: 

(a) whether Government have received 
complaints from depositors of fixed deposit 
schemes of different public limited compa· 
nies against delay in payment on its maturity; 

(b) if so the details thereof; and 

(c) the steps being taken against the 
defaulting companies to proted the interest 
of small depositors? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes. 
Sir. 

(b) The time and effort involved in 
compiling tha information will not be com .. 
mensurate with the results sought to be 
achieved. 

(c) The amended provisions of Saction 
seA of the Companies Act. 1956. as 
amended by the Companies (Amendment) 
Act. 1988. seek to proted the interest of 
depositors against the defaulting compa-
nies, after the said provisions are brought 
into force. 
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FInancial Assistance for Electrical 
Project In Punjab 

3473. SHRI KAMAL CHAUDHARY: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Punjab Government have 
asked for financial assistance for setting up 
some electrical projects in the State; 

(b) if so. tpe details thereof; and 

(c) the action taken by Union Govern-
ment thereof'i? 

TH.E MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHAI KALPNATH RAI): 
(a) and (b). The Government of PUnja~ba 
requested for additional financial .sist 
in the Annual Plan 1988-89 for t" Sh ur~ 
kandi Hydro EIIectric pra;eot. 

(c) The question of allocation of a 
higher outlay for the Shahpurkandi project, 
within the overaU Annual Plan outlay for 
1988-89, would arise only after clearance of 
the project by the Planning Commission 
which has been held up due to inter-State 
aspects. 

Joint Venture tor Manufacture of 
Electronic Main Telephone Exchanges 

3474. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMUNICA-
TIONS be pleased to Slate: 

(a) whether Govemment are consider-
ing a proposal of a joint venture project of the 
Hindujas and Alcatal of F ranee for the manu-
facture of eledronic mam telephone ex-
changes (MAX); 

(b) if so, the details thereof; 

(c) whether the manufacture of switch-

;ng equipment including MAX is reserved for 
the public sector; and 

(d) if so, whether there is any change in 
Government's policy in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

J 

GIRIDHAR GOMANGO): (a) No, Sir. 

(b) ;pes not arise. 

(ci and (d). Manufacture of Main Auto-
maj,ic exchanges is reserved for units in 
w~h equity participation of the state sector 
should be atleast 51 0/0. There is no proposal .0 change this policy for the present. 

Recovery of Unintended Benefit by 
~ . indian Drugs and Pharmaceuticals Ltd. 

J and Hindustan Antibiotics Ltd. 

3475. SHRI RAJ KUMAR RAI: 
DR. CHANDRA SHEKHAR 

TRIPATHI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether his Ministry had assessed 
the unintended benefit made by the Indian 
Drugs and Pharmaceuticals Ltd. and the 
Hindustan Antibiotics ltd. according to the 
Drugs (Prices Control) Order. 1979; 

(b) if so. the names of the drugs and 
finished medicines on which these compa-
nies overcharged; 

(c) whether the recovery of unintended 
benefit has been made in the case of both 
these companies; and 

(d) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAl RAO): (a) to (d). Government 
has decided to drop proceedings under Para 
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7(2) of opeo. 1979 in respect 01 MIs. Indian 
Drugs and Pharmaceuticals ltd. and Mis. 
Hindustan Antibiotics ltd. 

U .. S. Firms Interest In India 

3476. SHRI ANIL BASU: 
SHRI R.M. 8HOYE: 
SHRI H.B. PATIL: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the news-item 
captioned "Pepsi deal will attract U.S. firms" 
appearing in the "Statesman" (Calcutta ed.) 
of September 29. 1983; and 

(b) if so. how many and what type of 
offers have since been received from U.S. 
investors? 

THE MINISTER OF STATE IN THE: 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) Some proposals for foreign collabo-
ration with US parties have been received by 
the Government and these are at various 
stages of consideration. Details of pending 
foreign collaboration proposals are not re-
vealed till the Government have taken final 
decision thereon. 

LPG Bottling Plants 

3477. SHRI CHIRANJILAL SHARMA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the approximate expenditure on 
setting up a bottling plant; 

(b) the approximate number of employ-

ees of all kindsltrades usually needed to run 
a bottling plant; and 

(c) whether at least one person from the 
family of the owner of land whose land has 
been acquired for the plant is to be provided 
a job in the plant as per policy of the Govern-
ment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn): (a) 
Depending on factors such as the plant 
capacity. location of site, length and type of 
railway siding. prevailing labour costs. etc., 
the approximate cost of a bottling plant will 
vary from Rs. 3 crores to Rs. 30 crores; 

(b) Depending on the plant capacity 
and the number of shifts operated, the total 
number of employees required to operate a 
bottling plant will vary from about 40 to 200; 

(c) Preference;s given ire '_"'oviding 
employment to members of families whose 
lands have been acquired for the plant, 
subject to their meeting the prescribed eligi-
bility criteria for the job. 

Special programme on Id·Mlladun Nab' 
on AJ.R. and T.V. 

3478. SHRt SYED SHAHABUDDIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the duration of Radiolf. V. special 
programmes on the holy prophet and/or Is-
lam broadcastltelecast on the occasion of 
the Id-Miladun Nabi. 1988, Station/Centre-
wise and language-wise; 

(b) the corresponding information for 
the programmes btoadcastltelecast during 
1988 on the occasion of the birthday of other 
religious personalitiesJlounders of roreg .. 
ions? 
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) On the occa-
sion of the birthday of the Holy Prophet and 
similar occasions, All India Radio Stations 
and Ooordarshan Kendras broadcastltele-
cast suitable devotional music and spoken-
word programmes. Details of such program-
mes from various AIR Stations and Doord-
arshan Kendras are not kept in a compilod 
form. 

(b) The religious personalitieslfound-
ers of religion whose BirthlOeath anniversa-
ries are observed by AIR and Doordarshan 
are as follows:-

1. Mahavira 

2. Buddha 

3. Christ 

4. Guru Nanak Dev Ji 

Important festivals of the major religions 
are observed by AIR Stations and Doord-
arshan Kendras depending on the local 
interest. No particular duration has been 
specified. 

Contract for supply and erection of 
equipment In Neyvell Lignite Corpora-

tion 

3479. DR. V. VENKATESH: Will the 
Minister of ENERG Y be pleased to state: 

(a) whether the coritract awarded in 
1986 to different contractors for supply and 
ereetfon at 9f4uipments in Neyveli lignite 
Corporation Limited for the Second Mine 
expansion projed have been executed; 

(b) if not. the facts and details thereof; 
and 

(c) the efforts being made to limit cost 
escalation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) to (c). Significant progress 
has been achieved in implementation of the 
second mine expansion project of Neyveli 
Lignite Corporation. Over 26,000 tennes of 
material for erection of Specialised Mining 
Equipment has been received at site and of 
this over 14,000 tonnes have gone into erec-
tion. The project is scheduled to be commis-
sioned in March, 1990. 

The contracts for the supply of equip-
ment have been entered into either on a firm 
price basis or with a ceiling of 10% on the 
escalation. 

Grievances of Phone Users In Tamil 
Nadu 

3480. SHRI KADAMBUR M.R. 
JANARTHANAN: Will the Minister of COM-
MUN ICATIONS be pleased to state: 

(a) whether GOVl.,llment are aware of 
the Tamil Nadu High Court orders restrain-
ing collection of telephone dues and discon-
nection them on writ petitions filed by various 
phone users associations in Tamil Nadu; 

(b) if so, the steps taken by Government 
to redress the grievances of Tamil Nadu 
phone users; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). Yes 
Sir. due to I'work to rule" agitation by a 
Section of employees (Technicians) the 
Telephone services deteriorated in Tamil 
Nadu. By diversion of staff from other units 
and making available material resources 



145 Written Answers AGRAHAYANA 15,1910 (SAKA) Wrlttsn Answers 146 

(space parts), the maintenance has since 
improved considerably and has almost 
reached normalcy. 

(c) Does not arise. 

Application for Telephone Connections 
in West Bengal 

3481. DR. PHULRENU GUHA: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) the number of applications regis-
tered for telephone connections in West 
Bengal in 1985, 1986 and 1987; 

(b) the number of applicants provided 
with telephone connections; and 

(c) when the waiting list is expected to 
be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Number of 
applications who registered for telephone 
connection in West 8engal (including Cal-
cutta Telephone District) was 14,471 during 
1985, 15,279 during 1986 and 15,580 during 
1987. 

(b) Numbor of telephone connection 
provided was 14,377 during 1985, 12,731 
during 1986 and 14,615 during 1987. 

(c) The present waiLing list is expected 
to be cleared gradually during the balance 
period of current plan and the early part of 
the Eighth Five year Plan. 

[ Translation] 

Telecast of Late Night Films 

3482. SHAt RAM PUJAN PATEL: Will 
the Minister of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) whether telecasting of late night 
films for adults is causing adverse effect on 
the char'~cter of youth deviating them irom 
ancient traditions of love. harmony and toler .. 
ance;and 

(b) if so, the reasons for not discontinu-
ing such telecast? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) No. Sir. The 
films telecast at late night on Fridays are 
outstanding films with high artistic and cine-
matic values. Sometimes films with mature 
concept are also telecast in this chunk. In 
such cases, caption that the film is not suit-
able for children below 18 years is displaYtfd 
before telecast of the film. '3rown up people 
who watch these fitms are mature in their 
responses to projection in such films. It is, 
therefore, not correct to say that these films 
adversely effect youth. 

(b) Does not arise. 

[English] 

Production and Price of Synthetic 
Rubber 

3483. SHRI Y.S. MAHAJAN: Will the 
Ministar of INDUSTRY be pleased to state 
the measures proposed to be taken by 
Government to bring down the cost of syn 
thetic rubber and increase its production? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): Thoseincludefacititating 
availability of raw materials at reasonable 
prices, approvals for creation of additional 
capacity for the manufacture of synthetic 
rubber. etc. 
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Closure of Petrol Pump at Bhanjanagar t 
Orl&sa 

3484. SHRISOMNATH RATH: Willthe 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Indian Oil Corporation 
petrol pump at Bhanjanagar (Orissa) has 
been closed; 

(b) if so, since when; and 

(e) whether Government propose to 
allot a petrol pump at Bhanjanagar to an-
other dealer; if so, when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA QUIT): (a) Yes. 
Sir; 

(b) Since May 1985; 

(c) In addition to one Retail Outlet of 
Bharat Petroleum Corporation functioning at 
Bhanjanagar at present, IOC is taking noc-
essary steps to develop another Retail Out-
let there after observing the required formali-
ties. 

Telephone System In Kerala 

3485. PROF. K.V. THOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the telephone system in 
Kerala is no! functioning properly for the last 
two months; 

(b) whether a group of workers of tl'lf! 
communications department are under ~.gi­
tation for the last two months and tampering 
of the eqUipment has been reported; and 

(c) if so, the steps taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIAIDHAR GOMANGO): (a) Yes Sir, the 
telephone systems in Kerala were not work-
ing properly during second half of Septem-
ber and 1 st half of October of 1988. 

(b) Some technicians had been agitat-
ing during the period in question. Depart-
ment is not aware of any tampering of equip-
ment. However number of busied switches 
increased during this period. 

(c) Few selected agitating staff were 
transferred and few others were charge-
sheeted. At present the services are almost 
normal. 

Agreements by Companies Engaged In 
Property Dealings in Delhi 

3486. SHRI KESHORAO PARDHI: 
Will the Minister of INDUSTRIES be pleased 
to state: 

(a) the details of representations re-
ceived from individuals or associations re-
garding unfair andlor restrictive clauses of 
agreements being executed by the private 
limited companies engaged in property 
dealings in Delhi; 

(b) if so, action taken thereon; 

(c) if not, the reasons therefor; 

(d) whether thas3 agreements are 
required to be registered under M.R.T.P. 
Act; 

(e) jf so, the directions issued to these 
companies; and 

(f) the action being taken against the 
companies if they are not following the d.rec-
tions of the concerned authorities in this 
regard? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
The MRTP Commission has instituted 52 
cases for InvestigationlEnquiry against 
firms/companies for indulging in allegod 
restrictive trade practices u/s 2(0) of the 
MRTP Act, 1969 and for indulging in unfair 
trade practices u/s 36A of the Act in provid-
ing service as builders at Delhi and other 
places to customers, based on the com-
plaints made by members of public and 
apolication filod by the Director-General of 
Investigation and Registration. In some of 
the cases, copy of the agreement between 
the builder and the customer has been re-
ceived aJongwith the complaints. The time 
and effort involved 10 compilation of deta Is 
regarding complamts made, in this behult, 
may not be conlmensurate with the result 
likely to be achieved. 

(u) to (f). No such agreement has been 
filed u/s 35 of the MRTP Act. 1969 for regis-
tration. However, the copies of the agree-
ments recelvod alongwith the oomplaints 
are under examination. 

Electricity Connections to Agracultur-
ists In Tamil Nadu 

3487. SHRI P.R.S. VENKATESAN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether there is any proposal tCI 

liberalise electricity connections to agncul-
turists in Tamil Nadu; 

(b) if so. the details thereof: and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE: 
DEPARTMENTOFPOWEAINTHEMINIS-
TRY OF ENERGY (SHAt KALPNATH HAl). 
(a) to (c). The Ultimate ground water poh)n-

tial as assessed by the Department of Minor 
Irrigation in terms of number of pumpsets 
amounts to about 10 lakhs in the State of 
Tamil Nadu. Based on the information re-
ceived from the State Electricity Board, 
about 12.2 lakhs pump-seta have atready 
been energised by the end of October. 1988. 
The State has already achieved cent per-
cent village electrification as per 1971 cen-
sus and most of the amount earmarked for 
RE works is being utilised for the energisa~ 
tion of pumpsets in the State. The State 
Electricity Board has exceeded their Annual 
targets in respect of pumpset energisation 
during first three years of the Seventh Five 
Year Plan. 

[ Translation] 

Electrification of Villages 

3488. SHRI R~~~HAGAT fJASWAN: 
Will the Minister o~F{GY be pleased to 
state: 

(a) the number of villages in the country 
where ~ actrification has been done and the 
number of Scheduled Caste and adivasi 
Villages out of them; 

(b) the number of Scheduled Caste and 
adivasi villages where electrification is yet to 
be done; 

(c) whether any provision has been 
made for providing electricity to Scheduled 
Castes in those vilt~ges in the houses con-
structed under the Indira Awas Yojana; and 

(d) if so, the number of Houses under 
this scheme provided 1Vith eLectricity and 
arrangements made to provide electricity to 
every house? 

THE MINISTER OF STATE IN THE 
DEPARTME:NTOFPOWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI,: 
(a) and (b). 4,39,881 villages have been 
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electrified in the country by the end of 30th 
September. 1988. There are no identified 
Scheduled Castes villages in the country. 
nor any published statistics regarding total 
number of such village. However, the num· 
beret Tribal villages electrified in the country 
as on 31.8.1988 is 58,441 thereby leaving 
53,445 villages yet to be electrified. 

(c) and (u). There is no separate 
scheme for electrtfication of the villages 
where houses are constructed under Indira 
Awas Yojana for Scheduled Castes and 
others. However, Government of India have 
launched Kutirjyoti programme in 1988-89 
for extending single point light connections 
to households of the rural poor below tho 
poverty line, including Horijans and Adiva· 
sis. 

[English] 
Import of Crude 011 and Petroleum 

Products 

3489. SHRI E. AYVAPU REDDY: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

a) the quantity of crude oil and 01her 
petn Ileum products imported during 1987 
and 1988; and 

(b) the prices at which imported and 
supplied to the consumers and the profits, if 
any. made on the imported crude oil and 
petroleum products? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHRI BRAHMA DUTT): (a) The 
quantity of crude oil and petroleum products 
imported is given below: 

Year Quantity: Million tonnes 
Crude Oil Petroleunl Products 
Quantity 

1987* 18.0 

1988* 13.3 

(January to September) 

*Provisional. 

(b) The products are distributed to the 
consumers at one price whether the product 
is indigenously produced or imported. The 
prices of imported products are fluctuating t11 

the international market. Under the admini-
stered pricing scheme the consumer is insu-
lated against these f~uctuations and the 0,1 
compo-nies get only a return of 12% post tax 
on the net worth which is reflected in the 
price build up of the various products. 

Setting up of Electronic Telephone 
Exchange at Kundli (Haryana) 

3490. SHR' DHARAM PAL SIN(;H 
MALIK: Wilt the Minister of COMMUNICA~ 
TIONS be pleased to state: 

Quantity 

3.66 

3.97 

(a) whether Union Government have 
taken any decision to set up an electronic 
telephone exchange at Kundli in District 
Sonepat (Haryana): 

(b) if so. the details th~reof; and 

(c) the tima by which it will start function-
ing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUMCATIONS (SHRt 
GIHIDHAR GOMANGO): (a) No Sir. 

(b) and (c). Do not arise. 



153 Written Answers AGRAHAYANA 15, 1910 (SAKA) Written Answers 154 

( Translation] 

Export and Import of Films by N.F.D.C. 

3491. SHRI SHANTI DHARIWAl: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the National Film Develop-
ment Corporation have signed a number of , 
agreenlents with foreign agencies to import 
and distribute feature films and their video 
rights in India; 

(b) if so, the names of the countries and 
the details of the films and other rights; 

(c) whether the Corporation is also 
considering to export Indian films; 

(d) if so. the extent of success achieved 
in this regard: and 

(e) the concrete steps taken by Govern-
ment to export Indian films? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI ~.K.L. BHAGAT): (a) and (b). Na-
tional Film Development Corporation 
(NFDC) have entered into agreements with 
(i) Sovexportfilm of USSR for import and 
distribution of feature films and (ii) MotIon 
Picture Export Association of America 
(MPEAA) for import and distribution of fea-
ture films and their video rights In India. 

The agreement between Sovexportfllm 
and NFDC which came into force on 1.3.87 
for a period of three years inter alia envIs-
ages: 

import and distribution in Ind,~ of 
20 motion pictures every year by 
Sovexportfilm; 

theatrical (70mm, 35mm and 

16mm) and non-commercial 
(16mm) exploitation of films of 
Sovexportfilm. 

The agreement between Motion Picture 
Export Association of America (MPEAA) 
and National Film Development Corporation 
(NFDC) for a period of three years from 
1.8. 1988 inter alia envisages: 

annual import and distribution of 
not more than 1 00 titles. This 
includes owned (produced and 
co-produced) by member com-
panies and acquired films as well 
as re-issue titles. 

import and distribution of video 
rights of owned and acquired 
films imported under the agree-
ment.lmportofvideo rights of re-
issue titles and titles imported 
under previous agreements 
have not been permitted. 

Distribution of feature films im-
ported by the menlber compa-
nies of MPEAA under the previ-
ous agreements. 

(c) The NFDC is the Canalising Agency 
for export of: 

(i) exposed cinematographic films 
(feature falms) including sale of 
video rights of Indian feature 
films excluding low budget fea-
ture films. 
(produced at a cost not exceed-
ing Rs. 20 lakhs) 

(ii) Video taped cinema films (in ... 
eluding cassettes) Besides, the 
Corporation has bEten exporting 
on its own feature films and their 
video rights. 

(d) The success achieved by the Corpo-
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ration during the last three years in the field 

i) Total exports canalised through 
NFDC based on value of shipping 
bills passed (including NFDC's 
own exports) 

ii) NFDC's own Exports 

(f!) The important steps taken by Gov-
ernment (through the National Film Devel-
opment Corporation) to boost export of In-
dian films are given in the statement below: 

STATEMENT 

Details of Important steps taken by 
Government (through the National Film 

Development Corporation to boost export 
of Indian films 

1. To regulate price at Market sus-
tainable levels, export carlah~a­
tion procedures have bel~n 

streamlined. 

2. Loans and advances are given 
to producers/right-holders for 
preparation of print matenell, E'tc 
after NFDC negotiates export 
contracts. 

3. NFDC's Regional Office in Lon-
don contributes significantly to 
the promotion of Indian films. 

4. Regional and central film adVI-
sory committees ha.ve been os-
tablished where representatives 
of film industry and expol ters are 
invited to advise NFDC regard-
ing export promotion medSUfllS. 

of export of Indian films is as under: 

(Rupe9S in /akhs) 

1985-86 1986-87 1987-88 

717.86 718.42 906.74 

115.72 119.07 150.99 

5. NFDC teams regularly partici-
pate in major international film 
markets with prints/cassettes 
exposing Indian films at Interna-
tional Market Forums. 

6. Trade delegations comprising 
representatives of Industry and 
NFDC Visit countries where 
special efforts are necessary. 

7. Film markets are organised 
alongwith Indian International 
Film Festivals/Filrnotsavs so 
that producers can exhibit their 
products for prospective buyers. 

8. Foreign delegates are invited 
regularly for Indian markets or 
otherwise thereby creating a 
meeting ground for buyers and 
Indian Exporters. 

9. NFDC advertises in leading for· 
elgn film journals during film 
ft:1stivals/markets thus cfeating 
an added awat eness and expo-
sure of Indian films. 

10. NFDC prepares marketing tools 
such as vidoo ca::>settes, sub-
trtlt)d prints and publicity materi-
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als of Indian films used for pro~ 
motion during film festIvals/mar· 
kets and through NFDC's Lon-
don OfftC8. 

11. NFDC has exclusive agreo-
monts with several State agen-
cies where NFDC makes vigor-
ous efforts to sell Indian films. 

12. Vigorous efforts are made to sell 
Indian films on TV 'networks 
overseas. 

[English] 

Foreign Visits by Chairman and Manag-
ing Director of Indian Drugs and Phar-

maceuticals Limited 

3492. DR. CHANDRA SHEKHAR TRI-
PATHI: Wilt the Minister of INDUSTRY be 

pleased to state: 

(a) whether the Chairman and Manag-
ing Director of the Indian Drugsand Pharma-
ceuticals limited went abroad a number of 
times dUring the last two years; 

(b) if so, the names of other officers of 
the Indian Drugs and Pharmaceuticals lim-
Ited and the Department of Chemicals and 
Petrochemicals who accompanied the 
Chairman; and 

(c) what were the specific purposes of 
each visit and what were the achievements? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). A statement 
giVing details of the visits by Chairman and 
ManagIng Director, Indian Drugs and Phar-
maceuticals Limited since his joining the 
company, the purpose of the visits, achieve-
ments and other persons who accompanied 
him IS given below. 
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MuHlnatlonal Companle. for Oil 
Exploration 

3493. SHAI VIJAV N. PATIL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government had inducted a 
few multinational oil companiAs in oil explo~ 
ration; 

(b) if so, the results achieved so far; 

(c) whether some of the foreign oil 
companies have pulled out; 

(d) if so, the reasons therefor; and 

(e) the steps taken to make the oil a,1d 
Natural Gas Commission self-reliant in 011 

exploration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes, 
Sir. 

(b) Production Sharing Contracts for 
exploration in nine offshore blocks were 
signed between Dec. 1987 and July 1988. 
The oil companies, apart from reproce~5lng 
existing seismic data, have so far acquired 
about 9300 Lkm of new seismic data in 
seven blocks. The work of seismic data 
acquisition in the other two blocks has 
commenced. 

(c) No, Sir. 

(d) Does not arise. 

(e) Striving for self reliance in 011 explo-
ration is a dynamic process dependent on 
development of new technologies. Oil and 
Natural Gas Commission makes efforts to 
keep itself in pace with the latest technolo-
gies through, among others, its Research 
and Development activities. 

Agreement between DVC and Its 
Employees 

3494. SHRI THAMPAN THOMAS: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the Damodar Valley Corpo-
ration has entered into an agreement with its 
employees; 

(b) whether the management has made 
a financial commitment beyond the guide-
lines provided by the Bureau of Public Enter-
prises; 

(c) whether the said agreement has 
been approved by the Union Government; 
and 

(d) whether Government would follow 
the same policy in respect of employees of 
other public sector undertakings under his 
Ministry? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) The Committee of the Damodar Valley 
Corporation (DVC), constituted negotiate 
with the employees' Union, on pay and a'~ 
lowances for Group 18' and IC' employees, 
has made certain recommendations, which 
are being examined by the management of 
the Corporation. 

. (b) and (c). The DVC is not a central 
public sector undertaking and is not, there-
fore, covered by the guidelines of the Bureau 
of Public Enterprises. The Corporation's pay 
settlement is not subject to approval by the 
Government. 

(d) Does not arise. 
Telephone Service in Raigad District, 

Maharashtra 

3495. SHRI D.B. PATIL: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 
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(a) whether a large number of tele-
phones are not in working condition In the 
Raigad District, Maharashtra for the last few 
months; and 

(b) if so, the steps taken to improve the 
telephone service in that district? 

THE MINISTER OF . STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
GlfllDHAR GOMANGO): (a) No, Sir. The 
telephono service in Raigad District is gen-
erally satisfactory. 

(b) However, Raigad district has been 
identified for Introduction of digital telephone 
exchanges and fourteen Electronic ex-
changes are proposed to be installed in this 
district to further improve the telephone 
services. 

Industrial ventures floated by Engi-
neers/Professionals In A.P. 

3496. DR. G. VIJA YA RAMA RAO: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of engineers and profes-
sionals who have floated their industrial 
ventures in Andhra Pradesh under s9tf 
employment scheme for educated unem-
ployed youth and the assistance by finanCial 
institutions to them; 

(b) the number of persons in these In-
dustries; 

(c) the representation of SC/ST people 
among them; and 

(d) the number of industries whIch have 
fallen sick and the number of industries who 
have approached the lOBI to rescue them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

TRY (SHRI M. ARUNACHALAM): (a) to (d). 
The scheme is meant for educated unem .. 
ployed youth who have passed Matricula-
tion/lTI with an annual family income .. upto 
Rs. 10,000/-. Separate infQrmation about 
the number of Engineers and Professionals 
benefited is not maintained centrally. 

( Translation) 

Opening of Post Offices In Hilly Areas 
of Madhya Pradesh 

3497. SHRI KAMMODILAL JATAV: 
Will the Minister of COMMUNICATIONS be 
pleased to state the number of post offices 
likely to be opened in Madhya Pradesh dur-
ing 1989-90 accordIng to criteria laid down 
by Government in the villages of hilly and 
uneven areas of Madhya Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): Subject to ap-
proval of Annual Plan 1989-90 by the Plan-
ning Commission, it IS proposed to open new 
post offices in 175 villages in the State. 

Hill areas designated by 1he Planning 
Commission for purposes of Hill Area Devel-
opment Programme (HADP) do not include 
any part of Madhya Pradesh. Therefore. no 
separate targets are laid down for the hillyl 
uneven regions of the State. 

[English] 

Procurement of Steam Generators and 
Electrostatic Precipitator. for Farakka 

Power Station 

3498. SHRt C. JANGA REDDY: Will the 
Minister of ENERGY be pleased to refer to 
the reply given on 29 November, 1988 to 
Unstarred Question N6. 2371 regarding 
global tenders for Farakka Power Station 
and state: 
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(a) whether techno financial evaluation 
of the tenders was made before the selection 
of MIs. Ansaldo of Italy for the procurement 
of steam generator sets and electrostatic 
precipitators for the Farakka PowGr Station, 
Stage II. 

(b) if not, the details of the procedure 
adopted therefor; and 

(c) the terms of the agreement with MIs. 
Ansaldo and the names of their representa-
tives in India? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER INTHE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAt): 
(a) to (c). The prices of the steam generator 
sets and electrostatic precipitators, which 
were procured for the Farakka Super Ther-
mal Power station Stage-II against the hal-
ian financial assistance available for the 
purpose, were arrived at after negotiations 
with the party. based on international com-
parable prices. The contrad envisages 
completion of the trial operation of the first 
500 MW unit by February. 1991 and of the 
second 500 MW unit by November. 1991. 
The party did not declare any representative 
in India. 

Marine Geochemical Survey by Oil 
India limited In Bay of Bengal 

3499. SHRI BHADRESWAR TANTI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the marine geochemical 
survey by the Oil India Limited for explcra-

tion sites in the Bay of Bengal had com-
menced in June, 1988; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes. 
Sir. 

(b) Marine geochemicaf survey by the 
Oil India Limited for petroleum exploration in 
the Bay of Bengal had commenced in June, 
1988 and was completed in September. 
1988. The coverage of geochemical survey 
in Orissa offshore and Andamans offshore in 
the Bay of 8engal is 10.220 line kms. out of 
which 3739 line kms. were carried out in 
Andamans offshore. The total numberof sea 
bed cores taken during the survey were 20 
and 30 in Andamans offshore and Orissa 
offshore respectively. Processing and inter-
pretation of data gathered during the survey 
is underway. 

AJ.R. Stations in Backward Areas, 
Maharashtra 

3500. SHRI R.M. SHOVE: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleasod to state: 

(a) the Government's policy for setting 
up Radio stations in the economically back-
ward and tribal areas in the country; 

(b) whether there is any proposal to 
strengthen the stations in the backward 
areas in the country particularly in Mahar-
ashtra State; and 
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(c) if so, the details of such places? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) The 
Government's policy is to set up new radio 
stations to provide coverage to all the uncov-

ered areas of the country. Priority is given to 
uncovered pockets of economically back-
ward or tribal areas. 

(b) and (c). The details of the proposal to 
strengthen the stations in the backward 
areas in the country including Maharashtra 
State are given in the Statement below: 

STATEMENT 

(A) Ust of New Radio Stations which will provide coverage to tribal and Backward Area 

S.No. State Locations 

1 2 3 

1. Andhra Pradesh Kottagudam 

2. Andhra Pradesh Warangal 

3. Assam Tezpur 

4. Assam Kokrajhar 

5. Assam Jorhat 

6. Assam Nowgong 

7. Bihar Singhbhum 

8. Gujarat Ahwa (Danga) 

9. Gujarat Surat 

10. Gujarat Godhra (Panch Mahc J 

11. Himachal Pradesh Kinnaur 

12. Himachal Pradesh Lahaul Spiti 

13. Karnataka Mercara 

14. Kerala Idukki 

15. Kerala Cannanore 

Shahdol 
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17. Madhya Pradesh Khandwa 

18. Madhya Pradesh Betul 

19. Madhya Pradesh Raigarh 

20. Madhya Pradosh Bilaspur 

21. Madhya Pradesh Chindwara 

22. Madhya Pradesh Balaghat 

23. Maharashtra Nasik 

24. Maharashtra Dhule 

25. Maharashtra Ahmednagar 

26. Maharashtra Nanded 

27. Maharashtra Yeotmal 

28. Maharashtra Chandrapur 

29. Manipur Churu Chandpur 

30. Meghalaya Jowai 

31. Nagaland Mokokchung 

32. Orissa 8aripada 

33. Orissa 8erhampur (Ganjam) 

34. Onssa Rourkela (Sundergarh) 

35. Orissa Bhawani Patna 

36. Rajasthan Mount Abu . 
37. Rajasthan Banswara 

38. Rcljasthan Chittorgarh 

39. rr'pura Kaila Shahr 
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40. Tripura Belonia 

41. West Bengal Murshidabad 

42. Andaman & Nlcobar Car Nicobar 

43. Goa, Daman & DIU Daman 

44. Lakshadweep Kavaratti 

45. Arunachal Pradesh Zero 

46. Mizoram Lunglei 

(8) List of Continuing & other 7th Plan Schemes which will also provide coverage to Tribal 
and Backward Areas 

S.No. State Locations 

1 2 3 

1. Assam Dibrugarh 300 KW MW* 

2. Assam Guwahati 50 KW SW* 

3. Assam Diphu local radio with 1 KW MW 

4. Bihar Ranch; 100 KW MW* 

5. Gujarat Rajkot 300 KW MW· 

6. Maharashtra Nagpur 1000 KW MW· (National Channel) 

7. Manipur Imphal50 KW SW Transmitter. 

S. Meghalaya Shillong 100 KW MW Transmitter· 

9. Meghalaya 8hlilong 50 KW SW Transmitter 

10. Meghalaya Tura 20 KW MW Transmitter , 
11. Nagaland Kohima 50 KW SW Transmitter 

12. Orissa Jeypore 100 KW MW Transmitter 
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1 2 

13. Rajasthan 

14. Tamil Nadu 

15. Tamil Nadu 

16. West Bengal 

17. Arunachal Pradesh 

18. Arunachal Pradesh 

19. Arunachal Pradesh 

20. Rajasthan 

• These have since become functional. 

Approval of new Power Plants 

3501. SHRI ANADI CHARAN DAS: 
SHRI VAKKOtA PU-

RUSHOTHAMAN: 

Will the Minister of ENERGY be 
pleased to state: 

(a) the details of various new power 
plants approved in different States so far 
during the Seventh Plan period in Central 
and State sectors; and 

(b) the financial provision made for each 
of the power plants, the likely dates of their 
completion with respective installed capac-
ity and the progress made, so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) and (b). Information is being collected 
and will be laid on the Table of the House. 

3 

Ajmer 200 KW MW Transmitter· 

Tiruchirapalli 100 KW Transmitter· 

Madras 200 KW MW Transmitter· 

Siliguri 200 KW MW Transmitter· 

Itanagar 100 KW SW Transmitter 

Itanagar 50 KW SW Transmitter 

Upgradation of Transmitter power at Tezu, 
Twang and Passighat to 10 KW MW. 

Jaipur 50 KW SW Transmitter. 

Family/Community Biogas Plants set 
up In Seventh Plan 

3502. SHRI ANANTA PRASAD SETHI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the achievements made so far in the 
Seventh Plan in the development of energy 
plantation and biogas, separately; 

(b) the number of family size plants and 
community plans of biogas set up in each 
State particularly in each district of Orissa so 
far during the Seventh Plan period; 

(c) the steps taken to give the benefit 01 
energy plantation and biogas to the rural 
people; and 

(d) the cost of one family biogas plant. 
the subsidies given and the steps taken to 
make them popular? 

THE MINISTER OF ENERGY (SHRI 
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VASANT SATHE): (a) A total of 12,270 
hectares of wasteland has been covered 
under the Energy Plantation Programme 
and about 6.14 'akh family type blogas 
plants and 301 community and institutional 
biogas plants have been set up in the coun-
try during the period 1985-86 to 1988-89 
(upto Septemberl October. 198B). 

(b) The infornlation is given in StatG-
ments-I and II below. 

(c) and Cd). For promotion of Energy 
Plantation, financial assistance is being 
given for growing of fuel-wood species S9-

lected for different types of wastelands on 
demonstration basis. For promotion of fam-
ily type biogas plants. the Government has 
taken a number of steps. such as provision 
of Central subsidy; training programnles for 
village masons, technicians, users, etc; tUI n-

key job fee with two years' warranty; repair 
and maintenance charges, field demonstra-
tions on utility of manure, additional turn-key 
job fee for construction of sanitary latrine 
linked biogas plants and publicity and 
extension. For setting up 01 community and 
instItutional biogas plants. financial assis-
tance is being given upto 70 and 90 percent. 
respectively 1 on the capital cost of plants 
alongwith provision to meet cost towards 
operation and maintenance of only commu-
nity plants for a period of about 6-12 months. 

The cost of a family type biogas plants 
varies according to capacity and model. The 
estimated cost of a two cubic metres gas 
production per day capacity plant is in the 
range of Rs. 3600 to Rs. 6300 depending 
upon the model and area. Details of Central 
subsidy are given in Statement-III below. 

STATEMENT-I 

State-wise number of 8iogas Plants set up during 1985-86 to 1988-89 (upto October, 
1988) 

No. of plants set up 

S.No. StatelUTs/Agency Family type Community & Institutional 
plants biogas plants 

1 2 3 4 

1. Andhra Pradesh 46,253 41 

2. Assam 2,937 

3. Bihar 26,~43 8 

4. Gujarat 31,368 31 

5. Haryana 6,604 b 

6. Himachal Pradesh 10.82R 1 

7. Jammu & Kashmir 399 1 
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1 2 3 4 

8. Karnataka 23,254 1 

9. Kerala 7,267 

10. Madhya Pradesh 9,707 40 

11. Maharashtra 1,91,43[> 39 

12. Manipur 17 

13. Meghalaya 6 

14. Nagaland 10 

15. Orissa 19,754 7 

16. Punjab 6,U8b 48 

17. Rajasthan 14,794 20 

18. Sikkim 108 

19. Tamil Nadu 62,779 16 

20. Uttar Pradesh 80.560 42 

21. West Bengal 18,191 1 

22. Andaman & Nicobar 75 
Islands 

23. Chandigarh 15 

24. Dadra & Nagar Haveli 40 

25. Deihl 310 

26. Goa. Daman & Diu 359 

27. Mizoram .3"/7 
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1 2 3 4 

28. Pondicherry 118 

29. Khadi & Village Industries 53,444 
Commission (KVIC) 

Total 6,13,938 301 

STATEMENT-II 

District-wise number of Biogas Plants set up in the State of Orissa by the State Govern-
ment during 1985-86 to 1988-89 (upto to October, 1988) 

No. of plants set up 

S.No. Name of the Family type Community & Institutional 
District plants biogas plants 

1 2 3 4 

1. Balasore 902 

2. Bolangir 1391 

3. Cuttack 2424 3 

4. Dhenkanal 601 1 

5. Ganjam 3847 

6. Kalahandi 2893 

7. Keonjhar 784 

8. Koraput 472 2 

9. Mayurbhanj 1912 

10. Phulbani 285 

11. Puri 638 1 

12. Sanlbalpur 2124 

13. Sundergarh 1481 

Total 19754 7 
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Incense SUcks Production 

3503. SHRI V. KRISHNA RAO: Will the 
Minister of INDUSTRY be pleased to state: 

(a) State-wise production of incen~,e 
sticks with vatue; and 

(b) the Central assistance being QIV(. n 
or proposed to be given to the States loaduig 
in their production and covering forei~Jn 

exchange? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDU3· 
TRY (SHRI M. ARUNACHALAM): (a) Stato-
wise production statistics are not mamtalrlt ,d 
centrally. However. value of current all India 
annual productIon IS estImated at Rupc._:s 
Seventy crores. Over half of the production 
is accounted for by Karnataka. Other major 
producing States are Andhra Pradesh, 
Madhya Pradesh, Tamil Nadu, Gujarat, 
Maharashtra and Rajasthan. 

(b) Manufacture of Incense stricks h,ls. 
been reserved for small scale sector. The ,e 
units are entltlod to normal SSI benefits a, ,d 
incentives for exports. 

Stoppage of Interim Relief in Public 
Sector Un its 

3504. DR. DATTA SAMANT: Will th~ 
Mini~ter of INDUSTRY be pleased to statt:l : 

(d) whether the Buroau of Public Enter· 
prises has issued Hlstructions to some public 
s£ctor units to stop payment of interim relief 
From Oct obt. .. , , 1988: and 

(b) if so, the names of these umts and 
the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAL RAO): (a) and (b). BPE has 
issued Instructions to all the pubHc seCIOI 

Units advIsing that payment of interinl reiief 
to their non·executive employees following 
industrial D.A. is admissible only where their 
last w~ge agreement has expired by 
31.7.B7; and wherever interim relief or ad-

t 

vance against interim relief has been paid to 
the employees whose last wage agreeJnent 
has expired after 31.7.87, it need be stopped 
and the amount already paid be recovered in 
suitable Instalments. 

Upgradation of T. V. Studios and Setting 
up of Low Power Transmitters In A.P. 

3505. SHRIMATI N.P. JHANSI LA-
KSHMI: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the number of T.V. centres likely to 
be upgraded in Andhra Pradesh in the next 
two years; 

(b) the area and population likely to be 
covered by the upgraded T. V. studios; 

(c) the number of low power transmit-
ters proposed to be set up during the next 
two years in Andhra Pradesh; and 

(d) the area and population to be cov-
ered by Doordarshan in Andhra Pradesh by 
the end of Seventh Five Year Plan? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER Of- IN· 
FORMATION AND BROADCAST.NG 
(SHRI H.K.L. BHAGAT): (a) to (d). WhGreas 
a full-fledged TV Studio Centre equipped for 
cperatlon In colour ;s already functioning at 
Hydorabad from 27th November t 1988. th0 
Seventh Plan of Doordarshan envisage: 
establishment of another TV studio CI~ntro at 
ViJayawada; a high power (10 KW) TVtrdl)r~­
mitter each at Anantapur and TtfUpatl (In 

replacement of the existing low power t. Hn~ -
mitters); four low power TVtrClnsmitten.,on .. ' 
each at Adifabad. Khammam, Ramagun· 
dam and Srikakufam and a TV transposer 



187 Written Answers DECEMBER 6,1988 Written Answers 188 

each at Vijayawada and Visakhapatnam. AU 
these projects (except the TV studio centre 
elt Vijyawada) are expected to be commis-
sioned into service during the next two 
years. TV service is then expected to be 
available to about 660/0 area and 77% popu-
lation of Andhra Pradesh. 

ONGC Contract to Companies having 
retired Officers in their Ernployment 

3506. DR. A.K. PATEL: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether some retired senior officers 
of the Oil and Natural Gas Commission have 
got employment in private Indian or forelon 
companies: 

(b) if so, the names of such officers and 
also the nUOles of each company employing 
them; and 

(c) the details of the contracts or ordel~' 
..1longwith their value in each ca~.e tor such 
companies from the ONGC dUring the Inst 
three years Clnd the current year, s~pa­
rately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes 
Sir. 

(b) and (c). The information is bein9 
collected and shall be laid on the Table of thp 
Sabha. 

Cleal ance of Mail in Bangalore 

3507. SHRI V.S. KRISHNA IYER: V\I,II 
the Minister of COMMUNICATIONS bo 
pleased to state: 

(a) whether mail is not cleared on Sun-

days and General Holidays in Bangalore 
city; 

(b) if so, the reasons therefor; and 

(c) whether Government propose to 
introduce at least one clearance of maif in 
Important places of Bangalore city to help 
industry and trade and also common man? 

THE MINISTE:R OF STATE IN THE 
MINIS fRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) and (b). Mails 
are cleared from the letter boxes of Banga-
lore G.P.O.t Chickpet Night Post Office, 
Bangalore City RMS and Bangalore Sorting 
on Sundays & general holidays. 

(c) Such facility already exists as indi-
cated in the answer to (a) and (b) above. 

Setting up of LPG Bottling Plants by 
Bharat PetroleUrll Corporation Limited 

3508. SHRI K. RAMAMURTHY: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the location and capacity of LPG 
bottling plants being set up by the Bharat 
Petroleum Corporation Limited; 

(b) whether there are any land acqUisi-
tion problems in setting up these bottling 
plants; and 

(c) if so, the steps being taken to resolve 
the sarno? 

THE MINISTER OF STATE OF THE 
MJNISTAY OF PETFlOLEUM AND NATU-
RAL GAS (SHRI BRAHMA OUTT): (a) The 
following LPG bottling plants are being set 
up by Bharat Petroleum Corporation lim-
ited: 
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Location 

1 

1. Uran (Maharashtra) 

2. AsaotilPiyala (Haryana) 

3. Hissar (Haryana) 

4. Lucknow (UP) 

5. Khurda (Orissa) 

6. Trivandrum (Karata) 

7. Tuticorin (Tamil Nadu) 

(b) No, Sir; 

(c) Does not arise in view of (b) above. 

Shortage of LPG In Bombay 

3509. SHRI ANOOPCHAND SHAH: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there was a shortage of 
LPG supply in Bombay during AugusUSep-
tember, 1988; 

(b) if so, the reasons therefor; 

(c) the steps taken in this regard; af"d 

(d) the present position of supply of LPG 
in Bombay? 

THE MINISTER OF STATE 9F THE: 
MINISTRY OF PETROLEUM AND NA1U-
RAL GAS (SHRI BRAHMA DUTI): (a) and 
(b). A backlog in r:upply of LPG refills hao 
doveloped temporarily in several parts of tho 
country, including in BOlnbay recently on 
account of shortfall in the bulk availability of 

capacity (MTPA) 

2 

75,000 

75,000 

6,500 

6.500 

6.500 

12,500 

12,500 

LPG, apart from movement. industrial rela-
tions and other operational constraints; 

(c) and (d). With improvenlent in these 
areas, the LPG supply position in Bombay 
has since considerably improved. Efforts are 
being made to maximise indigenous LPG 
production and also augment supplies 
through imports to the extent feasible. The 
situation is baing closely monitored by the oil 
mdustry with a view to ensu~ng regular 
supplies to the consumers. 

[ Translation] 

Setting up of Industries in No Industry 
districts in Madhya Pradesh 

3510. SI jRI MAHENDRA SINGH: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Madhya Pradesh Govern-
ment has sent proposals to Union Govern-
ment for establishment of Industries in the 
remaining twelve 'No Industry Districts in the 
State'; and 
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(b) if so, the tims by which the approval 
of Union Government is likely to be granted 
to these proposals? 

THE MINISTER OF STATE IN THl: 
DEPARTMENT OF JNDUSTRIAl DEVEL-
OPMENT IN THE MINISTRY OF INDUS 
TRY (SHRI M. ARUNACHALAM): (a) Yes. 
Sir. 

(b) Government has recently all-

nounced the details of the new scheme for 
development of growth Centres under whid1 
Madhya Pradesh has been allotted fi'.'~ 

growth centres. Madhya Pradesh Govorn-
ment is being advised to propose the nam~~ 
of places they would like to take up under tile 
new Scheme. While suggesting the nam€':.." 
they will be free to consider the places ;:d-
roady sponsored by them for setting up 
growth centres under the Scheme for devol-
opment of Infrastructuro in No Industry 01::>-
tncts. 

[English] 

Services of Ex-servicemen in Tannery 
and Footwear Corporation of India, 

Kanput 

3511. SHAI AJAY MUSHAAN: Will the 
Minister of INDUSTRY be ploa~ed to sta1o: 

(a) whether the Tannery and Footwnru 
Corporation of India, KanplJr, has ar bltra 'lly 
dispensed with the servicos of &ome l~X­

servicemen; 

(b) jf so, the details of each such cases; 

(c) whether Government have reCPtv~(1 
any representation in this respect from l 'x 

servicemen; and 

(d) If so, the measures Government 
contemplate 10 tako to snfeguard interest of 
ex-servicemen employees in this Corpora-
tion? 

THE MINISTl::R OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Services of the em-
ployees of Tannery and Footwear Corpora-
tion of India Ltd. appointed against vacan-
cies reserved for ex-servicemen, have been 
terminated arbitrarily. 

(b) to (d). Do not arise. 

Completion of Coal Projects of Eastern 
Coalfields 

3512. SHRI INDRAJIT GUPTA. Will the 
Minister of ENERGY be pleased to state: 

(a) whether the wOlk on about twelve 
coal pi oJects h()5 either been held up or 
deldyed In tile Eastern Coalfields; and 

(b) If so, the details of these projects, the 
reasons for delays In their completion as per 
schedule and the cost escalation as a result 
thereof? 

THE MINISTE:R OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) and (b). Yes, Sil. As on 
30.6.1988, 13 pi ojects relating to Eastern 
Coalfields Limited costing Rupees 2 crores 
and above have b8en delayed involving cost 
over-runs. The details of these projects, the 
reasons for delay Dnd the anticipated cost 
e5calatlons are given in the Statement be-
low. 
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Fir. in B.P.C.L .. Refinery at Bombay 

3513. SHAt PRATAPAAO B. 
BHOSALE: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the recent fire in the refinery 
of Bharat Petroleum Corporation limIted 
(Spel) at Bombay was averted from being 
a catastrophe by the gallantry of certain 
workmen of the refinery; 

(b) if so, the details of gallantry work of 
these workmen; 

(c) whether Government propose to 
give some awards to these workmen: 

(d) if so the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) It was 
the team efforts of all personnel of the BPCL 
Bombay, which helped in bringing the fire 
under control and restricting the loss of life 
and property. 

(b) to (e). Do not arise. 

Clearance to Polyester Filament Yarn 
Projects 

3514. SHRI ANANDA PATHAK: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of proposals for setting 
up polyester filament yarn projects pending 
before the Projects Approval Board; 

(b) the reasons for delay in their clear-
ance and the date by which these are ftkely 
to be cleared; and 

(e) the number of polyester filament 
yarn projects cleared by the Projects Ap-
proval Board during the last one year and the 
detatled status of implementation of these 
projeds so far? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Seven. 

(b) Final approval depends upon evalu-
ation of the techno-economic considera-
tions. 

(c) During the last one year four cases of 
polyester yarn were approved by Projects 
Approval Board. Normally it takes 3-4 years 
to set up such plants after all t':>provals, such 
as foreign collaboratIon, import of capital 
goods, environmental clearance etc. 

Coal-Based Power Plant in Coastal 
Areas 

3515. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government have decide.d 
to set up coal based power plants In coastal 
areas; 

(b) if so, whether these are economical 
in view of the long haulage of coal for these 
plants; 

(c) if not, whether alternative transpor-
tation methods have been found or coal Will 

be imported for these plants; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KAlPNATH RAt): 
(a) to (d). The Central Electricity Authority 
(CEA) have appraised proposals relating to 
the following coal-based power plants in the 
coastal areas:-
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(i) Tuticorin Stage-ftf (under im-
plementation) in Tamil Nadu 
(2x21 0 MW). 

(ii) North Madras Stage-I (under 
implementation) in Tamil Nadu 
(3x21 0 MW). 

(iii) Kayamkulam Thermal Power 
Station in Karala (2x210 MW). 

(iv) Mangalore Thermal Power Sta-
tion in Karnataka (2x210 MW). 

Coal linkage for the projects has been 
provided from the Talcher coalfields. A study 
to arrive at the 'least cost solution' for 1he 
transportation of coal to the coastal thermal 
stations likely to be set up upto the year 2000 
A.D. was entrusted to MIs Rail India Techni-
cal & Economic Services Limited (RITES) by 
the CEA. MIs RITES have, in their draft 
Feasibility Report, indicated that coal trans-
portation by raillinland water transport-curn-
sea route is the least cost alternative for the 
transportation of coal to such power plants. 

Name of the unit 

1 2 

1 . MIs. Greysham International, New Delhi 

2. MIs. Indian Gas Cylinder Ltd., Faridabad 

3. MIs. Sumeet Machines Pvt. Ltd., Bombay 

4. MIs. Videocon ltd" Ahmedabad 

Two units in the small scale sector have 
been granted approvals for foreign collabo-
ration for manufacture of electronically con-
trolled washing machjnes. 

In addition to the above units there are 

Manufactu ... of W.8hino Mac"In .. 

3516. SHRIMATI 'KJSHORI SINHA: 
Will the Minist.rof INDUSTRV be pleased to 
state: 

(a) whether a number of washing 
machine manufacturing units hawe been li-
censed in the country; 

(b) if so, tho details thereof; 

(c) whether most of these are small 
scale units; 

(d) whether the price of washing ma-
chines is beyond the reach of common man; 
and 

(e) if so, steps proposed to be taken to 
bring down their prices? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAt M. ARUNACHALAM): (a) to (e). 
The following 4 units are holding Industrial 
licence/OGTD Registration for the manufac-
ture of washing machines:-

Annual Capacity 

3 

25,OOONos. 

50,OOONos. 

24,OOONos. 

1,50,OOONos. 

about 40 Registered small scale units jn the 
country manufacturing other than electroni-
cally ooAtrolied washing machines. While no 
exact data is available regarding un-r&gis-
tered units in the small scale sector, it is 
estimated that there may be another 40 such 
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small scale units existing in the country for 
the manufacture of ordinary domestic type 
washing machines. The price of ordinary 
washing machine and electronically con-
trolled washing machine ranges from As. 
1000 to Rs. 12,000. 

Waiting List for Telephone Connections 
In Alleppey District, Kerale 

3517. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of applications for new 
telephone connections pending with the dif-
ferent exchanges in Alleppey distrid, Kerala 
(exchange-wise) as on 31 October, 1988 for 
less than one year; above one year but less 
than three years, about three years but less 
than five years and above five years; 

(b) the number of applications ex-
peded to be cleared during 1988-89, ex-
change-wise; and 

(c) the steps being taken to clear all the 
pending applications expeditiously? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAA GOMANGO): (8) The informa-
tion is given in the statement below. 

(b) The details of number of applica-
tions likely to be cleared during 1988-89 are 
given as under:-

Ambalapuzha 40 

Alleppy 270 

Aroor 35 

Karakkad 37 

Mannar 160 

Mavelikara 160 

Shertallai 140 

S.L Puram 55 

(c) Remaining pending applicants shall 
be provided telephone connection during 
1989-90 and in the Eighth Plan period pro-
gressively I by increasing the capacity of the 
exchanges. 

STATEMENT 

51. 
No. 

1 

1. 

2. 

3. 

4. 

Waiting list in Exchanges of Alleppy district 

Name of Exchange Waiting List 
Upto 1-3 3-5 
1 Year Years Years 

2 3 4 5 

Alleppy 372 428 51 

Ambalapuzha 40 40 3 

Arattupuzha 6 3 12 
, 

Aroor 86 44 19 

Above 5 
Years 

6 

12 
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1 2 3 4 5 6 

5. Champakulam 6 4 4 

6. Chengannur 236 175 186 50 

7. Chariyanadu 6 2 

8. Edathua 20 28 14 14 

9. Kainakary 1 3 

10. Karakkad 20 7 1 

11. Haripad 52 135 196 

12. Karuvatta 1 4 4 

13. Kavalam 7 10 3 

14. Kayamkulam 131 397 398 

15. Kattanam 19 68 107 

16. Kodukulangi 33 52 30 

17. Kollakadavu 19 12 15 

18. Kuthiathode 19 28 20 28 

19. Mannar 153 89 

20. Mavelikkara 182 100 113 76 

21. Moncombu 6 4 

22. Muthukulam 21 40 56 

23. Muttar 1 1 

24. Naduvthunagar 22 2 

25. Nooranadu 23 53 100 

26. Pallipuram 24 1 1 2 

27. Panavalty 2 
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1 2 3 

28. Pattanakkad 15 

29. Pulincunnu 7 

30. Ramankary 9 

31. S.L. Puram 52 

32. Shertallai 136 

33. Thakazhy 6 

34. Thalavady 8 

35. Thamarakulam 12 

36. Thanneermukkam 12 

37. Thottappally 9 

38. Thycattussery 10 

39. Trikkunnapuzha 2 

40. Vallikunnam 5 

41. Veliyanad 1 

011 Production 

3518. SHRI K. KUNJAMBU: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the total production of oil in the 
country at present; and 

(b) the time by which commercial pro-
dud.on from the oil wells in the Cauvery 
basin and other places is likely to start? 

. THE MINISTER OF STATE OF THE 
MINtS-TAY OF PETROLEUM AND NATU-..,. .. 

4 5 6 

25 19 6 

12 11 

5 

81 33 2 

148 224 

8 

15 18 11 

30 30 

7 

10 1 

16 3 

10 28 

30 30 

10 3 

RAL GAS (SHRI BRAHMA DUTT): (a) 
Crude oil production in the country during 
1987 -88 was 30.36 million tonnes. 

(b) Oil is presently being produced from 
Narimanam, Kovilkallapal and Bhuvanagiri 
Prospects through Early Production System 
in Cauvery basin. The production from this 
baSin during April-September, 1988 was 
9424 tonnes. The other new prospects in the 
country, including Cauvery basin, where oil 
has been discovered. will be put on produc-
tion only after the delineation of the pros-
pects is complete. and their commercial 
viability is established. 
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LPG Facilltv In Rajkot. Gujarat 

3519. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the number of towns and viUages in 
Rajkot district of Gujarat where LPG facility 
is available to the consumers for domestic 
use through regular dealers; 

(b) the number of LPG agencies in 
Rajkot district; and 

(c) the details of places likely to be 
provided with this facility during 1988. 1989 
and 1990? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BRAHMA DUn): (a) LPG 
facility IS available in 7 towns in Rajkot Dis-
trict in GUJarat, through regular LPG distribu-
torships; 

(b) There are 18 LPG distributorships 
operating in Rajkot District; 

(c) Upto proposed LPG Marketing Plan 
1988-89, the oil industry has proposed to 
develop 12 more LPG distributorships at 
Rajkot (9), Jasdan (1), Jetpur (1). Up leta (1 ) 
in Rajkot District. 

LPG Connections and Agencies in 
Bulsar District of GuJarat 

3520. SHRI U.H. PATEL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the total number of persons regis-
tered for gas connections at present in But-
sar district of Gujarat; 

(b) the time by which these persons will 
be provided gas connections; 

(c) the number of gas connections 
allotted in Butsar district of Gujarat during the 
last three years; and 

(d) the number of gas agencies allotted 
;n Bulsar district during the above period and 
the number, out of them, allotted to Sched-
uled Castes/Scheduled Tribes persons? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUIT): (8) At 
present approximately 16.000 persons are 
on the waiting list for LPG connections in 
Butsar district of Gujarat; 

(b) Release of new LPG connections is 
done by the oil industry all over the country. 
including in Bulsar district, in a phased 
manner under its annual programme for 
enrolment of customers, subject to augmen-
tation in availability of LPG; 

(c) and (d). During the fast three years 
approximately 28,000 LPG connections 
have been allotted; and two LPG distributor-
ships. one each in SC and ST category. have 
been allotted in Bulsar district during this 
period. 

Opening of Auto Exchanges in Districts 
of Gujarat 

3521. SHRI C.D. GAM IT: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of auto exchanges 
opened during 1983 to 1988 in Surat, Bar-
oda and Bulsar districts of Gujarat: 

(b) the number of such exchanges to be 
provided during 1989, 1990 and 1991 in 
these districts; and 

(c) whether STD facility is proposed to 
be provided in these districts to connect 
them with other cities and States during the 
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above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHARGOMANGO): (a) The number of 
auto exchanges opened in Surat, Baroda 
and Bulsar districts during 1983 to 1988 is: 

Surat-11. Baroda-12 and Bulsar-
11. 

(b) Subject to availability of equipment 
number of exchanges to be provided in 
Surat. Baroda and Bulsar districts during 
1989, 1990, 1991 are:-

1989 1990 1991 

Surat 8 2 3 

Baroda 1 3 4 

Bulsar 7 3 1 

(c) Yes. Sir. Subject to availability of 
medium. STD is proposed to be provided at 
Padra. Nandeswari in Baroda district. Killa-
padi. Atul. Chikli. Vapi in Bulsar district dur-
ing Seventh plan. 

National Telephone Network In Orissa 

3522. SHRI K. PRADHANI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the places in Orissa which have 
been linked with the National Telephone 
Network till September, 1988; and 

(b) the places which are likely to be 
linked with this facility during the current plan 
period? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The following 

places in Orissa have been provided with 
National Subscriber Diallinq (NSD) facUilytili 
September, 1988: 

Cuttack, (Chowdwar Jagatpur) Shu-
bneshwar (Mancheswar) Balasore, Bari .. 
pada, Sambalpur. Puri, Paradeep, Dhenka .. 
nal, Berhampur, Chatrapur, Angul, Koraput, 
Bhad. ak, and Rourkela. 

(0) The following places have been 
planned to be provided with National Sub .. 
scriber Dialling (NSD) facility during the 
Seventh Plan period: 

Sunahada. Jeypore. Jarsagods. Jatni, 
Bolangir, Bhawani Patna. Keonjhar, Phul-
bani, Sundergarh and Damanjodi. 

[ Translation] 

Dress for Doordarshan News Readers 

3523. PROF. CHANDRA BHANU 
DEVI: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether any specific dress has been 
preSCf ibed for news readers on Doord-
arshan· 

(b) if so, the details thereof; and 

(c) if not. any other instruction issued in 
this regard? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAn: (a) No. Sir. 

(b) Does not arise. 

(c) The Newspapers are guided about 
the need for sobriety and proper use of 
colour in their dress keeping in view the 
colour compatibility with the backdrop. 
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[EngHsh] 

R.servatlon of Items for manufacture 
by Small Scale Units 

3524. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Union Government pro-
pose to introduce a eill in the Parliament 
providing for the reservation of certain items 
for exclusive manufacture by the Small 
Scale Units; 

(b) If so. the details thereof; and 

(c) the likely date by which such a 8111 
will be introduced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
Provision for reservation of specified articles 
for exclusive production by ancillary or small 
scale industrial undertakings is made in 
Section 5 of the Industries (Development 
and Regulation) Amendment Act. 1984. 
Provision has also been made in this Section 
for the requirement of obtaining COB li-
cences by existing industrial undertakings 
manufacturing the reserved items. Their 
capacity is pegged to the level existing on 
the date of reservation of the item for SSI 
Sector. Violation of these proviSions is made 
punishable under Section 24 of Industries 
(Development and Regulation) Act, 1 951 , 
vide Section 4 of the Amending Act of 1984. 
In case large industrial undertakings wish to 
take up manufacture of items reserved for 
SS' Sector, their applications can be constd~ 
ered only if they undertake an export obliga-
tion of a minimum of 750/0 of new or additional 
production to be achieved within a maximum 
period of 3 years. 

Telecast of "Ramayan" 

3525. SH~IUAn O.K. BHANDARI: 
SHRt E. AYVAPU REDDY: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether it is proposed to resume 
telecast of TV s&rial HRamayan" in Novem-
ber. 1998; 

(b) if so, the number of episodes to be 
telecast and the incidents to be covered; and 

(c) the time allolted forthe serial and the 
advertisements? 

THE MINISTER OF PARLIAMEN .. 
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) tt has been 
decided to telecast the remaining part of the 
serial 'Ramayana' from December 9, 1988 
at 9.00 p.m. 

(b) The number of episodes approved 
for telecast is 39. in which the Lav-Kush 
Kand of Ramayana wilt be shown. 

(c) Each episode of the serial is of 25 
minutes duration including the advertise· 
ments of the sponsors. The duration of spot 
advertisements in connection with this serial 
d£ ,.)ends on .he bookings for each day of 
telecast. 

Demand for LPG in Palghat District, 
Kera .. 

3526. SHAI V.S. VUAVARAGHAVAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the demand for LPG in Palghat 
district of Kerala; 

(b) the extend to which jt has been met: 



215 WritIIIp Answers oeCEMBER 6, 1988 Written Answers 216 

and 

(0) the steps proposed to be taken to 
meet the fun demand? 

THE MiNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) The 
average monthly LPG demand in Palghat 
District of Karala is approx. 282 Metric Ton-
nes; 

(b) and (c). The above demand WdS 

being fully met till the beginning of Augu::,t. 
1988 when backlogs tn refill supplies startod 
developing temporarily in Palghat town ot 
the district. Necessary action has been Initi-
ated by arranging augmented supplies from 
other sources. 

Shifting of ONGC Office from Madras 

3527. SHRI SRIHARI RAO: Villi tho 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is any propo~al to 
shift the Regional Office of the 011 and Natu-
ral Gas Commission from Madras to Ra· 
jahmundry in a phased manner; and 

(b) if so. the time frame for shifting the 
regional office? 

1 2 

(i) Upgradatton of existing 
1 KW MW to 3 KW FM 
transmitter by 1989-90 

(iI) Upgradation of existing 
10 KW SW transmitter to 
SO KW SW during Villth 
Plan 

(tii) Permanent Type IV Studios 
during Vlllth Plan 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU .. 
RAl GAS (SHRf BRAHMA DUTT): (a) 
There is no such proposal under considera~ 
tion. 

(b) Does no anse. 

Upgradation of A.I.R. Station, Hydera-
bad 

3528. SHRI M. RAGHUMA REDDY: 
Will the Mmister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any proposal for the 
upgradatlon of All India Radio, Hyderabad; 

(b) if so, the time by which it IS likely to 
be upgraded; and 

(c) the funds allocated for this purpose? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H K.L. BHAGAT): (a) Yes, Sir. 

(b) and (c). 1 he likely date of their 
completion and funds allocated for the 
schemes for Hyderabad are as follows.-

(In Lakhs) 

3 

As. 59.45 

Rs. 265.20 

Rs. 23S.00 
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ManuftlCtUr. of AutornaticlElectronlc 
W.ch_ 

3530. SHRI MOHANBHAI PATEL: Will 
the MInister of INDUSTRY be pleased to 
state: 

(a) the names of the Indian companies 
which are manufacturing automatic/elec-
tronic watches and their annual production; 

(b) whether electronic watches of very 
cheap prices are still being smuggled into 
the country; and 

(c) if so, the steps being taken to in-
crease the production of electronic watches 
in the country to cheek the smuggling? 

THE MINISTER STATE IN THE DE-
PARTMENT OF INDUSTRIAL DEVELOP-
MENT IN THE MINISTRY OF INDUSTRY 
(SHRI M. ARUNACHALAM): (a) Required 
information is given in statement I below. 

(b) and (c). With a view to increase 
indigenous production of watches, reduce 
the cost of indigenous watches and to dis-
courage s~uggling of watches Into the 
country, Government has taken the follow-
ing steps:-

(i) A capacity of about 18 million 
numbers has been approved in 
the organised sector. The pro-
duction of indigenous watches in 
the organised sector has in-
creased from 8.7 miIJiona in 1986 
to 7.7. miUion in 1987. The Gov-
ernment would consider ap-
proval-of more units on the mar-
its of the proposals. 

(iI) The current Import Policy pro-
vides for liberal import of watch 
components. 

(III) A number of foreign coUabora-

lion proposals with internation-
ally reputed watch manufactur-
ers h.ve been approved. 

(iv) In February 1985. Government 
announced a package of oon-
cessions to the watch induatlY 
including reduction in exci .. 
duty and concessional rate of 
customs duty on the import of 
raw materials, compenenle and 
machinery used in the manufac-
ture of writs wS)tches. 

(v) As a part of the budget propo .... , 
for the financial year 1988-88. 
the following concessions have 
be.n extended to the horotoglcal 
industry:-

a) reduction in the rat. of im-
port duty on horologJoal 
machines and testing. 
equipments from 55% to 
350/0 ad valorem. 

b) reduction in import duty on 
electronic parts of quartz 
watches from the existing 
rates to a uniform rate d 
550/0 ad valorem. 

c) fixation of import duty (basic 
and auxiliary) at the rate of 
800/0 ad valorem on stepper 
motors for clocks/alarm 
clocks and parts thereof. 

d) extension of the exist'ng 
conc •• sional rate of Import 
duty (basic) of 30% and 
600.4 available to appear-
ance parte of mechanical 
wrist watches and quartz 
analogue wrist w.tchee for 
a further period of one ye ... 

.) Incr ..... n the rate of import 
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duty (basic) on crown and 
crystals with or without ten-
sion ring from 300/0 to 600/0 
ad valorem. 

f) substantial expansion of the 
existing list of 32 specified 
horological raw materials of 
specified sizes availing a 

c:oncesaional rat. of import 
duty of 250/0 ad valorem. 

(vi) for accelerating the growth of 
Digital Electronic watches. it has 
been decided to allow manufac-
ture of Digital Electronic 
Watches by the organised sec .. 
tor. 
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Antl·cancer Drug. 

3531. SHRI MOHANBHAI PATEL: Will 
the Minister 01 INDUSTRY be pleased to 
alate: 

Ca) whether the anti-cancer drugs are 
being imported. at present; 

(b) if so. whether thasa drugs are being 
aold at very high prices in_pite of their ex-
emption from the custom duty; and 

(c) if so, the steps proposed to be taken 
by Government to provide these drugs at 
.... sonabl. price.? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : <8> Majority of Anti-
Caneer drugs are being imported at present; 

(b) and (c). Anti-Cancer drugs are price 
-decontrolled under provisions of opec. 
1987, as perthe recommendations oi Kelkar 
Committee. A margin of only SOOk is perm it-
ted on the landed coat of imported formula-
tions. Government is keeping watch and has 
intervened wherever found necessary. 

Allocation .of Power From National 
GRID to Karale 

3532. SHRI MULLAPPALL Y RAMA-
CHANDRAN : Will the M~iat.r of ENERGY 
be pleasad to atate: 

<a> whether Kerala Govemment has 
eought more allocation of power from the 
National Power Grid; and 

(b) if 80, the details thereof and the 
decleion taken in this regard? 

THE MINISTER OF STATE tN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) Md (b) The Information Ie being 001-
Ieded and wli be laid on the Table of the 
House. 

S.T.D. FacUlty In OUJarat 

3533. SHRI AMARSINH RATHAWA: 
Will the Minister of COMMUNICATIONS be 
pleasect to st8t8: 

(a) the names of the cities and towns in 
Gujarat where S. T.D. facilities have been 
provided. so far; 

(b) whether there is any proposal to 
connect more citiesltowns in Gujarat by 
S.T.D.; 

(c) H so, the details thereuf; and 

(d) the criteria for providing S.T.D. facil-
ity to a particular cityltown? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : <a> The informa-
tion la given in the Statement below: 

(b) and (c). Yes. Sir. It is proposed to 
provide STD facility at the following places: 
Killapardi, Chhapi. Vasad. Mehmdabad, 
Modasa. Chikhli, Atul, Padra, Nandesari, 
Batad, Halol, Kawas and Sachin. 

(d) In view of the vary large number of 
stations demanding STD facility against the 
Umtted resources available the following 
prioritt .. are in vogue for providing STD 
facility. 

a) Connection of State Capitals to 
Delhi; 

b) Connedion of District Head-
quarter to the respective state 
capitals; 

0) Connection of District Head-
quarters within 300 Kms. of Oelhi 
and 266 Kms. of Bombay. Cal-
cutta and Madras to the respec-
tive metropolitan centre; and 

d) Telephone Exchange. with a 
capacity of 1000 lines and above 
_ on 31.3.85. 
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STATEMENT 

CIties and Town In Gujar.t provid9d ,,"ifh 
S TD faoility 

Ahmedabad Amreli 

Anand V.V. Nagar Ahwa 

Bhavnagar Bilimora 

Cambay Dwarka 

Dholka Dhrangadhra 

Dabhoi Gandhinagar 

Gandhidham Godhra 

Junagarh .Jamnagar 

Jamkhambhalia Kalol 

Kheda Kapadwan 

Mehsana Morvi 

Mahuva Nadiad 

Patan Petlad 

Porbander Palanpur 

Rajkot Saverkundla 

Su rend ran agar Surat 

TaJod 

Veraval Unjha 

Vadodara Visnagar 

Wankaner Valsad. 

[ Translation] 

Performence of Power Statton. 

3534. SHRI PARASRAM BHARDWAJ: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the names of the power stations in 
the country which have been facing prob-
lems in power generation due to poor par· 
formance of indigenous generating sets: 
and 

(b) the names of thosa power stations 
which have imported generating sets with 
comparative figures regarding their per-
formance in relation to plant load factor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 
: (a) No thermal power has complained for 
any specific problem attributed to indige-
nous generating sets exclusively. However. 
some Hydro stations with indigenous gener 
ating sets have been facing operation prob-
lems is given in Statement-I below: 

(b) Details of thermal stations having 
imported sets together with unit wise plant 
load factor during April-October, 1988 are 
given in statement II below. Details of Hydro 
power stations, which have imported gener-
ating sets alongwith generation achieved at 
these stations vis-a-vis target for the period 
Apr;:, 1988 to October. 1988 are given in 
statement III below. The Hydro Electric 
Power Stations in view of their versatile 
nature are generally designed to meet the 
peak load requirements and operate at low 
plant load factor. The performance of the 
Hydro power stations can therefor. t not to 
be judged by the plant load factor they 
achieve. 
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STATEMENT-I 

PoWfH stations with Indigllnous generating sets facing opllrating problems 

Nsm. of the Pro}8ct 

1. Loktak HE station (Manipur-NHPC) 

2. Nagjhari Power House (Karnataka-KPCL) 

3. Upper Kalab HE station 
(Orissa-Go'V1. of Orissa) 

4. Kadamparai (Ta"iI Nadu-TNEB) 

5. Andhra HE Project (HP-HPSEB) 

Operation problems 

Frequent mis .. alignment and high 
shaft wobbling 

Vibration problems 

Problem of vibration 

Trouble in runner of Unit No. II 

Troubles in the governor system 

STATEMENT-II 

IMPORTED GENERATING SETS AND THEIR PLANT LOAD FACTOR DURING APRIL-

Station 

1 

1. I.P. 

Obra 

Panki 

H'Ganj 'A' 

H' Ganj '8' 

Rihand 

Unit No. 

2 

1 
2 
3 
4 

1 
2 
3 
4 
5 

1 

3 

1 
2 

1 

OCTOBER, 1988 

Capacity (MW) 

3 

35 
62.5 
62.5 
62.5 

50 
50 
50 
50 
50 

32 

30 

50 
50 

500 

PLF (%) during 
April-Oct .• 198B 

4 

36.7 
14.6 
64.2 
38.0 

22.2 
50.2 

2.3 
53.7 
58.8 

25.0 

22.1 

19.9 
11.7 

New Unit 
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1 2 3 4 

Dhuvaran 1 63.5 62 .. 2 
2 63.5 52.1 
3 63.5 55.2 
4 63.5 59.5 
5 140 59.1 
6 140 44.2 

A.E.Co. 15 28.5 64.2 
16 28.5 75.1 

Satpura 1 62.5 60.1 
2 62.5 66.0 
3 62.5 51.4 
4 62.5 58.3 
5 62.5 73.8 

Korba-I 2 30 57.1 
2 30 24.7 

Korba-II 1 50 37.4 
2 50 23.8 
3 50 60.0 
4 50 38.2 

A' Kantak 1 30 53.2 
2 30 74.0 

Vindhyachal 1 210 55.6 
2 210 New Unit 

Naslk 1 140 18.2 
2 140 38.8 

Koradi 1 120 63.6 
2 120 59.4 
3 120 85.5 
4 120 14.3 

Paras 1 30 13 0 
2 62.5 380 

Bhusawal 62.5 3:) 1 

Trombay 1 60 35.7 
2 60 47.7 
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1 2 3 4 

3 60 36.0 
4 150 42.7 

K' Gudem 1 60 40.6 
2 60 87.0 
3 60 31.8 
4 60 38.0 

R'Gudem 'B' 1 62.5 79.1 

Nellore 1 30 53.9 

R' Gudem STPS 1 200 33.3 
2 200 n.2 
3 200 90.1 

Ennore 3 110 48.9-
4 110 45.1 

Neyveli 1 50 60.4 
2 50 71.3 
3 50 79.4 
4 50 65.8 
5 50 48.7 
6 50 53.3 
7 100 79.8 
8 100 90.7 
9 100 80.4 

NeyveJi M/C 1 210 63.0 
2 210 68.1 
3 210 65.4 

Patratu 1 50 54.1 
2 50 68.1 
3 50 51.0 
4 50 42.4 
5 100 44.8 
6 100 2.7 

Barauni 4 50 46.0 

Chandrapura 1 140 44.4 
2 140 41.4 
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1 2 3 4 

3 140 "'1.6 

Durgapur 3 140 29.9 

Bokaro 1 50 80.2 
2 50 59.6 
3 50 51.4 
4 55 15.6 

Talchar 1 62.5 27.4 
2 62.5 29.6 
3 62.5 10.0 
4 62.5 44.2 

Bandel 1 80 46.5 
2 80 26.8 
3 80 47.7 
4 aD 47.0 

New Cossipore 1 25 38.2 
2 25 31.9 
3 50 74.0 
4 50 55.3 

Mulazore 1 25.5 35.1 
2 25.5 29.0 
3 25.5 16.0 
4 25.5 51.2 
5 26 64.4 

Titagarh 1 60 81.8 

3 60 86.6 
4 • 60 85.0 

DPL 4 75 29.9 
5 75 24.4 

Chandrapur 1 30 46.7 

Note: The list excludes few generating units which ara either under shut-down for long 
durations or are not in the annual generation programme for various raasons. 
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[EngHsh) 

New Statlone Und.r NSD and ISD 
Sy~t.m. 

3535. PROF. NARAIN CHAND PAR-
ASHAR: Will the Ministarof COMMUNICA-
TIONS be pleased to state: 

(a) whether any new Stations have 
been added to the National Subscribers 
Dialling (NSD) and ISO systems in 1988; 

(b) if so, the names of these Stations 
along with the dialling codes so altotted: 

(c) whether the District Hqrs. at 
Bilaspur, Mandi, Una, Chamba. Kulu, Solan 
Kelong and Rekong PEO (Kalpa) are also 
programmed for the introduction of NSD and 
ISO during 1988-89; 

(d) if so, the details of target dates fixed 
for this purpose; and 

(9) if not, the exact programmd for pro-
viding these facmties of these Stations? 

THE MINISTER OF STATE IN THE 
MINrSTRY OF COMMUNICATIONS (SHRI 
GiRIDHAR GOMANGO) : (a) and (b). The 
names of Stations alongwith the dialling 
codes are given in the Statement bolow: 

(c) No, Sir. 

(d) D09s not anse 

(9) The NSOIJSO facility for these Dis-
trict Head Quarte; is likely to be provided by 
the end of Seventh Plan. 

STATEMENT 

1. Armoor (08463) 

2. Anand (V.V. Nagar) (02692) 

3. Baripada (06792) 

4. 8egusarai (06342) 

5. Bijapur ( 08352) 

6. Bikaner (0151) 

7. Chirkunda ( 06552) 

8. Dhamtari ( On22) 

9. Daman ( 02636) 

10. Dharamsala ( 01892) 

11. Etawah ( 05682) 

12. Gummudlpoondi (04121) 

13. Hoshiarpur ( O~ 882) 

14. ltarsi ( 07572) 

15. Jalna ( 02482) 

16. Kayamkufam ( 04786) 

17. Korapur ( 06852) 

18. Kouthurai ( 04376) 

19. Madhubani ( 06276) 

20. Mariamalainagar ( 04123) 

21. Nagore ( 04365) 

22. Nilambur ( 04931) 

23. Puri ( 06752) 

24. Perrur ( 04851) 

25. papnasam (04374) 

26. Purnia ( 06454) 
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27. Phagwara (01824) 51- Kapurthala (01822) 

28. Roarke. (01332) 52. Mag. ( 01838) 

29. Srivilliputhur( 04568) 53. Mirzapur (06442) 

30. Silvasa ( 02639) 54. Manmad ( 02552) 

31. Sriganganagar ( 0154) 55. Nawada (06324) 

32. Tinsukia ( 0374) 56. Nedumangud (04721) 

33. Tindivanam ( 04147) 57. Paradip ( 06722) 

34. Virajpet ( 08274) 58. Patna (O2786) 

35. Angul { 06746} 59. Pandalam ( 04732) 

36. Berhampur ( 06812) 60. Petlad ( 02697) 

37. Btjnore (01342) 61. Panruti (04156) 

38. Bokaro ( 06542) 82. Ramnathpuram ( 04567) 

39. Bhadrak ( 06784) 63. Somanur ( 04293) 

40. Chatrapur ( 06811) 64. • Shoranoor ( 04929) 

41. Chas ( 06548) .65. Sunabeda ( 06853) 

42. Dil\mond Harbour ( 03174) 66. Tundla ( 05611) 

43. Deoghar (06432) 67. Ujhani ( 05834) 

44. Datia ( 07522) 68. Y.nem (08863) , F aridkot ( 01639) 69. Ahva (02631) 

46. Hav.ri ( 08375) 70. BaJasore ( 06782) 

47. Hamirpur (01972) 71. Bhind (07534) 

48. Jagraon ( 01624) 72. Bhadohi (05414) 

49. Kanhangod (04987) 73. Bogaigaon ( 03664) 

so. Kapadwanj ( 0289'1 ) 74. Chir ... ( 08842) 
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75. Dhenkanal (06762) 

76. Oabhoi ( 02663) 

77. Dhulia (02562) 

78. Dharapuram ( 04258) 

79. Giridih (06532) 

80. Hazipur ( 06224) 

81. Hoshangabad(07S74} 

82. Jaunpur(5452) 

83. Kolargoldfield (081538) 

84. Kulithalai (04323) 

85. Kolancherry ( 4864) 

86. Mala ( 04883) 

87. Mannarghat (0492) 

88. Munnar (04836) 

89. Nileshwar (04986) 

90. Ottapalam ( 04926) 

91. Ponani (04939) 

92. Pithoragarh (05966) 

93. Pauri (01368) 

94. Perinthalmanna( 04933) 

95. Palimarwar (02932) 

96. Surajpur (05736) 

97. Srirampur (02422) 

98. Shikohabad (05672) 

99. Tallicherry (04984) 

100. Tadpatri (08558) 

101. Vuyyuru (08676) 

Construction of Postal Buildings In 
Himachal Pradesh 

3536. PROF. NARAIN CHAND PAR-
ASHAR: Will the Mintster of COMMUNICA-
TIONS be pleased to state: 

(a) the names of the places, district-
wise in Himachal Pradesh, where the De-
partment of Posts has been given the pos-
session of plots of land for the construction of 
Postal buildings (both office and residen-
tial); 

(b) whether all these places have been 
Included for the construction programme 
dUring the seventh Plan; 

(c) if so, the exact programme chalked 
out in this regard; and 

(d) if not, thA likely date by which all 
these places would be included in the con-
struction programme before the end of the 
Seventh Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
GIRIDHAR GOMANGO): (a) The names of 
the places In Himachal Pradesh where plots 
of land are available are given in statement-
I below. 

(b) to (d). The programme for construc-
tion of buildings approved for 1988-89 is 
given in the statement II below. 
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STATEMENT-' 

Kinnaur District 1. Rekongpeo 

Shimla District. 1. Downdale Shimla. 

Solan District. 1. Parwanoo 

2. Nalagarh 

Sirmour District. 1. Nahan 

2. Nohra 

Mandi District. 1. Chauntra 

Lshaul and Spiti District. 1. Keylong 

Kulu District. 1. Nirmand 

Hamirpur District. 1. Bijhari 
2. Nadaun 

Kangra District 1. Dharamshala 

2. Khera 

3. Paragpur 

4. Teara 

Una District: 1. Una 

Chamba District. 1. Killarpangi 

2. Banjraru Tissa. 

STATEMENT -II 3. Nahan 

Programme of construction of buildings 
approved for 1988-89 in Himachal 4. Nadaun 

Pradesh 
5. Killarpangi 

1. Rekongpeo 

2. NaJagarh 6. Parwanoo 
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FUm/Documentary on Scenic Beauty oJ 
Himalayan RegIons 

3537. PROF. NARAIN CHAND PAR ... 
ASHAR: Will the Minister of INFORMA TJON 
AND BROADCASTING be pleased to state: 

(a) whether the National Film Develop-
ment Corporation (NFDC) has prepared any 
documentary or other films during the Sixth 
and Seventh Plans on the rich scenic beauty 
including the flora and fauna of the Hima-
layan regions from Jammu and Kashmir and 
Himachal Pradesh in the West to Manipur 
and Arunachal Pradesh in the East. 

(b) it so, the details thereof and if not, the 
reasons therefor; and 

(c) whether any such films would De 
prepared during the remaining period of the 
Seventh Plan? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT) : (a) to (c). The Na-
tional Film Development Corporation lim-
ited does not produce documentary fUms on 
its own. However, it finance film makers for 
the production of documentary films if pro-
posals are sponsored by a Government 
department or a public sector organisation. 
No proposal for making any documentary 
film on the scenic beauty of the Himalayan 
Regions had been received by the National 
Film Development Corporation during the 
Sixth Plan and so far during the Seventh 
Plan. If any proposal is received during the 
remaining period of the Seventh Plan, it will 
get due consideration. It may however. be 
added that the Films Division of the Ministry 
has produced several news magazinesl 
d~mentaries covering the scenic beauty 
of the Himalayan Regions. 

As regards feature films, NFDC has 
neither financed nor produced any feature 

film exclusively on the rich scenic beauty of 
the Himalayan Regions during the Sixth and 
Seventh Plans. However, NFDC has fi-
nanced/produced documentary fUms and 
feature films with backdrop of scenic beauty 
of the Himalayan Regions from Jammu and 
Kashmir and Himachal Pradesh in the West 
to Manipur and Arunachal Pradesh in the 
East. 

New Bombay Telephone System In 
Local dialling System of Great.r 

Bombay 

3538. PROF. MADHU DANDAVATE: 
SHRI PRAKASH V. PATIL: 

Will the Minister of COMMUNICA-
TIONS be pleased to 
state: 

(a) whether New Bombay telephone 
system is proposed to be included In the 
local dialling system of Greater Bombay; 

(b) if so, whether steps such as albt-
ment of new exchange equipments for new 
Bombay as also provision of telephone 
cables and ducts, as per the poJicy decision 
for Metropolitan cities and transfers of tele-
phones to New Bombay, will also be permit-
ted; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): Ca) No, Sir. 

(b) and (c). New Bombay shalf be d eve I-
ope as a separated telephone system with 
ducts. cables etc., covering tb. araa under 
the jurisdiction of New Bombay Municipal 
Corporation. 

Shifts of Telephone. from Bombay to 
New Bombay have been permitted upto 31. 
March, 1991 as a special case. 
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Technical assistance from France for 
Cll·. SubsJdlarlea 

3539. SHRI HARrHAR SOREN : Will 
the Minister of ENERGY be pleased to state: 

(a) whether soma subsidiaries of the 
Coal India Ltd .• have taken technical assis-
tance from France; 

(b) if so, the names of those subsidiar-
ies; 

(c) whether any agreement has been 
signed with France therefor; and 

(d) if so, the details of the technical 

Subsidiary 

Bharat Coking' 
Coal Limited 

Bharat Coking 
Coal Limited 

Eastern Coal 
fields Limited 

Project 

East Katras-l 

East Katras 
II 

Chora 

knowhow received by different subsidiaries 
of the Coal India ltd., $0 far.? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN n-tE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) to (d). Pursuant to the delib-
erations of tha Joint Indo .. France Working 
Group on Coal. the French technologies are 
to be used for exploiting thick coal seams in 
underground mines. through contracts be-
tween Coal Indian limited and Charbon-
nages de France for supply of equipment 
and technical assistance. The contracts so 
far concluded for projects of Coal India 
subsidiaries are mentioned below: 

Technology Value in FF Million 
Equipment Tech. Ass 

Blasting 7.709 4.889 
gallery 
method 

Sub-level 59.511 19.852 
caving 

Blasting 13.643 9.394 
gallery 
method 
TOTAL 80.866 34.135 

The value of French equipment and technical assistance services is covered by French 
Protocol credits to India. 

Opening of Coal Mines In Orissa 

3540. SHRI HARIHAR SOREN: Will the 
Minister of ENERGY be pleased to state: 

(a) whether Government have opened 
some new coal mines in Orissa during the 
current year; 

(b) if so, the names of those coal mines; 
and 

(c) the approximate deposit of coal in 
these mines? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS· 
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (8) and (b). Work on Leelari OCP 
(0.8p mty) in Ib-valley area of Orissa and 
Advance Action on Kalinga OCP~ Ta1cher 
area which were sanctioned in September. 
1987. have begun this year. 
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(c) The ~proximate mineable coal 
reserves in these schemes are as under: 

Leelari OCP-13.S8 m.t 
Kalinga OCP-168.00 m.t 

Telecast of Hindi Translation of Re-
gional Films by Deihl Doordarshan 

3541. SHRI H.B.PATIL: Will the Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether the allocation of pro-
gramme on Delhi Doordarshan are accord-
ing to the percentage of people of different 
States living in Delhi; 

(b) if so, the details of the programmes 
and timings allotted to cater to the demands 
of the people of different States in Delhi; and 

(c) whether there has been demand 
from Members of Parliament that the trans-
lation of regional films be shown in HindI so 
that majority of HindI knowing persons may 
be able to understand the culture of other 
States through the TV media? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRt H.K.L.BHAGAT): (a) and (b). No, Sir. 
The programmes on Doordarshan Kendra, 
Delhi are not allocated according to the 
percentage of people of different States liv-
ing in Delhi. However, Doordarshan Kendra, 
Delhi telecasts a 20 minute regional pro-
gramme on 4 days a week on Channel-I, 
One feature film in regionallanguage/dialect 
is also telecast once a month of this channel. 
It has also been decided to telecast feature 
films in HindilHindi dialects on Thursdays 
from Doordarshan Kendra, Delhi wIth effect 
from 8.12.1988. Doordarshan Kendra, Delhi 
telecasts on the 2nd channel a 45 minutes 
Punjabi programme every week and a 15 
minutes programmes of regional music 

every Monday. Occasionally. other pro-
grammes in the regional languages are also 
telecast on this channel. Besides, regional 
feature films 'Chitramala' programme and 
other regional programmes are also telecast 
on the National Network. 

(c) Yes, Sir. Occasionally such demand 
has been made. 

Smuggling of coal from Talcher Coal 
Mines 

3542. SHRI CHINTAMANI JENA : Will 
the Minister of ENERGY be pleased to state: 

(a) whether a large quantity of coal is 
being smuggled from Talcher coal mines; 

(b) if so, the approximate quantity of 
coal smuggled out yearly; and 

(c) the steps being taken to strengthen 
the security measures to check the smug-
gling of coal from the said coal mines in 
future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) and (b). No, Sir. However, 
there have been sporadic thefts of coal in-
volving small quantities. 

(c) Does not-anse. Adequate security 
arrangements exist to check. thefts. 

AJ.R. Stations at District Headquarters 

3543. SHRI CHINTAMANI JENA : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether th~re are no Radio Station 
in many district Headquarters in the country; 
and 

(b) If so, the number of such District 



259 Written Answers DECEMBER 6,1988 WrlttlN'l Answers 260 

Headquarters which will be covered during 
the Seventh Plan in each State and Union 
Territory? 

THE MINISTER OF PARLIAMEN .. 
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAn: (a) and (b). While 
some district headquarters in the country do 
not have radio station, most of them do 
receive radio coverage from the neighbour-
ing areas. After the irnplementation of Vllth 
Plan Schemes, all district headquarters, 
including those presently uncovered, will 
receive radio coverage. 

A.tR. Station at Balasore, Orissa 

3544. SHRI CHINTAMANI JENA : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Station Director, A.I.R. 
Cuttack VIsited Balasore in Orissa in Octo-
ber, 1988; 

(b) whether the representatives of the 
people present in the meeting demanded a 
radio station at Balasore; and 

(c) if so, the reaction of the Government 
thereto? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT): (a) to(c). The Sta-
tion Director, All India Radio Cuttack visited 
Bafasore in Orissa on 15th October, 1 988 to 
attend a meeting arranged by All India 
Radio, Cuttack. The representatIve of the 
people present in the meeting demand set-
ting up of a radio station at Balasore. Their 
demand will be given due consideration 
while finalising the Vllfth Plan Schemes of All 
India Radio. 

Tenders for exploration of on and 
Natural O.e by ONGC 

3545. DR. B.L.SHAILESH : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the oil and Natural Gas 
Commission (ONGC) floatea tenders re-
cently for off·shore drilling; and 

(b) it so, the names of the Indian, foreign 
and joint venture companies selected forthe 
various jobs, their expertise in the field of oil 
drilling and the amount to be paid to each of 
them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes, 
Sir. 

(b) No firm, Indian or otherwise, has 
been selected as yet against these tenders. 

Panchayat Oak Sewak Scheme 

3546. DR. 8.L.SHAILESH : Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) whether a new scheme known as 
Panchayat Dak Sewak has been introduced 
in selected districts on an experimental 
basis for providing po~tal facilities; 

(b) if so, its broad features and the 
achievements so far; and 

(c) the number of gram panchayats in 
various districts in U.P. having no post office 
selected under this scheme and provided 
with the services of a Panchayat Oak S8-
wak? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATtONS (SHAI 
GIRIDHAR GOMANGO) : (8) Yes, Sir. 
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(b) The broad features of the Scheme 
are indicated in the statement below. Infor-
mation as to the number of gram panchayats 
brought under the Scheme so far is being 
collected and wiH be 'aid on the Table of the 
House. 

(c) In Uttar Pradesh in Scheme has 
been introduced in the districts of Raebareli 
and Sultanpur. The number of gram pan-
chayats covered so far in these two districts 
is 985 and 1327 respectively. 

STATEMENT 

SCHEME OF PANCHAYAT OAK 
SEWAKS 

I) A gram panchayat which has no 
post office will be eligible for the 

Total sale per month 

Upto Rs. 1/001-
Rs 101 to Rs 2001-

Rs. 201 and above 

iii) The services of the dak sewak 
who will not be an employee or 
agent of the postal departm~nt 
but only a volunteer engaged by 
the gram panchayat will be S'u· 
pervised by the gram panchayat 
Itself and will include the follow-
ing: 

(a) Sate of postage stamps and 
stationery . 

(b) RegIstration of postal J8tter~ 
for despatch (The sewak 
will Issue provisional receIpt 
and after the article IS 

booked, the regular postal 
receipt will be given to the 

services of a panchayat dak 
sewak. The Gram panchayat will 
, by a resolution nOminate a suit-
able local resident who is willing 
to serve as panchayat dak SEt-

wak and notify the name to the 
department. 

ii) The gram panchayat will be en-
titled to a monthly grant of As 
150/- from the postal department 
for engaging the dak sQwak. the 
additional expenditure, if any 
being met by gram panchayat 
from its own resources. Addi .. 
tionally, the gram panchayat will 
also receive a commission for 
payment to the dak sewak on 
sale of postage stamps and sta-
tionery at the following rates: 

Rate of Commission 

sender by the dak sewak}. 

(c) Collection of unregistered 
postal articles from the vjl~ 
lagers for despatch to the 
post office, including ar-
ticles posted in the pan-
chayat Jetter box. 

(d) Such other postal work 
connected with that gram 
panchayat as may be en-
trusted to the sewak by the 
Postal Department includ-
ing delivery of unregistered 
postal articles and notices 
to the local residents. 
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iv) Delivery of registered and in-
sured mail wUI continue to be 
done by the post office throug h 
its own 8xtra-departmental de-
livery agents or.other officials a& 
at present. The dak sewak WIJI 

also not be entrusted with book-
ing or payment of money orders 
so that there are no accounting 
formalities involved in his work. 

v) The dak sewak will be attached 
to an existing post office from 
whom he witt receive a suitable 
imprest of postage stamps and 
stationery.The imprest will be 
replenished as and when neces-
sary on the sewak depositing the 
requisite cash. It is to this post 
office that the dak sewak will 
bring mail collected by him on a 
day-to day basis for onward 
despatch and also receive thE: 
mail for delivery to residents of 
his gram panchayat, If required 
to do so. 

vi) The dak sewak will function from 
the panchayat Shavan or other 
public place set apart by the 
gram panchayat forthe purpose. 
A letter box will invariably be 
provided at the premises which 
will be opened by the dak sew<lk 
day to -day and contents taken to 
the designated post office. 

Abolition of Morse Code System 

3547. DR. B.L. SHAILESH : Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is a proposal to abol-
Ish the outmoded Morse Code system and 
Ita replacement by electronic telecommUni-
cations system; and 

(b) if not. the reasons-1herefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Ves. Sir. There 
;s proposal to replace gradually Morse Code 
system by micro-processor based Elec-
tronic Key Boards. Efforts are in progress to 
develop prototype systems. 

(b) Does not arise. 

Exclusion of Bulk Drugs from Price 
Control 

3548. SHRI SHANTARAM NAfK: W,ll 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Kelkar Committee on drugs 
categorisation has recommended exclUSion 
of any bulk drugs from price control; 

(b) if so, the details thereof; and 

(c) the reaction of Government thereto? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). The supple-
mentary report submitted recently by Kelkar 
Committee is under examination. 

[ Translation] 

Use of Hindi In Oil and and Natural Gas 
Commission 

3549. SHRI KALI PRASAD PANDEY: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
CommiSSion celebrate Hindi Day every 
year; 

(b) the percentage of total work done in 
Hindi; 
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(0) the percentage of increase every 
year in switching over the use of Hindi during 
the past five years; and 

(Ii) the officials and staff engaged exclu-
sively for Hindi work? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BRAHMA DUn): (a) Yes. 
Sir. 

(b) and (c). The Official Language Act is 
in force in the offices of the ONGC situated 
in various parts of the country failing In 

region 'A' '8' and IC. The implementation of 
the provision under the Official Language 
Act and Annual Programme issued by the 
Department of Official Language is con-
stantly monitored through inspections, re-
view 0f quarterly progress reports and in the 
Hindi Advisory Commltteel Official Lan-
guage Implementation Committee meetings 
of the Ministry of also by the Department of 
Official Language. The volume of work in 
Hindi in offices situatoo in vanous regions IS 

different. It is not possible to quantify the 
work done in Hindi in terms of percentage. 

(d) There are 59 officers and staff en-
gaged exclusively for Hindi work. 

[English] 

French Broadcasts to India 

3550. SHRI SANAT KUMAR MANDAL: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether his attention has been 
drawn to th news item captioned "French 
broadcasts to India from Beijing" appearing 
in the Times of India, New Delhi dated the 
30th November, 1988; 

(b) if so, the facts in this regard; and 

(c) the difficulties which lay in the way of 
his Ministry in consldering 1he matter seri-
ously earlier and entering into the agr •• -
ment with Radio Franc International? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF IN .. 
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT):I (a) Yes, Sir. 

(b) Radio France International (RFt) 
and Radio Beijing formalised an agreement 
by exchange of letters on 10 November, 
1988. The agreement provides for exchange 
of transmission time and facilities for six 
hours dally between the two organisations. 
The broadcasting from the respective facili-
ties commenced on 10th November, 1988. 
The agreement is for a period of three year, 
automatically renewable unless either side 
gives advance notification for termination. 
We are informed that the agreement con-
tains a clause which forbids the transmission 
of material that is adverse to either country. 

(c) A proposal for providing time to the 
French Radio on All India Radials Shott· 
wave transmitters for their South-East As"n 
service, In exchange, for RadiO France giv-
ing air-time on their Shortwave transmitters 
located In French Guyana, for a serAce 
which AIR might beam to the AmericaS'. was 
considered in 1986-87, but the same could 
not be agreed to as AIR was not in a position 
to provide a 4- hour time slot which Radio 
France wanted. 

Procurement of woollen Dress Materi-
als by O.N.G.C. 

3551. SHRI V. SREENIVASA 
PRASAD: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission unit in Assam has invited ten-
ders for procurement of Woolen Dress 01at8-
rials ior the employees of its division; 
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(b) whether the process of procurement 
on piece-meal basis has been widely ob-
Jected by the employees; and 

(c) if so, the facts and the details 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMA DUTI): (a) to (c). 
Tender for woollen dress materials for the 
unionised category of employees of Eastern 
Region Businpss Centre of ONGC has been 
opened and h in the process of finatisation. 
ONGC have not received any objection from 
the employees in this r~gard. 

Plan for Exploration of Natural Gas 

3552. SHRI HARIHAR SOREN: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government have a pi 0-

posal to take up the exploration of natural 
gas in a big way; 

(b) if so, the details of the programme 
drawn up therefor; 

(c) whether Government have drawn up 
programme for Eighth Plan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) to (d). 
It IS planned to step up activities for explora-
tion for hydrocarbons (which include both 
liquid oil and gas) dUring the Eighth Plan. 
The details of the programme will, however, 
be finahsed alongwith the finalisatlon the 
said Five Year Plan. 

Deterioration In Telecom Services 

3553. SHRI NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(8) whether Government have taken 
note of the sharp deterioration in the tele-
com. services including the trunk services 
delayed responses in respect of 197, 198, 
199, increased cases of wrong dialling, non-
formation of speech, over billing. telephones 
going dead and what is the fault rate per 
hundred telephones during the 1988-89 in 
rural and urban areas separately; and 

(b) if so, the steps taken/proposed to be 
taken to rectify the situation and to improve 
the services in general and to take prompt 
action in cases of disruption of the system 
under the impact of natural calamities and 
fluctuating weather condition in Himachal 
Pradesh and Punjab during the September, 
1988? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No, Sir. the 
telephone services in the country are gener-
ally satisfactory, though there had been 
unprecedent floods and rains and agitations 
by staff In different parts of the country. 

The fault rate in the rural/and urban 
areas for October, 1988 are given balow:-

(i) Rural consIsting 
of telecom circle: 

(Ii) Urban-

19.4 

25.9 

(b) for further Improvement of telephone 
system the Department has initiated ac .. 
tlons, some of which are ae as under:-

(1) Replacement of worn out and life 
expired electromechanical sys· 
tems, 

(2) Replacement of old telephone 
instruments 

(3) Replacement of fault prone 
cables: 
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(4) Replacement of heavy overhead 
lines by Underground Cables. 

(5) Installation of electronic ex· 
changes in different parts of the 
country; 

(6) Provision of customer oriented 
training of staff; etc. 

Prompt action has been taken to restore 
the affected telephones services in Punjab 
and Himachal Pradesh during last flood In 

the areas. All services have ben restored 

Setting up of Magnesium Metal Project 
by IPICOL 

3554. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether a letter of intent was Issued 
In favour of the Industrial Promotion and 
Investment Corporation of Orissa Ltd., 
Orissa for setting uo of a MagnesIum Metal 
Project in the No-Indutry district, Balasoro; 

(b) whether the letter of intent had sub-
soquently lapsed; 

(c) if so. the reasons therefor; 

(d) whether Government have received 
any request to revalIdate the letter of intent, 
and 

(e) If so, the steps taken thereon? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) to (e). Messers. Industrial Promotion 
and Investment Corporation of Orissa (IPI-
COL) was granted a Latter of Iment for 
manufacturo of Magnesium metal for a 
capacity of 2000 tonnes per annum in 1985. 
The Letter of Intent was allowed to lapse on 
the ground of availability of indigenous tech-
nology, whereas IPICOL had proposed to 
import foreign technology. Tho proposal 
could only be revived provided IPICOL ex-
plores the possibility of setting up the project 
with indigenous technology. 

Recovery Under Drug Prices Equalisa-
tion Account 

3555. SHRI RAJ KUMAR RAJ: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the names of drug companies and 
the drugs in respect of which his Ministry has 
Issued notices for recovery under Drug 
Prtces Equalisation Account during 1987; 
and 

(b) tne details thereof and the results 
achieved? 

THE MINISTER OF INDUSTRY (?HRI 
J. VENGAL RAO): (a) and (b). The details of 
tentative amounts assessed are given in the 
statement below. These amounts have, 
however, been disputed by the companies. 
It has been decided to refer thiS matter to a 
high powered committee. 
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STATEMENT 

Details of Tentative Amounts Assessed Under Para 7(2) of DPCO, 1979 

SI.No. Name of the Company T entativ9 Amount Assessed 
RIFAMPICIN (Rs. in lakhs) 

1 2 3 

1. Biochem Pharmaceuticals 34.28 

2. Lyka Labs 57.57 

3. Astra IDL Ltd. 24.11 

4. Micro Labs 2.24 

5. Themis Chemicals ltd. 36.31 

6. Alembic Chemicals Labs 32.73 

7. Bombay Drug House 1.73 

8. Pahrmed Pvt. Ltd. 68.01 

9. Dolphin Labs 18.11 

10. Albert David Ltd. 3.91 

11. Pharmaceuticals and Chemicals Ind. 87.99 

12. Cadila Labs, P .Ltd. 76.5,2 

13. Sarabhai Chemicals 4.14 

14. Lupin Labs 215.89 

15. Ranbaxy labs 47.78 

16. Wallace Pharmaceuticals 2.82 

17. Ethico Drug & Chemical Mfg. Co. 140.98 

DIPHYRIDAMOL 

1. German Remedies 59.95 
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1 2 

GEN TAM YCIN 

1. Fulford I Ltd .• (Court Case) 

2. Biochem Pharma Ltd. 

3. Lyka Labs Ltd. 

Cases of Immovable Property Before 
MRTP Commission 

3556. SHRt KESHORAO PARDHI: Will 
the Minister of INDUSTRY be pleased to the 
reply given on 2 August, 1988 to Unstarred 
Question No. 1025 regarding cases of 
immovable property before M.R.T.P. 
Commission and state; 

(a) whether investigations have been 
completed by the DG (I&R) and report sub-
mitted to the M.R.T.P. Commission; and 

(b) if not. the reasons for the delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Investigations by DG (1& R) in these 
cases are still in progress. Efforts are being 
made by him to complete the investigation 
expeditiously. The time involved in comple-
tion of the investigation varies from case to 
case depending upon the nature of the is-
sues, conduct of the parties etc. 

Leakage of LPG Cylinders 

3557. SHAI RANJIT SINGH 
GAEKWAD : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

3 

194.62 

33.88 

27.47 

(a) whether Government have laid 
down any norms for LPG dealers all over the 
country to attend to the complaints of leak-
age or similar technical faults expeditiously, 
which may otherwise risk the lives; 

(b) if so, the details of such norms and 
the steps taken for their strict implementa-
tion; 

(c) the details of fire accidents caused 
due to leakage of LPG cylinders. lives lost in 
such accidents; and 

(d) the action taken to penalise the LPG 
dealers therefor during the last six months. 
State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). Yes, Sir. LPG distributors are under 
instructions by the oil companies to attend to 
complaints of leakages or similar technical 
faults on priority basis. The required number 
of trained mechanics are employed by the 
distributors for attending to leakages and 
other such complaints; 

(c) During the current year there were 
33 accidents due to leakage of LPG cylin-
defs in which 13 persons died; 

(d) None of the accidents reported 
above called for any penal action agains~ the 
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distributor concerned. 

Gushing of Kero •• n. from Refinery 

3558. SHRI RADHAKANTA DIGAL: 
Will the Ministry of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it has come to the notice of 
Government that recently a considerable 
quantity of superior quality kerosene gushed 
out of a storage tank at a Public Sector 
Refinery and flooded to Refinery's tank; 

(b) if so, the precise quantity and value 
of kerosene so lost; and 

(c) the reasons for the incident and the 
precautionary measures taken to avert such 
possibility in future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRt BRAHMA DUTT): (a) 
Government is aware of the incident of kero-
sene leakage in Guwahati refinery on 
30.10.1988. 

(b) The quantity of oil that leaked was 
about 7,000 Itrs. and its cost was about Rs. 
13,600/- based on ex-refinery price. How-
ever, about 5600 litres of leaked oil was 
recovered subsequently from the inbuilt oil 
trap provided in surface drain channel and 
hence the net loss of product is about htOO 
ttrs. valued at about Rs. 2600/- . 

(c) The leakage occured because a section 
of discharge iine, which was taken ~ut of 
service earlier for some modification job, 
was inadvartantly not iso,'_ted properly when 
the transfer of kerosene was being done 
from one tank to an 'Other. In order to prevent 
recurrence of such incidents the system is 
being improved through multiple checks by 
area engineer as well as area Manger before 
giving claarance for ~rglng any linelsys· 
tem, which has .~art rOleased for some 

maintenance/modification jobs. 

Export of Alcohol to France 

3559. SHRIG. S. BASAVARAJU: 
SHRI S.M. GURADDI: 
SHRI SHANTI LAL PATEL: 

Will the Minister of INDUSTRY be 
pleas Jd to state: 

(a) whether Union Government have 
approved the export of 80 million litres of 
industrial alcohol to France; 

(b) if so, the places from where the 
supply of industrial alcohol will be arranged; 

(c) whether any other country has of-
fered to purchase industrial alcohol; and 

(d) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAL RAO): (a) and (b). Government 
have allowed All India Distillers Association 
(AIDA) to organise export of 1200 lakh litres 
of alcohol; 700 lakh litres from Uttar Pradesh 
and 250 lakh litres each from Maharashtra 
and Tamil Nadu. 

AIDA have reported that export of 300-
325 lakh litres to France has been con-
tracted. 

(c) and (d). AIDA have earlier executed 
export of 50 lakh Iitres to Sri Lanka. Export of 
alcohol to U.S.A. is also being negotiated by 
them. 

Power Potential In NE State. 

3560. SHAt N. TOMBI SINGH: Will the 
Minister of ENERGY be pleased to state: 

(a> whether Union Government have 
conducted any survey in the North-Eastern 
States for tapping power potential; 
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(b) if so, the details thereof mentioning 
the projects under consideration as welt as 
those under construction indicating the an-
ticipated target of power potential; and 

Authority had carried out a reassessment of 
the hydrb-electric potentia' of the country 
during 1987-88 and based on these studies 
the total hydro-electric potential of the North 
Eastern Region has been assessed as 
31857 MWat 60°A, load factor from a total of 
1 94 major and medium schemes. Details of 
the hydro-eJectrlc projects under considera· 
tion/construction are giv'tn in Statement-I 
below: In addition, some thermal projects 
are also under consideration/construotion in 
the North -Eastern region, the details of 
which are gIVen in Statement-II below. 

(c) if not, the steps being taken in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). Yes, Sir. The Central Electricity 

STATEMENT-I 

CA) list of H.E. Schemes in N.E Region under examination in Central Electricity 
Authority. 

S.No. Nam9 of the Scheme State Instal/sd Capacity (MW) 

1. Kopili Ext. Stage-I Meghalaya & Assam 2 x 50 

2. Khowai H.E Project Tripura 3 x 2.5 

3. Serlui IB' H.E. Project Mlzoram 3 x 3.5 

4. likim-Ro. H.E. Project Nagaland 3 x 8 

5. Loktak Down Stream Manipur 3 x30 

(B) list of Schemes Techno-economically cleared by Central Electricity A4thority during 
Oct., 1988 

1. Dhaleshwari H.E. Project Mlzoram 3x40 

2. Nurang Nallah H. E Project Arunachal Pradesh 3x2 

(c) IDetaiis of On-going Major/Medium/Small hydro Electric Projects in North-Eastern 
Region as on 30.11. 198B. 

SLNo. Name of the Project Installed Capacity (MWJ Commissioning 
Scheduled 

1 2 3 4 

1. Doya'lg 3 x 25 beyond 8th Plan 

2. Ranganadi St-I 3 x 135 --do-
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1 2 3 4 

3. Karbi Langpi (lower Sorpani) 2x50 1990-91 

4. Dhansiri 5 x 3 x 1.33 1990-91 

5. Umiam Umtru St. IV 2 x 30 

6. Tago 3 x 1.5 1989-90 

7. Thoubal 3 x 2.5 1993-94 

STATEMENT-II 

(A) Schemes of Thermal Power Projects in the North-Eastern States awaiting invest-
ment decision. 

51. No. Name of the Scheme Capacity (MW) 

1. Gas based Combined.cycle plant at Lakwa-Assam-(NEEPCO) 280 

2. Gas based combined cycle Plant at Amguri-Assam-(ASEB) 8 x 30 GT + 
4 x 30 WH 

3. Gas based Gas Turbine Station at Rokhla 
St. 11- Tripura (Govt. of Tripura) 10 x 7.5 

(9) Approved on-going thermal power projects targetted for commissioning during 7th 
Plan Period and beyond. 

51. No. Name of the Project/Unit No. 

1 2 

1. Chandrapur Extn. 

2. Borgolai Units 1 & 2 

3. Lakwa GT Ph.1I Units. 5, 6 and 7 

4. Lakwa WHP 

5. Rokhia GT Units 1 & 2 

6. GO Sets at Imphal Units 1 & 2 

Capacity (MW) 

3 

30 

30 each 

20 each 

22 

8 each 

1 each 

Commissioning 
Schedul& 

4 

12/88 

* 

90-91 

* 

89-90 

12/88 
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1 2 

7. Garohilts Units 1 & 2 

8. Baramura GT Unit-3 

9. Kathalguri Gas combined cycle 

10. D.G. Sets 8.8 M W 

3 

30 each 

6.5 

6x30 GT 
3x30 ST 

4 

... -
89-90 

* 

86-87 to 
88-89 

* As order for main plant and equipment is yet to be placed commissioning schedule 
cannot be anticipated. 

[ Translation] 

For.lgn Collaboration Proposals 

3561. SHRI TEJA SINGH DARDI: 
SHRI BALWANT SINGH RA-

MOOWALIA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have ap-
proved a large number of foreign collabora-
tion proposals for starting industries in he 
first six months of current financial year; 

(b) if so. the number of such proposals 
; and 

(c) the amount of foreign investment 
likely to be made in the country through 
these collaborations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL .. 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAt M. ARUNACHALAM): (8) to (c). 
Statistical information about foreign collabo-
ration approvals 18 maintained ca'ender 

yearwise. During the first six months of this 
year, 450 proposal~ for foreign collaboration 
have been approved by the Government. 
During the same period, an amount of Rs 
12175.28 lakhs has been approved for for-
eign investment. 

Review of Natlonallsatlon PolldW, 4> 

3562. SHRI DILEEP SINGH 
BHURJA:WiII the Minister of INDUSTRY be 
pleased to state: 

(a) whether in view of the progressive 
programmes, it is proposed to review the 
policy of resorting to nationalisation and 
setting up public sector undertakings; and 

(b) if so, the particular fields in which 
review will be made? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Presumably 
the Hon'ble Member is referring to setting up 
of Public Sector Enterprises by taking over 
sick enterprises . The,. are no propoll." 
under the consideration of Govemment to 
take over sick private sector .nterpri .... 
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[English] 

Revitalisation of District Industries 
Centres 

3563. SHRI RADHAKANTA DIGAl 
Will the Minister of INDUSTRY be plec:lsed to 
state: 

(a) whether there is a need 10 

strengthen and revitalise the Distric,1 Indus-
tries Centres; 

(b) if so, the steps tal~en to revitalise tl'le 
District Industries Centres; 

(c) whether Govornment have a plO-

posal to allot additional work to the';e 
Centres; and 

(d) if so, the de1ails thereof? 

,T~tE MINISTER OF STATE IN THE 
·-"I)l!t=>ARTMENT OF INDUSTRIAL DEVEL· 

OPMENT IN THE: MINISTRY OF INDUS-
TRY (SHRI M. AHUNACHALAM): (a) and 
(b). The District !ndustries Centres Pro-
gramma was revamped in 1981, and there is 
no proposal to made any further modifica-
tions for the prasent. 

(c) No, Sir. 

(d) Does not arise. 

[Translation] 

S.T.D. Faciiity Between Almora-
Pithoragarh and Ranikhet .. NainUal 

3564. SHRt HARfSH RAWAT: Will tho 
M;nister of COMMUN ICATIONS be pleased 
to state: 

(a) whether S.T.D. facility is avaIlablE' 
between Almora Pithoragarh and Ranikhet-
Nainital; and 

(b) if not, the steps nkely to be taken to 
connect these telephones exchanges with 
S.T.D.? 

THE MINISTER OF STAT~ IN THE 
MINISTRY OF COMMUNICATIONS (SHRl 
GIRIDHAR G()MANGO): (a) and (b). AI-
mora, Pithoragarh and Nainital have already 

, been provided with NSD facility. Ranikhet 
has been planned for provbion of NSD facil-
ity during the Seventh Plan. 

T.V. Transmitters at Dharchula, U.P. 

3565. SHRI HARISH RAWAT : Will1he 
Minister of INFORMATION AND BROAD-
CASTING bE) pleased to state: 

(a) the total population of Pithol agarh 
district (U.P) likely to be benefited by T.V. 
programmes afterthe setting up of approved 
T. V. rolay centre at Dharchula: 

(b) whether tIle present 1. V. transmitter 
will hav~ very low coverage of this district 
which one of the remote border districts 
pred0minant!y inhabited by tribal people; 
and 

(c) if so, wheiher Government propose 
to set up some more T.V. relay centre the:-e 
to improve the coverage; and the location 
thereof and wh9n? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER CF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT): (a) to (c). On 
commissioning of the proposed very low 
power (2X1 Ow) TV transmitter at Dharchula, 
about 1.4 lakh population of Pithoragarh 
district of Uttar Pradesh is expected to be 
covered by T.V. service, subject to locai ~ 

terrain conditions ExtQnsion of TV service to 
the remaining uncovQred parts of the coun-
try including those of Pithore.garh district of 
Uttar Pradesh can be carried out in a phased 
manner depending upon the future availabil-
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ity of resources for this purpose. 

Mini Power Plants In Uttar Pradesh 

S566. SHRI HARfSH RAWAT: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the National Hydro-electric 
Power Corporation (NHPC) propose to in-
stall mini power plants in Pithoragarh dlstnct 
of Uttar Pradesh; 

(b) If not, whether any negotiations have 
been held between the NHPC of the State 
Government in this regard; and 

(c) if so, the reasons for turning down 
the State Government's proposal by NHPC 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRYOF ENERGY (SHRI KALPNATH RAI). 
(a) No, Sir. 

(b) No, Sir. 

(c) Does not anse in view of the reply to 
Parts (a) and (b). above. 

Regional Office of Song and Drama 
Division at Pithoragarh, U.P 

3567. SHRI HARISH RAWAT: Will th~ 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government have received 
any proposal for opening a regional offIce of 
the Song & Drama Division in Pithoragarh 
(Uttar Pradesh); and 

(b) if so, the time by which the said offIce 
will be opened in this border area which is 
predominantly inhabited by tribal people? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 

(SHRI H.K.L.BHAGAT): (a) NoproposaJ has 
been received for opening a regional office 
of the Song & Drama Division at Pithoragarh. 
However, suggestions were received for 
opening a Centre/sutrCentre.oi the Division 
at Pithoragarh, 

(b) There IS at present no proposal for 
opening any office (Regional or Centre/Sub-
Centre) or the Song & Drama Division at 
Pithoragarh 

[English] 

New Telephone Connections 

3568. SHRJ G.S. BASAVARAJU: 
SHRI SHANTI LAL PATEL: 

W,ll the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of new telephone con-
nections provided during August, Septem· 
ber, and October, 1988 in the country, State-
wise. 

(b) the number of electronic exchanges 
commissioned during this period and their 
capacity; and 

(c) the number of new connections 
proposed to be prOVided dUring the remain-
ing pertod of the current financial year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The informa· 
tlon is given In the Statement below: 

(b) 21 New EJectronic exchanges were 
commissioned during August, 88 to Octo-
ber, 1988 During the same period. total 
electronic exchange capacity added was 
about 12000 lines. 

(c) About 2.9 Lakh new connections are 
proposed to be provided during the remain-
Ing penod of the current financial yeat. 
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STATEMENT 

Name of Stat.IUT. Telephone oonnQct;on providfld during Aug. 88 
to October, 1988 

1 2 

1. Andhra Pradesh 5532 

2. Assam 500 

3. Bihar 1079 

4. Gujarat 2434 

5. Haryana 889 

6. Himachal Pradesh 464 

7. Jammu & Kashmir 442 

8. Karnataka 3202 

9. Kerala 2307 

10. Madhya Pradesh 2280 

11. Maharashtra 13850 

12. Arunachal Pradesh (NE) 104 

13. Manipur (NE) 126 

14. Meghalaya(NE) 41 

15. Nagaland (NE) 10 

16. Mizoram (NE) 8 

17. Tripura(NE) 60 

18. Orissa 1029 

19. Punjab 1877 

20. Rajasthan 1808 

21. Tam" Nadu 3500 
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1 

22~ Uttar Pradesh 

23. West Bengal 

24. SJKKIM 

25. Goa 

26. Delhi (UIT) 

Mangalore Refinery Project 

3569. SHR1 G.S. BASAVARAJU: 
SHRI SRIKANTHA DATTA 

NARASIMHARAJA 
WADIYAR: 

W,ll the Minister of PETROLEUM AND' 
NATURAL GAS be pleased to state: 

(a) the estimated cost of Mangalore 
Refinery Project; 

(b) the tima frame draw up for the proj-
ect, and 

(c) the present posItIon of the ProJe<..t? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEU",M AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Esti-
mated cost of the Mangalore Refinery Proj-
ect is Rs. 1050 crores at July. 1986 Prices. 

(b) The anticipated completion period 
of the pro}ect is 4 years after It8 approval. 

(c) At present, Detailed Project Repon 
is under preparation. II i. expected 10 be 
submitted to Govemment ef Irwfie by 
March. 1989. 

2 

930 

1083 

10 

92 

3633 

[ Translation] 

Losses Suffered by Bharat Opthalmic 
Glass Lim Ited 

3570. SHRI TEJA SINGH DARDI: 
SHRI BALWANT SINGH RA-

MOOWALIA: 

WIll the Minister of INDUSTRY be 
pleased to state: 

(a) Whether the Bharat Ophthalmic 
Glass Limited is continuously running in 
loss OVai' the last few years; 

(b1 if/so, the details in this regard and 
the tol8l1055 suffered by this unit so far; 

(c) the total amount Invested in this unit 
till date; 

~ 

(d) whether Government are consider-
ing to close down this unit; and 

(e) if so, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAL RAO): (a) Yes. Sir. 

(b) losses suffered by Bharat Ophthal-
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mic Glass Ltd. during the last 5 years were: 

(Rs. in lakhs) 

1983-84 260.73 

1984-85 320.15 

1985-86 504.83 

1986-87 573.14 

1987-88 682.67 

The cumulative total loss suffered by 
the company upto 31.3.88 is around As. :~o 
crores. 

(c) The total investmert 1n Bharat Oph-
thalmic Glass Ltd. was Rs. 5.96 crores as on 
31.3.88. 

(d) and (e). Government have consti-
tuted a Com mittee to undertake a detail0d 
study of the working of the company and to 
advise Government regarding future courSE:-
of action. 

Gap In Generati9" of Power In Hyder 
and Thkrma I Sector 

3571. SHRI TEJA SINGH DARDI: 
SHRI BALWANT SIN(~H 
RAMOOWALlA: 

Will the Minister of Energy be pleased tc) 
state: 

(a) whefher the generation of electricity 
'in Hydel sector is cheaper than in th~:rllol 
soctor and the average gap in the general '(HI 

;'*,",_. by ~ .. 8"tf. ~rmat sector' l,~c 
boan increasing since 1962-63: and 

(b) if so, the facts in this regard and th(: 
·reaction of Government thereto? I 

lHE MINiSTER OF STATE IN TH£ 

DEPARlMENT OF POWER IN THE MINIS-
TRYOF ENERGY (SHRI KALPNATH RAt): 
(a) The average cost of hydel generation is' 
lower than that of thermal power. The gap 
between hydel and thermal installed capac-
ity is gradually increasing since the begin-
ning of the Fourth Five Year Plan. 

(b) The development of hydro power 
potential is dependent on various technical 
and economic factors including resolution of 
inter-state disputes regarding sharing of 
water resources, environmental and forest 
clearances, rehabilitation of oustees, diffi-
cult terrains, and longer gestatIon period, all 
of which slow down jts progress. However, 
a number of hydroelectric power projects 
have been proposed for construction in the 
Central and State Sectors for benefits in the 
Eighth Plan. External assistance is also 
proposed to be availed of for hydro-power 
development in the country. 

[Eng/ish] 

Establishment of Wind Farms in 
Gujarat 

3572. SHRI D.P. JEDEJA: Will the 
Minister of ENERGY be pleased to state: 

(a) whether certain areas of Gujarat 
have been identified for establishment of 
wind fa'"ms; 

(b) the progress in this field in Gujarat in 
the Seventh Five Year Plan period; and 

(c) th~ steps proposed to popularise 
wind enel gy for individual users? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) (a) and (b). In Gujarat. two 
wind farms of total capacity 1.65 MW have 
been established at Mandvi (1.1 MW) and 
Okha (0.55 MW). Nearly 71 lakh units of 
etectricity have been fed to the Gujarat Elec-
tricity Board grid. Wind farm projects of 
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capacity 2.35 MW are under instaUaHon In 

the State. Furthsr projects of capacity 10 5 
MW have been approved. Wind monitoring 
and wind mapping projects have been tak~n 
LIp in Gujarat. 

(c) Several incentives including grant of 
subsidy. soft loans, exemption from sah ~ 
tax. etc. have been introduced for populari-
sation of wind energy systems for users. 

[ Translation] 

Guidelines to Public Sector Undertak-
ings for Nehru Centenary Celebrations 

3573. SHRI BALWANT SINGH RA-
MOOWALIA: 

SHRI TARLOCHAN SINGH 
TUR: 

SHRI SANAT KUMAR MAN-
DAL: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Public Sector Undertak-
ings have received some guidelines listing 
out activities required to be undertaken by 
them as a part of the Nehru Centenary 
Celebrations; 

(b) if so, the details thereof. includmq 
the financial implications; 

(c) whether any guidelines in this regard 
have been issued by the Implementation 
Committee for the 40th Anniversary of 
India's Independence and the Nehru Cen-
tenary; and 

(d) is so, the details of the additional 
financial expenditure to undertakings In-
volved in implementation of these gUide-
lines? 

THE MINISTER OF INDUSTRY (SHRI 

J. VENGAL RAO): (a) to (d). The lmplemen-
iat-ion Con,mitteeforthe Commemoration of 
the 40th Anniversary of India's Independ .. 
enCG and the Jawaharlal Nehru Centenary 
has only made certaim suggestions to Minis-
tries in the form of a broad approach paper 
for re-orientation of ongoing/existing Ipubfio .. 
ity and public relations programmes of the 
public sector undertakings. The administra-
tive Ministries in turn have circulated the 
suggestions to public sector undertakings 
under their control. These suggestions 
mainly relate to giving orientation to print and 
visual communications, cultural and sports 
activities. presentation of awards to the best 
worker. video and films, sponsoring de-
bates, publication of small booklets in the 
backdrop of Freedom and Nehru's vision, 
inclusion of relevant quotations of Nehru in 
their house journals, etc. in the context of 
these two events which the Nation is cafe .. 
brating. 

There is no questIon of any financial 
burden in Implement1ng these suggestions 
as the thrust of the approach paper issued bV 
the Implementation Committee is to gener-
ate a thinking on reorientation of ongo;ngl 
existing publicity and public relations pro-
grammes of PSUs, well within the parame.-
ters of their eXIsting budgetary allocations. 

[English] 

Proposal for setting up paper/pulp 
Industries In Manlpur 

3574. SHRt N. TOMSI SINGH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether there is a proposal for set-
ting up paper/pulp industries in Manipur; 

(b) if as. the main features of the ~ 
J,>osal; 

(c) whether Union Government have 
cleared the proposal; and 
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(d) if so, the progress made in the proc .. 
... 1 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Cen-
tral Government have no proposal for setting 
up paper/pulp industries in the State of 
Manipur at present. 

(b) to (d). Do not arise. 

Telephone Facilities In North Eastern 
Stat •• 

3575. SHRI N. TOMBI SINGH: WilJthe 
Minister of COMMUNICATIONS be pleased 
to state: 

{a} the projected number of telephone 
connections at the end of the current Plan in 
the North Eastern States and the number of 
existing telephone connections in the begin-
ning of the current year, State-wise; 

(b) whether Government have taken 
Into oonsideration the aspect of regional 
imbalance while formulating the future Plan;. 

(c) the proportion of installation$ in the 

North Eastern States in relation to1he iM8t of 
'the country; and 

·(d) the steps being 1aken to set the 
proportion right? 

THE MINIST.ER OF STAlE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The required 
information is give'n in the statement below. 

(b) Yes, Sir. 

(c) Against an an .l.ndia figure 0112930 
as on 31.3.88, the number of telephone 
exchanges in Arunachal Pradesh, Assam. 
Manipur. Meghalaya, Mizoram. Nagaland 
and Tripura are 32,190.22.24.9. 32.and 32 
respectively. 

(d) A Special Component Plan for North 
East has been launched in the Seventh Plan 
of the D.O. T. to bring the region at par with 
the rest of the country. A Task Force has 

, be~n especially created for speedy implem-
entation of various telecom. projects in N .E. 
region. The administrative set up in all the 
sevan states of the North East has been 
upgraded for expeditious development of 
the region. 

STATEMENT 

Number 01 Telephone Connections as on 1.4.88 And Likely Status by the end of Current 
Plan 

s. No. Name of the State No. of telephone connections as on 

1.4.88 1.4.90 (likely) 

1 2 3 4 

1. Arunachal Pradesh 1989 2726 

2. Assam 32220 39820 

3. Manipur 3414 5206 
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1 "2 

4. 'Meghalaya 

5. Mizoram 

6. Nagaland 

7. Tripura 

Total 

Survey for OU and Gas in Manipur 

3576. SHAI N. TOMSJ SINGH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government have con-
ducted a survey of the Manipur rag Ion for 011 

and gas during the fast three years; 

(b) if SO. the findings of the survey and 
expenditure incurred thereon; 

(c) if not, the reasons therefor; and 

(d) whether Governnlent propose to 
conduct a survey for od and gas in the Ma-
nipur region? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEIIM AND NATU-
RAL GAS (SHRI BRAHMA JUTT): (a) Yes, 
Sir, 

(b) Results of the survey will be known 
after its assessment is completed. As the 
exploratory surveys are conducted as per the 
geologicaJ boundaries, area-wise/statewise 
expenditure on surveys IS not maintained. 

(c) Does not arise. 

(d) The sUlVey for oil and gas has already 

3 

5644 6516 

1370 2160 

3506 4437 

3800 4328 

52043 651'93 

been initialed and is continuing. 

ConstructJon of Upper Indtavali 
Hydro-Electr Ie Power Project 

3577. SHRJ SRJBALLAV PANIGRAHt: 
Will the Minister of ENERGY be pleased to 
state: 

Ca) the total amount spent so far on the 
construction of the Upper Indravati Hydro-
electric power project agains1 its estimate: 

(b) how much expenditure out of that 
has been borne by Union Government; 

(c) whether World Bank assistance 
has been made available for that project; 
and 

(d) if so, to what extent and the prog-
ress made in the completion of the project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KAlPNATH 
RAI): (a) As per the information furnished 
by the State authorities, the amount spent 
on the construction of Upper tndravati 
Hydroelectric Project upto March. 1988 
chargeable to 'power' is Rs. 145.46 crores. 
against the revised cost of the power por-
tion of the project on As. 380.65 aores. 
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The expenditure during the first quarter from 
April,198S to JUDe. 1988 is Rs. 7.47 crores. 

(b) The project is being funded from the 
State Plan. 

(c) and (d). The Project is under execu-
tion through the World Bank assistance. 
Agreements for an IDA credit of SDRs 
156.00 million and an IBRD loan of US$ 
156.4 million for the Upper Indravati Hydro-
electric Power Project were signed on the 
8th Juno, 1983. The credit and the loan are 
scheduled to close on 30.6.1991. The total 
disbursement upto the 31 st October,19H8 
was US$ 90.5 million. 

The excavation work of all the four dun1S 
namely Indravati dam, Podagada dam, 
Kapurdam and Murandam, and link channel 
is in progress. The Indravati dam and Muran 
dam are of concrete and masonry construc-
tion, while the other two dams are earthen 
dams. Concrete and masonry worKS of 
lndravati and Muran dams are in progre~s. 
Order for generating units have been plac~d 
on Mis Fuji, Japan. Contract for fabrication 
and erection of penstock has been awarded. 
The excavation of power house has been 
completed and concreting has started. 

Upper Kolab Hydro .. Electrlc Project, 
Orissa 

3578. Shri Sriballav PANIGRAHI: Win 
the Minister of ENERGY be pleased to state: 

(a) the installed capacity of Upper Kalab 
Hydro·electric Project in Orissa; 

(b) whether the Upper Kalab Hydro-
electric Project has started power genera-
tion; and 

(c) if so, since when and total MW of 
power being generated per day from that 
project? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) The installed capacity at upper Kolab 
Hydro-electric project in Orissa under 
Stage-I is 3 x 80 MW and under Stage-II is 1 
x 80 MW. 

(b) and (c). The upper Kalab H.E. Proj-
ect has started generation of power from 
10th March, 1988 with the commissioning of 
Unit-I at upper Kalab. Unit-II at Upper Kolab 
was commissioned on 14.4.88. The month 
wise peak generation (MW) and generation 
(Million Units) is given as under:-

Months Peak generation (MW) Generation (MUs) 

March,1988 85 6 

April,1988 153 36 

May,1988 91 16 

June,1988 170 56 

July,19S8 96 59 

August,1988 164 80 

September. 1 988 165 61 
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Months Peak generation (MWJ Generation (MUs) 

October,1988 

November,1988 
(upto 25.11.1988) 

Ratio of Broadcas1ing..~f AJ.R., Baroda 
Programrhn. 

3579. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of INFOhMA~ 
TION AND BROADCASTING be pleased to 
state: 

(a) whether Government have fIxed any 
ratio for broadcasting the pr6gtammes of 
Production Programme Centre and Com-
mercial Broadcasting centres from thoir 

"I 

parent station; 

(b) jf so, the details of such ratIo fixe:_d, 

(c) whether the All India Radio, Barooa 
which is a Programme Production Centre 
and Commercial Broadcasting Centre at-
tached to A.LR., Ahmedabad is also given 
specific ratio for broadcasting jt~ program-
mes from AIR, Ahmedabad; 

(d) whetherthe ratio of broadcasting thL 
programmes of AIR. Baroda from AIR, 
Ahmedabad, has be'ven graducflly decreas-
ing; 

(a) If so, the details of the ratIo for 
broadcasting the programmes of AlA, 1:33r-
oda from AIR, Ahmedabad, as prevailing 
during 1960's,1970's, 1980's and as on 30 
June, 1988; and • 

(1) the stC'f)S proposed to give murE:! 
share to t:,e progl <..lmmes of AIR, Baroda Tor 
broadcasting from AIR, Ahmedabad? 

152 68 

153 79 

THE MINISTER OF PARLIA~'EN­

TARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND BROADCASTING 
(SHRI H.K. L. BHAGAT): (a) No, Sir. 

(b) Does not arise; 

(c) to (e): Since 1971 nearly 300/0 of the 
programmes of AIR, Ahmedabad are pro-
duced at AIR, Vadodara. The ratio cO/ltJn· 
ues to be the same, without any change or 

.. reduction. 

(1) Present arrangement has been 
found to be adequate. 

Production and Utilisation of Gas in 
Western Region (Gujarat) 

'3580. SHRI RANJIT SINGH 
GAEKWAD: Will tna Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the cumufatlve production of gas in 
CMD from 1he Western AU9tOn and the 
productIon of gas from Broach block in 
GUJarat including Gandhar fields, likely to be 
achIeved dUring the year ending 31 st D~­
cember, 1988 against ptoduction of 1987: 

(b) the quantrty of gas aMocation 
committed to various users as feed-stock 
and the quantity of gas which stiU remains 
unallocated and is flared off; 

(c) the quantity of Uas from the VVe&tern 
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region flared off during the last three years 
and its value equivalent to coal on pitheads; 

(d) whether Government have taken a 
decision to allocated available quantity of 
surplus gas at reasonable prices to indus-
tries, households and for generating power 
in Gujarat; and 

(8) if so, the details of the planned 
utilisation of natural gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The 
information is as follows: 

Gas production rats during the YlINJr ending 

Western Region 
Breach block including Gandhar 

(b) and (c). The production of gas In 

Gujarat Region during 1987-88 was about 
2.7 million cubic meters per day. The entire 
quantity has been committed to vanous 
users. During this year an additional quantity 
of 1.5. MMCMD ot gas has been committed 

Year Production Supplied 

Dec. '87 (MMCMD) Dec. '88. 

2.98 
1.42 

3.36 
1.76 

to various power projects 1n the Gujarat 
State. 

Details regarding production, utilisa-
tion, flaring of gas and the value of flared gas 
during the last three years in the Gujarat 
Region are as given below: 

Int use 
byONGC 

Flared @ Value of 
flared gas 

(Million cubic msters per day) (Rs. Lecperday) 

1985-86 2.52 1.94 0.25 0.33 1.65 

1986-87 2.53 1.77 0.24 0.52 2.60 

2.70 1.80 0.19 0.71 3.55 

( @ At the minimum price of Rs. 550./1000 Miot gas) 

(d) and (9). Government have fixed the 
price of natural gas with effect from 30.1.87. 
The entire amount of gas produced in the 
Gujarat Region has been committed to vari-
ous users. mainly in the fertilisers and power 
sectors. 

Mini, Refinery at ThanJavur In Tamil 
Nadu and In Andhra Pradesh 

3581. SHRI V. TULSIRAM : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is some proposal 
under consideration of Government to instal 
a mini refinery at Thanjavur in Tamil Nadu; 

(b) if so, the annual capacity of the 
refinery and the extent to which it will feed the 
other refineries; 

(c) whether there is some proposal 
under consideration to instal similar refiner-
ies in Andhra Pradesh; 
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(d) if so, the location thereof; and 

Ce) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU .. 
RAl GAS (SHRI BRAHMA DUTT): (a) and 
(b). Govt. have asked Madras Refineries 
ltd. (MRL) to prepare a Detailed Feasibility 
Report for setting up facilities for processing 
the crude produced in the Cauveri Basin. 
Preliminary estimates of the project cost is 
Rs. 94crores. The capacity to absorb 0.5 MT 
of crude oil. 

(c) to (e). The locatIon of oil refineries IS 

decided on the basis of various techno-
economic considerations which include 
availability of crude oil. demand supply bal-
ance etc. and also on reports of experts. A 
refinery is located at Visakhapatnam In 
Andhra Pradesh. At present, there is no 
proposal for Joeating another refinery In 
Andhra Pradesh. 

T.V. News In Telugu 

3582. SHRI V. TULSIRAM :W,II the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government have taken a 
decision to give more time for T.V. regional 
news; 

(b) if so, the time allocated for Telugu 
from all the metropolitan cities in the country; 
and 

(c) the number of telecast to be made 
from each metropolitan city during one day? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND BROADCASTING 
(SHRI H.K.L.BHAGAT): (a) Yes, Sir. W\th 
effect from 14th November 1988, the dura-
tion of regional news bulletins from regional 

Doordarshan Kendra has been increased 
from 10 minutes to 15 minutes. 

(b) and (c). Telugu news buliatin is tale-
cast only from Doordarahan Kendra, 
Hyderabad and is relayed by all TV transmit .. 
ters in Andhra Pradesh. No Doordarshan 
Kendra in other metropolitan cities telecasts 
news bulletin in Telugu. 

Expansion of Himalayan Magne.lte Ltd. 

3583. SHAt V. TULSIRAM : Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Board for Industrial and 
Financial Reconstruction has finalised the 
scheme for rehabilttation--cum-expansion of 
the Himalayan Magnesite Ltd. which manu-
factures dead-burnt magnesite at Pithora-
garh in Uttar Pradesh; 

(b) If so, the details thereof and the time 
by which the work will be taken up: 

(c) whether there is proposal under 
consideration of Government for similar 
schemes in Andhra Pradesh; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI ARUNACHALAM): (a) to (d). 
Information is being collected and will b.l.id 
on the Table 01 the House. 

Supp~y of Power to Cor. Sector from 
Central Power Stations 

3584. SHRI V. TULSIRAM : Will the 
MInister of ENERGY be pleased to state: 

(a) whether there is a proposal to supply 
power to core sector from the Central Power 
Stations; 
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(b) if so, the details thereof and when a 
final decision is expected to be taken 
thereon; and 

(c) the amount of power that will be 
supplied to core sector in Andhra Pradesh ns 
a result thereof and if not, the reasons there-
for? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINI3-
TRY OF ENERGY (SHRI KALPNATH RAI)' 
(a) to (c). The question of reserving a p')1110n 
of the electricity generated at Central POWE'I 

Stations for supply to Central Public Se(,1 JI 

Unde~takings, prirnarlly In the core sector, 
W.:lS referred to a Committee conslstwg 
inter alia. of represE1ntatives from the CCfl-

cerned O'9.:J.nlsations, including the StC"lte 
electricity Boards The CommitteH havp 
submitted tneir report but no decisions have 
yet been taken on the Cummlttee's rocom-
mend2.tions. 

Minimum Economic Size for C~emical 
"",aking Units 

3585. SHAI SHANTI LAl PATEL: 
SHHI S.M. GURADDI: 

\'\Iill the Minister of iI-.JDUSTRY bl 
pleased to slate: 

(a) whether the mlnimun, economIc s It:> 
for units making critical organic and Inor-
ganic chenlicals has been worked out; 

\b);f so. whetller Government have also 
decided to peg demand projections fOI vari-
ous chemjcals; 

(c) whether any Spe<.:iai Committee wa5 
appointed in this regard; 

(d) jf so, what were the other suggos-
tions m~d9 by the Committee; and 

(e) how many of them have been con-
sidered for implementatinn? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Ves, Sir. 

(b) No, Sir. 

(c) to (e). No Special Committee was 
constituted for the purpose. However, ex-
perts in the field including DGTD were con-
sulted before fixing minimum economic size 
for organic and irtorganic chemicals. 

Rotroactive Financing of ONGC Proj-
ects by World Bank 

3586. SHRI SHANTI LAL PATEL: 
SHRI S.B. SIDNAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the world Bank has agreed 
for retroactive financing against loans tied to 
specified projects of the Oil and Natural Gt:lS 

Cornndss:on: 

(b) if so, to what extent the facility of 
retroactIve financing will help the ONGC: 

(c) to what extent the ONGC can start 
work on the projects from this loan and to 
what extent it will be beneficial; and 

(d) the dotails of other conditions im-
posed by the World Sank in this regard? 

1 HE MINISTER OF STATE OF THE 
MINISTHY OF PETROLEUM AND NATU" 
RAL GAS (SHRI BRAHMA DUTT): (a) Yes, 
Sir. 

(b) The facility enables ONGC to claim 
the reimbursement of certain agreed ex-
penses incur! ad in specified periods before 
the signing of the concerned Loan Agree-
ments. 
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(0) and (d). Subject to World Bank 
guidelines on procurement etc. being foll-
wed, expenditure on activities undertaken 
prior to the formal signing of the Loan Agree-
ment became eligible for reimbursement 
provided such activites are undertaken 
within certain specified periods. 

Team to Assess Amount Due Under 
Drugs Prices Equalisation Account 

3587. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of INDUSTRY be 
pleased to state: 

(8) whether Government have set up a 
team to assess the amount due under the 
Drugs Prices Equalisation Account; 

(b) if so, the terms of reference and what 
are the names of drugs/finished medicines 
along with names of drug companies in 
whose favour the overcharged amount has 
been assessed; 

(c) what was the price fixed, price 
charged for each druglfinished medicine 
alongwith production from data of litigation 
upto 24th 'August, 1987 and the rate of 
recovery in each casa; and 

(d) the details of recovery made from 
each company and when the balance will be 

recovered? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) No. team has so far 
been set up. 

(b) to (d). Do not arise 

Recovery of Overcharged Amount from 
Drug Companies 

3588. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of INDUSTRY be 
pleased to state: 

(a) the names of the drugs and the 
names of drug Companies which challenged 
the price fixed by his Ministry under the 
Drugs (Prices Control) Order, 1979: 

(b) the names of the companl.. in 
whose cases the court upheld the price. and 
directed the Government to recover the 
amount overcharged by them from consum-
ers : and 

(c) the number of case. in which ov.r-
charging and amount due has been worked 
out and the details of rec.ovary in each ca •• ? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (8) and (b). The informa-
tion to the extent available is given in the 
statement below:-
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Phased Manufacturing Programme of 
Drug. 

3589. DR. CHANDRA SHEKHAR 
TRIPATHJ: Will the Minister of INDUSTRY 
be "leased to state: 

(a) ..,the details of approval of phas~~d 
manufocturing programme of drugs; 

(bJ whether his Ministry have consid~ 
ered the 'stage of manufacture, outgo of 
fOfe.n exchange and elF price in each case 
bt.tore allowing the approval; and 

(c) if so, the details in each case? 

THE MINlSTt:A OF INDUSTRY (SHRI 
J. VENGAl R~: (a) A phased manufac· 
turing progr&mme, al1ow;ng production from 
intermectiate stage for a period of two years 
has been drawn up lor the following drugs:-

1. Pentazooin 

2. Sulphac!iazine \ 

3. Sulph~oxine 

4. eimeti<1ine 

5. Pin Gio 10 I 

6. ~ambutof 

7. Thioridazine 

8. Rifampicifl 

9. Cefazolin 

10. Diphenyl Hydantion 

1 1 • M"phalan 

(b) and (c). Several factors such as 
stage of manufacture, outgo of foreign ex-

change J avaitability of technology. etc. were 
taken into consideration by the PMP 
Committee. 

Recruitment for A.I.R. Station at 
Berhampur, Wast Benga' 

3590. SHRI ATISH CHANDRA SINHA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the expected data of commissioning 
the radio station at Berhampur in Murshi-
dabad district of West Bengal; 

(b) how much employment would be 
generated through this station; category-
wise; and 

(c) when the recruitment would start? 

THE MINISTER OF PARLIAMEN ... 
TARY AFFAIRS AND MINtS1ER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.Kl... BHAGAT): (a) The Radio 
Statbn at Berh_ampurlMurshiGabad is ex-
pected to be commissioned by middle of 
1989;800 

(b) A. per the approved project, the 
radio statJO(1M likely to have a staff strength 
of about 70 persons; and 

(c) Necessary staff is required to be in 
poSItion a month prior to the commissioning 
of the station. Recruitment of staff would be 
taken up accordingly. 

Allocation of Petrol and Petroleum 
Production to Orl ... 

3591. SHRI LAKSHMAN MALLICK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the allocat;on of petrol and petro .. 
leurn products made to Orissa during the 
cu"ent financial year; 
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(b) whether Union Government have 
received any request from the State Govern-
ment for increasing the allocation of these 
items; and 

(c) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 

Product 

1 

Kerosene 

Bitumen 

Period 

2 

April 1988 to 
February 1989 

April 1988 to 
March 1989 

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA OUIT): (a) At 
present only allocations of kerosene, bitu-
men and paraffin wax are mad. to the States 
and Union Territories. The allocations of 
theM products made to Orissa 80 far during 
the ourrent financial year (1 QS8-89) . are 
given below: 

Quantity allocated (Tonne.) 

3 

, ,31 ,679 

42.000 

Paraffin Wax April-December 
1988 

950 

(b) and (c). The Government of Orissa 
had requested for additional allocation of 
kerosene and paraffin wax during the cur-
rent year. Additional allocation of kerosene 
has already been given as indicated below: 

Month Adhoc allocation given 
(Tonnes) 

1 2 

April, 1988 215 

May, 1988 415 

Sept., 19B8 389 

Nov., 1988 585 

As regards paraffin wax, the additional 
requirement of the State Governnt$nt has 
bean noted and wilt be kept in vievN¥hUe 
making allocation of this pIOdUct for the next 
quarter (January to March 1989). 

Production and Demand of LPG 

3592. SHAI LAKSHMAN MALLICK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the total production of LPG at pres-
ent and how Goes it compare with the de-
m .. nd; 

(b) whether the LPG bottling plants are 
facing problems in bottling atl the available 
gas due to inadequate bottWng and storage 
capacities; and 

(c) if so, the steps being taken to rem-
edy the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BRAHMA (lUTT): Ca> The 
estimated total requirement of LPG during 
1988-89 is about 1.97 million MT as againat 
the estimated indigenous production of 1.75 
million MT. The shortfall is being met through 
imports; 
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(b) No, Sir. 

(c) Does not arise in view of (b) above. 

Antal_nee to Agro Baaed Paper Mills 

3593. SHRI VIJAY N. PATll: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government are aware that 
the a9ro based paper mills have been hard 
hit due to sharp hike in prices of caustic soda; 

(b) if so, the details thereof; 

(c) the reasons why the indigenous 
manufacturers have hiked the prices fre-
quently while the international prices of 
caustic soda have not risen; 

(d) whether Government have a pro-
posal to reduce customs duty on caustic 
soda to the leval to 10 per cent for the agro 
based paper mills; and 

(e) if so, the plans of Government 
regarding assistance to agro based paper 
mills? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). As per available information, there has 
bean an increase .n the ex factory price of 
caustic soda by Rs. 2001- pertonne effective 
from f.9.198B. This constitutes an increase 
of 3.4% In the ex-lactory pnce which ;s not 
likely to affect the economy of the paper 
industry. 

(c) Caustic soda is a power intensive 
industry. Having regard to the price of power 
in India, the ex-factory price of indigenous 
caustic soda is usually higher as compared 
to international price. 

(d) No Sir. 

(e) Does not arise. 

Expendltur. on ·Chltr.h~r' and 'Chl-
tramala' Programme and Setedlon of 

Films 

3594. SHRIPARASRAMBHARDWAJ: 
Will the Minister of INFORMATtoN AND 
BROADCASTING be pleased to state: 

(a) whether the expenditure on 'Chitra-
har' and 'Chitramala' is borne by the spon-
sors; 

(b) if so, what are the charges for these 
programmes, the names of the each spon-
sors and whether these sponsors change 
frequently; 

(c) the manner in which Hindi films are 
selected and whether there ;s any Commit-
tee entrusted with this task; the amount paid 
for each film and whether this covers all the 
T. V. centres in the country; 

(d) the reasons as to how the first (ate 
films having some patriotic moral and social 
values are generally not telecast but the 
films which flopped at Box Office are tele-
cast; 

(e) the number of films which flopped at 
the Box Office have been telecast during last 
two years and upto October, 1988; and 

(f) the efforts of Government to telecast 
soma Histor!cal/religious/current films on 
the T.V.? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND MINISTER OF IN .. 
FORMATION AND EiROADCASTfNG 
(SHRI H,K.L. BHAGAT): (a) No. Sir. 

(b) Does not arise. 

(c) Hindi feature films telecast on the 
National Network and carried by all the 
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Kendras are selected by a Cotnmittee con-
sisting of official and Non-official Members, 
keeping in view the following broad criteria; 

1. National/International Awards won; 

2. Thematic value; 

3. Entertainment value; 

4. Cinematic value; 

5. Suitability for family viewing; and 

6. Year of production. 

The films selected by the Film Selection 
Committee are placed before the Film Gra-
dation Committee. The payment is made 
according to the gradation which are as 
follow: 

i. Grade IA" Rs. 5.00 lakhs 

ii. Grade 18+' - R3. 4.00 lakhs 

iii Grade '8' - Rs. 3.00 lakhs 

(d) to (f). Doordarshan's effort to pick up 
quality films are limited to the kind of films 
offered for telecast by the Producers/right~ 
holders. It has been the experience that 
producers/right-holders are not wilting to 
offer recent and commercially viable films for 
telecast on Doordarshan. 

The information whether a particular 
film was a flop or not at the Box Office is not 
available with the Government since the 
Film Industry is in the Private Sector. 

It has always been the endeavour of the 
Government to promote good cinema 
through Doordarshan. If suitable films hav-
ing a bearing on historical and religious 
themes are offered, the same are consid-
ered on merit for telecast. 

Setting up of penicillin Factory at 
Cuddalor.e (T • .,II Nadu) 

3595. SHRI P.R.S. VENKATESAN: 
WillthQ Mi"isterof INDUSTRY be pleased to 
state: 

(a) whEtther there is any proposal for 
setting up of la pencillin factory at Cuddalore 
in South Arcot District, Tamil Nadu; and 

(b) whether it will be in private sector, or 
public sector or a joint venture? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAL RAO): (a) Government have 
received such a proposal. 

(b) The proposal is from a Joint Sector 
Company. 

Opening of Post Offices In Punjab 

3596. SHRI KAMAL CHAUDHRY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the numberof post offices proposed 
to be opened during the Seventh Plan in 
Punjab and the number of post offices 
opened,sofar;and 

(b) the break up thereof; category or 
grade-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) the number of 
post offices proposed to be opened in 
Punjab during the Seventh Plan period is 86 
out of which up to 30.11.1988, 4 post offices 
have been opened. 

(b) All the four post offices referred to in 
reply to part (a) above are of the category of 
departmental sub post offices. 
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Energlsatlon of Pump Sats 

3597. SHRI KAMAL CHAUDHRY: Will 
tbe Minister of ENERGY be preased to state 
the total number of pump sets .nergjsed in 
each Of the Northern Re~ion States during 
tha last three years? 

THE MINISTER OF STATE IN THE 
DEP ARTMENT OF POWER IN THE MIN IS· 
TRY OF ENERGY (SHRI KALPNATH RAI): 
The number of pumpsets energIsed in the 
Northern States during the Jast three years 
are as under:-

States Energisation of 
Pumpsets during 

1985-88 

2 

1- Jammu & Kashmir 264 

2. Himachal Pradesh 580 

3. Haryana 53795 

4. Rajasthan 31910 

5. Punjab 107425 

6. Uttar Pradesh 83687 

Availability of 011 and Gas 

3598. DR. G. VIJAY A RAMA RAO: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be plaased to state: 

(a) whether the prospects of availability 
of oil and gas have incteased ;n entire on-
shore and off-shore areas of our country. 

(b)· if so, the details thereof; 

(c) whether any new steps are being 

contemplated to reduea 1he price of petrol 
and diesel, in vi,w of abundant avanabiUty; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINtSTRYI()F PETROLEUM AND NATU-
RAL GAS (SHRt BRAHMA DUTT): (8) and 
(b). Yes, Sir. The Balance Recoverable 
Reserves of crude oil and gas in the country, 
"hich- were about 500 million tonnes and 
480 biJUon cubic metres respectively in the 
beginning of 1985, hav9 gone upto· 638 
million tonnes of oil and 579 billion cubic 
metres of gas in the beginning of 1988. 

(c) and (d). There is no proposal at 
present to reduce the price of petro. and 
diesel. . 

Land for 18 Thermal Plant In Orissa 

3599. DR. KRUPASINDHU BHOI: Will 
the Miruster ENERGY be pleased to state: 

(a) the total area of private and Govern-
ment land acquired or proposed to be ac-
quired for setting up IB Thermal Power Plant 
in Orissa; and 

. 
(b) the rate at which compensation is 

being paid to the land owners? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN'S-
TRY OF ENERGY (SHRI KAlPNATH RAI): 
(a) and (b). The Government of Orissa have 
intimated that a total of 736.63 acres (326.82 
acres private land + 409.81 acres Govern-
ment land) of 'and is planned to be acquired 
for the setting up of the proposed tb Valley 
Thermal Power Project (4 x 210 MW). The 
rates of land acquisition compensation for 
different types of private land fixed by the 
Collector (Land Acquisition) are 88 foflows:-
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r,)«pe 01 L8rid 

2 

(I) "Atta" 

(ii) "Mala" 

(Iii) "Berha" 

(Iv) "Saha'" 

Rat. of 
Compttnwion 

3 

Rs. 2026.00 per acre 
if, 

Rs. 5081.00 per acre 

Rs. 7204.00 per acre 

Rs.10613.00 per 
acre 

Requirement and production of News-
print 

3600. DR. KRUPASINDHU BHOI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the approximate annual require-
ment and production of newsprint in the 
country; 

(b) whether there is need to step up 
newsprint production; and 

(c) if so, the steps taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINtSTRY OF INDUS· 
TRY (SHRI M. ARUNACHALAM): (a) The 
total requirement of newsprint for the year 
1988-89 is estimated at 6.21 lakh tonnes; 
Production of newsprint during 1987-88 was 
2.87 lakhs tonnes. 

(b) Yes, Sir. 

(c) The following steps have been taken 
to increase production of newsprint in the 
country:-

i) The installed capacity of news-
print industry, which was 75.000 

tonnes per annum in 1979-80, 
has bean stepped up to 3 lakh 
tonnes per annum by 1987 .. 88. 

Ii) A high rate of capacity utilisation 
of the installed capacity is being 
ensured. 

iii) An additional capacity of 4.44 
lakh tonnes have been approved 
by way of Inoostrial Licences) 
Letters of Intent. 

iv) Facilities have been extended to 
the existing paper mills to take 
up manufacture of newsprint 
subject to certain conditions. 

Allocation of Newsprlnts 

3601. DR. KAUPASINDHU BHOI: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have pro-
posed to JiberaJise their policy with regard to 
allocation of newsprtnts; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGA 1): Ca) The current 
Newsprint Allocation Policy is applicable 
upto 31.3.1989. It is not possible at this stage 
to say anything about the policy for the nex1 
year. 

(b) Does not arise. 

Telecommunication Development 
Programme In Orissa 

3602. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 
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<a> the details of the telecommunication 
development programmes drawn up by 
Government for Orissa for the remaining 
period of the Seventh Plan; 

(b) wheth$r there is a proposar to in-
crease the capacity of telephone exchanges 
durmg 1989-90; and 

(c) if SOt the number of new telephone 
connection expected to be provided in 
Orissa during , 989-90? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) During 1988-
90 t it is proposed to:-

j) Open 4000 line E-1 OS eJectron;c 
exchange at Bhubaneshwar; 

2) Replace 200 line electrome-
chanical telex exchange at Bhu-
bneshwar by 500 lines electronic 
telex; 

3) Open national telex changes at 
Angul, Ohenkanal and Koraput 
subject to a certain minimum 
demand; 

4) Replace manual exchanges by 
automatic exchange at KendrQ· 
para, Baroil (commissioned), 
Jeypora (Koraput). Khurda. 
Burla. Hirakud. Bhanjnagar. 
Jajpur Road, Rayagada. Joda. 
Talcher, Newrangpur, Koraput 
(commissioned) and Phulbani 
(commissioned); 

5) Replace 39 Small Automatic 
Exchanges (SAX) by C-OOT 
electronic exchanges and 20 
SAXs by liT port electronic ex-
changos; 

6) Expand digital TAX at Cuttack by 

1000 fines; 

7) Commission sateUit. Earth Sta-
tion at Bhawanipatna; 

8) Introduce STO facifity at the 
remaining District Headquarters 
of Orissa; and 

9) Open about 350 Long District 
Public Telephones in the rurat 
areas. 

(b) Yes. Sir. 

(c) About 5000 new telephone connec-
tions are proposed to be given in Orissa 
during 1989-90. 

Trunk Line betweeh Cuttack and 
Bhubaneshwar 

3603. SHRIMATI JAYANTI PATNAIK; 
Will the Minister of'COMMUNICATIONS be 
pleased to state: 

(a) whether there is a proposal to con-
vert the trun~ line between Cuttack and 
Bhubaneswar into foeal line; and 

(b) if so, the date from which the pro-
posal is going to be implemented? 

THE MINISTER OF STATE IN THE 
"-~INISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a' and (b). Tt-ae 
information is being col1eded and wHI be laid 
on the Table of the HOUSG. 

Requirement of Power Equipment. 

3604. SHRlMATI JAYANTI PATNAIK: 
Will the MinIster of ENERGY be pleased to 
state: 

(a) the approximate requirement of 
power equipments. in the country; 
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(b) .to what Qxtent the requirement IS 

being met by the Bharat Heavy Electricals 
Ltd; 

(c) whether ~overnment have made 
any estimate <If tt\a equipments needed for 
power plants in the Eighth Plan; 

\ 

(d) if so, the detaifs thereof; and 

(9) the steps taken by Government to 
meet those requirements? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). DlJring the Seventh Plan, Shar at 
Heavy Electricals Ltd. (BHEL) are to supply 
power e~ipment for a capacity of 17377 
MW out of total Gap~ity addition pto-
fiJramme of 22245 MW. 

(c) to (9). During the Eighth Plan period, 
PQwer equipment would be required for a 
capacity addition programme of about 
38000 MW, comprising approximately of 
28000 MWthermal, 9300 MW hydro and 700 
MW nuclear. With a view to meeting this 
requirement, while orders for about 13200 
MW capacity have already been placed on 
SHEL, projects aggregating 2344 MW have 
also been cleared for ordering the equIp-
ment on the company. BHEL can also com-
pete jn the 1nternational competitive bidding 
for potential orders aggregating about 6500 
MW, required in ~e Eighth Plan period 
against multi-tater..al funding arrangements 
for the projects. Due to constraint of re-
sources, equipment is also being procllred 
from abroad under bilateral funding arrange-
ments. 

De-Centralisation of N.P.C.C. 

3605. SHRISOMNATHRATH: WilUhe 
Minister of ENERGY be pleased to state: 

(a) whether Government propose to 

Qe-centralise the organisational structure of 
the National Projects Construction Corpora-
tion (NPCC) and give more power to differ-
ent State units; and 

(b) the measures taken to put NPCC on 
sound footing? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE M"INIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) The organisation structure of the Na-
tional Projects Construction Corporation 
(NPCC) has been decentralised as necessi-
tated by its working requirements; the 
Corporation's unit ofHcas have been dele-
gated adequate administrative and financial 
powers for execution of work under theIr 
charge efficiently. 

(b). The working of the Corporation is 
reviewed at intervals and assistance is pro-
vided at Governmental level, wherever nec-
essary. Steps have been takpn by the man-
agement to improve working conditions of 
the Corporation, diversify its activities and 
eliminate losses. 

Performance of State Electricity Boards 

3606. SHRI C. JANGA REDDY: Will 
the Minister of ENERGY be pleased to state: 

(a) the State-wise comparative details 
of plant load factor, quantum of electridty 
generatiOn/distribution & also of consump .. 
tion of major inputs in electricity generation 
like coal/oil in rupees per unit in each of the 
last three years and the current year; 

(b) whether there is substantial differ-
ence in the performance of different State 
Electricity Boards; and 

(c) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
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TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) to (c). The requisite information is being 
collected and will be laid<:m the Table of the 
House. 

[ Translation) 

Transfer Rules In Central Telegraph 
Office, New Deihl 

3607. SHRI RAJ KUMAR RAt: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there are any prescribed 
rules for transfer of employees in the Central 
Telegraph Office, New Delhi; 

(b) if so. the details thereof; and 

(c) the insta:nces when these rules have 
not been foUowed during the last three years 
and the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIOHAR GOMANGO): (a) Yes, Sir. Rules 
prescribed for the transfer of employees of 
the Department of Telecom. are also appli-
cable to the employees of the Central T e19-
graph Office. New Delhi. 

(b) Rotational transfers are based on 
length of stay and transfer of surplus staff is 
effected from junior most employees on-
ward. 

(c) No instances have been reported. 
where the rules prevailing were not followed. 

[English] 

Reverse merger of Sick Companies 

3609. DR. B.L. SHAILESH: Will the 
Minister of INDUSTRY be pleased to.state: 

(a) whether a proposal to aJlow reverse 

merger of ~.alth companies into sick enes 
have been mooted by the Board of Industrjal 
and Financial Reconstruction (BIFR); 

(b) if so, its implications, financial and 
otherwise; 

(c) whether the BIFR has under its 
consideration several proposals for merger 
of healthy companies into sick ones at pres-
ents; 

(d) if so. the details thereof; 

(8) whether there is any foolproof 
method in the existing legislation to restrain 
a company from djsposing of its assets or 
otherwise dealing with its properties or tak-
ing other prejudicial actions; and 

(f) if not. the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (f). 
Information ;s being collected and will be laid 
on the Table of the House. 

Raw Material Bank for Petrochemical 
Products 

3610. SHGlI BHADRESWAR TANTI: 
Will the Ministerbf INOtJSTRY be pleased to 
state: 

(a) whether the Department of Chemi-
cals and Petrochemicals is setting up a raw 
material bank to make the availability of 
petrochemical products easy and offset the 
wHd fluctuations in international prices of 
these items; and 

(b) if so, the details thereof? 

THE M1NISTER OF INDUSTRY (SHRt 
J. VENGAl RAO): (a) and (b). The Govern-
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ment have received a proposal from Indian 
Petrochemicals Corporation Limited for set· 
ting up of a raw maleria' bank ior polymers to 
readily meet the requi(emEtnt of exporters. A 
dacision wilt be taken on merits. 

Utilisation of Natural C.;1h; by Industry 

3611. SHRI BHADRESWAR TANT!: 
Will tne Minister of PETROLEUM AND 
NATURAL GAS be pleasGd to state: 

(a) whether Government propose to 
review the policy for natural ga5 utilisation to 
achieve the objecth/~} and the underlinud 
need for exploring the possibility of keeping 
the price of natural gas comparable to the 
pit-head price of coal to facilitate its viable 
use in industry; and 

(b) if SOt the detaits thereof? 

THE' MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATLJ· 
RAl GAS (SHRI ARAHMA DUIT): {a) and 
(b). The present prices of natural gas have 
been fixed with a view to encourage its use 
on the one hand and to ensure a reasonable 
return on production, processing and trans·· 
portation of natural gas Pohcy for natural 
gas supplios is determined keeping in view 
the need for optional utilisation of the gas in 
the given circumstances. 

Shifting of Ear Iy Production Svstel}'l 
'Sagar Lakshmi' 

3612. SHRt BHADRESWAA TANTI: 
Win the Minister of PETROLEUM AND 
NATURAL GAS be pi()a~ed to state: 

(a) whether any dec1sion has been 
taken to shift the early production system 
'Sagar Lakshmi from its current Western 
Coastal location to the East Coast to facili· 
tate exploitation of the Krishna-Godavari oil 
field; and 

(b) if so, the salient feature. thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BRAHMA DUTT): (a) and 
(b). No Sir. The Rig Sagar Lakshmi is not 
considered suitable for deployment at off-
shore location GS-16 .. 2 in Krishr. a Godavari 
Basin. 

Energy Consumption plans by Coal 
India Ltd. 

3613. SHRI BHADRESWAR TANTI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Coal India Ltd. has 
made any efforts to save energy consump-
tion; 

(b) if so. whether energy conservation 
p! '"'tiS on short-term and long·term basis are 
be ing prepared by the coal sector for the 
coming years; and 

(c) if so, the details thereof? 

'THE MINISTER OF STATE IN THE 
DEPARTMENT OF COj~l lhl THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) to ((;). Yes. Sir. Coal India 
l. !mited has taKen various measures for 
enArgy conservation on a short term as waH 
a$. long term basis including the publication 
of an 'EnQrgy Audit Manual' for the guidance 
of individual coal companies. These meas-
ures have resulted in a saving 2.5 per cent in 
direct power consumption and Rs. 4.46 
crores in direct power costs in 1987-88 over 
that of the previolJs year. The projected 
saving of energy for Coal India Limited is 
4.100/0 by the end of the Seventh Plan period 
(1989-90) and 100/0 by the end of the Eighth 
Plan period (1994-95) over that of the year 
1987-88. 



331 Wrilt." An.w.,. AGAAHAVANA 15, 1910 (SAKA) 

Telecast of Filrn8 and Other Regional 
Programme with English/HindI Sub· 

TItle. 

3614. SHRI ANANTAPRASAO SETHI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether one Hindi feature fUm is 
telecast on Sundays and a programme en-
titled 'Chitramala' containing song and 
dance sequences from different language 
films on Mondays on the National Net-work; 

(b) whether Government propose to 
telecast regional feature films with Engtishl 
Hindi sub-titles and foreign feature films with 
Hindi sub-titles; 

(c) if so, when the proposal is likely to be 
implemented; and 

(d) if not the reasons therefor? 

THE MINISTER OF PARLIAMEN~ 
TARY AFFAIRS AND THE MINISTER OF 
INFORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) One Hindi 
feature film is telecast on Sundays evening. 
The Chitramala programme is telecast twice 
a month on Mondays. 

(b) to (d). The regional feature fUm. and 
foreign feature films are telecast on the 

". National Network with English sub-titles. 

Facilities for sub-titling in Hindi ana not 
available at all the film-producing centres. 
Doordarshan will consider telecasting films 
with Hindi sub-titles if Hindi sub·tltled. films 
are offered for tekacast by the producersrrV 
right-holdars. 

At present. syn0p8is of the story of the 
regional feature fUms is given in Hindi by the 
Announcers before telecast of the fUms for 
the benefit of the viewafS knowing Hcndi. 

Tel.phone Connections In Bang.lore , 

3615. SHRi V.KRtSHNARAO: WiDth. 
Mfnister of COMMUNICATIONS be pleased 
to state: 

(a) the number of new telephone con-
nection given in Bangalore city during 1987 
and 1988; tiU d~'t8; 

(b) the number of persons on the wait-
ing list in Bangalore city, exchange· wIse; 
and 

(c) the time by which the waiting fist is 
likely to be cleared? 

THE MINISTEfl, OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIAIDHARGOMANGO): (a) The number of 
new Connections giveR during 1987-88 is 
8374 and during 1988-89 upto 31.1 0.1988 is 
4973. 

(b) The number of persons on the 
waiting fiat in Bangalore cfty. exchange-
wise, as on 31. 1 D.1988 ;s as under:-

1 2 3 

1. Central Exchange 5264 

2. UIsoo, Exchange 12588 

3. Krishnarajapuram 439 

4. J~nag.rexchang. 3032 

5. Shankrapuram Exch. 9282 

6. MaU .. waram Exch .• 2838 
7. Malleswaram II 368 

8. R.T. Nag,.r 1728 

9. Vijayanagar Exch. 8676 

10. Peenya S96 

11. cay Eltchang. 3036 



339 WMt.n Answers DECEMBER 6, 19S8 Wfitten Answers 340 

(0) Persons registered "Pto 30.9.1986 
are likely to be provided telephoD8 connec .. 
tlon by 31.9.1990. Remaining waiting Jist 
shall be cleared progressively during the 
Eighth Plan period. 

Installation" Multi-Fuel Thermal P )wer 
Plant with Soy tel Aid on Eas'ern ( OllSt 

3616. SHR. E. AYYAPU REDDY: Wilt 
the Minister of ENERGY be pleased to state: 

<a> whether there is a proposal to instaft 
multi-fuel (Co._oil) thermal power plant in 
co88tal Dakshina Kannada district with a 
capacity of 2450 tAW to be jointly funded by 
the National Thermal Power Corporation 
with SOViet aid; 

(b) if so, the details thereof; and 

(c) whether there are proposals to lo-
cate such power station on the Eastern 
Coast also? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POVVER IN THE MJNIS-
TRY OF ENERGY (SHAI KALPNATH RAI): 
(a) and (b). A proposal of the Karnataka 
Power Corporation in respect of installation 
of a multi-fuel thermal power plant (2 x 21 Q 
MW in the first stage) at Nandikur ne$f 
Mangalore has been tech no-eco nom ically 
appraised lty theCel'ltral Electricity Authority 
(CEA). The S.te Go\Iernment had pro-
posecf the imptemeftb&tion of the project In 
the Central Sector by the National Thermal 
Power Corporation. An Inter.Qovarnmeotal 
Protocol oonclwded between India and the 
SOViet Union in November. 1988 provides 
for cooperation in the construction of this 
project. 

(c) The Tuticorin Stage-III (2 x 21 0 MW) 
and the North Madras Stage-I (3 x 210 MW) 
coal-bas_ thermal plants en the Eastern 
coast have been teohno-economicaUy ap-
praised by the CEA and are under execution 

by the Tamil Nadu Electricity Board. 

Gas Based Thermal Station at Cuddal-
ora, Tamil Nadu 

3617. SHRrE. AWAPU .-.EDDY: 
SHRI P.R.S. VENKATESAN: 

Will the Minister of ENERGY be 
P'eased to state: 

(a) whether there is a proposal to set up 
a gas based Thermal Station at Cuddalore in 
South Areot Bistrict utilising the nelllral gas 
being tapped near Porto-novo; and 

(b) whether any expert committee has 
been set up to find out the ways and means 
for maxim um utilisation of natural gas struck 
in Southern region? 

THE MtNIS1ER OF STATE IN THE 
DEPAATMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) A proposal for the installation of 4 x 31 .81 
GT and 2x34.37 ST (196 MW) Gas-based 
thermal power station at Cuddalore at an 
estimated cost of As. 225 crores has been 
received in October, 1988 from the Tamil 
Nadu Electricity Board. The proposal can be 
techno-economically appraised by the Cen-
tral Electricity Authority after the availability 
of necessary inputs is tied up and the requi-
site clearances are available. 

(b) No, Sir. However, in August, 1987 
the Planning Commission, set up an Advi-
sory Group on Perspective Plan for Natural 
Gas with a view, interalia, to ass9ssthelikely 
demand availabitity of natural gas and its 
optimum utilisation. 
[ Translation] 

Allotment of LPG Connections to 
Distributor. 

3618. SHRJ VIRDHI CHANDERJAIN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 
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(8) the criteria for allotment of LPG 
connections and LPG distributors; 

(b) whether different LPG connections 
quota has been fix&d for different States; 

(c) whether any priority is liven to the 
backward areas in the aUotment of LPG 
connections; 

Cd) whether LPG connections aro not 
allotted for some time in a year; and 

(e) if so, the reasons therefor? 

THE MINISTE:R OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The 
oil marketing companin appoint LP(J dts-
trlboters on the basis of reoommendations 
received from the Oil Selection Qoard$ con-
cerned. In se1ection of candidates who meet 
the prescribed eligibility criteria in regard to 
income, educational qualification, resi-
dence, category age, etc., the OSBs take the 
following factors also into account: 

(i) Personality; 

(ii) Business ability/salesmanship; 

(iii) Capacity to arrange finance and 
provide facilities; 

(iv) Preparedness for working as a 
full-time deaJer; and 

(v) General assQsamQnt and extra .. 
curricular activities 

LPG connecttons are released through 
LPG distributors eased on product availabil-
ity, preference being given to distributors 
who have not reachee economically viabte 
levels of operation; 

(b) to (e). Release of new LPG connec-
tions is being done by the oil industry on 8 

continuous basis all over the country keep-
ing in view the overaH 'availability of thE 
product and the demand for LPG oonnec 
tions in different parts of thft'country. 

Priority In Allotment of LPG DIstributor 
ship In Desert Area, RaJa_than . 

3619. SHRI v.tRGHI CHANgER ~.., 
Will the Minister of PETROLEUM AN[ 
NATURAL GAS be pleased to state: 

(a) whether any priority is given to soml 
districts in the allotment of LPG distributor 
ships; if so, the details thereof; 

(b) whether this priority is also given tc 
the desert districts; 

(c) if so, the list of such districts; 

(d) whether this priority has not been 
given in the Jaisalmer and Barmar districts 
having maximum Thar desert area and .he 
State Government has prohibited cutting of 
trees; 

(e) if so, the reasons therefor; 

(f) whether Government propose to 
provide LPG distributorships in Barmer and 
Jaisalmer districts as is being clone in re-
spect of desert areas; and 

(g) if 80, when? 

THE MINIST!R OF STATE OF THE 
MINISTRY OF PETROlF-UM ANI) NATU-
RAL GAS (SHRI BRAHMA DUn): (a) to (c). 
While no priority is accorded to any district in 
the allotment of LPG distributorships, the Oil 
Industry is normally ta!dng up, in a phased 
manner, towns/cities .n over the country, 
with population of around 20,000 and above 
(as per 1981 Census) which offer sufficient 
potential for viable marketing of LPG: 

(d) and (a). 00 not arise in vi.waf reply 
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to <a) to (c) above; 

(f) and (g). LPG distrmulorships exist at 
Balotra and Sarmar in Barmar district as well 
as at Jaisalmer. Additional distributorships 
in ttwse districts~ withIn tha principia given at 
(a) to (c) above, will be established but it is 
not possible to indicate a tima schedule for 
the same. 

[Eng/ish] 

HP T.V. Transmitter In Tribal Areas of 
Orissa 

3620. SHRIMATI N.P. JHANSI lA-
KSHMI: Wilt the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether it is proposed to set up a 
High ppwerT.V. Centra to catarta the needs 
of the tribal people of Parvatipuram agency 
area and Donubha in Vizianagaram district, 
Seethempeta agency area of Srikakulam 
district and Gunupuram, Gudari area of 
Koraput district; and 

(b) if so, the details thereof? 

THE MlNISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAn: (a) and (b). Pans of 
Vizianagaram and Srikakulam districts of 
Andhra Pradesh are covered by TV service 
from the high power (10 KW) TV tran5mitter 
functioning at VisakhapatAam. A low power 
TV transmitter is envisagQd to be commis-
sioned into •• rvice at Srikakulam during 
1969 .. 90, as part of the Seventh Plan. Two 
low power TV transmitters one each at Ko-
raput and Jeypore are, at present, function-
ing.., Koraput district of Orbsa. A high power 
(10 I(W) TV transmitter, under implementa-
teen at Bhawanipatna in Orissa is expected 
to provide service to parts of Korapu1 district. 
when commissioned into servioe towards 
the end of the Seventh Plan period. TV 

service to the remaining uncovered parts of 
the country including those of Vizianagaram 
and Srikakulam distrids of Andhra Pradesh 
and Koraput district of Orissa can be carried 
out in a phased manner depending upon the 
future availability of resources for this pur-
pose. 

Fixation of Royalty Rates on Coal 

3621. SHRI CHINTAMANI JENA: 
SHAt ANADI CHARAN DAS: 

Will the Minister of ENERGY be 
pleased to state: 

(a) when were the royalty rates on coal 
last fixed and what are the rates of royalty 
being paid for different quality of coal; 

(b) whether the revision of the royalty 
rates on coal has become due since 1985; 

(c) if so, the reasons for the delay; 

(d) whether thera is demand for fi>wng 
the royalty rates on QOal a fresh by coal 
producing States; and 

(a) if 50, the action taken by Govenment 
in this respect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) The rates of royalty on coal 
were last revised w.e.f. 13.2.81. The rates of 
royalty for various grades of coal are given in 
the Statement below. 

(b) Yes, Sir. According to the provisions 
ot Mi".a and Minerat~ (Regulation & Devel-
opmeQt) At;l., 1957. the rates of royalty coukl 
be revfsed in February. 1985. 

(c) to (8). In order to consider the ques ... 
tion of revision of ratea of royalty on coal. a 
Study Group was const~uted in November, 
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1984. The Group considered the viewslpro-
pasaJs of various State Governments and 
submitted its report. Some of the State 
Govemments suggested the fixation on 
ratea of royalty on coal on ad-valorem bas.s. 

The royalty rat .. on coat .,e not &eing 
revised now in view of the problema posed 
by the imposition of ces$esllevies on coal by 
some State Governments. 

STATEMENT 

Rates of Royalty on Coal Eff9Ctiv9 from 13.2.1981 

(i) Group' Coals: 

<8> Coking Coal 
Steel Grade f 
Steel Grade II 
Washery Grade I 

(b) Hand picked Coal produced in 
Assam, Arunachal Pradesh, 
MeghaJaya and Nagaland. 

(ii) Group II Coals: 

(8) Cokrng Coal Washery Grade II 
Coking Coal Washery Grade III 

(b) Semi-coking ooal Grade I 
Semi-coking ooal Grade II 

(c) Non-coking coal Grade A 
Non-coking coal Grade B 

(d) Ungraded R.O.M. Coal Produced 
in Assam. Arunachal Pradesh. 
Meghalaya and Nagaland 

(iii) Group III Coals: 

Seven rupees only per tonne. 

ix rupees and fifty paise only pGr tonne 

(a) Coking Coal Washery Grade '''l _J Five rupees and fifty paise only per tonne 
(b) Non-coking coal Grade C -

(iv) Group IV Coals: 

Non--coking coal Grade 0 l 
Five rupees and thirty paise only per tonne 

Non-coking coal Grade E 
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(v) Group V Coals: 

Non--coking coal Grade F ] 
Two rupees and fifty paise only per tonne 

Non-coking coal Grade G 

(vi) Group VI Coals: 

Coal produced in Andhra Pradesh ---, 
_..J\ I Five rupees onfy per tonne 

(Singareni Collieries Company Limited) 

Exp1anation:- For the purpose of this item the specification of each such grade of coal 
shall be as prescribed under clause 3 of the Colliery Control Order. 1945. 

Central Assistance to St. ate Electricity 
Boards 

3622. PROF. K.V. THOMAS: Will the 
Minister of ENERGY be pleased to state: 

(a) the Central assistance given to the 
State Electricity Boards during the last three 
year, year-wise; and 

(b) the dues from State Electricity 
Boards to Union Government and other fi-
nancial institutions? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). The information is being col-
lected and will be laid on the Table of the 
House. 

Shortage of Raw Material in Hlndustan 
Newsprint Ltd., Kerala 

3623. PROF. K.V. THOMAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Hindustan Newsprint 
Ltd., Vellors, Kerala is facing a crisis due to 
shortage of raw materials; 

(b) if so, the reasons therefor; and 

(c) the steps being taken in this regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). While Hindus-
tan Newsprint Ltd. has not faced any major 
crisis affecting production due to shortage of 
raw material, the Company has not been 
supplied the contracted quantity of reed from 
the allotted areas by the Government of 
Kerala. The long-term availability of raw 
materials on sustained basis, however, is 
not assured unless fresh plantations are 
taken up for which the company has ap-
proached Government of Kerala. 

Bio-Gas Plants 

3624. SHRI H.B. PATIL: Will the Minis-
ter of ENERGY be pleased to state: 

(a) whether any survey has been con-
ducted of the existing bio-gas plants in the 
country; 

(b) if so, the number of bio-gas plants 
identified as non-functional in different 
States; 

(c) the number of bio-gas plants func-
tioning properly in those States; and 

(d) the steps taken or proposed to be 
taken to put the non functional plants in 
order? 
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THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). Evaluation 
survey studies have been assigned recen1ly 
to eight independent agencies and their 
reports are awaited .. However, results. of the 
earlier State-wise evaluation survey studies 
conducted by five independent agencies in 
1985-85 indicate that on an all-India basis 
about 85 percent plants were functional at a 
given time. 

(d) For revival of non-functional plants 
in different StatesAJnion Territories. the 
Government has already taken a number of 
steps, such as organisation of Refresher 
Training Courses In the detection of defects 
and repair for village masons and techni-
cians; Users' Training Courses for proper 
operation and maintenance of biogas plants, 
provision of repair and maintenance kits 
consisting of certain essential equipments 
for State Governments and programme 
implementing agencies, and provision of 
fanancial assistance upto As. 500/- per de-
fective plants. Htgher repair charges are 
also given on case by case basis. 

Import of Coal from Australia and other 
Countries 

3625. SHRI V.S. KRISHNA IYER: Will 
the Minister of ENERGY be pleased to state: 

(a) whether Karnataka Government 
has sought the approval of Union Govern· 
ment for importing coal from Australia and 
other foreign countries for the Raichur Ther-
mal Plant; 

(b) if so, whether Government have 
given approval for the same; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINiS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) No, Sir. 

(b) and (c). Do not arise. 

Non-Domestic LPG Consumers In 
Bangalor. City 

3626. SHRI V.S. KRISHNA 'YEA: Wdl 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the number of non-domestic LPG 
consumers in Bangalore city; 

(b) whether there is any separate LPG 
distributors for non-domestic LPG consum-
ers there; and 

(c) if not, whether there is any proposal 
to appoint separate LPG distributors for 
these consumers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) At 
present there are about 1,900 non-domestic 
LPG consumers in Bangalore city; 

(b) No, Sir. 

(c) Indian Oil Corporation has planned a 
distributorship under 'OEF' category in 
8angalore city in 1 ~87 -88 Marketing Plan to 
exclusively handle the requirements of its 
non-domestic customers. 

Pipeline between Bangalore and 
Mangalor. 

3627. SHRI V.S. KRISHNA (VER: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether thera IS any proposal to lay 
od pipehne by the Hindustan Petroleum 
limited between Bangaiore and Mangalore; 

(b) if so. the total cost involved; 

(c) the time by which the work is likely to ... 
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be taken up and completed; and 

(d) the amount •• marked therefor 
during the current year? 

THE MINISTER OF STATe OF THE 
M1NtSTRV OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a> No, 
Sir. 

(b) to (d). 00 not arise in view of (a) 
above. 

Sub-tltl. of T.V. Serial 'Mahabha,al'ln 
Kannacla 

3628. SHRI V.S. KRISHNA IYER: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(8) whether Government are aware that 
most people in Bangalore do not understand 
properly the Hindi dialogues of 'Mahabharat' 
T.V. serial; and 

(b) if so, whether it is proposed to tele-
cast the T.V. serial 'Mahabharat' with sub-
titles in Kannada and other regional lan-
guages? 

THE MtNISTER OF PARLIAMEN-
TARY AFFAIRS AND MlNISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.l. BHAGAT): (a) No specific 
survey has been conducted by the Govern-
ment to gather this information. 

(b) No, Sir. 

Moontdlh Underground Coal Project, 
Dhanbad 

3829. SHRI K. RAMAMURTHY: Willthe 
MIn ... , of ENERGY be pleased to state: 

(a) the action taken against the Mining 
and Allied Machinery Corporation and Jes-
... a Co. ltd., for the delay in the supply of 

LongwaU face equipment, 10 the Moonidih 
Underground Coat project, Dhanbaif, aftd 

(b) the re ason $ forthe delay in finaUsirtg 
technology and equipment eonfiguration? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) The 5th powered support 
tongwal1 face equipment for the Moonidih 
mine was supplied by the Mining and Allied 
MachinQry Corporation in AugUSl1987 after 
a delay of 13 months. The 6th set of equip .. 
ment was supplied by Jessops and Com .. 
pany in January 1988 after a delay of 19 
months. To avoid such delays in future, 
periodical meeting are held which are at-
tended by representatives of the Depart-
ment of Coal, the coal companies, MAMa 
and Jessops. 

(b) The first powered support longwatl 
equipment was introduced in Moonidih mine 
In August 1987. The complete package was 
imported from UK. In the initial years. the 
equipment could not work to its optimum 
capacity due to the fadS that there was no 
previous operational experience and the 
behaviour of the overlying strata had not 
been f~lty established. As a result of the 
experience gained in the working of the first 
face. the specifications for equipment or-
dered subsequently could be refined. 

Exploration by Transient Electro-
magnetic method 

3630. SHRI M.V. CHAN .. 
DRASEKHARA MURTHY: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased to state: 

<a) whether the Oil and Natural Gaa 
Commission propose to introduce. sophift. 
ticated transient ElectromagMtic Exp1ora-
tion Method (TEM) In the Sauraahtt!8 regiDfl; 
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(b) if so. the aaUent features of the 
proposed method; 

(c} whether any experiments have been 
conducted of this proposed method so far; 
and 

(d) if so, to what extent these explora-
tion of oil and natural gas is likely to be 
boosted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes, 
Sir. 

(b) This technique called as Transient 
Electromagnetic Technique (TEM) will be 
carried out shortly in the Saurashtra area for 
getting tnformations about the rocks below 
basaltic layers. In this technique, an Electro-
magnetic field ;s created by turning on and 
off a square wave current of several hundred 
amperes through a grounded Wire source, 
about 2 km. in length: The resulting secon-
dary electromagnetic field is measured at a 
distance of about 5-20 km. from the source. 
The collected data is computer processed 
and interpreted to obtain the subsurface 
information, including the rocks below the 
basaltic flows. 

(c) No such experiments have been 
conducted in India so far. 

(d) Dofojs not anse. 

Replacement of Telephone Exchonges 
Into Electronic Exchanges In Gujarat 

3631. SHRI AMARSINH RATHAWA 
• Wrll the Ministered COMMUNICATIONS be 

pleased to state: 

(a) the places w~re electronic tete-
phone exchanges have bee set up in Gujarat 
State IQ far; 

{b) whether the funtltbnlng of electronic 
telephone exchanges is more accurate than 
the auto exchanges; and 

(c) if so-, the steps taken to l8pIaoa the 
auto telephone exchanges with .lectronie 
telephone exchange in all the State Capi-
tals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHARGOMANGO): (a) EJectronictele· 
phone exchanges have so far been set up in 
Gujarat State at Ahmedabad, Gandhinagar, 
Gandhidham, Mehsana, Porbandar, 
Veraval and Kodinar. 

(b) Yes, Sir. 

(c) Life expired and worn out electrome .. 
chanical telephone exchanges in the State 
capitals are progress;vely being replaced by 
electronic telephone exchanges. 

Allotment of New LPG Conne~?n8 

3632. SHAJ AMARSINH RATHAWA: 
Will the MInister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the reasons for delay in releasing 
LPG conr.ection~ to applicants even after 4· 
5 years of their regJstration in certain parts of 
the country; 

(b) whether the ~hortage of LPG cylin-
der pressure regulators is one of the rea~ 
sons;~nd 

(c) if so. the steps being taken to in-
creasy the prodlJction ot pressure regwators 
in the country or to procure them from some 
foreign countries to meet the demand and 
accommodate the mclX4mum nLirnb.f of 
persons on waiting list? 

THE MINISTER OF STATE Of THE 
MINISTRY OF PETROLEUM AND NATU-
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AAL GAS (SHRI BRAHMA DUIT): <a> Re-
lease of new LPG connections is done by the 
oil industry all over the country in a phased 
manner, under its annual programme for 
enrollment of customers, subject to aug-
mentation in availability of LPG; 

(b) No. Sir; 

(c) Does not arise in view of (b) above. 

[ Translation) 

High Power Transmitters at Barmer, 
Jaisalmer and Kota 

3633. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleasod to state: the 
details of the area and population likely to be 
covered by the commissioning of high power 
transmitters in the border districts of Barmer 
and Jalsalmer and Kota districts in Rajast-
han? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): The high power TV 
transmitters under implementation at 
Barmer, Jaisalmer and Kota in Rajasthan, 
when commissioned into service, are ex-
pected to provide coverage to an estimated 
populatIon of 64.57 lakhs spread over an 
area of about 1,04,900 Sq. Kms ... 

Upgradation of Branch Post Office in 
Rajasthan 

3634. SHRI VIRDHJ CHANDER JAIN: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the norms fIxed for the upgradatlon 
of Branch Post Office to Sub Post Office In 

backward and other developing and devel-
oped areas; 

(b) the state-wise details of the number 
of Branch Post Offices upgraded to Sub Post 
Offices on the basis of these norms so far; 

(c) whether a number of Branch Post 
offices have not been upgraded to Sub Post 
Offices on the basis of these norms in the 
country. especially in Rajasthan; and 

(d) if so, the reasons thereof and the 
time by which these Branch Post Offices are 
likely to be upgraded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The norms are 
indicated in the statement below. 

(b) to (d). The information is being col-
lected and will be laid on the Table of the 
House. 

STATEMENT 

Norms for upgrading of branch post offices 
to the level of sub post offices 

(1 ) A branch office may be up-
graded as a suboffice if the par-
ent sub office has more than 20 
BOs in account with it and the 
proposed sub office will have 
work of 5 hours or more per day 
on upgradation. 

(2) A branch office which a!ready 
has a workload of 5 hours or 
more per day may also be up-
graded as a sub office. 

(3) The loss on upgrading of a 
branch office should not exceed 
Rs. 1,000 per annum. (Rs. 2,000 
per annum in hilly/tribaflback-
ward areas). 

In viewof the continUing ban on creation 
of posts, at present proposals for upgrading 
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of branch offices ar~ considered either on 
the basis of Non-Returnable Contribution 
(NRC) paid by State Governments or other 
authorities/agencie, or on the basis of diver-
sion of posts from other offices. 

[Eng/ish] 

Export of Petrochemicals 

3635. SHRI RADHAKANTA DIGAL: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is a great scope for 
increasing export of petrochemicals; 

(b) if so, the efforts made by Govern-
ment in this regard; and 

(c) the names of the countries importing 
petrochemicals from India at present? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) At present there is 
scope for export of some selected petro-
chemicals. 

(b) These include measures to facilitate 
availability of raw materials at reasonable 
prices, grant of incentives like CCS, stream-
lining of procedures etc. 

(c) Exports are made mainly to Europe 
(including East European countries) and 
USA. 

Low Power Transmitter/T. V. Relay 
Centre at Medak 

3636. SHRI MANIK REDDY: Will the 
Minister of INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) whether there is any proposal to set 
up a low power transmitter or a television 
relay centre in Medak district of Andhra 
Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): (a) and (b). About 
950/0 area of Medak district falls within the 
service range of the high power (1 0 KW) TV 
transmitter already functioning at Hydera-
bad. There is, therefore. no prQPOsal at 
present to set up a separate transmitter in 
Medak. 

[ Translation] 

Ancillary industries Programmes by 
Korba Thermal Power Station 

3637. SHRI MAHENDRA SINGH: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the National Thermal 
Power Corporation has constructed two 
Thermal power stations at Korba and Sin 
grau1i; 

{b}whetherthe Korba power station has 
not yet taken up the ancillary industricc; 
programme; 

(c) jf so, the steps taken to set up ancil-
lary industries for supply of components to 
the said power station; and 

(d) the rea~ons for not implementing the 
guidelines issued by the Bureau of Public 
Enterprises in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAt): 
(a) Yes, Sir. 

(p) to (d). The Standing Committae of 
Small Scale Industries Board of Ancillary 
Development have categorised the National 
Thermal Power Corporation (NTPC) as an 
enterprise with very limited or no scope of 
ancillarization. 
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The ,pare parts required jn the 
operation of super thermal power plants are 
largely prOCUl'sd from the suppliers of main 
pJan1 equipment. The NTPC have con .. 
ducted surveys for identifying suitable ancit .. 
lary industries around their power stations at 
Korba and Singrauli which show that the 
areas are not suitable for ancillarization 
owing tQ various constraints, including the 
commercial viability of units (due to low 
anticipated off-take) and the latest sophisti-
cated technology of the plants which does 
not lend itself easily to ancillarization. 

Supply of Indothane and Polypropylene 
bylPel 

3638. SHRI MAHENDRA SINGH: Will 
the Minister of INDUSTRY be pleased to 
stata: 

(a) whether the Indian Petrochemicals 
Corporation Ltd. (IPel). Vadodra is supply-
ing Indothene and Polypropylene to indus-
trial units through suppliers in private sector; 

(b) whether IPCLproposeto appoint the 
Madhya Pradesh Laghu Udyog Nigam Ltd., 
Bhopal as their distributors in Madhya 
Pradesh; and 

(c) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yes, Sir. Indian Petro-
chemicals Corpor,ation Limited (IPel) is 
supplying Indothene and Polypropylene to 
indt.strial units through suppliers in private 
sector as well as SmaJ1 Scale State Indus-
tries Corporations. 

(b) Madhya Pradesh Laghu Udyog 
Nigam Ltd.ls already a distributor of IPCl in 
Madhya Pradesh. 

(c) Ooes not aris8. 

Collapse of Tran.mJaslon Tower. 

3639. SHAI SHANTI DHARIWAL: Will 
the Minister of ENERGY be pleased to state: 

(a) whether the towers used flJr trans-
mission of power do not conform to the 
prescribed standards; 

(b) whether Government are aware of 
the increasing number of collapse of these 
towers in several parts of the country; 

(c) if so. the number of such cases 
reported from each State during the last 
three years, and 

(d) the steps taken by Government to 
check the increasing incidence thereof and if 
not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) The transmission line towers in India are 
being designed to conform to the parame-
ters laid down in the Indian Electricity Rules 
and specifications formed by the Bureau of 
Indian Standards. 

(b) and (c). There are very few cases of 
failure of transmission line towers which are 
mainty due to the following factors:-

i) Unforeseen natural calamities 
such as floods, storms, etc., of 
an unusual intensity, not catered 
for in the prescribed deSIgn stan-
d~rds. 

ii) Vandalism, thefts, etc. by mis-
creants. 

(d) To avoid theft of tower members, 
steps ara taken to punch the bolts and tack-
weld the joints in the lower portion of the 
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towers. For avoiding damage to towers due 
to unprecedented floods, either route 
alignments are changed or heavy embank-
ments are made. 

[English] 

Tehrl Dam Project 

3640. SHRIMATI GEETA MUKHER-
JEE: W,ll the Minister of ENERGY be 
pleased to state: 

(a) whether the work on the proposed 
Tehri Dam Project has started; 

(b) if so, the details thereof; 

(c) whether the Soviet Union are having 
a second thoughts on this project; and 

(d) if so, the reasons therefor and 
Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS· 
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) Yes, Sir. 

(b) Four diversion tunnels with an au-
gregate length of 6600 meters have been 
completed. Excavation for ~pillway, strip-
ping of dam abutment, construction of head 
race tunnels are progressing. Development 
of new Tehri township and rehabilitation 
work is underway. 

(c) No. Sir. 

(d) Does not ariee.. " 

Spurious Gas Regulator. Factory 
Un.~rthed In Deihl 

3641. SHRI BANWARI LAL PURO-
HIT: 

SHRJ PAM. SAVeEO: 
\ , 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Delhi Police has re-
cently unearthed a factory manufacturing 
SpUriOUS gas regulators with the fake trade 
mark of the Bharat Petroleum Corporation 
Ltd. near Shahdara; 

(b) if so, the details in this regard; 

(c) the details of the articles seized and 
the action contemplated by Government 
against the pel sons involved; and 

(d) the approximate &ass suffered on 
this account by the Bharat Petroleum Corpo~ 
ration Ltd.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHAt BRAHMA DUTT): (a) to (d) 
Deihl Pol;ce have recently unearthed a fac· 
tory manufacturing spurious LPG pressurE? 
regulators in 8abarpur, Shahdara, DeIhL 
The PolICe have seized oornponents 01 
spurious regulators with VCirlOUS brand 
names. The proptietor of the factory was 
arrested. Police investigations are in prog-
ress. 



363 Written Answers DECEMBER 6, 1988 Wrltt." Answers 364 

Training PrograrnrM8 and better 
Mrvlca conditions for LPG daUverymen 

3642. SHRI AADHAKANTA DIGAL: 
SHRI SRIKANTHA DATTA 

NARASIMHARAJA 
WADIYAR: 

Will the Minister of PETROLEUM AND 
NATURAl GAS be pleased to state: 

(a) the approximate number of persons 
engaged in the delivery of LPG cylinders all 
over the country; 

(b) whether any training programmes 
are arranged by the Oil Companies to pro-
vide them proper training; 

(c) if so, the directions given to the LPG 
distributors for that purpose; and 

(d) the steps taken to provide better 
service conditions to those LPG delivery-
men? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) 
These statistics are not maintained by the Oil 
Industry; 

(b) and (c). Yes, Sir. The Oil Marketing 
Companies have made it obligatory on the 
part of the LPG distributors to train delivery-
men at regular intervals, in: 

(i) the safe handling of LPG; 

(ii) standard household installatIon 
of cylinders; 

(iii) testing for leakages; and 

(iv) safety instructions to new cus-
tomers, etc; 

(d) Delivery men are engaged by the 

LPG distributors, and their service condi-
tions are covered bv the terms of employ-
ment with the distributors and labour legisla-
tions as applicable. 

JapaneseloanforBHEL 

3643. DR. KRUPASINDHU SHOI: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Bharat Heavy Electri-
cals Ud. (SHEl) has sought loan from Ja-
pan; 

(b) if so, the amount of loan sought by 
BHEL; 

(c) the purpose .for which the loan has 
been sought; and 

(d) the amount of loan approved by that 
country? 

THE MINISTER OF INDUSTRY (SHRI 
J. V.ENGAL RAO): (a) to (d). BHEL has not 
sought any loan from Japan. However, they 
have, with the approval of Government of 
India. recently signed an agreement for rais-
ing a loan of 100 million US Dollars. The 
commercial banks participating in the loan 
are both Japanese and non-Japanese. The 
purpose of the Joan is to finance current 
imports of raw-material and components. 

Self-employment scheme for educated 
unemployed youth In Tamil Nadu 

3644. SHRI P.R.S. VENKATESAN: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the amount earmarked for the self-
employment scheme for the educated un-
employed youth in Tamil Nadu during 1986-
87 and 1987-88; 

(b) the amount of loan granted to the 
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unemployed youth after their selection by 
District Industries Centres during 1986-87 
and 1987-88 and the number of beneficiar-
ies; 

(c) whether the whole amount has been 
utilised; and 

(d) if not. the action taken by Govern .. 
ment in this matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM): (a) Under 
the Self-Employment Scheme tor Educated 
Unemployed Youth the Central Government 
allocates to States only physical targets in 
terms of number of beneficiaries and do not 
allot funds to the States to implement the 
scheme. 

(b) Amount of loan sanctioned by the 
banks and the number of beneficiaries is as 
under: 

Year Amount of loan sanctioned 
by ths banks (Rs. in /akhs) 

No. of beneficiaries 

1. 1986-87 3787.38 18362 

2. 1987-88 1864.00 9278 

(c) and (d). Under the existing data 
reporting system this information is not 
maintained centrally. 

Shifting of production base of USA, 
Japan etc. to India 

3645. SHRI SATVENDRA NARAYAN 
SINHA: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether U.S.A., Japan and other 
developed countries are shifting their pro-
duction base to third world countries; 

(b) if so, whether efforts proposed to be 
made to get them shift their production base 
to India; and 

(c) if so, the details thereof and whether 
any incentives are proposed to be given for 
this purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRiAl OEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
India encourages industrial cooperation with 
various countries including USA, Japan and 
other developed countries in accordance 
with the general policy of the country regard-
Ing technology transfer and foretgn collabo-
rations. Foreign collaboration is allowed in 
areas which require sophisticated technol-
ogy, where critical produdion gap exists or 
where it would help increase the country's 
export potentjal. Foreign investment is re-
garded as a vehicle for transfer of technol-
ogy. India's foreign collaboration policy has 
a substantial degree of flexibility and it is the 
intention of the Government to promote 
more direct investment within this broad 
framework. 

Expansion of Baraun. Refinery 

3646. SHRIMATI KrSHORI SINHA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state; 



367 Wlitten An8WMB DECEMBER 6. 1988 

(a) whether Barauni Refinery is pro ... 
posed to be expanded; 

(b) if so. the details thereof: 

(c) whether more refineries and down-
.tr_m facilities are likely to be s.et up in 
Bihar; and 

(d) if so, the details tt1ereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) No. 
Sir. 

(b) Does not ariso. 

(c) and (d). IOC have submitted a pro-
posal for installing 'Catalytic Reformer' at 
Barauni r&finery having capacity of 2.50,000 
TPA. in pursuance of the government din .. c-
tives to reduce the lead content iri the gaso-
line as well as to meet the fut~re demand of 
gasoline. The preliminary esti",ates show 
that Catalytic reformer at Barauni refinery is 
expected to cost Rs. 79.29 crol"t-'s. 

s. T.D. facility In Alleppey dl8trlct, 
Kerala 

3647. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) !he places in Alleppey district al-
ready cc",n&cted with STO faclli1y; 

(b) wheth.:.r requests have been re-
ceived for providing STD facifity at some 
more places in the distrlct~ 

(c) if so, the names of places to be 
provided sro facility during this year and 
next year. separately; 

(d) the places where STD public booths 
are available in the district; 

(8} the places to be provided wiSh STD 
public booths by the end of next year? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRJDHAR GOMANGO): (a) The places in 
AHeppey district already connectad with 
SID f acUity are:- Chenganoor. Shertalai, 
Alleppey. Mannar, Kayamkulam. Mav-
stikara (incoming only). 

(b~ and (c). Yes, Sir. Some requests 
have been received. Haripad in 1988-89 and 
Mavelikara (bothway) in 1989-90 have been 
planned to bt:t provided with STD facility. 

(d) STD public booths are available at 
Alleppey, Chenganoor. M-annar and 
K.ayamkulam. 

(e) It is proposed to provide SID public 
booth at Mavelikara by the end of the next 
year. 

Disbursement of Sums by the Public 
Sector Corporations 

3648. SHRI DINESH GOSWAMI: Will 
the Minister of ENERGY be pleased to state: 

(a) whether a number of Public Sector 
Corporations. Western Coalfields Ltd., 
Southern Coalfields Ltd., Northern Co-
alfields Ltd. and Eastern Coalfields Ltd. 
contributed &huge sum without the approval 
of the Board of Diredors for rgpairs 01 
housocs damaged by ftoods; 

(b) jf so, the arrtount contributed by 
each undertaking and whether prior ap-
proval of the Board of Directors was ob-
tained befors the disbursement of such 
sums; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
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TRY OF ENERGV (SHRI O.K. JAFFAR 
SHARIEF): (a)' to (c). In keeping with the 
traditiOn 01 the subsidiaries of Coal India of 
coming forwatd 10 help in the r&tief measures 
for the persona affected by natural calarll i-
ties, W86tem Coalfiekfs Ltd., South Ear4 tern 
Coalfietds ltd .• and Eastern Coatfiefds Ltd. 
advanced some funds to initially mEtet imme-
diate expenditure on reHef to 111e famUies 
affected by heavy rains in Bangalore City. 
The advances will eventually be recovered 
from the donations by employees for ffood 
and earthquake relief being currently col-
lected. Since the advances made by the 
companies are recoverable and were not 
donations by them, no approval by their 
Boards of Directors was necessary. 

{ Translation] 

Cracker Unit and Propylene/Poly 
PropYlene Unit In Madhya Pradesh 

3649. SHRI MAHENDRA SINGH: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether Madhya Pradesh Gover n-
ment have sent a proposal 10 Union Govern· 
ment to set up a oracker unit and propylene/ 
poly propylene unit in the State based on the 
natural gas available from Bombay High; 
and 

(b) if so, the present position thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). GAIL have submitted a proposal to 
Government for Implementing a gas separa-
tion and petrochemical project at Bfjaipur. 
M.P. for production of propylane/pofy propyl-
ene. The first stage clearance has been 
given and GAIL have been asked to prepare 
a project feasibility report. 

GAIL'. proposal for production of LPG 

at Bijaipur fmm the gaa to be transported 
thfoUgh the HBJ pipeline has bHn ap. 
pt'OMd. 

[English] 

VI .. t to Sweden by DESU Genera. 
Manager 

3650. SHRIMATI GEETA MUKHER .. 
JEE: Will (he Minister of ENERGY b. 
pleased to state: 

(a) whether the General Manage, of the 
Oefhi Electric Supply Undertaking vtsited 
Sweden recently; 

(b) if so, the purpose of the visit; and , 
(c) whether the visit was undertaken 

with proper sanction of the competent au .. 
thority'? 

THE MINISTER OF STATE IN THE 
OEPARTMENTOF POWER IN THE MINIs... 
TRY OF ENERGY (SHRI KALPNATH RAJ): 
(a) ar"d (b). Yes, Sir. The a.M .• oesu did 
visit Sweden for a week from 2nd October. 
1988 to review the progress of consultancy 
services I:leing provided by MI. Swed Power 
and 1am ifiarisation with Swedish tech-
niques. 

(0) Ves, Sir. 

Liver-Lipton Deal 1983-84 

3651. SHRIMATJ GEETA MUKHER-
JEE: Witt the Miniat., of INDUSTRY be 
pleased to state: 

<a> whether $Ome repraeentations have 
been received about the ltVEA-LIPTON 
DEAL 1983-84; 

(b) If eo, th. details thereof; and 

(c) the action taken thereon? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). It is presumed that the term 'Liver-Lipton 
Dear refers to transfer of certain units of M! 
s. Hindustan Lever Ltd. to Mis. Lipton India 
ltd. under the provisions of the MRTP Ad. 
1969. regarding which certain representa-
tions were received in the Deptt. of Company 
Affairs. The representations related to trans-
fer of four units. including Ghaziabad. T richy 
and Etah Units. of MIs. Hindustan Lever Ltd. 
and transfer on lease of its two units at 
Bombay and Shamnagarto Mis. Lipt"n IndIa 
Ltd. 

(e) As regards transfer of the first four 
units referred to above. the provisiontof the 
MRTP Act, 1969 were found to be not apph-
cable. With regard to the transfer of units at 
Bombay and Sham nagar, a show cause 
notice has been issued to the acquire com-
pany. Mis. Lipton India Umited. 

Power Generation at Pankl and Obra 
Thermal Power Stations 

3652. SHRI ATISH CHANDRA SINHA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Union Government had 
eartier directed the Uttar Pradesh State 
Electricity Board to broad-base the promo-
tion policy pertaining to technicians in Its 
various plants including the Panki Thermal 
Power Station. Kanpur and the Thernlal 
Power Station at Obra to avoid defaults in 
power generation: 

(b) H so, whether the directive has been 
implemented; 

(c) H not, the reasons therefor; and 

(d) the total contribution of Union Gov-
ernment given to the Uttar Pradesh State 
Electricity Board during the last five years? 

THE MINISTER OF STAlE IN THE 
OEPARTMENTOF POWER IN THE MINIS-
TRY Ot: ENERGY (SHRI KALPNA TH RAI): 
(a) to (j). The information is being collected 
and win be laid on the Table of the House. 

SUpply of Aircraft/Helicopters to ONGC 

3653. DR. V. VENKATESH: Will the 
Minister Petroleum and Natural Gas be 
pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has entered into an agreement 
with the Delhi, GuH Airways Services Private 
Limited. Delhi for supply of aircraftihelicop-
ters; 

(b) if so, the number of the aircraftl 
hlicopters to be supplied by the company to 
ONGC and on what terms and conditions; 

(c) whether the work of maintenance is 
also being given to the company; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAl GAS (SHRI BRAHMA DUn): (a) and 
(b) Yes sir. ONGC hired on charter one 
helicopter from this firm in June, 1987 
against an open tender for a period of one 
year. This contract has been extended on 
the same terms and conditions upto 
May t 1989. The charges are as follows:-
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(I) MObilisatIOn AS~ 5O~OOO 

(ii) Fixed annual charges Rs. 46,00.000 

(iii) Hourly flying charges beyond 360 hrs. per annum. Rs.3.250 

(iv) Hourly flying charges upto 360 hrs per annum NIL 

(c) No Sir. 
(d) Does not ari~e. 

Order. for LPG Cylinders 

3654. SHRI JAGANNATH PATTNAIK : 
Will the MINISTER OF PEmOLEUM AND 
NATURAL GAS be pleased to State: 

(a) Whether there is steep fall in the 
orders of LPG cylinders on the various 
manufacturing units in the country: 

(b) if so. the reasons therefor; and 

(c) the criteria followed in the distribu-
tion of orders among the manufacturers? 

THE MINISTER OF STAlE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUn) (a) and 
(b). While sizeable excess capacity exists at 
present in the country for manufacture of 
LPG cylinders. the oil industry·s requirement 
of LPG cylinders in assessed on year-to-
year basis. based on hs annual programme 
enrolment of new customers, subject to 
augmentation availability of LPG; 

(c) Orders for LPG cylinders are placed 
by the oil industry with the various cylinder 
manufacturing units based on their earlier 
performance, preference being given to the 
public sector undertakings, in the placement 
of such orders. 

Setting up of Coal Washerles 

3655. SHRI ANADI CHARAN DAS 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of washeries set up in 
the coalfields under various coal companies 
in order to improve the quality of coal and 
how many of them are in Orissa under the 
South Eastern Coalfields Ltd., coalfield-
wise; and 

(b) the steps proposed to be taken for 
establishing washeries in coalfields of Tal-
cherandlb? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAl IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) There are 15 washeries 
under operation in various companies under 
Coal India ltd. At present there is no wash-
3ry in Orissa. 

(b) Feasibility reports have ooen pre-
pared for setting up five coal preparation! 
deshaling plants at Talcher and Ib Varley 
Coalfields. 

Spurious Mobile 011 

3656. SHRI PRAKASH V. PATIL: Will 
the Mini4Ster of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether a factory producing supri-
ous mobUe oil for use in motor vehicles. 
under the brand name of Indian Oil Corpora-
tion and Hindustan Petroleum Corporation 
Limited was recently unearthed in Delhi, and 

(b) if so. the details thereof and action 
takan in the matter? 
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1"1'E MINiSTeR OF ~TATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAl GAS (SHRI BRAHMA OUlT): (a) and 
(b). Special staff of Delh. Police (North East 
Distt.) had reC8f1tJy unearthed a factory in 
Karawa1 Nagar area of Delhi manufacturing 
spurious mobil and gear oils under the fake 
trade mark of Hindustan Petroleum Corpo .. 
ration and Indian Oil Corporation. A number 
of drums and packed cartons containing oils 
of these companies were seized by the po-
lice. 

A case FIR No. 430 dated 22.9.88 u/s 
420/4681471/472/473 485 IPC, 13 Copy 
right Ad and 7110/85 E.C. Act has been 
registered in this regard at Police Station, 
Yamuna Vihar, The accused has been ar-
rested. 

Import of Power Generation Equipment 

3657. SHRt C. JANGA REDDY: Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given on 30 August, 1988 to 
Unstarred QUQstion No. 4379 regardIng 
import of p-lwer gen.gration and boiler equip" 
ment by Bharat Heavy EJectricals Limited 
and state: 

(8) whether the BHEL has imported 
steam turbines, alternators, steam genera-
tors (Boilers) and other equipment used for 
power generation for any other ~u&tomers; 

(b) if SO, the cost of the alternators 
imported after 1980 fron, foreign companIes 
and supplied to Indian customers including 
ONGe, IOC etc; 

(c) the namea and addresses of the 
Indian ag.mtslassociates of MIS. Electrim of 
Poland who were given orders by BHEL and 
the value of the agency commissiOns etc. 
rec.wed by them from the foreign companYI 
SHEL; and 

(d) the reasons for imporU'lg the equip-

ment when indigenous capacity was avail .. 
able \\~ith BHEUother Indian companies? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAl RAO): (a) No, Sir. 

(b) No Alternator was imported. 

(c) BHEL had subcontracted directly on 
MIs. Electrim; Poland for supply of two 60 
MW Boilers and no agents wer$ involved. 

(d) Indigenous equipment suppliers 
were not able to meet the delivery required 
by SAIL at that time. 

N.T.P.C. for Joint Undertaking from 
Foreign Collaborator. for Power 

Equipment 

3658. SHRl C. JANGA REDDv: Wilt 
the Minister of ENERGY be pleased to state: 

(a) whether the NatIonal Thermal 
Power Corporation ;s insisting for joint 
undertaking from foreign collaborators of 
Indian public undertakings like BHEL for the 
power station eqlJipment; 

(b) if so, the reasons why this is being 
insisted upon in spite of the hefty collabora-
tion fees and big royalty charges; and 

(c) the Government's reaction in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY {SHRI KALPNATH RAI): 
(a) to (c). The NTPC are asking for jOint 
undertaking for the guaranteed equipment 
performance, from foreign collaborators of 
proven experience, only In such cases 
w~re the experience of the Indian party is 
not adequate to meet the basic minimum 
r-equfrements. This practice helps the NTPC 
to avoid the risk of suboptimal equipment 
instaltation and also affords an opportunity 
to the Indian party for technological upgra-



daIIDn, thus enabling them to compete in 
global market •• However, when .... level of 
experience ri the Indian party at&aIna the 
Nqulsite standard., the nece..aty of 
cohborator'a guaranl_ for equipment per-
formance Ia dispenaed with. 

Global Tender. by N. T.P.C. for Smaller 
Equlpmente 

3659. SHRI C. JANGA REDDY: Will 
the Minister of liNERGY be pie_ad to stat.: 

<a> whether the National Thermal 
Power Corporation (NTPC> has spent pre-
cious foreign axchangeJWorid Sank aid on 
auxiliary equipmenta forth. power station by 
inviting global tenders although such equip-
menta were well within the capabilities of 
Indian manufacturers; 

(b) whether several 500 MW Turbo 
Generator sets were purchased by the 
NTPC on single tander basis; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
(8) Global tenders for the procurement of 
oquipments for the power stations of the 
National Thermal Power Corporation 
(NTPC) are invited only when so required by 
the guidelines indicated by the external 
agencies funding the project. The capabili-
ties of the Indian manufacturers are taken 
care of at the stage of framing the qualifying 
requirements for the prospective bidders 
and domestic bidders are allowed price 
preference over foreign bidders. 

(b) and (c). Eight soc MWTG 8Qts'have 
bean procured by the NTPC on negotiated 
slngl. tender basis from MIa Bhara! Heavy 
Electricals Ud. (BHEL). in association with 
MIs KWU of West Germany, who .,a Mis 
BHEL's technJcal mllaborators. These TG 

foreign Viall by D.E-S.U. omwr. 
3680. SH~I BANWAR. LAL PUROHIT: 

Will the Minister of ENERGY be pie ..... to 
state: 

(8) whether the senior officers of the 
Deihl Electricity Supply Undertaking visited 
foreign countries without obIaining proper 
sanction; 

(b) the detail. of officers who visited 
abroad during the last three and violated the 
norms; and 

(c) the action contemplated in this re-
gard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRt KALPNATH RAI): 
(a) No, Sir. 

(b) and Ccl. Does not aris. In view of 
answer to part (a) above. 

Recovery of Amount ovar Charged by 
Rifampicin Formulator. 

3661. SHRI RAJ KUMAR RAI: Will the 
Minia1.r of INDUSTRY be pie ... to state: 

<8> whether his MinJatry has finalised 
the amount overcharged by Rifiampicin for-
mulators from poor patients; 

(b) if so, when the amount in each caN 
was finalised and notices were sent tor re-
covery. full detail. in this regard; and 

(0) I not. the reaone thereof? 
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THE MINISTER OF INDUSTRY (SHR. 
. J. VENGAL RAO): Ca> to {C) .. The d.taiIa d 
1ha companies in whose case. the over-
charged amounts have been assessed. 
tentatively. ara given In the statement below. 

The .. amounts haYe, howcwer. bean di ... 
putad by the companies. II has been decided 
to refer this matter to a high powered 
committee. 

STATEMENT 

Details of Tentative Amounts Assessed from the Formulators of Rifampicin 

SI. No. Namlll of the company Tentative Amount 
Assessed 
fRs. In lakhs) 

1 2 3 

RHampicJn 

1. Biochem Pharmacquticals 34 28 

2. Lyka Labs 57.57 

3. Astra IDL Ltd. 24.11 

4. Micro Labs 2.24 

5. Themis Chemicals Ud. 3621 

6. Alembic Chemicals Labs. 3873 

7. Bombay Drug House 1.73 

8. Pharmed Pvt. Ltd. 68.01 

9. Dolphin Labs 18.11 

10. Albert David Ltd. 3.91 

11. Pharmaceuticals & Chemicals Ind. 87.99 

12. Cadila Lbas. P. Ltd. 76.52 

13. Sarabhai Chemicals 4.14 

14. Lupin Labs 215.89 

15. Ranbaxy Labs 47.78 

18. Wallace Pharmaceuttcals 2.82 

17. Ethico Drug & Chemicals Mfg. Co. 140.98 
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Hazlra Ga. Cracker Project 

3662. DR. DA1TA'S~MANT: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the details of the Hazira Gas 
Cracker Project and the products of this 
project; 

(b) the Central assiStance proposed to 
be given for this project; and 

51. No. Name of the product 

1 2 

1. Ethylene 

2. Propylene 

3. Butadiene and other products 

(b) No Central assistance is envisaged 
for this project. 

(c) This project will be based on utilisa-

(c) the quantity of gas likely to be 
utilised per year in this project? d 

THE MINISTER OF INOUSTRYtSHA. 
J. VENGAL RAO): (a) Hazlra Gas Cracker 
Project is estimated to cost around R •. 7SO 
crores and will provide employment to 455 
persons. 

The products to be manufacttWed 111 this 
project are the f01Iowing:-

Capacity(tpa)' 

3 

3,20,000 

1,55,000 

98,000 

On/and 

Gujarat 

tion of natural gas liquid (NGL)/Naphtha. Assam 

Drilling Operations for 011 Rajasthan 

3663. PROF. K.V. THOMAS: WiJl the Tamil Nadu and Pondicherry 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: Andhra Pradesh 

(a) the details of dritling operations for Tripura 
oil now going on in the country; and 

(b) the number of wens which have 
proved commercially viable so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) 
Drilling operations for hydrocarbons are 
going on in the following States/areas:-

West Bengal 

Bihar 

Himachal Pradesh 

Jammu and Kashmir 

Nagaland 
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Arunachal Pradesh 

Weatam Offshore 

Eastem Offshore 

(b) As on 1st September, 1988, there 
were 2658 oil and 273 gas producing wells In 
the country. 

Super Thermal Power Station In 
Karnataka 

3664. SHRI H.B. PA TIL: Will the Min-
ister of ENERGY be pleased to state: 

(a) whether USSR has agreed to 
extend full co-operation to 8et up ~ super 
thermal power station In I(amataka~ snd 

(b) if so, the detaiis 1f'Ift&0f? 

THE MINISTER OF STATE IN THE 
uEPARTMENT OF POWER IN THE MIN IS-
TRY OF ENERGY (SHAI KALPNA TH RAI): 
(a) and (b). A Protocol has been signed 
between Government of USSR and the 
Government of India on Economic and 
Technical Cooperation in power Projects on 
20.11 .1988. Besides other Projects, Manga-
lore (Multifual) Thermal Power Project 
Stag&-I (2x 21 0 MW) in Karnataka has been 
identified for implementation with Sov.et 
assistance. 

RaJrappa Opancast Coal Project, 
Hazarlbagh 

3665. SHAI K. RAMAMURTHY: Will 
the Minister of ENERGY be pleased to state: 

(a) the reasons for delay In the con-
struction of Linked Washary and procure-
ment of equipment for Rajrappa Opencast 
Coal Project, Hazaribagh; 

(b) what has cost overun over the 
original apprgved cost of the project; and 

(c) the action takan against those re-
sponsible for this Inordinate delay? 

THE MINISTER OF STATE' IN THE 
DEPARTMENT OF COAL IN THE MINIS .. 
TRY OF ENERGY (SHRI C.K. JAFFAR 
SHARIEF): (a) to (c). The procurement of 
equipment for Rajrappa Opencast Coal 
Mining Projed had to be regulated ~eping 
in view the delay in the completion of the 
linked Rajrappa Washery. The mine will 
reach its full production capacity of 3 million 
tonnes per annum in 1989-90. 

The Rajrappa Washery project was 
sanctioned in August 19n. The setting up of 
the Rajrappa Washery was delayed mostly 
due to delays in availability of construction 
drawings and in construction activities. The 
construction is now complete and the Wash-
ery is undergoing full load trials. The revised 
cost estimate of the washery is about Rs. 76 
crores (current prices) as against the original 
estimate of As •. 25.77 crores (January 1975 
prices). 

[ Trans/ation] 

Power Connectlona In extended Lal 
Dora Areas of Deihl 

3666. SHAI BHARAT SINGH: Will the 
Minister of ENERGY be pleased to state: 

(8) whether commerdal power connec-
tions were given to those who were allotted 
fesidential plots at the time of consolidation 
of holdings in rural areas of Delhi; 

(b) whether Govemment have refused 
to give power connections to 8uch plots 
since 1983 on the plea of growing ~ulation 
and not the extension of the Lal Dora; and 

(c) whether It is proposed to treat the 
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said plots in extended Lal Oora to enable the 
displaced farmers of the village. to gat 
power connections? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNAn, RAI): 
<a> to (c). The information Is being collected 
and will be laid on the Table of the House. 

Functioning of Parallel T.V. Stations In 
Bihar 

3667. SHRI KALI PRASAD PANDEY: 
Will the Minister of COMMUN ICATIONS be 
pleased to state: 

(a) whether Governmant are awarathat 
parallel T.V. Stations are functioning in vari-
ous cities of Bihar; 

(b) if so, whether Government have 
enquired into it; and 

(c) the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) to (c). T)'(e 
information is being collected and will be laid 
on the Table of the House. 

[English] 

Progress of certain projects of 
Punjab Agro Industries Corporation 

3668. SHRt ANANDA PATHAK: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the progress of Punjab Agro-Indus-
tries Corporation's Riboflavin, newspfint, 
printing and writing paper and Super-
hosphate projects; 

(b) the capital already invested in each 
of these projects; and 

(c) the direct and indirect employment 
potentials generated by th_ proJecIs? 

THE MINISTER OF STATE IN llfE 
DEPARTMENT OF INDUSTRIAL DEvel-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): <a) The 
Letters of Intent dated S 1.12.85 and 
27.11.86 granted to MIs. Punjab Agra Indus-
tries Corporation for manufacture of Rbofla-
yin (and other by products), and newsprint! 
writing and printing paper. respectively II are 
under implementation. The project for 
manufacture of Single Super Phosphate and 
Sulphuric Acid covered by Industrial Licence 
dated 14.2.86 has been implemented by MI 
8. Agro Chern Punjab Limited in April. 1986. 

(b) and (c). The investment in land, 
building and machinery forthe projeCt set up 
for manufacture of Single Super Phosphate 
and SulphUriC Acid is estimated at Rs. 
442.48 lakhs. The direct employment on the 
projed is of the order of 125 persons. No 
information regarding the indirect employ-
ment potential generated by the project is 
available. 

New Pay Scales In Cantral Government 
Public Undertakings 

3669. SHRI S.D. SINGH; Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of the Central Govern· 
ment Public Undertakings where the em-
ployees are not getting new pay scales; 

(b) the reasons therefore; and 

(c) the time by which the new pay 
secales will be given to them? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAlRAO): (8) to (c). Presumablylhe 
Hon'bl. Member is referring to revision in the 
scales of pay of the employees who are 
working in 88 ant8f'Priaes following the 3rd 
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CPC DA pattern. The High Power Pay 
Committee which was constituted under 
directions of the Supreme Court to recom-
mend revised scales of pay and DA pattern 
and other allowances submitted its reports 
on 24.11.1988. The recommendations of the 
Committee ars under consideration of the 
Government. 

Proposal for Amendment In Societies 
Registration Act 

3670. DR.G. VIJAYARAMARAO: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have received 
any representation from Voluntary Agencies 
to define legal identity of Voluntary Sector 
through suitable amendments of Societies 
Registration Act of 1860; 

(b) if so, the details thereof; and 

(c) the action taken thereo~? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) No, 
Sir. 

(b) and (c). Does not arise. 

Telecommunications System In Punjab 

3671. SHRI KAMAL CHAUDHRY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have received 
any complaints regarding the working of the 
telecommunication system in the districts of 
Hoshiarpur, Jalandhar and Ludhiana in 
Punjab; and 

(b) if so, the measures taken to improve 
the system? 

THE MINISTER OF STAlE IN THE 
MINISTER OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). Yes 
Sir, some complaints were received as serv-
ices suffered due to recent unprecedented 
flood in some areas in Punjab. Prompt action 
was taken to restore the systems. 

Under upgradation scheme the follow-
ing actions are being initiated: 

i. Reduction of over head 
aUgnments by providing under-
ground cables. 

ii. Replacement of old telephones 
instruments. 

iii. Replacement of fault prone 
cables. 

iv. Provision of customer oriented 
training to staff. 

v. Replacement of old life expired 
equipment. 

Industrial growth In Tamil Nadu 

3672. SHRI C.K. KUPPUSWAMY: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the details of licences issued for 
setting up of new industries or for expansion 
of capacities in existing industries in Tamil 
Nadu during the current financial year; 

(b) the industrial growth recorded in 
State during the last two years, year-Wise 
and the growth expected during this year; 
and 

(c) the steps being taken for the devel-
opment of industries in the State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
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OPMENT IN THE MINISTRV OF INOUS-
TRY(SHRIM.ARUNACHALAM): ~)De­
tails of Letters of Intent/Industrial Licences! 

1 

Letters of Intent 

Industrial Uconces 

Delicensed Industries 
Registered 

DGTD Registrations 

Registrations Issued during January-Sep-
tember. 1988 for setting up of industries in 
the State of Tamil nadu were as follows: 

TamilNadu 

2 

73 
(30) 

20 
(11 ) 

57 
(28) 

52 
(17) 

(FigUf9S in NUmbllts) 

AI india 

3 

694 

274 

1115 

734 

(Figures in bracket pertains to Backward Areas in the State of Tamil Nadu) 

(b) Central Sta~istical Organisation 
does not compile State-wise industrial 
growth. However. as per Department of 
Statistics. Government of Tamil nadu. indus-
trial Growth rates during the years 1986. 
1987 and January-April 1988 were as under: 

Years 

1 

1986 

1987 

1988 

(Jan.-April) 

(Bass 1970-100) 

Growth rate of index of 
Industrial production 

2 

+ 5.2 

+ 2.6 

+ 9.4 

(c) In order to. promote rapid industrial 
growth in the cOunt~ .... Government have 

been taking several measures including 
deJicensing and broad bandir'1. r .... ndorse-
ments of capacity with refe I tlllC8 to past 
production. minimum economic scales of 
operations in respect of certain industries, 
introduction of a new scheme for encourag-
ing maximisation of production from existing 
installed capacity, exemption under MRTP 
Act to a number of industries, induction of 
modern technology and encouraging for-
eign. financial and technical collaboration. 
These measures are further supplemented 
by suitable changeds in fiscal & trade poli-
cies. 

Taka ovar of Larsen and Toubro 

3672-A. DR. DATTASAMANT: Witlthe 
Minister of INDUSTRY be pleased to state: 

(a) the details of proposal received from 
Reliance Industries to taka over Larsen & 
Toubro; 
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(b) when was this proposal received 
and the decision taken in the matter; and 

(c) the share of financial institutions of 
Larsen & Tourbo? 

~E MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) No proposal has been 
received from MIs Reliance Industries lim-
Itad for take over of Mis Larsen & Toubro 
Ltd., under Section 23 (4) of the MRTP Act 
1969. 

(b) Does not arise. 

(c) As per Annual Return made upto 9th 
March. 1988 flied by the company with the __ _ 
Registrar of Companies, Bombay, the finan-
cial institutions are holding 2.25,29.740 
equity share in Mis Larsen & Toubro limited, 
constituting 39.970/0 of its equity capital. 

12.00 hr •. 

[English] 

( Interruptions) 

MR. SPEAKER: One 
persons ... (/nterruptions) .. .1 have allowed 
Mr. Law. 

SHRI ASUTOSH LAW (Dum Dum): In 
1913 Rabindra Nat~ Tagore was awarded 
Nobel Prize for ~ book Geetanjali. This 
year .. 1988. is the ~5th year of the occasion. 
May I requast-th,8 Minister Is here-to is-
aue a stamp to grace the occasion? 

MR. SPEAKER: You can ask the Min-
ister. I am not withholding any statement. He 
Is free. 

( Interruptions) 

SHRI SHANTARAM NAJK (Panaj): 

What Is happening in Punjab Is that Mr. 
Barnala was tied down with a rope. God 
forbid. he was not burnt. Otherwise Barnal. 
buming would have been there. 

MR. SPEAKER: What can I do about it? 

SHRI SHANTARAM NAIK: It is not a 
question of religious punishment. It appears 
that they are in the stone age. 

MR. SPEAKER: Mr. Naik, wf1at can I do 
about it? 

SHRt SHANTARAM NAIK: Punjab is 
under President's rule. It is our concern. It is 
the concem of the whole Parliament. 

MR. SPEAKER: What can I do? 

SHAI SHANTARAM NAIK: You should 
express yourself on this issue. 

MR. SPEAKER: What for? 

( Interruptions) 

SHAI HAROOBHAI MEHTA: (Ahme-
dabad): Sir. I have given a Calling Attention 
Notice. (Interruptions) 

SHRI s. JAIPAL REDDY 
(Mahbubnagar): Foronce I am in agreement 
with Mr. Shantaram Naik. Though legallyw8 
cannot do anything, yet we cannot be pas-
sive spectators to what is going on in Punjab. 
This is an utter violation of the secular norms 
of our politics. I think this occasion calls for 
... (Interruptions) ... 

MR. SPEAKER: You discussed It Y"-
terday. We had a q~estion the J:lay before 
about separating communal fOrces from 
this ... 

( Interruptions) 

SHRI HAROOBHAI MEHTA: Let there 
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be a statement at least Sir. 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Sir. 4000 PCMS doctors of 
Punjab are on agitation against the recom-
menaation of the ~rd Pay Commission. Their 
demands must be accepted regarding the 
time bound promotion. (Interruptions) 

[ Translation] 

SHRI HAROOBHAI MEHTA: Please 
pay attention to me also. I have given a 
calling attention notice. 

[English] 

I have given a Calling Attention Notice 
on the Punjab about Shri Barnala. 

MR. SPEAKER: I will look into it. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada): I have given a Calling 
AttentIOn Notice regarding faU in cotton 
prices in Andhra Pradesh and the export of 
cotton. 

MR. SPEAKER: You can talk to me. f 
have already admitted it. 

SHRIMATI BASAVARAJESWARI 
(Ballary): About the cotton growers Sir. 

MR. SPEAKER: I have already admit-
ted it. 

( Interruptions) 

SHRI HAROOBHAI MEHTA: Sir, the 
Golden Temple in Amritsar has been put to 
political use in violation of the law passed by 
us. The Government of India should make a 
statement at least. (/nt9ffuptions) 

MR. SPEAKER: Madam, I think the 
State Government should take it up. 

( Interruptions) 

MR. SPEAKER: Why are you two 
s~aklng at the same time? You have got no 
cohesion between you two ask. 

( Interruptions) 
MR. SPEAKER: Look here, the ques-

tion can be dealt effectively by the State 
Government to apprehend those peop'e 
who have been selling the spurious seeds. I 
think it can be very effective. 

SHRI M. V. CHANDRASHEKARA 
MURTHY (Kanakapura): Equally the Cen-

tral Government is responsible. (Int/mup-
lions) 

SHRl V. SOBHANADREESWARA 
RAO: Sir, to prevent fall in ~8 cotton 
should be exported .•• ( Intsnuptlons) ..• 

[ Translation] 

MR. SPEAKER: It has bean done. You 
have yourselves got it postponed. 

[Eng/ish] 

You have got it postponed. 

( Inte"uptions) 

SHRI VUOY KUMAR YADAY (NaJ-
anda): Sir, we should know whether the 
House is being extended. 

MR. SPEAKER: I don't know. How can 
I tell you? If I have got business, I wID 
continue. 

KUMARI MAMATA Banerj8. 
(Jadavpur): Haldia Petrochemicals is an 
important project of my State. It is pending 
for a long time. The Industry Minister has 
stated that it is cleared. The Government 
should clear this project Immediately be-
cause the Minister has assured in the 
House. 

MR. SPEAKER: This cannot be done 
like this. 

[ Translation] 

SHRI OHRAM PAL SINGH MALIK 
(Sonepat): Shri P.C. Naryala, Additional 
Sessions Judge. Sonepat has bean Kidnap-
ped and all the lawyers of Sonepat have 
gone on indefinite strike. 

MR. SPEAKER: What can I do? 

SHRI DHRAM PAL SINGH MALIK: All 
investigations have proved fruitless and the 
functioning of judiciary has also come to • 
stand still ... (/nt9"uptions) 
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12.04 hrs. 

[EngHsh] 

PAPERS LAID ON THE TABLE 

Ravlaw on the working of and annual 
Report of the Indian Renewabl. Energy 

Davelopmant Agency for 1987-88 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): I beg lay on the Table a 
copy each of the following papers (Hindi and 
English versions) Under Sub-Section (1) of 
Section 619A of the Companies Act, 1956:-

(1) Review by the Government on 
the working of the Indian Renew-
able Energy Development 
Agency Limited, New Delhi. for 
the year 1987-88. 

(2) Annual Report of the Indian 
Renewable Energy Develop-
ment Agency Limited, New 
Delhi. for the year 1987-88 along 
with Audited Accounts. [Placed 
in Library See No. L T-6897/88] 

Drugs (Prices Control) Amendment Or .. 
der 1988, Statement regarding review by 
Government on the working and annual 
Report of Bharat Heavy Electrlcals Ltd. 

for 1987-88 etc .. 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : I beg to lay on the Table:-

(1) A copy of the Drugs (Prices 
Control) Amendment Order. 
1988 (Hindi and English ver-
sions) published in Notification 
No. S.O. 273 (E) in Gazette of 
India dated the 22nd March, 
1988 under sub-section {6} of 
section 3 of the Essential Com-
modities Act. 1955. (Placed in 
Library 599 No. L T - 6998/88] 

(2) A copy each of the following 
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papers (Hindi and English ver-
sions) under sub-section (1) of 
section 619A of the Compan ies 
Act, 1956:-

(a) (i) A statement regarding 
Review by the Government 
on the working of the Bharat 
Heavy Electricals Limited, 
New Delhi, for the year 
1987-88. 

(ii) Annual Report of the 
Sharat Heavy Electricals 
Limited, New Delhi, for the 
year 1 987-88 along with 
Audited Accounts and the 
comments of the Comptrol-
ler and Auditor General 
thereon. [Placed in Library 
See No. LT- 6899/88] 

(b) (i) A statement regarding 
Review by the Government 
on the working of the Na-
tional Newsprint and Paper 
Mills Limited, Nepanagar, 
for the year 1 987-88. 

(ii) Annual Report of the 
National Newsprint and 
Paper Mills Limited, Nepan-
agar, for the year 1987-88 
along with Audited Ac-
counts and the comments 
of the Comptroller and Audi-
tor General thereon. 
[Placed in Library See No. 
L T - 6900/88] 

(c) (i) Review by the Govern-
ment on the working of 
Bengal Chemicals and 
Pharmaceuticals Limited, 
Calcutta. for the year 1987 .. 
88. 

(ii) Annual Report of the 
Bengal Chemicals and 
Pharmaceuticals Limited. 
Calcutta, for the year 1987-
88 along with Audited Ac-
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counts and the comments 
of the Comptroller and Audi-
tor General thereon. 
[Placed in Ubrary See No. 
LT - 6901188] 

Cd) (i) Review by the Govern-
ment on the working of the 
Indian Petrochemicals Cor-
poration Limited, Baroda, 
for the year 1987-88. 

(if) Annual Report of the 
Indian Petrochemicals Cor-
poration Limited. Baroda, 
for the year 1987-88 along 
with Audited Accounts and 
the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library 
See No. L T - 6902188] 

(9) (i) A statement regarding 
Review by the Government 
on the working of the Hin-
dustan Cables Limited, Cal-
cutta, for the year 1987-88. 

(ii) Annual Report of the 
Hindustan Cables Limited, 
Calcutta, for the year 19B7-
88 along with Audited Ac-
counts and the comments 
of the Comptroller and Audi-
tor General thereon. 
[Placed in Library See No. 
LT. 6903/88] 

(f) (i) Review by the Govern-
ment on the working of the 
Sambhar Salts Limited. 
Jaipur, for the year 1987-
88. 

(ii) Annual Report of the 
Sambhar Salts Limited, 
Jaipur, for the year 1967-88 
along with Audited Ac-
counts and the Comments 
of the Comptroller and Audi-
tor General thereon. 
[Placed in libraty 599 No. 

L T - 6904/88] 

(g) (I) Review by the Govern-
ment on the working of the 
Hindustan Salts Limited, 
Jaipur. for the year 1987-
88. 

(ii) Annual Report of the 
Hindustan Salts Limited, 
Jaipur, for the year 1987-88 
along with Audit,d Ac-
counts and the comments 
of the Comptroller and Audi-
tor General thereon. 
[Placed in Library S99 No. 
L T -6905188] 

(h) (i) A statement regarding 
Review by the Government 
on the working of the Na-
tional Industrial Develop-
ment Corporation Limited, 
New Delhi, for the year 
1987-88. 

(ii) Annual Report of the 
National Industrial Devel-
opment Corporation Urn-
ited, New Delhi. for the year 
1987-88 along with Audited 
Accounts and the com-
ments of the Comptroller 
and Auditor Gener al 
thereon. [Placed in Library 
See No. L T -6906/88] 

(I) (i) A statement regarding 
Review by the Government 
on the working of the Tan-
nery and Footwear Corpo-
ration of India Limited, 
Kanpur, for the year 1987-
88. 

(ii) Annual Report of the 
Tannery and Footwear Cor-
poration of India Limited, 
Kanpur. for the year 1987-
88 along with Audited Ac-
counts and the comments 
of the Comptroller and Audi-
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tor General thereon. 
[Placed In Ubrary See No. 
L T - 6907/88] 

(J) (I) Review by the Govern-
ment on the working of the 
Scooters India Limited, 
luck now, fortha year 1987-
88. 

(ii) Annual Report of the 
Scooters India Limited, 
luck now, fortheyear 1987-
88 along with Audited Ac-
counts and the comments 
of the Comptroller and Audi-
tor General thl9reon. 
[Placed in library 588 No. 
LT. 6908/88] 

(k) (i) A statement regarding 
Review by the Governmen~ 
on the working of the Bharat 
leather Corporation Lim-
ited, Agra forthe year 1987-
88. 

(ii) Annual Report of the 
Sharat Leather Corporation 
Limited, Agra, for the year 
198~e8 along with Audited 
Accounts and the com-
ments of the Comptroller 
and Auditor General 
thereon. [Placed in Library 
See No. L T -6909/88] 

(I) (i) A statement regarding 
\Review by the Government 
on the working of the HMT 
limited, Bangalor9, for the 
year 1987-88. 

(I) Annual Report of the 
HUT Umited, 8angalore, 
for the year 1987-88 along 
with Audited Accounts and 
the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library 
S .. No. LT - 6910/88] 

(m) (I) Review by the Govern-
ment on the working of the 
Hindustan Insecticide. 
Limited, New Delhi, for the 
year. 

(II) Annual Report of the 
Hindu.an Insecticides Lim-
ited, New Delhi, forth. year 
1987-88 along with Audited 
Accounts and the com-
ments of the Comptroller 
and Auditor General 
thereon. [Placed in Library 
S99 No. LT- 6911188] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions}_j:)f 
the. Central Institute of Plastics 
Engineering and Technology, 
Madras. for the year 1987-88 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi) 
and English versions) by the 
Government on the working of 
the Central Institute of Plastics 
Engineering and Technology. 
Madras, for the year 1987-88. 
[Placed in Ubrary 599 No. L T -
6912188] 

(4) A_statement (Hindi and English 
versions) (i) correcting the reply 
given on the 22nd November. 
1988 to Unstared Question No. 
1794 by Shri Raj Kumar Rai 
regarding reduction in prices of 
Rifampicin and (ii) giving rea-
sons for delay in correcting the 
reply. [Placed in library Se8 No. 
6913/88] 

Review on the working of and annual 
Report of the National Film Development 

Corporation Ltd. for 1987-88 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF I~ 
FORMATION At)lO BROADCASTING 
(SHRI H.K.L BHAGAT): I beg to lay on the 
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Table a copy each of the following papers 
(Hindi and English versions) under subsec-
tion (i) of section 619A of the Companies Act, 
1956: .. 

(i) Review by the Government on 
the working of the National Film 
Development Corporation Lim-
ited, Bombay, for the year 1987-
88. 

(2) Annual Report of the National 
Film Development Corporation 
Limited. Bombay, for the year 
1987-88 along with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in 
library See No. L T - 6914/88] 

Review on the working of Cochln Refiner-
Ies L:td. and annual Report of Cochin 

Refineries Ltd., for 1987-88 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): I beg to 
lay on the Table a copy each of the fo"owlng 
papers (Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act, 1956 :-

(1) (i) Review by the Government 
on the working of the Cochin 
Refineries Limited, for the year 
1987-88. 

(ii) Annual Report of the Cochin 
Refineries limited for the year 
1987-88 along with Audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in 
library See No. L T - 6915/88] 

(2) (i) Review by the Government on 
the working of the Engineers 
India Limited, New Delhi, for the 
year 1987-88. 

(ii) Annual Report of the Engi-
neers India Umited, New Delhi, 

for the year 1987-88 along with 
Audited Accounts and the com .. 
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library S99 No. LT-
6916188] 

(3) (i) Review by the Government 
on the working of the Indian Oil 
Corporation Limited, Bombay, 
for the year 1987-88 . • 
(ii) Annul8eport of the Indian Oil 
Corporation Limited, Bombay, 
for the year 1987-88. along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library See No. U-
6917/88] 

(4) (;) Review by the Government 
'On the working of the Madras 
Refineries Limited, Madras for 
the year 1987-88. 

(ii) Annual Report of the Madras 
Refineries Limited, Madras for 
the year 1987 -88 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in library See No. L T -
6918/88] 

(5) (i) Review by the government on 
the working of the Gas Authority 
of India Limited. New Delhi, for 
the year 1987-88. 

(ii) Annual Report of the Gas 
Authority of India Limited, New 
Delhi. for the year 1987-88 along 
with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library 599 No. L T -
6919/88] 

(6) (i) Review by the Government on 
the working of the Hindustan 
Petroleum Corporation Limited, 



403 Papers Laid DECEMBER 6, 1988 Papers Laid 404 

Bombay. for the year 1987-88. 

(ii) Annual Report of the Hindus-
tan Petroleum Corporation Lim-
ited. Bombay, for the year 1987-
88 along with Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library See 
No. L T -6920/88] 

(7) (i) Review by the Government 
on the working of the Bharat 
Petroleum Corporation Lim ited 
for the year 1987-88. 

(ii) Annual Report of the Bharat 
Petroleum Corporation Limited. 
for the year 1987-88 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library See No. L T-
6921188] . 

(8) (i) Review by the Government 
on the working of the I.B.P. 
Company Limited, Calcutta, and 
its subsidiary viz Messrs Balmer 
Lawrie Company Limited, forthe 
year 1987-88. 

(ii) Annual Report of the IBP 
Company Limited. Calcutta and 
its subsidiary viz Messrs Balmer 
Lawrie and Company Limited for 
the year 1 987-88 along with 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library See No. L T -
6922188] 

(9) (i) Review by the Government 
on the working of the Biecco 
Lawrie Limited. Calcutta. for the 
year 1987-88. 

(ii) Annual Report of the Biecco 
Lawrie Limited, Calcutta, for the 

/ -year 1987-88 along with Audited 
Accounts and the comments of 

the Comptroller and Auditor 
General thereon. [P1~ced in 
Library See No. L T -69231881 

Review on the working of and annual 
report of Neyv.1I Lignite Corporation 

Ltd. for 1987-88 

THE MINISTER OF STATE IN THE 
DEPArlTMENT OF COAL IN THE MINIS-
TRY ()F ENERGY (SHRI C.K. JAFFAR 
SHARIEF): I beg to lay on the Table a copy 
each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(1) (I) Review by the Government 
on the working of the Neyveli 
Lignite Corporation Limited, 
Neyveli. for the year 1987-88 .. 
(ii) Annual Report of the Neyveli 
Lignite Corporation Limited, 
Neyveli. for the year 1987-88 
along with Audited Accounts and 
the comments of the comptroller 
and Auditor General thereon. 
[Placed in library See No. L T -
6924/88] 

(2) (i) Review by the Government 
on the working of the Singareni 
Collieries Company Limited, for 
the year 1987-88. 

(ii) Annual Report of the Sin-
gareni Collieries Company lim-
ited for the year 1987-88 along 
with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library S £Ie No. 69251 
88] 

Punjab and Sind Bank (Officers) Service 
Regulations, 1982, Industrial Recon-
struction Bank of India (Employees 
Provident Fund) Rules, 1988, Report of 
the Comptroller and AudHor General of 
India for 1987- Union Government (Civil) 

Desert Development Programma atc. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
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FORMATION AND BROADCASTING 
(SHRI H.K.L. BHAGAT): Sir, on behalf of 
Shri Eduardo Faleiro I beg to lay on the 
Table-

(1) A copy of the Punjab and Sind 
Bank (Officers') Service Regula-
tions, 1982 (Hindi and English 
versions) under sub-section (4) 
of section 19 of the Banking 
Companies (Acquisition and 
Transfer of Undertakings) Act, 
1980. [Placed in library See No. 
L T - 6926/88] 

2} A copy of the Industrial Recon-
struction Bank of India (Employ-
ees' Provident Fund) Rules, 
1988 (Hindi and English ver-
sions) published in Notification 
No. S.O. 941 (E) in Gazette of 
India dated the 12th October, 
1988 under sub-section (3) of 
section 68 of the Industrial Re-
construction Bank of India Act, 
1984. [Placed in Library See No. 
6927/88] 

(3) A copy each of the follOWing 
Reports (Hindi and English ver-
slons) under Article 151 (1) of the 
Constitution: -

(ii) Report of the Comptroller 
and Auditor General of India for 
theyearended31stMarch, ~987 
Union Government (CiVil) Des-
ert Development Programme. 
(Placed in Library See No. L T-
6928/88] 

(ii) Report of the Comptroller 
and Auditor General of India for 
the year ended 31 st March. 
1987, -Union Government (other 
Autonomous Bodies) Khadi and 
Village Industries Commission. 
[Placed in library See No. L T-
6929/88] 

(iii) Report of the Comptroller 
and Auditor General of India for 

the year ended 31 st March, 1987 
Union Government (other Au-
tonomous Bodies)- National 
cooperative consumers' Fed-
eration of India Limited. [Placed 
in Library See No. LT- 6930/88] 

Review on the working of and Annual 
Report of the Telecommunications 
consultants India Ltd. for 1987-88 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): I beg to lay on the 
Table a copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619Aofthe Companies 
Act, 1956:-

(1) Review by the government on 
the working of the Telecommuni-
cations Consultants India lim-
ited, New Delhi, for the year 
1987-88. 

(2) Annual Report of the Telecom-
munications Consultants India 
Limited, for the year 1987-88 
alone with the Audited Accounts 
and the comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library 599 
No. LT -6931/88] 

Annual Administration Report of the 
Punjab State Electricity Board for 1987-
88 and review on the working of Punjab 

State Electricity Board for 1987-88 

THE MINISTER OF STATE IN THE 
DEPARTMENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI) 

I beg to lay on the Table-

(1) (i) A copy of the Annual Admini-
stration Report (Hindi and Eng-
lish versions) of the Punjab State 
Electricity Board, Patiala, for the 
year 1987-88 under sub-section 
(1) of section 75 of the Electriaty 
(Supply) Act, 1948, read with 
clause (c) (iv) of the Proctama-
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tion dated the 11th May, 1987 
issued by the President in rela-
tion to the State of Punjab. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Punjab State Electricity 
Board, for the year 1987-88. 

(2) A statement of Objedive (Hindi 
and English versions) regarding 
submission of the Annual Ad-
ministrative Report of the Punjab 
State Electricity Board, Patiala, 
for the year 1987-88. [Placed in 
Library 599 No. L T -6932/88] 

Annual Report and review on the working 
of the Indian Institute of Management for 
1987-88 Annual Report and review on the 
working of the Board of Apprenticeship 
Training (Southern Region) for 1987-88 

etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCES (SHRI L.P. SHAH I): I beg to 
lay on the Table: 

(1) A copy of Notification No. 
11(2) EDU/4884/88 (Hindi and 
English versions) published in 
Tamil Nadu Gazette dated the 
14th September, 1988 nominat-
ing ten Women as Membars of 
the Academic Committee of the 
Mother Teresa Women's Uni-
versity. Kodaikanal for a period 
of three years with effect from 
12th August. 1988 under sub-
section (2) of section 51 of the 
Mother Teresa Women's Uni-
versity Act. 1984 read with 
Clause (c) (IV) of the Proclama-
tion dated the 30th January, 
1988 issued by the President in 
relation to the State of Tamil 
Nadu. [Placed in librarY 599 
No. LT. 6933/88] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Institute of Manage-
ment. Bangalore, for the year 
1987-88 alone with Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Institute of Manage-
ment, Bangalore, for the year 
1987 -88. [Placed in Library See 
No. L T - 6934188] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Apprenticeship 
Training (Southern Region) 
Madras, for the year 1987-88 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Board of Apprenticeship 
Training (Southern Region) 
Madras, for the year 1987-88. 
[Placed in Library See No. L T -
6935/88] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indira Gandhi National Open 
University, for the year 1986-87 
under sub-section (3) of section 
28 of the Indira Gandhi National 
Open University Act, 1985. 

(ii) A copy of the ReView (Hindi 
and English versions) by the 
Government on the working of 
the Indira Gandhi National Open 
University for the year 1986-87. 

(5) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (4) above. [Placad in 
Library 599 No. LT. 6936/88] 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) of 
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the Board of Apprenticeship 
Training (Western Region) 
Bombay. for the year 1987-88 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by thg 
Government on the working of 
the Board,of Apprenticeship 
Training (Western Region) 
Bombay, for the year 1987-88. 
[Placed in Library See No. L T-
6937188] 

(7) (i) A copy of the Audited Ac-
counts (Hindi and English ver-
sions) of the Pondicherry U ni-
versity for the year 1986--87. 

(ii) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (6) above. [Placed 
in library See No. L T -6938/88] 

(8) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Visvesvaraya Regional Col-
lege of Engineering, Nagpur. for 
the year 1987-88 together with 
Audit Report thereon. [Placed in 
Library See No. L T-6939/88] 

(9) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege, Kurukshetra, for the year 
1987-88. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Regional Engineering Col-
lege, Kurukshetra, for the year, 
1987-88. [Placed in library S99 
No. L T-6940/88j 

(10) (i) A copy of the Annual Report 
(Hindi and EngHsh versions) of 
the National Institute of Foundry 
and Force Technology, Ranchi, 
for the year 1987-88. 

(H) A copy of the Review (Hindi 
and English versions) by tho 
Governme"t on the WOlking of 
the Nationallnstjtute of Foundry 
and Forge Tech~)f. Ranchi. 
for the year 1981 .. 88. IPJaced ;n 
library See No. L T -6941188] 

(11) (i) A copy of the Annual Report 
(Hindi and English wrsions) of 
the Regional Engineet"ing Col-
lege. Srinagar, for the year 1987-
88. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Regional Eng;"eering CoI-
leg&, for the year 1987·88. 
(Placed in Ubra'Y 5gB No. LT-
6942/88) 

(12) (i) A copy of the AAnual Report 
(Hindi and English versions) of 
the Sardar Valfabhbhai Regional 
College of Engtf'aeering and 
Technology, Sural, for the year 
1987-88. 

(ii) A copy of the Review (Hindi 
and EngHsh versions) by the 
Government on the working of 
the Sardar Val1abhbhai Regional 
Cotlege of Engtoee'tng and 
Technology .. Sura!. for the year 
1987 .. 88. [Placed in library See 
No. l T-6943188] 

(13) A copy each of the following 
papers (Hindi and English ver· 
sions) under sub-section (1) of 
section 619A of the Companies 
Act, 1956:-

(i) Review by the Government 
on the wortdng of the Edu-
cational Con.utt~nts India 
Limited. New Delhi. for the 
year 1987 .. 88. 

(ii) Annual Report of the Edu .. 
cational Consu1tants India 
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Limited, New Oelhi, for the 
year 1987 -88 along with 
Audited Accounts and the 
comments of the Comptrol .. 
ler and Auditor Generat 
thereon. {Placed in Library 
589 No. LT-6944/88] 

(14) A copy of the Annual Accounts 
(Hindi and English versions) of 
the North-Eastern Hill Univer-
sity, Shillong. for the year 1986-
87 together with Audit Report 
thereon. 

(15) A statement (Hindi and English 
versions) showing reaoons for 
delay in laying the papers men-
tioned at (14) above. [Placed in 
Library 599 No. l T-6~45/88] 

(16) (f) A copy of the Annual Report 
(Hindi and English versions) by 
the Government on the Techni-
cal Teachers' Training Institute 
(Northern Region) Chandigarh, 
for the year 1987-88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Technical Teachers' Traln~ 
ing Instittlte (Northern Region). 
Chandagarh. for the year 1987-
88. [Placed in Library Se6 No. 
l T-6946/88] 

(17) (i) A copy of the Annual Report 
(Hindi and English varsions) by 
the Government on the wot1ting 
of the Maulana Azad College of 
T 8chnology, Bhopal. for the year 
1987-88. 

(it) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Maulana Azad College of 
Technology, Bhopal. ior tha year 
1987-88. [Placed in Library Se9 
No. L T -6947/88) 

(18) (i) A copy of the Annual Report 
(Hindi and Engftsh versions) of 
the Regional Enginearing Col-
lege, Rourkala. for the year 
1987-88. 

(ii) A copy of the Review (Hindi 
and English versions) by t1le 
Government on the working of 
the Regional Engineertng Col-
lege, Rourke'a, for the year 
1987-88. [Placed in Library See 
No. L T -6948/88) 

(19) (i) A copy of the Annual R9port 
(Hindi and English versions) of 
the Visvesvaraya Regional Col· 
lege of Engineering, Nagpur, for 
the year 1987-88. 

(ii) A copy of tha Review (Hindi 
and English versions) by the 
Government on the working of 
the V;svesvaraya R&gionaf Col-
lege of Engineering. Nagpur, for 
the year 1987 -S8. [Placed in 
Library See No. l T -S9491S8] 

(20) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Board of Practical Training 
(Eastern Region) CalcuttaJ for 
the year 1987-88 along with 
Audited Accounts. 

(it) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Board of Practical Training 
(Eastern Region). Calcutta, 'or 
the year '987-88. [Placed in 
Library Sse No. L T -6950/88] 

(21) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Regional Engineering Col-
lege. Tiruchirapalli. for the year . 
1987-88. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
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the Regional Engineering Col-
lege, TiruchirapaHi. for the year 
1987·88. [Placed in Library Se9 
No. L T -6951/88] 

Annual Report and Review on the work-
ing of the Central Social Welfare Board 

for 1987-88 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOrv1EN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCES DEVELOPMENT 
(SH RIMATI MARGARET ALVA): I beg to lay 
on the Table:-

(i) A copy of the Annual Report 
(Hindi and English versions) of 
the Central Social WeJfare 
Board, New Delhi, for the year 
1987-88 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on th~ work:ng of the Cen-
tral Sccial Welfare Board. New 
Delhi, for the year 1987-88. 
[Placed in Library See No. L T-
6952/88] 

(2) A statement (Hindi and English 
versions) (i) correcting the reply 
given on 1 st September, 1988 to 
U nstarred Questions No. 4860 
by Prof. Narain Chand Parashar 
regarding Training Programme 
of ICCW for Balsevikas; and 

(ii) given reasons for delay in cor-
recting the reply. [Placed in 
Library S99 No. L T-6953/881 

The Company Secretaries (Amendment) 
Regulation 1988, Annual Report and re-
view on the workIng of National Council 
for Cement and Building materials for 

1987-88 etc. etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF iNDUS-
TRY (SHRI M. ARUNACHALAM): J beg to 
lay on the Table:-

(i) A copy of Notification No. S.O. 
982(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 26th October, 
1 988 making certain amend-
ments to Notification No. S.C. 
65(E) dated the 218t February, 
1986, under subsection (3) of 
section 22A of the Monopolies 
and Restrictive Trade Practices 
Act, 1969. [Placed in Library Se9 
No. LT-69S4/88] 

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sub .. section (4) 
of section 39 of the Company 
Secretaries act, 1980:-

(i) The Company Secretaries 
(Amendmenl) Regulations, 
1 988 published ;n Notifica-
tion No. 71'0(2) (M) (2) in 
Gazette of lndia dated the 
22nd August, 1988. [Placed 
in Library See No. L T -69551 
88] 

(ii) The Company Secretaries 
(Second Amendment) 
Regulations 1988 pub-
lished in Notificaiion No. 
5.0. 710(2) eM) (2) in Ga-
zette of India dated 23rd 
August. 1988. [Placed in 
Library See No. LT-695S/ 
88] 

(3) A oopy of Notification No. 1-
CA(7)1160IB7 published in Ga .. 
zette of India dated the 28th 
May. 1988 containing corrigen-
dum to Hindi versions of Notifica-
tion No. 1-CA(7)/160/S7 dated 
the 5th March, 1988, und~r sec-
tion 30B of the Chartered Ac-
countants Ad. 1949. [Placed in 
Library SS9 No. L T -6956/88] 
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(4) (i) A copy of _ Annual Report 
(Hindi and Efrgftsh versions) of 
the National Council for Cement 
and ButkUng MatQrials, New 
~hi; forthayear 1987-88 along 
with Auditod AocountE 

fd) A statement (Hindi and Eng-
lish versfO~) regarding Review 
by the Government on the work-
ing of the National Council for 
Cec:a8f1t and Building Materials, 
NQw Delhi for tha year 1987·88. 
(Placed in Library 599 No. LT· 
6957/88] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the National Institute of Small 
Industry Extension Training, 
Hyderabad for the year 1987-88 
along with Auditad Accounts. 

(ti) A statement (Hindi and Eng-
fistT versions) r.eg.ard'ng Review 
by the GO'iernmellt 00 the work-
ing of tbe Nation~1 Institute of 
Small lndU$try Extension Trarn-
ing. Hydefabad. for the year 
1987-88\ IPlacOd in Library See 
No_ l T --69581881 

(6) (i) A copy of the Annual Report 
(HiAdi and engJish versions) of 
the Central Pulp and Paper 
Research Institote, Dehra Dun, 
for the year '987-98 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on th& working of 
the Central Pulp and Paper 
Research Insfitute. Detua Dun. 
fot the yaar-1987-88. [Placed in 
Library SII& No. L T .. 6959/88] 

(7) (i) A c~ of the Annual Report 
(Hindi and English versions) of 
tbe National Institute for En-
1f8preneu""J'p tlnd Small Busi-
ne&S Development, New Delhi. 

for ttle year 1987-88 along with 
AudUed Accounts. 

(U) A statement (Hindi and Eng· 
tish versions) regarding Review 
by the Government on the work-
ing of the National Institute for 
Entrepreneuf,hip and Small 
Business OaveJopment, New 
Delhi, for the year 1987 -8B. 
[Placed in Library See No. L T-
69601881 

(8) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Indian Plywood Industries 
Research Institute. Bangalore. 
for the y~ar 1987-88 along with 
Audited Accounts. 

(ii) A statement (Hindi and Eng-
lish versions) regarding Review 
by the Government on the work-
tog of tlle Indian Plywood Indus-
tries Research InstItute, Banga· 
lore for the year 1987·88. 
[placed in Library See No. L T-
6961/88] 

(9) (i) A copy of th~ Annual Report 
(Hindi and English versions) of 
thg Khadi and Village Industries 
Commission, Bombay, for the 
year 1987·88 under sub-section 
(3) of section 24 of the Khadi and 
ViUage Industries Commission 
Act, 1956. 

(ii) A statement (Hindi and Eng-
lish versions) regarding Review 
by the GoverntnQnt on the work-
ing of the Khadi and village In-
dustries Commission, Bombay, 
for the year 1987-88. [Placed in 
Library See No. L T -6962/88] 

(10) (i) Annual Report (Htndi and 
English versions) of the ProcQss 
and Product Development 
Centre, Agra. for the year 1987 .. 
88 along with Audited Accounts. 
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(ii) A atatemeot (Hindi and Eng-
lish versions) rOgarding ReviQw 
by tbe Government on the work-
ing of the Process and Product 
Development Centre, Agra, for 
the yesr , 987..sa. [PJaced in 
Library 999 No. LT-6963/8S] 

roMftUTTtE ,O~ THe WELFARe OF 
SOMe@uLeO GASltS AND sGHEO-

ULEDTRIBES 

[English] 

Forty-second Report 

SHRI ARVIND NETAM I(Kant9r): I bag 
to pres.901 ~ Forty-seeond Repot't {H_mo 
and English versions) of the Com~09 00 
the W~«ar~ of Scheduled Caste' and 
Seheduled l'rdbesron Actipn T ~Qn b~ Gov ... 
ernment en the recommendatioQs cob-
tajned in the Thirty-seventh Report of tAs 
Committee .on the Ministry of Ste~l and 
Mines (Oepnrtm ent of Steel)-ResQrvatiof\s 
for and Gn;lployment of Scheduled Castes 
and Scheduled Tribes in Steel Authority of 
India L;mited. 

COMMITTEE ON ABSENCE OF MEM-
BERS FROM THE SITTING OF THE 

HOUSE 

[English] 

Fourteenth Report 

SHRf ANOOPCHAND SHAH (Bombay 
North): I beg ~o preS-Gmt the FourtQQnth 
Report (Hindi and English versIOns) of the 
Committee on Absence of Membars from 
the Sittings of the House. 

JOINT COMMITTEE ON OFFICES OF 
PROFIT 

[English] 

Seventh Report 

SHRI SHARAD DIGHE (Bombay North 

Central): J beg to pr9S4fJ« "'~ ~v."" 
Ref.)Or\ ~ .hd tRQlish *' .. ~ of the 
Joint Cotnmitte" 0(\ Off icM of Pmfit. 

12.07tva. 

JOINT OOMMitTEe ON 19KPAl BILL 

[English] 

(i) Report 

SHRI SOMNA TH, RA1W. {ft\st~~ • beg 
to present fH1» Repott_ f(fiiAijj end Engtish 
versions-, of 'the Joint COmmittee on the Bitt 
to provide for the(appc)i~nt of a lokpattg 
inqwre it\lO e.llagatiot\ of oorruptkln against, 
lklion MinisterS 'and fOr 'mattars connected 
thar6Wfth. 

(U) Evidence 

SHRISGMNATHRATH: tbegwl~on 
thG Tabfe tha rebOfd of evidence tendered 
befotQ the Joi'nt Committee on tfile Bill to 
provide 10r th9 appojntment of a Lokpal to 
inquire into allegations ofcorrtUptioll against 
Union Ministers and matters connected 
therewith. 

SHRI S. JAIPAl REDDV 
(Mahbubnagar): Are you going to have cHs-
cussion on the Report of the Lokpal Bill or 
not? 

MR. SPEAKER: When it comes betoJe 
me then we can discuss. 

SHRI S. JAIPAL REDDY: It;s very 
important,., Sil. We must have dIscussion in 
th& current Session. 

MR. SPEAKER: Have you read about 
tbe r\:tes? When the 8;11 ;s to be withdrawn it 
huto come before us. Then we can dif.CUSS. 
It has to be with your permission, 

12.08 hts. 

STATEMENT RE: DISCOVERY OF OIL 
AT NADA IN CAMBAY BASIN 0;:: 

GUJARAT 

[English] 

THE MINISTER OF STATE OF THE 
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tw1tNISTRY OF PETROLEUM AND NATU· 
RAt. GAS (SHR' BAAHMA DUlT): I am 
glad to announce that oil has been struck at 
wen Nada-f ir1 Cambay Basin of GujaF8t. This 
well is located about 60 kms. North of Broach 
and about 100 kms. South of Baroda in 
Qujarat. The we1l was spudded on February 
27~ 1988 and was drilled to a depth of 4485 
metres. The initial test results indicate a 
production level of 2010 barrels of oil and 
1.281akh cubic metres of gas per day. The oil 
that has been found is also very light with an 
AP t gravity of 42°. 

As can be seen, the well is very highly 
productive. Besides, this is a new area and 
this discovery opens up atleast 45 sq. kms. 
of additional area for future exploration. In 
this, the disoovery is significant. 

Further testing is in progress and new 
drifling locations will be released to explore 
1he neighbouring areas. 

[Eng/ish] 

PROF. N.G. RANGA (Guntur): Sir, I 
request you to spaak on our behalf in con-
demnation of the fstwa that was given by a 
number of Sikh priests and Sikh organisa-
tions appealing to the Sikh people and oth-
ers al$o to mourn the possibility and the 
actuality of the implementation of the deci-
sion ot the Supreme Court after four and a 
half years of inquiry and study in condemn-
ing those murderers who have done to death 
cm8 oflhe greatest women of the world and 
Of OUt country, Indiraji. After four years of 
de~iJed. careful and scrupulous study of 
heinous crime that they have committed, 
these peo~ bave the hardihood appeal to 
fh~ paopfeand their own co-religious people 
10 wear black badges to mourn the possibility 
of the condemnation of thase crim inals to 
death. I seek your sppeal. Sir, on our behalf. 
, am sure aU ths pal'ti4s are united on this. 

MR. SPEAKER: It is right. Professor 
Sahib. Yow ara agitated, I know. I know how 
you feel abc:>\rt it and any sane thinking 
person will feel like that. If the whote House 

is of this opinion •.• 

SHRI V. SOSHANADREESWARA 
RAO (Vijayawada): The ITBP people who 
have killed that parson must also be tried. 

MR. SPEAKER: Law will take its own 
course. 

SHRI V. SOBHANADREESWARA 
RAO: Yes. that is correct. 

MR. SPEAKER: The question is who· 
soever has committed the crime the judiciary 
is independent. .. 

SHAI E. A YYAPU REDDY (Kurnool): It 
should be done according to the Constitution 
and according to law. 

MR. SPEAKER: No law permits even 
the killing of innocent people. They shouJd all 
have condemned the killings of the innocent 
people. What is going on, they should have 
condemned this also. I don't know how man 
has degenerated. You see, souls of man 
have degenerated. How can they kill inno-
cent people? How can anybody kill any 
people? I deplore this. I can't imagine how 
can you take a lifa. If you had the power to 
give it, you might have taken it. But has 
anybody got the powertogiv9 back life? You 
may give a coat. You may give a rupee back 
but not the life. It is impossible. It is the most 
heinous of crimes to take a life. 1t ;s a God 
given gift. I don't 'know how base a man can 
be. How can you think of that? How can any 
man appreCiate that act? It is horrible. It is 
unimaginable. J "yen can't dream of this. 

t just appeal to all the human·beings 
throughout the world-not only in India-
why this taking to terrorism? Why this taking 
to unfair means when you have got the 
power to change anything In this oountry 
according to your wishes? You are the 
masters of this land. You are the masters of 
this Government. You are the representa-
tives here. Change anything according to 
law, not through unfair means. 

SHRI E. A YY APU REDDY: Right to live 
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is a fundamental right. 

MR. SPEAKER: That's what it fa. H we 
can't ensure the right to live and exist. what 
'Sort of Jaw is it? The .aw of the jungle pre-
vails. Even the law of tha -jungle is much 
better because thay don't kilt without rea-
sons. At feast, we have becorn9 m~ more 
than that. I am sorry, Professor Sahib. r really 
feel sorry for anybody who h •• tost his life. I 
like to uphold the dignhy of the ludiciary as 
welt as this House. Whatever il done ac-
cording to the law ahould be upheld. 

SHRI VIJOY KUMAR YAOAV (Nal-
anda): I just want to know from the Minister 
of Parliamentary Affairs whether the House 
is going to be extended or not. What about 
the EI9Ctoraf Reforms Bill? The whofe house 
is in suspense. 

SHRI V. SOBHANADREESWARA 
RAO: We have to chalk out our programme. 
H he announces tomorrow, what is the use? 
(Interruptions) 

SHRI THAMPAN THOMAS (Mav-
elikara): We have to plan our travel. He 
wanted extension. He discussed this with 
the Opposition leaders. (Interruptions) 

MR. SPEAKER: For me. if the House 
say. and if there is business, I will continue 
it. 

SHRI V .. SOBHANADREESWARA 
RAC: Why is he so tight-lipped? (Interrup-
tions) 

SHRI S. JAIPAL REDDY 
(Mahbubnagar): Minister should say 
whether the Government has business has 
business or not. 

( Translation] 

MR. SPEAKER: Mr. Jaipal, you could 
have consulted the Minister. 

[English] 

SHAI S. JAIPAL REDDY: We are 

SsttIng up of Joint Venf&II» In 
CoUabo,atlon with PfIJ»k;o, U.S.A. 

appealing to him through you, Sit. 

MR. SPEAKER: f have to be Informed. 
( Interruptions) 

MR. SPEAKER: So far, I have not oot 
any information. So, I can't convey it. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND MINISTER OF INFOR· 
MATION AND BROAOCASTfN9 (SHRI 
H.K.L. BHAGAT): Sir, the proces8 ofcorlsul-
tation with the leaders of the Opposition 
groups is over. The Law Minister is seized of 
the matter and ;s preparing the Bitt. What 
would be the fatest position, I might be able 
to inform by this evening or by tomorrow 
morning. 

SHRI AMAR AOYPRADHAN (Cooch 
Sehar): Inform us by this evening. (/nt.mJp-
lions) 

12.14 hrs. 

CALUNG ATTENTION TO THE MA TIER 
OF URGENT PUBLIC IMPORTANCE 

{English) 

Decision of Government of India to set 
up a Joint venture In collaboration with 

MIs. Pepsico Inc., U.S.A. 

SHRt S. JAtPAL REDDY (Mahbub-
nagar): Sir, I call the attention of the Minister 
of Food Processing Industries-which I may 
add, Sir, is a new Ministry-to the following 
matter of urgent public importance and re-
quest that he may make a statement 
thereon:-

C'The situation arising out of the deci· 
sion of the Government of India to set 
up a joint ventura in collaboration with 
MIs. Pepsico Inc., U.S.A." 
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12.15 hr •• 

[MR. DEPUTY SPEAKEA /" tits Chait) 

THE MINISTER oa= STATe OF THE 
MINISTRY OF FOOO PAOceSSfNG IN-
DUSTRIES (SHR'J~OISH TYTLeR): SU'. 
The sarient features of the proposal of 
Punjab Agro Industriee Corporatiot\ for sQt· 
ting up a joint wnture in Punjab with MIs. 
Voltas and in collaboretion With Pepsico 
include the following: .. 

(1) An Agro Research Cantre. 

(2) Potato/grain processing unit. 

(3) FruitNegetable processing unit. 

(4) A soft drink concentrate manu-
facturing unit. 

On full capacity utiJisation the project is 
estimated to utilise 80,000 tonnes of fruits 
and 30,000 tonn9S of potatoes and grains 
per year. 

As per the Industrial Ucence apphca-
tion, the proposed subscrtbed and paid up 
share capital is Rs 9 crores. The break up of 
this is as follows: 

(1) PAlCO 

(2) Tatas 

36.1% equivalent to 
As 3.25 crores 

24% equivalent to 
Rs 2.16 crores. 

(3) Pepsico 39.9% of the total 
investment eqUlva· 
lent to As. 3.59 
crores. 

It will thus be seen that the company 
proposed to be formed is within the rules and 
it will be an Indian company whose major 
shareholders being Indian firms. 

One of the problems faced by Indian 
agriculture is to enhance rural incomes and 
provide employment to the unemployed 
youth and women in the rural areas. To 

aehkwe increased rural areas .. a t:onc8fted 
effort should be undertaken to apply (Jest 
af'acti.,e technology in relation to rural abiivi-
ties with provision of corresponcflng matkQt 
facilitiQs. The fol1owing factors assume sig-
ntl;canoe:- , 

(i) Sustained research and devel-
opment to devalop high yielding, 
disease resistent and machine-
processabl& planVseed varie-
ties through tjSStJ9 cU1ture. ge-
netic engineering etc. IntrOd.uca 
better crop INlnaQemem sys-
tems and it'nptbv9 I)Ost harvest 
technologieL 

(ii) Estab4ist\mam, of ~ net v«>rk of 
processing unffs ",hich <,petals 
on Ngf't ~otumes and low rotls. 
taking foU sdvat4tag9 'Of econo-
mies of solie and inoorpdratirrg 
the latest proc4!s$ing technC1k>-
gies. 

(iii) Upgradation of technology relat· 
ing to packaglng particularly 
towards bringing packaging 
costs down. 

(iv) Dave10ping a substantial export 
market not only for earning valu-
able foreign ex(..hange but also 
for developing quality products. 

The Punjab Agro Pepsi proposat 
Will fetch the following benefits: 

(a) Employment generation of 
50,000 both direct and indirect. 

(b) Tax revenues to the exchequer 
amounting to Rs 174 crores over 
a period of 10 years. 

(c) Export of 500/0 of the turnover of 
As. 388 crores over a 10 year 
period. Normally export commit-
ment obtained is only for 5 years. 

(d) No foreign brand names will be 
used for the sale of products in 
India. 
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(8) The Punja_p Agro-Pepsico ven-
turQ will be giving a bank guaran-
tee/undertaking fa, fuHilling the 
export commitments as given by 
standard clause 4 of foreign col-
laboration approval at indicated 
below:-

"For undertaking the 9"Cport obligation 
speeified in the approval letter, the 
requisite guarantee i.e. legal unde-r-
taking bank guarantee as may be 
required, should be furnished accord· 
ing to the detailed ins.tructions issued 
by the Chief Conrr~ler of Imports & 
Exports (EO Ceil), tha Mirttstry of 
Commerce (EP) and Administrative 
Ministry who may be contactad in the 
matter". 

The dividend will be repatriated in a 
particular year only after the export commit-
ment of that year is ruJfy met. . 

(f) Imports will be guided by the 
Import policy in force at the time 
of clearance of imports. 

The Agro Research Centre proposed to 
be established as part of this projQ~ will be 
working tn close coordination with the 
Punjab Agricultural University. Ludhiana 
and fCAR. Development of improved varie-
ties by testing and evaluating the best 
germplasm available elsewhere, doveloping 
optimum production technologies on the 
farm, multiplication of high quality seeds and 
producing seed for oitseedscrop with higher 
prod uctivity are some of Ina tasks ''''at win t}e 
undertaken by the Agro Research Cen1te. 

Although the number of similar food 
items as proposed by Punjab Agro Indus-
tries Corporation are manufactured in India, 
the quality and costs are not internationally 
competitive as evidenced from th~·tact that 
our exports in this area are mintm~. It is not 
the policy of the Govt. to allow tmport of 
technology only in respect of items not 
manufactured in India but such import of 
technology can be considered where it will 
result in improving the quality, reduction in 

cost, a.et!don of better export market. etc. It 
is the:. COnstant ~nd9avour of the Govern-
mont to nelp manufacturers in improving 
their quality through various policy meas-
ures. Potato and grain processing consti-
tutes approximately 40% of the capital cost 
of the project 35% fruits & vegetable proc-
eSSing and only the balance of 25% of drink 
concentrates. Foreign collaborafion with 
Popsieo is aimed at improving the "~isting 
technology covering the entife spedrum 
from plant productivity to food procaesing 
and marketing with a view to maximise pro-
duction. reduce costs and en$ura higher 
return to the farmsr in addition to opening up 
better export markets. 

SHRJ S.JAIPAL REDDY: Mr. Deputy 
Speaker Sir, since th return of Congress (I) 
to power in 1980, the Government -has been 
pursuing a policy of indiscriminafe IiberaHsa-
tion. But, even as mdisctiminat~ ItberaJisa-
tion goes, the Pepsi He-up represents the 
ultimate in the nation's seU out. 

It is a tragic Irony that this should have 
happened In the centenary year of Pandit 
Jawaharlal Nehru, who was undoubtedly a 
doughty champion of out policy of national 
self-reliance. Sir, we must note with pride 
that India tS the only country which nas its 
own vfbrant and throbbing soft drink indus-
try. Mr. Tytler and his friends ofter, talk of 
deslabilisation by foreign powers. If ever 
they were to 100k for evidence, they must see 
thQ evidence of des1abilisatjon of Indian 
economy in 1heir awn Pepsitie up proposals. 

Slf, I may now re'er to the manner in 
which this Pepsi tte up has been cleafed. 11 
reveals a lot about the comprador character 
of the ruling elite and our Government in the 
country. Sir, I may confine my~H to two 
cardinal characteristics pf the manner in 
which this proposal has been cloarGd. One 
of them Sir, is guilty conscience. The other is 
political shamelessness and effrontery. Sir, 
since the Government is apologetic and 
ashamed about. .... 

SHRI JAGDJSH TYTLER: What is there 
to be ashamed of ? J object to his words 
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'ashamed of'. He surely has a better vocabu .. 
fary to use. There is nothing to be aShamed 
of. We have done something about which we 
are proud and I have come here to Parlia-
ment to tell about it. 

SHAI S. JAIPAL REDDY: I feel the 
Government has a lot to feel ashamed of. 
There is nothing unparliamentary about it 
and' stick to my words. I repeat Sir. since the 
Government feels apologetic and ashamed, 
it had to resort to a series of subterfuges. 
First, it had to bring in Punjab. They wanted 
to give an impression that the clearance of 
Pepsi proposal is a part of the grant solution 
that they have been envisaging for the 
Punjab problem. Secondly, they have to 
bring in horticulture which is only a minor and 
perhaps non-existing part of the 8ntire pack-
age. Thirdly Sir, they have to talk of export 
conditionalities which as we at! know, are 
more honoured in breach than in obser-
vance. 

Fourthly he had to talk of employment 
opportunities. I should oniy say tha1 the 
Government after such mega scandals as 
Bofors Guns and German Submarines, has 
lost an sense of honour and become so 
brazGn that it oould openly embrace even 
Pepsi Cola and is soon going to embrace 
eoeoa Cola too. To clear Pepsi Cola. I may 
refer to an important political fact, new Min-
istry of Food Processing has been created. 

$HRI HARISH RAWAT: (Almora) 
Rightly so. 

SHRt S. JAIPAL REDDY: I must give 
credit to, Mr. Tytler. He has accelerated and 
expedited the process of clearance of Pepsi 
Cola. He is of tat~ burning midnight oil to 
clear even Cocoa Cola proposal. So one 
might as well legitimately call him the Mini~­
ter of Pepsi Cola and Cocoa Cola. In hiS 
anxiety to defend this indefensible project, 
the Minister made many misleading stat9-
ments.lmayrefertoafewofthem. Firstly he 
said that this would generate employment 
opportunities for 50,000 persons . . 

SMRI JAGOlSH 1YflER: Directly or 
indirectly • 

SHRf S. JAIPAL REDDY: Now today he 
says direct or indirect. 

SHRI JAGOtSH TYTLER:- Right from 
the first day onwe.rds t was saying directly or 
indirectly. I can prove it ... (lnterrvQliQns) 

SHRI S. JAIPAL R6DDY: Pv"jab Agro 
Industries Corporation when it applied for 
licence said that this project would provide 
employment only to 489 persons. He has 
increased the figure by more than hundred 
times. This is in black and wttite. "you want, 
I will provide the docvment~ry evid~nce. He 
said that the conditions und~r which Cocoa 
Cold was throw", out in 1 g77 werQ totally 
diffarent. To sLibstantiatethisproposition. ho 
contended that Cocoa Cola was not manu-
facturing concentrate in the covntry. May I 
bring to the notice of the Mlnisterthat Cocoa 
Cola had a manufacturing plp"'t at Fari-
dabad It has since been bought by some-
body erse. What Cocoa Cola did not provide 
at that time was its secret formula Even now 
Pepsi Cola is not pa~ing with its s~cret 
formula. If Mr. Tytler is so fond of Pepsi Cola. 
Jet him purchase the secret formule. The 
nation would not mind payinQ 100 million 
dollars in one go but the nation cannot I)ut UJ' 
with th.s constant outgo of India's precious 
s~arce fQreigA exchange. 

Mr. TytJer aJso misled the Parliament in 
regard to other conditions of Cocoa C~la. 
May I bring it to the notice that Cocoa Cola 
was preparQd to bring down its equity partici-
pation to les$ than 40 per cent! The Minister 
had stated -I am tabling a Privilege Motion in 
respect of that because I have a documen-
tary evidence ... 

MR. DEPUTY SPEAKER: You give a 
separate notice for that. 

SHRI S. JAIPAL REDDY: I am giving a 
notice right now. 

[ Translation) 

SHAI HARISH AAWAT: Are you threat-
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SHRI S. JAIPAL REDDY: Mr TyUer is 
not made of that stuff. He cannot be threat-
ened by us. He can only the threatened by 
Cocoa Cola or Pepsi Cola and not by us. The 
Minister contended Cocoa Cola did agree in 
1 977to reduce its equity participation to less 
than 40 per cent. The Minister with his 
tongue in his cheek, which he normatly 
keeps. stated that the rules were not bent in 
any way. 

May I draw the attention of the Minister 
to the answer given by his own senior col-
league, Shri J. Vengal Rao? It is stated II that 
the consumer items were not a priority area 
for import of technology." You will agree that 
the soft drink is an elite consumer item in this 
country and not a common man's consumer 
item. The Minister in his original statement 
should I call it aboriginal- stated that certain 
brands in this country were having a monop-
oly. I am one with him, if he makes a deter-
mined effort to dismantle the domestic 
monopoly. I am all for the formulation. But 
the Minister wants to say that domestic 
monopoly can be dismantled only by foreign 
monopoly. I am afraid that I will not be able 
to go along with it. Why can't we ask Tatas, 
the most illustrious industrial house in the 
country, to enter the field of soft drink and 
end the domestic monopoly of many other 
smaller guys? Tatas, whatever be our reser-
vations, have their own reputation. It is to the 
ever last~ng discredit of Tatas that they have 
to collaborate with a foreign company to 
counter the domestic monopofv. 

He talks of horticulture. Well. I am so 
happy to note that horticulture has become 
so dear to Mr. Tytler and his mentor Prime 
Minister. If he has examined the proposal. he 
wMI find that only Rs 1.64 crore is earmarked 
out of Rs 21 crores and odd for the research 
and development for a period of 5 years. 
Annually. it comes to an average of Rs. 25 
lakhs. The Pepsi is going to spond only Rs 25 
lakhs on horticulture research per year ;n the 
country in the first five years to come. You 

know the budget •• timate of ovr various 
universities and faboratorie$ In the area of 
horticulture research for !he budaet year 
1988-89 is Rs. 38.83 cror •• ; that means our 
national budget for horticulture research fa 
200 times more than that of Pepsi aflocation. 
We al1 know that this i. only a thin end of the 
wedge; it is a ploy; it is a decoy. Pepsf'. main 
interest -Mr. Tytler knows more than all of 
us do- Is soft drink. The Pepsi President, 
Roberst Beeby I told the Fortune Int.ma .. 
tional in an interview in its November Issue, 
"we are selling them (Indians) "e>n-assen-
tial. " He himseJf confessed. "So, w. have to 
give them more than what they get". 

He was referring to the export condition-
alities. But. then. these export conditionaH ... 
ties which are being so proudly "aunted to 
mislead the nation, to throw a vaif of secrecy 
over the project will not be observed. Even if 
they are observed they are only valid for ten 
years. When we ask them as to what the 
Government can do if the conditionalities 
may not be observed, the ready answer of 
the Minister is that if they do not fulfil the 
export commitments. "We will not allow them 
to repatriate the dividendJi. 

SHRJ JAGDISH TYTLER: If you read 
my statement which I have just made, I gave 
you an answer very clearly what exactly the 
thing is now. 

SHRt S. JAIPAL REDDY: You may 
clarify. I am referring to dividend. 

~HRI JAGDISH TYTLER: That means 
you were not listening to me. when I was 
speaking. You would not havQ put me this 
question if you had heard me. 

( Interruptions) 

MR. DEPUTY·SPEAKER: Please do 
not interrupt. Mr. Reddy, you <1Ontinue. 

SHRI JAGDISH TYTLER: I just wanted 
to say that. when I was speaking you had not 
heard. 1 just wanted to remind you that J have 
already said it. 
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SHRI S. JAIPAL REDDY: Sir, dividend 
will not be repatriated in case the exp011 
conditionalities are not implemented or 
observed. Such a huge multi-national giant 
like Pepsico can afford not to get back the 
dividend for t$l'1 years. It can get back this 
money by thousand other devious and dubi-
ous ways. One method ;s that it could over .. 
invoice its imports. Forty par cer1t of the 
proposal is for potato chips and ~ oorn. 
Potato chips and pop corn' 

SHRI JAGDISH lYTLER: You are 
laughing, but in Punjab you see. Mr. Ra-
moowalia will anSWQt. That witt get more 
joba. 

( Int9fflJptions) 

It is aasy for you to speak. You please 
go to Punjab. Ask Mr. Aamoowalia. You go 
to Punjab and s&e. 

( Interruptions) 

MR. DEPUTY-SPEAKER: Nothing will 
go on record. Only Mr. Reddy's speech will 
go on record. 

SHRI JAGDISH TYTLER. I can also 
give the reply. I am going to Punjab every 
day. (Interruptions). 

SHAI S. JAIPAL REDDY: The point is 
that potato chips and pop corn can be made 
in tho counlry without import of any technol-
ogy. We have developed technology in the 
country in regard to both potato chips and 
pop corn. And what is important to note is 
that potato chips and pop corn cannot be 
exported. They are meant for domestic 
consumption. Mr. TyUer, will you address 
yourself to this question? 

Sir,25 per cent is for soft drinks. When 
he tells us, .. after all why do you bother about 
soft drinks which only constitutes 25 per cent 
of the project?" he cannot take the whole 
House and the nation for a ride. He is aware 
of the far reaching and devastating implica-
tions of this seem ingly innocuous provision. 
They would have only a concentrate plant. 

They would supply the concentrate to vari-
ous persons in the country through fra~ 
chis9. Right now, I know that people have 
alieady stood up in the queue before the 
Government. I would not like to blame Mr. 
Tytler personally, a good friend of mine, for 
the franchise in vC\rious States. So, though,it 
might. mean only 25 per cent at the point of 
plant, the overoll sates of soft drinks alone 
could be 200 per cent of the turnover of the 
entire Pepsico project. 

SHRr JAGorSH TYTLER: Will it create 
only 4.80 jobs? 

SHRI S. JAIPAL REDOY~ No. May l1eU 
you? Those remaining jobs Wli.icr.:rt& ta talk-
ing of would have been created anytlow. 
because the softdrin-k i-ndustry is 
expanding. The market is expanding. That'&-
fore, thG market v.rnl Q~and. Papsi or no 
PeJ)si: Coco~!a 00 Coco Cola; ther&coutd 
be Ta1a Cola; if they like Ambani, thefeco~d 
be Ambani Cola. We are not opposed to 
more Colas. We are all for dismaratbog the 
monopoly of domestic companies (Interrup-
tions) 

SHRI SHANTARAM NAIK (Panajl): 
There could be Reddy Co!a also. 

SHRI S. JAIPAL REDDY: Sir, if they 
introduce Reddy Cola, it will definitely sell 
more than Pepsi coaL .. (Interruptions). 

MR. DEPUTY-SPEAKER: Winding up 
Cola. Wind up. You have taken twenty min-
utes. 

SHAI S. JAIPAL REDDY: Only th,rty 
five per cent LS meant for horticut\ure. It Is 
admitted on all hands including our sCief.ltlfjc 
experts that Pepsi Cola does not have aQy 
expertise, notable expertise, whatsoever in 
the area of horticulture and foodgrain proc-
essing. There are many companies in the 
world like Dole, Castle & Cook, Hunt & 
Wesson which have far greater expertise in 
the area of horticulture. Why do you want to 
fool the nation in the name of farmers of 
Punjab? I know Mr. Aamoowalia is one to 
say though the Government of India failed to 
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unite the various Punjabi Akali faction$, 
Pepsi Cola has united them. One leaDy 
needs to investigate the reasons that 
prompted this kind of uni1y .• .. (Interruptions). 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur) : All ourfarmera stand united 
over this issl.e .... ( Interruptions}. 

SHRI S. JAIPAL REDDY: That only 
means the farmers of Punjab have been 
taken for a ride by this Government. ... (Inter-
ruptions). 

Recently, Godrej has entered into a 
collaboration agreement with Unicorn. They 
have specified as to what they get from 
Unicorn. They said that they wourd be able to 
get improved variety .... {lnterruptions). 

MR. DEPUTY SPEAKER: You come to 
the question. 

SHRI S. JAIPAL REDDY: At this rate, 
w~ would soon be entering into collaboration 
forChewing-gum. You remember, Cad"erry 
entered with the condition that they would 
produce apply juice and nowtheir apply JUIce 
plant has been closed. 

Sir, on September 6. 1988. a group of 
Ministers which WQ1lt into the question sug-
gested that the export contents must be of 
the order of not less than sixty per cent. The 
Cabinet sub Committee on Economic Affairs 
on September 19, 1988. also said that the 
export content must be of the order of sixty 
per cent. I would like to know from the han. 
Minister. who brought down the export con .. 
tent to forty per cent. he or his mentor Prima 
Minister. The Cabinet Committee on Eco-
nomic Affairs also recommended specifi-
cally that the soft drinks must also be ex-
ported, but such a condition is not reflected 
in the contract or the agreement. 

Sir, now to re-paraphrase. Shelley if 
Pepsi comes, can Coco Cola remain far 
behind. By the way Coco Cola is entering, it 
maMa Pepsi-tie up look a bit cfownish. Coco 
cola js trying to enter through hundred per 
cent export guarantee scheme. The name ;s 

hundred per cent exportguarantae scheme. 
But 25 per cent can be sotd within the coun-
try. And is this country to be caught up in the 
coils of Cofa wars as if the cold war is not 
enough far our country to face? Are we to 
allow the foreign brand names? The Minister 
has said in his statement now and earlier that 
the policy in regard to the foreign brands will 
be observed. But in what way? If it is called 
Voltas PepsI, it will amount to literal obser-
vance of rules. But the consumer knows 
what it is. 

SHRI JAGDISH TYTLER: If the con-
sumers want, what can you do? 

SHRI S. JAfPAl REDDY: The consum-
ers want many things. There are many con-
sumers in this country who want Being cars. 
Are you going to provide th~t? Which con-
sumer you are I efarring to? Are you here 
interested in catering to the elite consumer? 

A" this shows that Mr. Tytler and this 
Government are a conscious privy to a gi-
ganticfraud played on thecountry. I want the 
Government to re-co"sider the proposal 
entirely, consider it de novo. let them not 
stand on false prestige and let them be on 
guard against Coca Cola. We know what 
these multi-nationals means. If the Govern· 
ment is earnest about preventing de-stabili-
sation, they will never allow Pepsi Cola or 
Coca Cola to get into the country. 

SHRI VIJAY N. PATIL (Erandol): On 
Colas our friends from the opposition are 
having a nausea. In 1977 they stopped this 
Coca Cola. Now they are opposing Pepsi 
Cola. In 77 they started some other soft 
drink. But they did not find its name. After 
some time, they named it as '77 drink. I do 
not know whether Mr. JaipaJ Reddy is still 
drinking it. But it has disappeared by the year 
1987. Here also he is opposing on the 
ground that the figures given as far as 
employment generation potential is con-
cerned. arQ exaggerated. I would like to say 
that in Pep_i Cola's case, both its merits and 
de-merits are ex.gg8(at~ I woutd Jike to 
know from the hone Ministetthe8xaclpoten* 
tial, the time frame of employment that will be 
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created by this. 

The ide. behind the creation of the 
Food Processing Ministry at the Centre is to 
give addee value to the farmers produce. If 
he sells it in raw form without processing, he 
gets less price. Not only that, sometimes 
even the raw product is not sold. Some yes s 
ago, there was a bumper crop of potato. r 10 
storage facilities were there and heaps of 
potato were tying abandoned on the road-
side because they were not getting the 
market. H a company is coming forward to 
process these potatoes to give more value 
and assured market to the farmers of a 
State, then naturally those farmers will defi-
nitely back it. It is not that farmers of Punjah 
are taken for a ride. 1 have read that Bhara-
tiya Kisan Union has supported this pro-
posal. They are having faith in the company. 
I want the Minister to say categorically 
whether they will not be betrayed because 
sometimes back, Cadburys committed 
some mistake or some fraud in the agree-
ment. Of course, for exports, you have de-
cided to take bank guarantee. But if the 
production of the processIng side of the 
industry is very fow, then the export poten-
tial, which has come to 200 crores and for ten 
years, may not come true.Your 5:1 import-
export ratio appears to be very good. But 
how are you going to safeguard it? What are 
ihe steps you are going to take to see that 
they C'tdhere to this commitment. 

We know that till today, India could 
export only mango pulp chutneys and pick-
les. For want of international quality of prod-
ucts, we could not enter the markets for 
processed vegetables and processed fruit 
products If this company is going to provide 
us doors in various international markets, in 
various other countries for export of proc-
essed vegetables and fruits, it is a welcome 
feature and W~ should go in for this immedi-
ately. But the quantum of their purchase of 
vegetables and fruits from Punjab is to be 
planned in a phased manner 80 that ICAR 
and Punjab Agricutturat Universities and 
other organisations can provide the farmers 

proper seeds, fertilisers and other facilities 
to grow horticultural crops and vegetable 
crops, specially potatoes. 

In the end. I would like to know from the 
Minister whether a survey has been oon· 
dueted that after the purchase from the farm-
ers and then conversion into chipa, haN 
much added value wiU these farmers get 
over the local market for potatoes or for 
horticultural crops. What is the theoretical 
calculation about this added value? Of 
course, we know that they will get a definite 
market but what more benefit will they get as 
compared to the local sales? 

As Shri Jaipal Reddy has mentioned, 
there are other very good industries in the 
world which can have more processed qual· 
ity products and more potential for interna-
tional markets. I would like to know whether 
you are going to have collaboration with 
such companies in other States also for 
processing of fruits and vegetables. 

Lastly, I would say that the drinks part of 
it is shown to be 25 per cant. But if patents 
are given in other Stctes by thiS company for 
providing powder and allOWing them to bottle 
and sell it in those States, then how are you 
going to control it? Will the production then be 
25 per cent or it will go to 50 per cent 
because it will be difficult to monitor the turn-
over of those people who will be having the 
supply of this powder. Through that link, this 
Pepsico may try to incrqase this 25 per cent 
production and sale of drinks to even fifty per 
cent. So, what are the steps which you will 
take to check these loopholes? 

SHRI SHANTARAM NAIK (Panaji): Mr. 
Deputy Speaker, Sir, the hon. Member Mr. 
Jaipal Reddy, calling the attention of the han. 
Minister has made certain wild charges, 
certai., wild insinuations on this issue. spa-
cially with reference to equity. He has com-
pared past equity, present equity. likely 
equity. I w~uld like to request him to first try 
to have a reasonable equity for his party in 
the Janata Oaf and then .peak. about others' 
equity and equity participation. 
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One thing has to be admitted that no 
project in this country tor the last .. veral 
years has been $0 thoroughly examined. 
On. could castigate the Govemment Qr 
blame a MInister if a project with SO"'8 ulte-
rior motives is passed over at night without 
the knowledge of theoountry. We can under-
stand that. But it is not like that, Sir. The 
project has been discussed threadbare 
through aU the media of this country. The 
newapaJ;)&rS have brought out articles and 
the people have spoken about tt; debates 
have taken place. Only after oonsidering the 
entire asped of the case, the Government of 
India has taken the decision. Therefore, it 
cannot be accepted if the hon. Member. Shri 
Jaipal Reddy, has some wisdom in'him to 
saythatthis project is not in the interest of the 
country.Sfr, we have to consider the interest 
of the farmers and when the entire oommu-
nity of Punjab supported this project, there 
must be something. As per the study I have 
made with whatever material avaifable, in 
one acre of cuit;vation of rice and wheat, a 
farmer can get an income of Rs 7000. But by 
mere shifting this to horticulture, the income 
wilf be not less than Rs. 15,000 or Rs 20,000. 
It is only of arithmetical calculation. (Inter-
ruptions). The question is that you are sup-
porting Mr. George Fernandes .(Int9R'Up-
tions). He had driven away Coca Cota and 
he has said that if the Plant comes, he will 
physically remove the plant, ar1d if the plant 
comes. he win physicany remove the plan4 
and in the same manner he had removed the 
rails and that had caused accidents. He was 
collaborating with the foreign countries 
against the interest of the country and now 
he is speaking of the interest of the count:y 
today. You are saying that you are very 
proud of it. (Interruptions]. 

MR. DEPUTY SPEAKER: Nothing will 
go on record. 

( Interruptions)· 

MR. OEPUTY SPEAKER: I am not al .. 
lowing anybody except Mr. Shantaram Naik. 

• Not reooPded. 

(lnferruptlons)· 

SHRI SHANTARAM NAIK: Sir, h. said 
that because of the utilisation of fruit. by the 
processing plants. prices may be increasing. 
This ;s what he submitted. Sir. at the most r 
can say. at 1he Initial period for a few months, 
till the production increases, the prices may 
increase. At the most there may be some 
increase in the prices. The Minister can cor-
r~ me. But once the production of fruits 
tncreases, the prices ara not going to in-
crease. But on the contrary. they may col .. 
lapse for the purpose of the consumars; 
atmost 40% of the fruits which will becotne 
wast. wiff be utilised. Therefore. uftimately 
you are not going to use the table variety, the 
fine variety. So, Sir. 400/0 of waste which you 
are throwing out can be utilised in this pJant 
and that aspect should be considered. 

Another thing is that it has been argued 
that the Government of India has shifted its 
policy. It has not shifted its policy. This is the 
poUcy of the Government of India initiated 
this year. You say that this is in violation of 
this parttcular policy. It is not so. On the 
contrary. it is the shifting of cultivation for the 
benefit of the farmers of Punjab. Whereas 
they will be growing wheat and rice. nowthey 
will be shifting from that for the purpose of 
growing fruits. By this they will be benefited 
by geUing higher income. Shifting of policy is 
not there. Even this point of view has been 
brought out in an article in 'The Tribune'. 
They say I it is very wonderful. I will read out 
the relevant portion: 

"With over 84 per-cent of the geographi-
cal area of the State under cultivation. 
two crops - wheat and rice in rota-tion 
claiming most of the cropped area, the 
intensity of cropping running above 180 
percent, and the use of 169 kgs. of 
fartnisers (nutrients) per he-:tare. be-
sides an intensive application of insec-
ticides and pe~ticides, the agro-eco-
logical balance of the State has become 
extremely fragile." 
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....... From April end to thtjt midQle of 
June. when temperatures range bfil-
tween 40° C, and 46° C, the air gets 
loaded with dust because of the thresh-
ing of wheat. From June end to early 
September, with the temperature still 
hovering around 40° C, humidity goes 
above 95 percent. From mid-QctQberto 
mad-December the air is fun of smoke 
because of the burning of paddy straw. 
Thus, the environment In the State 
remains unliveable for full six months in 
a year. The total society SWeills a-nd 
suffers in summer month$ beo$uSQ of 
power cuts and thus, P$YS heavily fOr 
the irngation water for ri~.· 

So, tjqis writer justifies shifting of cultiva-
tIon tc a oertain extent to certain areas 
even from the pOint of ecotogy. 

Secondly, as far as Jobs are concern~d, 
the Minister has stated that 50 .. 000 jobs will 
be created. In fact. some figure st;rtes that 
20,000 extra lobs wllt be Q'eat~~ 1 do not 
know whether that figure i, QOrrect. but 
nevertheless 50.000 jobs wi1J b9 created; 
about 80,000 lonnes of fruit win be utilisQd; 
on 30,000 tonnes of vegetable$ wtl will get a 
tax revenue of around As. 150 crores per 
annum and export to the extent of 60 percent 
of the produce. 

Sir, we are gOing to have our food 
Research Institute spending about Rs. 1.5 
crores . ThiS InstItute Itself will increase the 
production. 

SHRI S. JAIPAL REDDY: In a period 
of ... 

SHRI SHANTARAM NAIK: The ques-
tion is. the Research Institute does not take 
... (/nt,,"uptions). 

THE MINISTER OF STATE OF T~E 
MlNlSTRY OF FOOD PROCESSING IN .. 
DUSTRIES (SHRI JAGDfSH TYTLER): 
Look at the prOlect also. 

SHRI SHANTARAM NAIK: Are you 
going to deprivQthe people of Punjab of this? 
What is the motive of the opponents? (lntsr· 
ruptions). They would not like the people of 
Punjab and farmers to prosper thereby the 
Congress (I) can be blamed. The whole aim 
is. they are aware that the Green Revolution 
will come in Punjab. In case the Green 
Revolution comes in Punjab, the entire 
credit will go to the Congress(I). That is why 
they are objecting tothis. Sir. (Interruptions). 

MR. DEPUTY SPEAKER: You wind up. 
please. 

SHRI SHANT ARAM NAIK: I would only 
like to talk about ona aspQCt on which I would 
hke the hone Minister to satisfy the House 
and that IS that in case of non-fulfilment of 
various aspects, what are the clauses that 
we can invoke in the agreement because 
today we cannot project or foresee certain 
contingencies. Therefore, J would like to 
know what are the clauses more or less 
which we can utilise for the purpose of assur-
ing that each and every clause of this agree-
ment will be fulfilled; secondly. what will be 
the extant of the participation of farmers in 
the administration and management of this 
venture. That is all. 

SHRI. S. JAIPAL REDDY: You are 
asking for the lmpossible, that IS all. You ask 
Mr. Tytler for implementation. 

SHRI JAGOISH TVTLER: Don't worry, 
, will be there. (Interruptions). 

[ TranslaJion] 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir. 1 have been listening to 
my1riend Shri Jaipel Reddy with due respect 
and attention. After 11stening to his speech, I 
came to the ooAcluaion that he and his other 
friends belonging to the opposition have 
1"$$OIved that if a Ii. is repeated thousand 
tirQe. by thousand persons, lakhs of people 
will take it to be trll8. "0 level allegations 
against individuals has bOcome their pas-
time and they havt to carry it on. Instead of 
critically eXilmining 1he whole matter and 
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drawing tho attention of the Govemerment 
towards soma aspects upon whJch the 
Government should take action. he has only 
criticised the hone Minister in a very deroga-
tory language. Shri Jagdish Tytler is working 
very efficiently in his Ministry and discharg-
ing the responsibility put on his shoulders not 
only by the hone Prime Minister but also by 
crares of farmers of this country who are 
looking hopefully to what he and his Ministry 
is going to do for them i~ the field of food 
processing. To utter such cheap words 
against him is not good. He might not have 
feft bad because the hone Member uttered 
these words in English and the han. Minister 
might have a liking for English words. But 
Hindi translation of these words is very de-
rogatory and I cannot say how one can 
tolerate these words? 

I welcome the intention ~f the Govern-
ment that there is a need for bringing some 
revolutionary improvements in the field of 
food processing. particularly. in the field of 
agro-based food processing industries. But 
the question is whether some improvement 
should be made or not. It is the demand of all 
that improvement should be brought. It is for 
the Government to think as to who should be 
entrusted with this work. 

I would like to request Shri Jagdish 
Tytler that he must reply to some of the 
points at this stage. All of us know that the 
area in which PEPSICO ;s going to be set up 
is a low technology, non-priority area and 
there has been no change in our priorities 
even today. They continue to be as they 
were. Then for what reasons is Government 
allowing the multi-national companies to 
enter in such a non·technology, non-priority 
area? Now we hear that Coca Cola is also 
entering the field. Through the propaganda 
and paper war started by PEPSICO, high 
hopes have bean raised with the people that 
there win be a total change in the entire 
Sador if this company enters into collabora-
tion with the Punjab firm. But I am doubtful 
whetherthare will virtually be any revolution-
ary change in all the food processing indus-
tries as Is being made out. The hen. Minister 
should make it dear, under what circum .. 

stances Government is allowing the multi-
national companies to enter into collabora-
tion with the Indian firm in the non-priority 
area? 

This company will function in a sensitive 
area like Punjab. What is the history of this 
company in chile and other countries? The 
type of propaganda it has started here raises 
doubts. Have the Government got the infor-
mation about the history of this company? 
The area of Punjab is a very sensitive one 
and there is complete disorder in Punjab. 
Have the Government satisfied themselves 
that after the company sets up Its plant in 
Punjab. it will not get involved in any undesir-
able activity? 

On 11 th August. 1981 , the then Industry 
Minister had said in this very House that 
question of entering multi-national compa-
nies in non-priority areas did not a rise. The 
same thing was said in 1985 in this very 
House. Now when the company is baing 
allowed to enter, should it be taken as a shift 
in the stand? We hear that Coca Cola will 
follow suit. I want to know whether the Gov-
ernment have allowed them to enter into 
agreement keeping in viewth. requirements 
of the country. The hone Minister must allay 
our apprehension during the course of his 
reply and say whether this thing does not 
apply in the case of Soft Drink Compani.s 
and the multi-national companies. 

As I have said earlier a paper propa-
ganda has been started by this company 
saying that this is state-oriented project and 
will eam foreign exchange. In this process 
the State will get the value of Agro-baaed 
products and the company will sell it. prod-
ucts in other countries. Almost 40 per cent 
shares of this company belong to PEPSICO. 
According to the existing agreement. if an 
import worth Re. 1 is made, it Is obligatory on 
their part to export products worth As. 5. But 
this agreement is valid for 10 years only. Will 
this export obligation continue indefinitely, 
because the dividends o~ this company wiH 
go on increasing? Wall the balance betw .. n 
the export and import be maintained tUI the 
company remains in exiatance? Or It ahould 
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remain applicable just for ten years. For. it is 
suspected that after ten years. the company 
would keep the entire amount of its profit in 
foreign countries. It would mean a heavy 
loss of foreign exchange to us. 

The hon. Minister has stated in his reply 
that the company would not only set up an 
Agro-Research Centre but also work for the 
Agricultural Research Centre, particularly 
for the development of oil seeds. There is no 
record on the basis of which it can be said 
that the company has ever been able to 
keep its promises in any field. This company 
entered Russia and assured to export Vodka 
and market it in America. But the company 
failed to fulfil its obligation. I have objection 
against its participation in the field «)f agricul-
tural research. It is beyond doubt that our 
scientists are doing a good work of theirown. 
So what would this company accomplish in 
this field. Even the total investment being 
made is quite nominal. 

It is obvious that they are trying to gain 
advantage through the projection of Agricul-
tural research. In fact. it does not intend to 
contribute in this field. So I would submit that 
there is no need to associate It with this field. 
H at all. the Government consider its partici-
pation to be useful what would be its sub-
stantial contribution? To say that it would do 
this or that in the field of seed development 
and horticultural research is not going to 
serve the purpose. Moreover, the amount 
which It is going to spend is so nominal that 
we would not be able to achieve anything. In 
his reply. the hon. Minister has stated that: 

[English] 

.. Potato and grain processing consti-
tutes approximately 40% of the capital cost 
of the project. 350/0 fruits and vegetable 
processing and only the balanc.:e of 25% soft 
drink concentrates.·: 

Translation] 

This is what has been said about the 

capital investment which is said to be made 
at the initial stage. At present, it is under the 
control of the Government but once the 
company enters this field. it would be able to 
prepare a team of its sympathisers and then 
pressurise the Government to let it increase 
the products of soft drink. It should. there-
fore, be made clear whether soft drink would 
constitute 25°k of the total production or of 
the capital investment. In the latter case we 
would not be able to meet our requirements. 

Regarding employment generation, our 
hon. Minister has assured to provide em-
ployment to 50 thousand people. The poor 
has thus started hoping as if the Government 
is going to distribute funds in charity. Such a 
propaganda is virtually being made by you. 
~e know that when a new industry is set up 
, some people do get employment. But the 
hon. Minister has not made it clear as to what 
would be the future of the existing Food 
Processing Industries and of the small 
companies which are involved in its market-
ing network and in which public money is 
invested. if this big company is permitted to 
enter this field. We should rather be very 
concerned about small companies and see 
that these instead of being liquidated. pros-
per and are benefitted thereby. The Govem-
ment should clarify as to what they propose 
to do in this direction. 

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Mr Deputy Speaker, Sir, I 
listened to Shri Jaipal Reddy and other 
Members of the House who expressed their 
views about the setting up of a PEPSICOLA 
unit in Punjab. Like other Members. we also 
oppose the idea of allowing multinational 
companies to set up units here. But the 
whole House should consider the problems 
being faced by the farmers. Farmers in 
Punjab are facing three problems. Firstly 
there is the problem of marketing the pro-
duce which the farmers produced there 
amply. Secondly. they do not get an oppor-
tunity for diversification of crops. Thirdly, 
they should get the same fair prices of their 
produce as the farmers in other States are 
getting. These are the problems which are 
being faced by almost all the farmers. Butthe 
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farmers of Punjab, Haryana and some parts 
of Uttar Pradesh have to face- more serious 
problems. Sometimes the situation is so 
worse that in case of 40% of the crop sown 
in an area of 50 thousand hectare. it is said 
that the price which the farmers get is even 
less than the transport charges incurred by 
them. 

SHRt JAGDtSH TYTLER: This is what 
is happening even to-day. 

SHRI BALWANT SINGH RAMOOW-
ALIA: I am myself a farmer, I may tell you that 
my expenses exceeded the income when I 
want to sell onions in the market. So it is 
essential to find out a way for processing the 
perishable food commodities like meat. fruit, 
vegetables, etc. By setting up a food proc-
essing unit in Punjab, the farmers there 
would be able to get more price for their 
produce and this will also generate more 
employment opportunities. As the water 
level in Punjab is going down, it is, therefore, 
desirable that the farmers in Punjab should 
be allowed to grow vegetables, fruit, etc. 
instead of sugar-cane and rice which require 
more water. That is why I fully support the 
project. I would like to refer to the statement 
of the Secretary of Food Processing. Shri P. 
Murari in which he said: 

[English] 

IIThat Food ProceSSing Industry meets re-
search requirements to tap its rich potential." 

[ Trans/ation] 

He said that we should allocate more 
funds for research work. The Minister 
incharge of food processing in the Ministry of 
Industry. Shri Jagdish Tytler said: 

[English] 

"Food Processing, packaging and 
Preservation industries will be treated as a 
high priority industry for securing bank 
credit .... • 

[ Translation} 

So I think that there was and there is a 

need for such an industry despite the fact 
that it it being opposed. When we started 
converting jaggery and Khandsari into 
sugar, even then the idea was t.rgely op-
posed. If at all the Government intends to do 
something for the farmers of the QOuntry. 
they should soon find out some means to 
process the raw materials. We will go on 
using the big shellers, which are now avail-
able but if the rice sheelling machine capable 
of shelling one tonne rice per day r is pro-
vided to every farmer, he would send rice to 
the market after separating the husk in his 
field and thus gain Rs. 40-50. 50 it Is not 
proper to oppose every proposal without 
considering its pros and cons. It is for the 
benefit of the farmers in Punjab and they do 
require it. According to the statement of 5hri 
Murari, more money was required for this 
project but only an amount of Rs. one crore 
has been sanctioned which is inadequate 
and it should be increased in order to extend 
more help to the farmers. I have also read 
that with the taking up of this project, various 
big industrialists like Shri H.P. Nanda, the 
present C.M.D. of GOETZ and others have 
started taking interest in the Food Process-
ing Industry. So I would like to urge the 
Government to encourage more and more 
industrialists in the country to contribute 
more and more in this industry so that more 
employment opportunities are created and 
development of the country is assured. I 
wanttoaskaquestion. You have said that 50 
thousand people will be provided with job 
opportunities, directly or indirectly. But 
Punjab Agro Industrial Corporation. the 
applicant for the project, has mentioned job 
opportunities only to 489 people. Secondly I 
want to say that strict measures should be 
taken in this regard. H soft drink part is 
increased then, the whole country is aware 
of this fact that this company does not act 
accordingly to what it says, How are you 
going to ensure that the soft drinks part will 
be strictly limited to 25 percent only. It is your 
responsibility now. This unit will be set up in 
Punjab. Malerkotla. which Is my constitu-
ency also, is the best locations for this proj-
ect. There, 80 percent Muslim population is 
engaged in cultivation work, in growing 
vegetables and fruits. Malot, Abohar and 
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Fasflka, a fruit bert in Punjab is also near to 
this place. 

SHRI HARISH RAWAT: We all support 
it. 

SHRI BALWANT SINGH 'RAMOOW-
ALIA: Malerkotla should be declared right 
now as the location for this project. 

With these words I conclude. 

[English] 

SHAI JAGDISH TYTLEA: Mr. Deputy 
Speaker. sir, I am very grateful to all the 
members who took part in this debate and 
gave their suggestions ... {lnterruptions) 

SHAI HAAISH AAWAT: Including Mr. 
Jaipal Reddy. 

SHRI JAGOISH TYTLER: Yes. for 
highlighting something which. did not want. 

[ Translation] 

I think when therA is any reference to 
pepsico. people take it as if the American 
Company is gong to dominate here in the 
country. But I want to make it very clear that 
this contract has not been awarded to any 
American company. The contract and the 
licence has been given to the Punjab Gov-
ernment. Most of the shares are with the 
Punjab Government and with the Tatas. 
Reference to pepsico is being made here in 
Parliament again and again. You talk of 
dlstabilisation. But you should know that 
where this company is dominating, it is 
having 100 percent shares there. In those 
countries license has been given in the 
name of this company and again it is the 
company which appoints the directors. 
frames the policy to and takes decision as to 
when the bottling plant is to be given and how 
the sale is to be organised. But here the 
Indian company and Punjab Government 
will decide as to whom the bottHng plant is to 
be given, where the research work Is to be 

carried out, which persons are going to be 
absorbed the jobs and with whom the deci-
sion taking power wlU rest. Pepsico's ahara 
are small in number. You talk of research 
work. You have criticised the investment of 
As. 1 emr. to be made in five years. A sum 
of Rs. 1 crore and 74 lakhs has been allo-
cated to be spent in Seventh Five year Plan 
on Research Univ.ersity in Hyderabad. In 
Seventh Five Year Plan, a sum of As. 37 
crore 70 - lakhs has been allocated for 25 
universities. What is wrong if the company 
has been given small share in it. Are you 
aware of the company has been given small 
share in it. Are you aware of the prices of 
potatoes. Farmers are crying today. last 
year in Himachal Pradesh potatoes and 
cauli-flowers had to throw on roads. The 
farmers have to suffer a loss of As. 3500 
crore every year in the absence of proper 
storage facilities. Our farmer is in pitiable 
condition and the middlemen are making 
money out of farmerls produce. You talk of 
Punjab problem. There is no Member in this 
House who do not want that help should be 
extended to those youths in Punjab who are 
misguided and are looking towards Pakistan 
which is harming the interests of Punjab and 
assisting in killing the innocent people there 
because they are unemployed. Our Prime 
Minister felt the need of job oriented 
schemes for the youths in Punjab. This proj-
ect has, therefore. been given to Punjab 
Govemment. I think you love the country 
most and for that, almost everyday, you are 
criticising the policy of the Government re-
garding Punjab. (Interruptions) You have 
referred to pepsico which is a non Elntity. 
(Interruptions) Sit down, please. I can reply. 
I know the things you always raise Punjab 
Issue. You criticise the Prime Minister. the 
Home Minister for petty things and when the 
government want to take some action in this 
regard you object even to that. (Interrup-
tions) Take the case of bottling plants in 
Delhi. One thousand people get directly · 
employed even if it is a small bottling plant. 
Then there are truck-drivers, loading un-
loading labour and Pan shopkeepers etc 
who also get indirect employment there. 
Thus 5 .. 6 thousand people get employed 
and you are expressing your apprehensions 
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about so much of the job-opportw:Mties 
there. The report regarding the fXOiect im ... 
ptementation is with the Punjab Govern ... 
ment. Why do you make refareaa to Punjab 
Government here in this House? Have you 
got a brief from the American company? 
There are a number of Uuli-nationals in the 
country, you did not say anything regarding 
them. Multi-nationals have invested cmres 
of rupees here. You cannot prevent them. 
Under the law of this country they may have 
40% shares in the co!,"pany. (Interruptions) 

[English] 

SHRI S. JAIPAL REDDY: In high tech-
nology areas and not in low technology 
areas, in high priority areas and not in low 
priority areas. 

[ Translation] 

SHRIJAGDISHTVTLER: I did not want 
to say anything about pepsico but I have 
bean completed to do so. I would like to taD 
you that pepsico has set up 18 bottling plants 
in Russia. You will be surprised to know that 
now Russia has made another agreement 
with them. This fresh agreement involves 
investment of 2 billion dollars •• want to quote 
what Punjab Government has told me. 

[English] 

• In a recent public meeting with USA 
business. the President of the USSR 
has asked for candid endorsement of 
business prospects of USA business 
in USSR.-

[ Translation1 

The K.G.B. should be afraid of C.I.A. but 
they are inviting them to their country. They 
want to earn one doJlar with the investment 
o~ one dollar. They are importing ,concen-
trate from Ireland, and from America and we 
are asking them to manufacture the same 
here in our country. Did you ask anything 
about the import of raw material etc. ? But, I 
want to teU you that whatever raw-material 
for concentrate is availabte in this country J 

we'wll"'_ atJowthem to import ittrom foreign 
countries. (/nterruption$) 

[Eng/isII} 

SMAI S. JArPAL REDDY: When he 
does not know what ingredients come 
through the imports, howcan he say that 1 .•• 
( Interruptions) 

[ TlBfIslation} 

SHRI JAGDISH TVTLER: Their formu-
lation costs 200 billion doUars. Who will tell 
you about that? 

[English] 

SHRI S. JAiPAL REDDY: How can the 
Minister say that the imported concentrate 
does not contain ingredients available in 
India? You do not know the formula. 

SHRI JAGDISH TYTLER: ActUal for-
mula nobody would leI you. but what goes in 
part of the formula available in the country is 
a part of the contract. That will not be brought 
into country. if it is manufactured here. What 
more do you want?This would at least en-
sure that they are not going to bring in things 
which are not available in the country. 

SHRI S. JAIPAL REDDY: I am taldng of 
the concentrate imports. 

[ Translation] 

SHAI JAGDISH TYTLER: You please 
sit down. 

Secondly you have made a reference to 
the CabinetCommittee·on Economic Affairs. 
But, I would like to make it clear that the 
Economic Affairs Committee had agreed to 
50 percentturn-overobligation in stead of 60 
percent. (Interruptions) 

I want to tell you that from the very 
begining of the session I have been receiv-
ing a number of letters from han. Members. 
They have given notices of question. also. 
Hon. speaker also forwarded these qu .. -
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tions to me. I decided to give a detailed 
statement both in Lok Sabha and Rajya 
Sabha. 

[English] 

When I made the detailed statement in 
Lok Sabha and Rajya Sabha , 99 percent of 
the members were satisfied and they said 
that their queries have been properly an-
swered. 

[ Trans/ation] 

I think that there is no need to tell anything 
now about pepsicola because this has to be 
decided by Punjab Government as to how 
will it be controlled. Our Research Universi-
ties are herB. Yes, we shall allow the import 
of Germplasma which will increase the yield. 
But we have imposed a condition in this 
regard. Lakhs and r:rores of rupees are 
being spent on research. Therefore, our 
condition was that the germplasma which 
we import should be deposited in our plasma 
banks, and it shall become our property. We 
shall see as to how to utilise it, where to 
provide it , how to multiply it and we shall 
have full authority over it. We may provide it 
to Andhra Pradesh or Jammu and kashmir. 

Secondly, everybody is apprehensive 
about the fact whether they are going to fulfill 
the export obligations or not? In this connec-
tion, I had made my statement in the very 
beginning. 

[English] 

Clause 4 of the foreign collaboration 
aprroval says that for undertaking the export 
obligation specified in the approval letter, the 
requisite guarantee, that is, legal undertak-
ing and bank guarantee as may be required 
should be furnished according to the de-
tailed instructions issued by the Chief Con-
troller of Exports and Imports. That means, 
they have to give bank guarantee as well as 
a legal guarantee that they will meet export 
obligations. We will see to it that this is done. 

Hon. Members may kindly keep this in 
mind that all this is being done forthe sake of 
the farmers. 25 percent of the total foodcrop 
in Punjab will be exported and that is not a 
small amount. While the farmers till now are 
getting a particular amount of yield per hec-
tare. with the introduction of the new germ-
plasma, they will be getting much mora and 
thereby earning much more. Shri Ramoow-
alia also mentioned about the small shelling 
machine. We are onfy trying to see that the 
farmer gets the best out of their produce so 
that they do not get panicky when they go to 
the market to self their produce. With all 
these things, they will be getting very good 
returns. The hon. member has rightly said 
that he has to spend more to take his pota-
toes from the farm to the market than what be 
gets in return when he sells the potatoes. 

SHRI S. JAIPAL REDDY: Why all 
these crocodile tears for the farmer? 

SHAI JAGDISH TYTLER: If you say 
that these are crocodile tears, they do not 
become so. If you had the courage, your 
party should have objected to it when we 
called a meeting of all political parties in 
Punjab. Why are you raising these points 
now? Your party is a part and parcel to it. 

SHRJ S. JAIPAL REDDY: Our party has 
been opposing it right since its inception. 
Right from day one, right from the word'go' , 
we have been objecting to it. 

SHRI JAGDISH TYTLER: It is really 
interesting. In Punjab, we have caned a 
meeting of all the political parties to discuss 
the issue because we knew that this issue 
might become political ... (lnterruptions) 

SHRI JAGDISH TYTLER: Let me 
speak please. I am on my· legs, and I am 
answering you. You have mentioned that I 
am shedding crocodile tears. let me reply. I 
just want to tell you one thing. I wish your 
counterpart in Punjab should have said that 
I am going to give you something good so 
that in Lok Sabha, the crocodile tears do not 
come from Shri Reddy. I would have been 
happy. I would say that when the Punjab 
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Government had a dialogue with the farm-
ers, at that time you looked at the situation in 
Punjab and you agreed with it. Now you are 
saying that you are shedding crocodile 
tears. I would like you to go to Punjab and 
say this thing. (/ntenvptions) 

SHRI S. JAIPAL REDDY: For the sake 
of record, I would like to say that Janata MLA 
of Punjab was not present at the 
meeting. 00 (Interruptions) 

SHRIJAGDISH 1YTI..ER: JanataPany 
MLA was not a party to it. You have a 
President. You have a General Secretary. 
You have a full Unit. What are you taking? 
Just because Mr. Shekhar is speaking, you 
are saying all these things ... (lnterruptions) 

SHRI NARAYAN CHOU BEY: His party 
is not a party to which you belong. He does 
not belong to your party. 

[ Translation] 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Mr. Deputy Speaker. Sir. as hon. Shri Nar-
ayan Choubey has stated that may God 
save him from our party. I want to submit that 
his wife is a member of our party so may God 
save him from his wife. 

[English] 

SHRI NARAYAN CHOU BEY: They are 
very much attached in the art and science of 
mis-representation. My wife has not jOined 
their party. (Interruptions) 

KUMARI MAMATA BANERJEE: Yes, 
Sir; she has joined the party. (Interruptions) 

MR. DEPUTY SPEAKER: No please, 
Why are you speaking about the family 
matters? 

SHAI NARAYAN CHOUBEY: The con-
trol of the Federation by INTUC and the 
Government ;s not the same thing. The 
tNTUe and the Congress is not the same 
thing. AITUC and the CPI is not the same 

thing . Clru and the CPM is not the same 
thing. My wife joining an organisation con· 
trolled by the INTUC and my wife joining the 
Congress is not the same thing. (/nt9mJp-
tions) 

SHRI JAGDISH TYTLER: Mr. Reddy, I 
would like to correct what I have said about 
your party. You may be right. But subject to 
my clarification, I beg to withdraw because I 
am not very sure of your party's participation. 
I iust want to make it very clear that you 
should not come up with a Privilege Motion 
against me on this particular issue. With a 
very heavy heart I would like to say that 
everywhere they had attacked this PEp· 
SICO. They do not know what they are 
doing. I would say that they are operating in 
149 countries and they deal mainly with food 
and beverages. They deal in small percent-
ages as far as the cold drinks are concerned. 
This is according to my information. Their 
Annual turn-over IS over 12 billion dollars. Its 
subsidiary FRITO LAY has sales of over 3 
billion dollars and has the largest system of 
restaurants worldwide. They use all the fruit 
products in making PIZZA HUT. KEN-
TUCKY FRIED CHICKEN, TACO-BELL. 

PEPSICO has also developed packag-
ing technology and is the largest bulk aseptic 
packager of concentrate fruit juice in USA 
which they would be taking from Punjab with 
the same company. 

PEPSICO has a number of jOint ven-
tures practically with the Eastern countries 
also. I would also convey to the Governor a 
request regarding Malerkotla project made 
by Shri Ramoowaha. 

In the end, 1 would like to inform all the 
hone Members that we had taken this deci-
sion keeping the Punjab situation in view. 
keeping the employment prospects of the 
farmer's; children in view and also to see that 
more jobs are created and the surplus of 
Punjab's fruits and vegetables are utilised 
and 50 percent are exported. 
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NARCOTIC DRUGS AND PSYCHOTRO-
PIC SUBSTANCES (AMENDMENT) BILL· 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHAt A. K. 
PANJA): I beg to more for leave to ifltroduce 
a Bill to amend the Narcotic Drugs and 
Psychotropic Substances Act, 1985. 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That leave be granted to introduce a 
Bill to amend the Narcotic Drugs and 
Psychotropic Substances Act. 1985." 

Ths Motion was adopted. 

SHRI A. K:PANJA: I introduce t the Bill. 

MR. DEPUTY SPEAKER: The House 
now shall take up matters under the Rule 
377. 

13.41 hr •• 

MATTERS UNDER RULE 3n 

[ Trans/ation] 

(1) Need to rehabilitate hawkers 
uprooted by the local authorities 
by constructing Kiosks 

SHRI NIHAl SINGH JAIN (Agra): 
There has been an unprecedented increase 
in the urban populatoin • but the employment 
opportunities have not increased accord-
Ingly. Therefore, obstructing the people with 
limited means from earning their living may 
have serious consequences. The munici-
palities and concerned Departments in .al-
most all cities remove the small hawkers 

who have been earning their living by selling 
goods in retail for the last several y.ars. 
Sometimes it may be appropriate to remove 
the hawkers for the maintenance of beauty 
of the city and for the smooth movement of 
traffic, but the local bodies remain apathetic 
towards their rehabilitation and leave them 
to their fate. 

In this connection, it is not only essential 
to accord highest priority to their rehabilita-
tion but the concemed bodies should be 
provided with necessary financial and other 
resources and effective co-ordination 
among different Departments should be 
established for this purpose. The Ministry of 
Urban Developments should formulate a 
comprehensive plan in this regard for the 
guidance of State Governments. Under this 
plan, provisions should be made for the 
construction of Kiosks, small shops on the 
vacant land near National Highways, Rail-
way land, Sojourn state land (Nezul) and 
vacant land of the local bodies and allotment 
of these kiosks to displaced persons. Funds 
should be provided by financial institutions 
like HUDeO, Urban Development Authori-
ties, and other banks, free of interest and 
such alternative arrangemen~ should in-
variably be made before the,e people are 
displaced. 

I urge upon the Central Government to 
give topmost priority to all the aforesaid 
suggestions. 

[English] 

(II) Need to check drug trafficking 

DR. PHUlRENU GUHA (Contai): Drug 
Trafficking and drug addition are assuming 
menacing proportions in our country. India 
has become the main transit point for traf-
ficking. There is a close connection between 
narcotic smuggling and terrorism. It is dan-
gerous for peace and stability of our country. 

I request the Government that the con-

~ In Gazette at India Extraordinary. Part It, Sections. 2 Dated 6.12.1988, Introduced 
... the recommendation of the preSident. 
t Introduced with the recommendation of the President. 
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neotian between drug trafficking and terror .. 
ism must be broken. 

(III) N.-__!!!.to consider 'Mandai' as the 
AMllned area In place of 'Ta luka , 
for crop Insurance benefits 

SHRIMATI BASAVARAJESWARI 
(Sellary): Mr. Deputy Speaker. Sir, the 
Comprehensive Crop Insurance Scheme 
introduced by the Governmont of India is 
being implemented from Kharif, 1985 sea-
son. As per the guidelines issued by the 
Union Government 'talukat is the defined 
area. If the actual average yield per hectare 
of the insured crop for the defined area 
determ ined on the basis of crop cutting 
experiments in the insured season falls short 
of the specified threshold yield, all the in-
sured farmers growing that crop in the de-
fined areas are eligible for the benefit under 
the scheme. Even if the actual yield is esst-
han the threshold yield in a mandaI or village, 
and the taluka average is more than the 
threshold yield, farmers in that mandallvil-
lage area, are not eligible for the benefit. The 
Government of India has been requested to 
declare the 'mandai' as the defined area in 
place of 'taluka'. Since the Union Govern-
ment has not yet communicated its adminis-
trative approval for the implementation of the 
crop insurance scheme during 1988-89, it 
has not been possible for the State Govern-
ment to issue necessary notification for the 
implementation of the scheme during 1988-
89. 

Therefore, I appeal that this matter be 
taken up on priority basis. 

[ Translation] 

(Iv) Need to construct a railway line 
betw •• n Bar (District Pall) and 
Snara (District Jodhpur) 

SHRI SHANKAR tAL (Pail): Rajasthan. 
only has 16.41 kms. of railway Une as com-
pared to the national average of 18.81 kms. 
per 1000 kms of railway lines in the country. 
Keeping in view the need for economic 
development of Rajasthan and public inter-

est, it is essential to construct a railway lin. 
between 'Bar' station in the district Pan and 
Bilera Station in district JQdhpur. Survey of 
this projed was undertaken earlier also, but 
in changed circumstances. another survay 
should be conducted in a tima-bound pro-
gramme keeping in view the suggestions 
made by the representatives of the people. 
As the State Government is ready to provide 
full assistance, the survey should be com-
pleted and the project should be cleared and 
its work should be undertaken on a priority 
basis. 

(v) Need to comple.. Manmad-In-
dora Railway Line to make It 
possible to open a third railway 
lin. between Delhi and Bombay 

SHRI VIJAYN. PATIL(Erandol): There 
is urgent need of third railway line between 
Bombay and Delhi due to heavy traffic 
caused by south bound trains on busy 
Jhansi-Itarsi section of Centra. Railway. The 
demand for Manmad-Indore railway line is 
very okf. Recently. Gwalior-Pune ... 'ndor. 
railway line has been construded. Hence. I 
Manmad-Indore railway line is completed, it 
will become possible to open.a third railway 
line between Bombay and Delhi. Thus, the 
distance between Delhi and Bombay will be 
reduced by about 150 kms. as compared to 
the Westem Railway route. Out of about 
1,250 kms between Delhi and Bombay (via 
Gwalior .. Jndore-Uanmadj only the stretch of 
about 259 kms between Manmad and In-
dore remains to be Completed. 

I urge upon the RaDway Minister to give 
a serious thought to this proposal and sanc-
tion it. This will catarto the needs of tribal and 
backward areas of Maharashtra and 
Madhya Pradesh. and passengers travelling 
between Oelhi and Bombay including goods 
transportation. This will benefit the Railways 
as wall. 

(vi) Need to unction and complete 
the ucond stage of Sri Ram 
Sagar Project (Andhr. Pr.de8h) 

SHRI B.N. REDDY (Miryalguda): Sec .. 
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ond stage of Sri Ram Sagar from Godavari 
river in Andhra Pradesh State is a part of 
original plan of an integrated project irrigat-
ing 16 lakh acres in Nalgonda, Khamamd 
and Warangal districts. But it is only confined 
so far to the first revised stage up to 284 km 
length of canal. Now it is high time, at least 
after 10,15 years, the original plan consist-
ing of Kakatiya canal up to 347 km. leading 
to Musi river be taken up for completion. 

It is learnt that the second stage is 
technically viable and can be taken up in 
Seventh Plan if funds are provided. Accord-
ing to the Survey Report required water from 
Godavari is available. As it is established 
that there is no question of water shortage. 
against this background a big convention 
involving thousands of farmers was suc-
cessfully held on 30th of July. 1988 demand-
ing' completion of the Project which can 
irrigate 16 lakh acres totally including 5 lakh 
acres concerned with second stage. 

So, f request the Uniol'l Government to 
sanction the second stage and assist the 
State Government to complete the same. 

(vii) Need to look into the affairs of 
the Aligarh Muslim University 

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Beneath the superficial calm, the 
situation in Aligarh Muslim University is 
developing ominous dimensions and it may 
explode soon. unless steps are taken to-
wards amelioration and for remedial meas-
ures. The University has not elected its 
Chancellor, Pro-Chancellor and Treasurer 
though the terms of the incumbents expired 
more than a year ago. The court of the 
University has not elected its representa-
tives or the Executive Council. The Court 
itself has no representatives of the old boys 
or of the students. The Court, the highest 
governing body of the University, has not 
met since August, 1987. In the meantime. 
the University is being run by the Vice-
Chancellor under emergency powers. The 
annual report and the annual accounts of the 

University for 1987 ... 88 are yet to be placed 
before and approved by the Court. The elec-
tions to the University Union for 1988 to 89 
are due and the date has not yet been 
announced. The University ;s involved in 
many legal cases with its teachers and stu-
dents. The admission policy of the University 
• particularly the system of equalisation has 
created a wave of discontent in the Muslim 
community. 

A number of MPs and others, members 
of the Court have submitted a Memorandum 
to the Visitor requesting him to instruct the 
Vice Chancellor to convene a meeting of the 
Court. But no meeting. has yet been con-
vened. 

The Government is requested to pay 
attention to the affairs of the University and 
advise the Vice-Chancellor to convene a 
meeting of the Court immediately. 

[ TranSlation] 

(viii) Need to pay higher compensa-
tion to the farmers of Deihl for 
the land acquired by Delhi Ad-
ministration 

SHRI BHARAT SINGH (Outer Delhi): 
Mr. Deputy Speaker, Sir. the farmers of Delhi 
whose land is acquired by Delhi Administra~ 
tion get inadequate compensation. Besides, 
no land is left for the construction of play 
grounds, panchayat houses, parks, dispen-
saries etc. while acquiring land due to which 
the original residents of the areas are put to 
great hardships. Therefore, Delhi Admini~ 
stration should ensure that whenever any 
land of any village is acquired, land is left for 
providing aforesaid facilities. ' 

Secondly, the farmers whose land is 
acquired should be paid compensation at 
the minimum rate of Rs. 100 per yard and 
each family should be provided with a devel-
oped plot. If a person is holding more than 2 
acres land and it is acquired he should be 
given a plot of 400 yards. Government 
should also take action to provide one shop 
or employment to one member of each d;s~ 
placed family. 
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13.53 hr. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1988-89 

(Eng/ish) 

MR. DEPUTY SPEAKER: The House 
will now take up discussion and voting on the 
Supplementary Demands for Grants in re-
spect of the Budget (General) for 1988-89: 

Before we do that, the House may allot 
the time to Supplementary Demands for 
Grants (General), for which the Govern-
ment have recommended two hours. I 
think, the House agrees to allot two hours 
for this item. 

Motion moved: 

"That the respective supplementry 
sums not exceeding the amounts on 
Revenue account and Capital Account 
shown in the thiftt column of the Order 
Paper be granted to the President out 
of the Consolidated Fund 01 India to 
defray the charges that will come in 
course of payment during the year 
eAding 31 st day of March, 1989 in 
respect of the following demands en .. 
tered in the second column thereof. 

Demand Nos. 1,2,5,7,11.24,29,46.48, 
52,60,64.68,69,71,72 and 83. 

Shri Bhattam Srirama Murty. 

Supplementary Demands for Grants (General) for 1988-89 submItted to the Vote 
of Lok Sabha 

No. Name of the Demand Amount of Demand for Grants submitted to the Vote 
of the House. 

Revenue Capital 

1 2 3 4 

MINISTRY OF AGRICULTURE 

1- Agriculture 100,00,00,000 

2. Other Services 
of Department of 
Agriculture and cooperation 1,00,000 

5. Department of Fertilizers 250,01,00,000 

MINISTRY OF COMMERCE 

7. Departement of Commerce 200,00,00,000 1,00,000 

MINISTRY OF COMMUNICATION 

11. Telecommunication ServIces 1,00,000 

MINISTRY OF FINANCE 

24. Department of Economic Affaris 80,53,00,000 

29. Transfers to State Government 100,00,00,000 
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1 2 3 4 

MINISTRY OF HUMAN RESOURCE DEVELOPMENT 

46. Department of Education. 

48. Art and Culture 

MINISTRY OF INDUSTRY 

52. Department of Chemicals and 
Petrochemicals 

1,00,000 

1.00,000 

5" 15,00,,000 

MINISTRY OF PETROLEUM AND NATURAL GAS 

60. Ministry of Petroleum and 
Natural Gas 91,00,000 

MINISTRY OF SCIENCE AND TECHNOLOGY 

64. Department of Science anti 
Technology 1,00,000 18,48,00,000 

MINISTRY OF STEEL AND MINES 

68. Department of Mines 85,20,00,000 

MINISTRY OF SURFACE TRAN...'iPORT 

69. Surface Transport 

71. Ports, Lighthouses and Shipping 

MINISTRY OF TEXTILES 

72. Ministry of Textiles 

DEPARTMENT OF SPACE 

83. Department of Space 

TOTAL 

SHRI BHATIAM SRIRAMA MUR-TY 
(Visakhapatnam): Mr. Deputy Speaker, Sir, 
the presentation of Supplementary De-
mands for Grants has become almost a 
ritual .. During every Session in the Lok 
Sabha. there will be one Supplementary 
Budget or the other. In the months of July-

1.00,000 1,00,000 

1.00.000 

1,63,00,000 

1.11,00,000 1,00,000 

657,94,00,000 185.18,00,000 

August. first batch .of Supplementary Oe-
mands for Grants will come up; in the months 
of November-December. second batch of 
Supplementary Demands for Grants will 
come up; and in the month of March. thalast 
final batch of Supplem°entary Demands for 
Grants will come up. That Is how, this has 
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become a very regular and a famHiarfeature, 
which has emerged during 1he course of the 
past few years of practice. 

The tota1 Supplementary Demands for 
Grants in a particular year comes to about 
ten percent of the Budgeted expenditure. In 
one year.. say 1985-86, it went up to 17 
percent of the Budgeted expenditure as was 
originally presented before the House. Then 
obviously it means, the Budget itself is mad. 
a mockery. Are the Government not exercis-
ing sufficient caution and exhibiting some 
foresight while preparing the Budget to meet 
all the contingencies for a particular period of 
a year? Obviously it means that they are not 
doing it. In the month of August. according to 
the first set of Supplementary Demands, an 
amount of Rs. 400 crores as proposed for 
assistance of Punjab, and Rs. 100 crores as 
subsidy to new industrial units. They are not 
unforeseen items. They could have been 
very well anticipated m ... ch in advance. Even 
now if you look into the present formulation 
of the Supplementary Demands for the 
Grants, it can be seen that fertiliser subsidy 
is Rs. 250 crores, export subsidy is Rs. 200 
crores, comprehensive crop insurance 
scheme is Rs. 100 crores and flood relief is 
Rs.100 crores. Except flood relief, all these 
items can be anticipated. Fertiliser subsidy, 
for instance. is not a new item. It is stated 
here that the Supplementary Grants IS re-
quired for meeting additional expenditure 
this year towards subsidy on indigenous 
fertilisers mainly on account of spill over from 
the previous year. escalation of prices like 
power, gas and impact of the revision of 
retention prices,etc . So this ,s not a matter 
which has suddenly sprung up as a surprise 
and the Government is seized of the matter 
and has come before the House with this 
proposal. If they had bean a little more alert, 
they woukl have anticipated it and made 
sufficient provision in the main Budget itself. 
But that was not done. Similarly, as far as 
crop insurance is concerned, it will be seen 
that the crop insurance scheme is in force 
from 1.4.1985 and the Government is re-
quired to sanction an additional sum of As. 
100 orares in order to claar the pending 
claims of insured farmers relating to Kharif 

1987 and earlier seasons which have been 
1inafised. This is 8 continuing scheme. 
Therefore" they shoutd have visualised such 
a contingency and they should have made 
provision in the t3udget itself. But they do not 
take any care to do so. 

Again take export subsidy. They want 
about Rs. 200 Cfores on account of esti-
mated growth rate of 20 percent in exports, 
additional cash compensatory support on 
textile items, etc. Like this I will read one 
more item before f go to the next point. 
Shipping companies - The supplementary 
grant is required for providing financial 
assistance to shipping compant8S inrepsect 
of undischarged commitments of the erst-
wile shipping Development Fund Commit-
tee and its inescapable obligations which 
now vest in Government. 

13.59 hrs.. 

[SHRI SOMNATH RATH in th9 Chailj 

The Government has failed to exhibit 
sufficient care and it is, from time to time, 
coming before the House 1ike this on flimsy 
grounds which are not sustainable. The 
correct budgegary procedures are not being 
followed and the fiscal indiscipline also has 
set in and that has been continuing. 

Now, the electoral reforms are very 
much in the air. And it is anticipated that 
some of the amendments to the law are likeJy 
to be brought before the House in the current 
session itself. 

14.00 hr •. 

That being the case, it stands to reason 
to imagine that certain specific proposals 
and provisions have been included in the 
Supplementary Grants itself. All pofiticil 
parties have almost agreed on the question 
of reduction of age for the purpose of voting. 
How far will the reduction in age entail 
additional voters? In each Parliamentary 
constituency, about eighty thousand new 
votars will be recruited. In the entire oountty 
in a year. almost fifty million voters wilt have 
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to be recruited. This is a stupendous task. It 
requires suffioient preparation and 
adequate provision also. But nothing has 
been done. Why has it not been done? So, 
wherever there is dire need and necessity. 
the Government are mincing matters and 
are not taking adequate steps. They are not 
rising up to the situation where it demands. 

It may also be seen that out of Rs. Sf 0 
crores. Rs. 550 crores come under Non-plan 
expenditure only. The Non-plan expenditure 
has been increasing. Every time, the Gov-
ernment speaks in terms of economy meas-
ures. austerity measures or curbing and 
curtailing wastage. That being so, how is it 
that the Non-plan expenditure is being al-
~owed to increase year after year? 

Now, may I point out that in the year 
1985-86, the Non-Plan revenue expenditure 
was Rs. 19,511 crores. by 1987-88, it came 
up to Rs. 28,000 crores. The per capita 
public expenditure has increased from Rs. 
154.4crores in 1970-71 to Rs.1,127crores 
in 1985-86. There is need for a close scrutinY 
of non-plan expenditure. The Government, 
from time to time, const:tute committees and 
commissions to go into this aspect and per-
haps come forward with adequate measures 
to curb and curtail IJnnecessary and avoid-
able uneconomic expenditure. One such 
Committee is being headed by the Prima 
Minister himself, besides a Committee con-
sisting of Secrataries. We never get a feed-
back as no report or recommendations of 
such committees are ever placed before the 
House and we never know anything about 
the outcome of their deliberations. In the 
previous year it was stated that the Govern-
ment are determined to save an expenditure 
of about Rs 650 crores with a view to d iverce 
that amount towards meeting 1he require-
ments of drought relief. But what has hap-
pened? How much was adually saved? We 
have no figures. Nothing is known about 
that. So, the non-plan expenditure has been 
increasing and this is not prudent on the part 
of the Government. We do not obviously find 
any signs of Government coming to the grips 

with the problem of ever increasing non-plan 
expenditures. 

The debt position is also causing a 
grave concern. The foreign debts come to 
about Rs. 54,817 crores. The internal debts 
from the Aeserve Bank of India are As. 7.770 
crores and the market borrowings are As. 
7,000 crores. Of course, a major chunk of it 
again goes to firance non-plan expenditure 
only. The liability of the Government has 
increased from Rs.59. 749 Cfores in 1980-81 
to As. 1,66,,546 crores in 1986-87. register-
ing an increase of 179 percent over a period 
of six years. Not merely that, the country is 
caught up in a debt trap. The interest 
charges are increasing abnormally, exorbi .. 
tantly. The total interest payable during the 
current budget period, as per the main 
budget was Rs. 14,000 crores. This is the 
largest singlo item of expenditure which 
oxceeds the expenditure on Defence De-
partment also, which is only Rs. 13,000 
crores. One third of the total tax revenue 
goes to meet only the debt servicing item. 
The interest charges as per the 1988-89 
budget come to Rs. 14,000 crores, as I said 
earlier. But then in 1980-81, it was only Rs. 
2600 crores. How fast this is increasing 
now? The debt service ratio has gone up 
from 160/0 to 21.20/0 last year and 24 % this 
year, which means 1 14th of the total earnings 
are utilised only to pay back the loans. 

Sir, as far as domestic borrowings are 
concerned, about 70% of the domestic bor-
rowings are spent only for the repayment of 
the earlier debt. That is why I say that this 
country is firmly cought up in a debt trap. 
There is no gainsaying the fact. Sir, actually 
the tax collections have also increased for a 
given arrr Jnt of N.N.P say Rs. 100 at 1970-
71 price, the debt burden was in 1960-61 
16.2%, but the same in 1985-86 was Rs. 
72.45 which is more than 5 times as com-
pared in 1970-71. That is how we have to 
take a quick look at the financial status, the 
economic status, the present status of econ-
omy of the country. Now, the situation is 
really alarming. The debt is formulating. The 
deficit financing is being resorted to increas-
inglyand indiscriminatety and the prices are 
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also increasing and in the entire Seventh 
Plan period, the total anticipated deficit 
budget would be Rs.14.000 crores. In the 
first three years, we have exceeded and we 
are nearing the figure of As. 20,000 crores. 
Sir, the worst part of this is this. The deficit 
on revenue and capital accounts is like this. 
Let us look at it. The Government expendi-
ture is rising faster than the growth of reve-
nue surplus. and capital account has been 
increasingly used to finance growth of reve-
nue deficit. Every year all the revenue budg-
ets are deficit budgets only. In order to fill the 
gap, the Governm~nt is drawing money 
from the capital account. The normal char-
acter of the developmental oriented budget 
should be that there should be revenue 
surplus and that should goto meet the devel-
opmental programmers and activities. In-
stead of that, from the very capital account, 
the government is withdrawing money to 
meet the revenue deficit. This is a retro-
grade step. This is definitely an anti-devel-
opmental step. That is how the budget 
shows a healthier surplus of revenue ac-
count in deficit and capital account .or sev-
eral years in the past and now it is changed. 

Sir I the foreign exchange reserves are 
also declining. Government may draw some 
satisfaction from the performance of the 
agricultural sector and also industrialisation. 
But the balance of payment positon is really 
causing concern. The share of the export of 
India to the world trade has declined from 
2% in 19505 to 0.5% at present. The foreign 
exchange stood at Rs. 7,287 crores in 31-2-
1988 and on 31.10.1988, it is Rs. 6.382 
crores. Sir. that way, if you look at the 
position, it is really alarming. 

Now, I come to one or two spects. The 
head of the Government in his capacity as 
the President of the ruling party gave an 
assurance that more and more persons will 
be employed and at least one member of 
each family will be provided with gainful 
employment. That was the assurance given 
by the head of the ruling party. It is a 
welcome thing. We have no objection. we 
welcome it. But at the same time. I would like 
to draw the attention of the hon. Minister to 

one tact. The Seventh Plan itseH has stateJ 
that employment must be created for about 
49 million people during the Seventh Plan 
period, that is, about 10 million jobs per year. 
Where do we stand? In the course of the last 
three years how many million jobs have 
been created? This is your commitment, this 
was what was stated in the Seventh Plan 
document itself. We have no data on the 
employment generated in the first yearof the 
Plan and the second year of the Plan. 

Sir, I have got a few answers here. 'put 
a question to the Minister for Industry 
whether the Government has taken and 
policy decision that employment should be 
provided to at least one member of the famity 
displaced by the industry, that is. families 
who are actually displace. Have you got any 
scheme to provided jobs to such people? 
The reply is, 'No, Sir. These peop'e are 
displaced. Their employment potential is 
gone and they are actually disabled and the 
Government cannot ofter employment to 
them. There is no such policy.' Notonlythat. 
I wanted to know from the Planning Minister 
the prospects open to the technically quali-
fied persons and skilled persons in private 
and public sectors, in the cooperative sector 
also, in the year 1986-90. The answer is: 
'No information is available.' Qualified 
people are there, skilled persons are there. 
Are there any employment opportunities for 
them? If so, what are they? We wanted to 
know. But the reply is, INo information is 
available.' It is not merely that. The Govern-
ment from time to time go on emphasing that 
in most of the public sector projects there are 
surplus persons. surplus employees. And 
here is a reply: 'There are about 50,287 
surplus employees as per the reqUirement.' 
About 92 public enterprises have not yet 
indentified the surplus staff. About one lakh 
of persons were surplus person9. They 
wanted to give a hand shake and get rid of 
them. The number of sick units are there, 
about one lakh of people have fost their jobs. 
That being the case, how does the Govern-
ment think of solving the problem of unem-
ployment? How do they want to create 
employment opportunities? During the ear-
lier years 'Garibi hatao' was the slogan. So, 
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peopJe were happy, we were all happy. But 
then what has happened, what is the present 
position now? Sir, I, can do no better than 
quoting from one of the recent articles pub-
lished in C Yojana' the official organ of the 
Planning Commission written by no less a 
person than Shri Vasant Sathe, one of the 
hon. Members of the Cabinet. What he 
stated was: 'One may be determined to 
deceive himself that poverty is declining and 
we are able to successfully fight the poverty 
by drawing up a line of poverty and actually 
go on moving upwards and downwards only 
with a view to show that more people are 
above the poverty line and less people are 
below the poverty line.' But the fact of the 
situation is, 85 per cent of the rural popula-
tion is absolutely poor, suffering from abject 
poverty and living under miserable condi-
tions and 60 percent of the urban population 
have no two square meals a day. This is the 
position. So, with your efforts of anti-poverty 
programmes, or poverty alleviation pro-
grammes, this is where we stand. Nothing 
has happened. No improvement has taken 
place. So, now that being the position, what 
is it that we expect from the Government, 
when they proclaim that they are going to 
provide job to each family in this country. It 
is welcome. But if it means, wishful thinking, 
than I am sorry, you are taking people for a 
ride and this exercise in hypocrisy will not be 
in the fitness of things to applaud, which is a 
vain and futile proclamation. 

I Would like to state one thing in this 
connection. The Minister himself may be 
able to throw some light on this aspect. For 
instance, are the Government able to pre-
vent smuggling, stop it or check it to the 
satisfaction of the Government themselves. 
What is the extent of smuggling of goods 
taking place in this country. Goods 
smuggled into India annually would easily 
value at As. 10,000 to 12.000 crores, at 
domestic prices. This is more or less agreed 
on our hands. If that is not so, alternative 
version can be given. At least 100 tonnes of 
gold is smuggled into the country every 
year, worth about Rs. 1700 CI ores. Synthetic 

fabrics worth about As. 1800 crortM have 
also been smuggled. as also electrpnic 
items, motor spares, watches etc., amount-
ing to Rs. 2.000 crores. As. 50.000 crores of 
black money through smuggled good and 
various other items which I tried to enumer-
ate above. are coming to this country annu-
any. What is it that you are doing. Are you 
able to check it? 

Sir. I raised a question about the Reli-
ance Industry's case. Some time back, it 
was stated that they resorted to under-in-
voicing of goods involving alleged evasion of 
duty of Rs. 119.64 crores. What is that has 
been done? This is the question I have put. 
The reply is like this. A show-cause notice 
was given to them by the Deputy Collector of 
Customs, Bombay on 10.2.1987 and they 
went to the court of law and obtained the 
stay. Finally, the party's writ petition was 
dismissed on 19.11.1987. Now, the matter 
is under adjudication and the Government 
are looking into the matter. This is the type 
of reply they have given. One of the most 
prosperous and fast growing business 
magnates evaded duty to the extent of Rs. 
120 crores but the Government has not 
taken necessary action. What does it indi-
cate? 

Therefore, before I conclude, I would 
like finally to plead with the Government that 
they should take necessary action as far as 
such things are concerned, in the best inter-
est of the economy of this country. I had also 
another reply from the Government. This is 
with regard to cigarette manufacturing com-
panies. The reply is this. 22 show-cause 
notices issued during 1987 to 4 major ciga-
rette manufacturers and their contract 
manufacturers demanding excise duty of 
approximately Rs. 1200 crores are pending 
adjudication before respective adjudication 
authorities. They are pending and they have 
not taken any action at all. What is it due to? 
This is unfortunate. It is not merely that but 
I can cite a number of other instances where 
the Government are very liberal and very 
considerate as far as these people are con-
cerned. Before winding up, I would like to 
point out to the Minister to kindly re-examine 
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and reconsider these things. As fer as 
blaekmoney is concerned, swindling of 
money is concerned, siphoning of money is 
concerned and then taking it to the Swiss 
Bank. I put the question, namely, what is it 
that is being done with a view to effectively 
check and control it? 

The reply is:-

"For obtaining mutual assistance in 
criminal matters, Government have 
decided that letters be exchanged be-
tween Governments of India and Swit-
zerland. Our Mission in Berne has been 
suitably advised to make arrangements 
for the exchange of letters. The draft of 
letters to be exchanged is being exam-
ined by the Swiss Government whose 
final response is awaited. Unless the 
proposed lattars are exchanged be-
tween thQ two Governments, it is not 
feasible for Government of India to 
approach the Swi~s Government for 
obtaining any information in this re-
gard." 

Even in a matter of great importance like 
this where the entire country is exercised in 
the matter, is it not necessary to take expe-
ditious action and arrive at an agreement 
and try to see that the names are revealed so 
that you can take deterrent action against 
the persons who are found gUilty? 

With these few words, I conclude. 

[ Trans/ation] 

SHRI VIRDHI CHANDER JAIN 
(Sarmar): Mr. Chairman, Sir, I support the 
Supplementary Demands for Grants, for the 
year 1988-89. 

Out of aU the Supplementary Demands. 
the most important one is the demand for As. 
1 erore for the flood relief, Rs. 250 crores for 
fertiliser subsidies, As. 200 crores for export 
subsidies and Rs. 100 crores for crop insur-
ance schemes. 

This year our CX)untry I particularty, 

Punjab, Haryana Himachal Pradesh and 
Assam were affected by devastating floods. 
These floods were unprecadented. Bihar 
was also affected. But the question Is of the 
funds which are allotted for flood relief 
purposes. But the problem here is that it is 
not possible to make an estimate of the 
amount necessary for flood relief in ad ... 
vance. Of course, some amount is allocated 
for natural calamities in the Budget, but It 
may not be adequate in case of severe 
floods and additional fu"ds have to be 
allocated. The floods were so devastating 
this time that the hon. Prime Minister himself 
toured the flood -affected areas of Punjab. 
Haryana, Himachal Pradesh and Assam. 
the Central assistance was provided for 
flood victims. I think that the extent of assis .. 
tance provided this time is unprecedented. 
The relief provided by the Central Govern-
ment to the affected farmers is indeed laud· 
able and I appreciate the efforts of the Cen-
tral Government in this regard. 

Secondly, the crop insurance scheme 
\Alas introduced in 1985 and it continued till 
1987. Rs. 100 crores which has been de-
manded for this scheme is very reasonable. 
But very point is, that the crop insurance 
scheme has lost its nlomentum. During the 
course of the Question Hour, Shri Bhajan Lal 
stated that this Scheme will be renewed 
before the next Budget Session. We want 
that this scheme which provides maximums 
benefits to the farmers should continue. The 
crops are destroyed by floods and droughts. 
In view of this it is imperative to ensure the 
early impl9mentation of the crop insurance 
scheme. Government should take neces-
sary steps at the earliest in this regard. 
Under this scheme the contribution of Cen-
tral Government and State Governments is 
in the proportion of two is to one. My submis-
sion is that the economic condition of some 
of the States, especiany Rajasthan, is very 
week, therefore, the Central shouJd bear 3/ 
4th oftha expenditure for such states and the 
state Governments should be asked 10 baar 
not more than 1 14th of the total expenditure. 
In this way, it will be easier to implement 
such schemes for States like Rajasthan 
whose economic condition is week. This will 
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enable Such States to be benefit from these 
schemes and it will be very beneficial for 
them. 

Under the NattonaJ Rural Employment' 
scheme and Landless Guarantee Scheme, 
now only primary schools are being con-
structed. Earlier. even dispensary. an-
ganwadi. patwar circle, gramsewak quarters 
etc. were included in it. This scheme has 
proved most beneficial for my constituency, 
which is the most backward area of India. It 
has brought a radical change there. In other 
rural areas also, school buildings, co-
operative godowns, dispensaries, etc. have 
been constructed but now if the construction 
of all other buildings is. stopped for the sake 
of primary schools only. then it will create a 
hinderance in rural development.This is 
being done because there is a scheme to dig 
10 lakh wells for marginal farmers. We wel-
come this scheme but it is not proper if it 
comes in the way of N.R.E.P .or R.E.G.P. 
programmes. Therefore. the funds for these 
programmes should be increased. The 
funds for programmes which have been 
appreciated by the peopl9 and which have 
proved beneficial for them should be in-
creased during the Eighth Five Year Plan. 

The people are not being benefited by 
the Integrated Rural Development Pro-
gramme in the required measure, because 
there is a lot of corruption in it and it is not 
being implemented properly. Mention has 
been made about monitoring of this pro-
gramme and we are also trying that a physi-
cal verification should be conducted in order 
to find out the reality. When we conducted an 
on-th-spot enquiry of 10 panchayats, 8 of 
them did not produce the cattle for physical 
verification, only 2 panchayats got their 
physical verification done honestly. I feel 
that the physical verification in all the pan-
chayats in the country should be conducted. 
It should also be ascertained whether the 
I.R.D.P. has provided any benefit. A provi-
sion has been made for mass education-viz. 
National literacy Mission for Imparting 
Functional Literacy, Grants to Border Area 

Educational Development Programme in 
the supplementary demands for grants. In 
fact. the Border Area Educational Develop .. 
ment Programme which has been intro-
duced has had an extremely good impact. 
Two rooms measuring 25x20 have been 
constructed in each of the middle and secon-
dary schools~ This programme needs to be 
extended even further. There are many such 
middle schools where rooms measuring 
25x20 have not been constructed. In all such 
areas. two rooms of this size should be 
r;onstructed. At all the important places, 
Government boarding houses should be 
constructed and people belonging to sched-
uled caste, caste Hindu and other castes 
should be also admitted there. Besides. 
there is also a need to construct houses for 
teachers because they do not go to inacces-
sible areas for teaching. From the education 
point of view, Barmer, Jaisalmer and Jalaur 
are the most backward areas. In Barmer 
district, literacy is 11 percent and among 
women, it is 3 percent only. The demand for 
primary schools, which has been raised 
should also be fulfilled. A primary school 
should be opGned in each village if 40 stu· 
dents are there to go to school. Schools 
should be opened by the Central GOV8J:n-
ment because the State Government are not 
in a position to do so. Our Constitution also 
provides for free and compulsory education 
for all children until they complete the age of 
14 years. Primary schools should certainly 
be opened at places from where such a 
demand has been made to spread educa-
tion. 

The construction work of Indira Gandhi 
Canal was started in 1958, and even after 
elapse of nearly 30 years it has not yet been 
completed. A provision of sufficient funds 
should be made in the Eighth Five year Plan 
so that the oonstrudion work of this canal 
may be finished during the 8th plan period. 
On completion of this canal, a sum amount-
ing to crores of rupees will be saved which is 
otherwise spent on drought retief in the 
desert area of Barm&r and Jaisalmer. Not 
only this. area wilt be in a position to provide 
foodgrains to other States also. Proper steps 
should be taken to accord priority to th1S task. 
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With these words,' support the above 
mentioned demands. 

DR. G.S. RAJHANS (Jhanjharpur) : Mr. 
chairman, Sir, I was quite surprised while 
going through the S"'pplementary Demands 
for Grants. The Government has not paid 
attention to one of the most burning prob-
lems. A severe earthquako struck north 
Bihar in last August. The hone Prime Minister 
himseH toured Mithila region. He visited 
each and every house and inspected the 
hospital. This gave us soma hope that the 
Central Government will take some concrete 
steps for providing relief to this area. Unfor-
tunately. the Bihar Government employees 
went on strike after that. We are still in the 
dark as to whether the Central Government 
has done anything in this regard. This is true 
that the hone Prime Ministergota compensa-
tion of Rs. 10 thousand paid each to the 
deceased 1am ilies and some relief was a 
given to injured also. But the government 
has not been able to pay attention to the real 
issue. Leaving aside the fact that hundreds 
of people died and thousands were injured. 
thousands of house collapsed and lakhs of 
them have been rendered unsafe for living. 
Mithila is the most densely populated area 
nGt only in India but in the whole Asia. You 
cannot even imagine the condition of people 
there. As such we are affected by floods 
every year but this year we had to face the 
devastating earthquake too. The voluntary 
organisations of our country have done 
commendable work and I want to express 
my gratitude to them through this House. 
Unfortunately, the Government could not 
come up to our expectations. There is still 
time for the Central Government to pay 
attention to this issue. Lakhs of people have 
been rendered homeless due to that earth-
quake and were forced to spend their night 
under open sky. It is a sad talethatthey have 
to live shelterless in this chilly winter he-
cause their houses or huts have collapsed 
and they do not have the required resources 
to reconstruct them. The government should 
take some steps in orderto give reliefto such 
people. The Central Government shoud 
make loans available through HUDCO, LIC 
or and other schemes for these people so 

that they may reconstruct their huta at re-
cost and stay at their respective domicHed 
places. The recurring floods have broken 
their back. The people who war. prosperous 
there are also not in a position now to oon-
struct their houses o~ huts through their own 
resources. This is a very serious problem. 
My submission ;s that the Central Govern~ 
mant should take this problem seriously. W. 
are not aware of the report submitted by the 
central team. I would like to urge that a team 
of Members of Parliament should be sent to 
Mithila region to assess t)le damage caused 
by earthquake. When the Central Govern-
ment will bring the supplementary demands 
in the next session, it should first of all 
allocated a substantial amount for Bihar so 
as to enable the people in this area to con-
struct their houses. The Government has 
aJlocated a fund of As. 100 crore for floods 
which is meant chiefly to help the flood 
victims in Punjab, Jammu and Kashmir and 
Himachal Pradesh. This is quite right. As 
one of our colleagues pointed out that Bihar 
too was struck by floods. You wiH say that 
ffood is a recurring feature in Bihar and to 
what extent can we go on helping. I humbly 
ask whether we are responsible for floods. 
Floods in our area are attributable to the 
indifferent attitude of the Government of 
Nepal. We have been repeatedly making 
this demand for the last so many years that 
dams and reservoirs be constructed on the 
rivers emerging from Nepal. This will stop 
the floods. Thereafter assistance from World 
Bank and international agencies can be 
taken forthem. Unless Nepal lends a helping 
hand in this field, we will go on suffering from 
this calamity. of course 10r no fault of 
ours ........... . 

Our land grows good crops. But when 
th9 harvesting season comes, floods occur 
in the rivers onginating from Nepal and the 
crops are destroyed. Due to a large acaI. 
silting taking place in these rivars, our a ..... 
turning into a desert. A time was there when 
the Mithila was a very good region. But to-
day it is turning into a desert. Something 
should be done in this direction. Affluent 
persons belonging to this region have to 
come to Oelhi, Ghaziabad and BalJabhgarh 
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to work as labourers. For how long wllt this 
situation continue? 

I would like to make a few submissions 
about the Supplementary Demands for 
Grants. Now the time has come when the 
Government should think about fam tty plan-
ning. Ther. is no reference about family 
planning in the Supplementary Demands for 
Grants. If you do not adopt the family plan-
ning measures, the history will not forgive 
you . You do not realise what a blunder you 
are committing. You should not think that if 
any strong measure is adopted, it would go 
against you. Nothing is biggerthantha coun-
try. I, therefore. request the Government to 
adopt family planning measures stringently 
before it is too late to do so. 

The Government has given a lot to the 
public enterprise •. for how long this practice 
witl continue? Now the time has come when 
you should have ate fresh look on this as-
pect. For how long you will go on wasting tax· 
payers; money in this mannar? When you 
are going to exercise control over the un-
acruputous people sitting in the public enter-
prise.? The black money is harming our 
society in such a way as if it will finish us all. 

Finally, I request the Government to 
think deeply over the occurrence of the 
earthquake. 

[English] 

SHRI AJOY BISWAS (Tripura West) : 
Mr. Chairman, I find that Rs. 100 crores have 
been provided in the Supplementary De-
mands for ftood relief whereas no provision 
has been made for the ralief work of cyclone 
hit people. In the recent past a severe cy-
clonic storm had hit the coastal areas of 
We.t Bengal and Andaman and Nicobar 
I."nds. 

As far as West Bengal is concerned 
1,50,000 houses have collapsed and about 
500 people have died. More than 55,000 
cattle heads have bean lost and 500 people 

are atill miMIng. So there is a severe devas-
tation in West Bengal and the V/.at Bengal 
Government has assessed that more than 
Rs. 50 crores are required for the relief work 
of the cyclone hit people but I do not find any 
provision to this effect in these Supplemen· 
tary Demands. 

Sir, I fully support the provision of Rs. 
100 crores for flood ralief work as there wefe 
heavy floods in July in Bihar, Punjab and 
many other areas but at the same tima I shall 
request the Government to provide money 
for the cyclone-affected people in West 
Bengal and Andaman and Nicobar islands. 
The Governments of West Bengal and 
Andaman and N icobar Islands are rushing to 
the Central Government for money for relief 
work for the affected people. But I find no 
response is there from the Government. So, 
I request the Central Government to look into 
the mattsr seriously and help the West 
Bengal Government and also the Govern-
ment of Andaman and Nicobar Islands. 

Another provision is for export subsidy. 
This provision has probably been made to 
boost up the exports because the Indian 
economy is in a crisis. If the export is not 
more, then the balance of paymen'ts will be 
in a serious crisis. But I wish to'point out one 
thing. You are spending crores and crores of 
rupees for export subsidy. Havo you ever 
enquired whether the money is being spent 
properly or not? There is a racket in that. A 
large portion of this money is being diverted 
for other purposes. I can say that in the name 
of export subsidy, many people are looting 
money out of that. 

Now I come to the development of the 
North-Eastern Region. I am from that region. 
The Central Government have set up a high-
powered committee for the development of 
the North-Eastern Region. Almost all the 
districts in that region are backward· both 
industrially and econom ically. So, it is the 
responsibility of the central government to 
develop that region in a time-bound pro-
gramme. The central Government has al-
ways been telling that they are in favour of 
development of the North-Eastern Region 
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and they have Nt up the high.-powered 
committee. But w. seethat the develOpment 
of the region is vary very stow. Manv proj· 
ects. which have been submitted by different 
States of the North-Eastam Region tb the 
Central Government, are still pending for 
years together. I can teU you about Tripura. 
I am from Tripura. There is enough gas 
available in Tirpura. But we cannot utilis. 
that gas. So, a thermal plant can be set up 
there. We can generate power out of that 
gas. We can eventransmitthatenargytothe 
other States. Recently this issue was dis-
cussed jn the PJanning commission. There 
is a conspiracy that the thermal plant of 500 
MW would be set up in SHchar. what is the 
reason? The reason is that the road is nar .. 
row. So, it is nor possible to carry the big 
machinery to Tripura. Therefore. the 500 Mw 
thermal plant is to be set up in SHchsr. It;s a 
bogus argument. About technology, we 
know that in foreign countries, there are 
machines for the thermal plants. We can set 
up plants of 100 to 175 MW. Small machines 
can be taken to the Tripura area. So, r 
strongly protest against the conspiracy to 
take the gas from Tripura to another place. If 
the thermal plant is' set up there, a portion of 
the royalty which the Tripura State should 
get, they would not get and they would be 
deprived of other benefits like employment 
etc. 

Then, there is another project report for 
cooking gas plant. The cooking gas can be 
su~lied to the houses by pipeline. The 
project report is pending with the Govern-
ment and that has not been cleared. The Left 
Front Government and other agencies, the 
Municipal Autt\orities etc. have approached 
the Central Government for money. The 
Central Government has not provided any 
money for that, and the plea taken by the 
Central Government is that due to paucity of 
funds, it is not possible to set up that project. 
I see in the Supplementary Demands that 
money can be provided for the export sub-
sidy and other projects, but when the ques-
tion comes for the-development of the North .. 
Eastern region. we say that money is not 
there.For the North .. Eastern region, the 
Central Government is not coming fotward 

for the development of that ...... 

The North .. East.rn region i. backward 
and the Government should take up its 
development in right earnest and frame a 
tim8:-bound programme for the development 
of that area. Money can be f()tJnd and prob-
lems solved, if the Government wants thal 
The extremist forces are trying to throw away 
the sentiments of the people of that ar .... 

With the.e word., I request the Govern-
ment to do something for the North·Eastern 
region and there should be a time bound 
programme. 

SHRI N. TOMBI SINGH(lnnaf Manipur) 
: Mr. chairman. sir.' supportth. Supplemen-
tary Demands for Grants (Ganer.') for the 
year 1988-89. The Demands comprise of 12 
Ministries and are broken up into 17 De-
mands. I may not be able to oover all the 
Demands; it would not be justifiable also, 
and therefore. I would make a referenoa to 
certain Ministries and Departments only, 
which consider relevant to may region. 

First of all, I would start with the Ministry 
of Human Resources Development. This 
may look very small to the people generaUr 
and to other Members also. The Dapartma 
of Education is making provision for Na-
tional Literacy Programme. For Adult Lit.r-
acy Programme. the Institute in Mysor8. ~ 
Institute of National Languages, prepares 
text books for adult literacy. I made a rafer-
ence to this subject in my participation in the 
debate in the last session also\, 

Manipuri is a language which is spoken 
by the community, which is non-Manipuri, 
which is not included in the list of scheduled 
castes or scheduled tribes. But I do not know 
on what basis, some officers Sitting in the 
Education Ministry and some experts in the 
Institute I have great respect for them have 
listed it in the list of tribal languages. Ma .. 
nipuri is a developed language, a8 devel-
oped as any other scheduled language. That 
has been claimed time and again. but it has 
not been included in the 8th ScheduJe. That 
is unfair and unjust. Again. I would tell you 
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what some other officers-I do not say bu-
reaucrats, because I do not like this, term as
it has certain implications-have done.
Some officers on their own listed it in the
Tribal Languages. I protest again this. Ithink,
my observations in this connection, or the
floor of this House in this debate will have
some weight. Last time also, I did make a
very emphatic reference to this particular
point and I was expecting some results.
Today also, I again protest and I urge that
this shouldbs corrected. Manipuri is not a
tribal language and Manipuri is a community
which refused to be listed among the Sched-
uled Tribes at the time of the making of the
Constitution in 1949. when a reference was
made, we said that we were as good as any
other community. Of course, we belong to
the Mongolian or Tibetan or Burmese group,
we do not belong to the other stocks in India.
but we are very much Indians and we do not
stand this kind of unjust treatment. We may
be poor, we may be backward educationally.
But we are proud of our culture and our
language and we do have a lot of sentiments
in this regard and these sentiments should
not be wounded, This is my point. Now, I
would like to make a reference to the grants
under the Department of Art and Culture.
Some amount has been provided for the
Study Team to be chaired by Shri P.N.
Haksar to look into the working of the Na-
tional Academ ies and the National School of
Drama. This is a very good step and it is high
time that we have a fresh look into the
working of our National Academies. In the
last Session, on the very same subject, I
made.a demand that the institutions working
under the Sangeet Natak Academy, particu-

~ larly the Jawaharlal Nehru Manipuri Dance
Academy tun{;tioning in Imphal should have

.,~~a total overhaul because this was conceived
. :'<"1qny~~~~~r~abO!l~fftee;l.!.eC,?d~. aQ.b,~.
~ ..whetr'MaA1~~";'~~¥ ~if retrltory~~'

headed by a Chief Commissioner. Now it
has become a State and we have a govern-
ment. The Association ofthe Governor in the
management of this body is now a very
unpracticable kind of thing because Gover-
norean be the Chancellor of a University. He

happens to be the head of the State and he
holds a very high position and it is not prao
ticable or advisable for a Governor to
associate himself in the matters of day to day
administration. He should function only in
the capacity of a Chancellor. I have been
demanding that this institution should be
given the status of a deemed university. This
is a very important organisation and in factn
is the only academy functioning to teach
Manipuri classical dance and other folk
dances. This is serving the whole country
particularly in the field of classical dance.

Now, I would like to refer to the Ministry
of Commerce for which a sum has been
provided. I do support it. This sum is prc-
vided to give subsidies to textile items inthe
case of exports. Sir, textiles include hand-
loom textiles too. I would like toknow what
the Government has done to encourage the
export of textiles, particularly, hand loom
textiles to foreign countries. I know that a lot
of export is taking place from most of the
States who produce hand looms. But this
unorganised export. I would like to know the
details of exports of hand looms with particu
lar reference to the North-East area.

[SHRI ZAINUL BASHER in the Chai~

In my State of Manipur, in the entire
community is a weaving community. As you
are aware, ours was a princely State earlier
and we used to have a king. Of course now
there are no kings. My point is that even the
kind used to weave and right from the kingto
the lowest person in the society, we are all
weavers and we are rather proud of this fact
that we are weavers. Weaving skill is an
essential qualification for the bride in our
community. This is our tradition and whether
people purchase it or not, w,e .f>~oduceOU[ .

.own c1'tltI't :oTAa'Hs, ttm.~ih'Ji''l1\re.!,:g'lJtffty'
point here is that this should be made a
profitable and viable kind of an industry by
allowing exports. Some middlemen from
Rajasthan, Bombay, Punjab, etc. are pur-
chasing our handJoom products. They are
exporting these handlooms and getting all
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the profits. 

The weavers are not getting. They 
should also get silk yarn. the value of the ailk 
yam has be.n subsidise. The money that 
has been in the from of subsidies for the 
purchase of yam is very-very small. tn reply 
to one of my questions in this Session itself, 
the Government had informed that some 
amount had been given. That is very small. 
So, I would urge that production of handloom 
cloth not only in my State but also in other 
states should be encouraged. Tamil Nadu, 
U.P. and other States have their own facility 
as far as handJoom cloth is concerned. They 
should be allowed to do that by organising 
export activities. 

15.00 hr ... 

Some provision has been made for the 
Central Silk Board. We have a Textile Board 
for Manipur and adjoining areas of Megha-
laya, Nagaland and Mizoram. We have a 
wild growth of oak trees. These trees can be 
utilised for further expansion. It should not 
only be limited to the sample production. We 
have enough of silk. We have a lot of raw 
materials. Oak trees are grown in abun-
dance. We should give a fresh look at this 
thing. We should give more assistance. 

Now, I would like to make a reference to 
the people who are affected by natural ca-
lamities in my State. In my State, the setting 
up of Loktak Hydro Electric Project has af-
fected many people. Thousands of hectares 
of land were taken away. This has displaced 
professionally and economically thousands 
of families in my State. A demand has al-
ready been made that the Central Govern-
ment and the State Government should sit 
together and work out the amount of loss 
that has been incurred by the affected 
people so that this project becomes a suc-
cess. This is a very important project. We 
don't want to weaken it. It is mainly done to 
make available sufficient water throughout 
the year. These people should be paid 
compensation and also they should be given 
alternative employment and land, wherever 
It is available. 

The Centre is takJng care of all the .. 
areas. particufarJy the State of ManJpur. Of 
course in the Ust of States which are to be 
given speciaJ grants, the name of Manipur is 
there. But these grants go mostty to admin-
istrative expenses-pay and allowances. 
They should have a lingering effect. They 
should be a permanent effect in the form of 
industries. 

Today, in reply to one of my Starred 
Questions, the hon. Minister of Industry. 
Who is present here has given a long list. I 
have no quarrel about that list. But I simply 
wanted to say the list was unnecessarUy 
spread, just like a classical music. The list 
should be effectivQ. It should be practicable. 
It should be meaningful. I hope the policy of 
the Government. Le. the policy of Nehru is 
followed very ably by Shri Rajiv Gandhi. Our 
leader Shri Rajiv Gandhi should fit into the 
policies concerning the weaker sections and 
also weaker States. 

My last point by way of conclusion is 
about the economic viability of small States. 
It is a grudge of the bigger States that we are 
feeding these small States. They are just a 
misnomer. This should go. 

Secondly. the States should be taken 
care of ind~lstria"y and also make these 
small States of the great Union viable in due 
course. It should be time bound and it should 
not merely a paper sympathy or paper plan. 
They are not going to lead us anywhere. 

With these few words, I support the 
demand of grants. 

SHRI SOMNATH RATH (Aska): Mr. 
chairman, the recent cycJone has caused a 
havoc in Orissa, West Bengal and other 
places. I request the ho", Minister through 
you that sufficient grant and assistance 
should be gIven to Orissa 30 that the people 
who have suffered in that cyclone could be 
helped to a large extent. 

Not a Single year passes when there is 
no natural calamity in Orissa due to flood, 
drought or cyclone. To control foods, water 
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basin in Orissa should be connected and 
irrigation facilities should be provided in 
drought-prone districts taking the water from 
wherever it is available; and this should be 
given priority so that natural caJamities 
caused by floods and drought can be miti-
gated to a great extent. In this connection I 
will suggested that the implementation of 
Bhagwa Irrigation Project in Ganjam District 
which has been going on for 20 years; and 
tilera are Engineers who are drawing salary 
forthis. but, in reality, not an inch of the canal 
has been dug so far, so it must bEl expedited. 
Same is the fate of Harabhangi Project. The 
cost has gone up from Rs. 11 croras to Rs. 
55 crores. It must be made a time-bound 
programme for implementation. Otherwise, 
the price escalation will go on and it is not 
known when the people of this area will get 
water. 

Priority should be given for Biluamra 
Irrigation Projecf in the chronic drought af-
fected areas of Bellaguntha and Jagannath 
Prasad Panchayat Samiti and also for Khair-
banki Project. 

There IS a proposal for a nuclear indus 
try to be established in our country. There 
are sufficient infrastructures in Orissa. So, I 
suggest, through you, to the Finance Minis-
ter to see that a nuclear industry or a power 
generation plant through nuclear power 
should be established in Orissa. 

About the railway system, the less I 
speak the better. Not a single railway hne 
has been Initiated in the last many years in 
Ganjam and Phulbani districts in Orissa. I 
suggest that a railway line that was proposed 
to be started from 8engal-Nagpur Railway-
Behrampur-Ganjampur Railway Station to 
connect PhuJbani District should be taken up 
on a priority basis. There is no railway line in 
this area. 

There is a growth of production in indus-
try in our country in spite of severe drought. 
This Government has been congratulated 
not by our country but also-outside the coun-

try. aven by the World Bank, that this govern-
ment could face drought and that in spita 01 
the drought also, the industrial production 
haaJncreased. Our Prime Mjnister has given 
a clarion call for the seoond Green Revolu-
tion and a foundation·stone has been laid. 
What is now, needed is the balance of pay ... 
ment. We shou'd see that the'balanee of 
payment is maintained by increase in our 
export. Attention should be paid even to 
price control. You find that the wholesale 
price is not increasing by leaps and bounds 
but the retail price is increasing~ The con-
sumers are concerned about the inorease in 
the retail price, not the whoiesafe price. The 
reason being that the middle men and agen-
cies ars taking undue advantage-huge to 
supply amount of the subsidy given by the 
government to benefit farmers f9rtiJisers is 
diverted by way of transport, by way of 
godowns handling charges and by way of 
maintenance cost even by public sector 
undertaking~. Say for example the Fel, they 
consume much of the subsidy given by the 
Central Government and thereby the price 
rise is there in the retail market. That shoutd 
be looked mto and I hope that the Govern-
ment will rise to the occasion to see that retail 
price rise is controlled. 

SHRt V.S. KRISHNA IYER (Bangalore 
south): Mr. Chairman, I oppose these 
Supplementary Demands for Grants. There 
has not been any change in the functioning 
of the Government for the past four years. I 
have been observing. I am not opposing 
merely for the sake of opposing. There has 
bean discrimination. 

All the States are not being treated 
equally. I give the latest instance. In the 
State of Karnataka we suffered from a se-
vere drought. in the past four years. This 
year there was unprecedented heavy rain 
causing flash floods. On account of these 
floods hundreds of lives were lost, thou-
sands of cattle were lost and. crores of 
rupees worth of property both public and 
private has been lost. The Government of 
Karnataka approached the Central Govern-
ment with a memorandum requesting them 
for financial assistance of Rs. 289 crares. 
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You may b. 8urprtsed to know that the 
I central team visited the State and after their 

recommendation, a oeiUng of only Rs. 16.5 
crores has been fixed for the State of Karna-
taka out of a demand of Rs. 289 crores. Out 
of that Ra. 15 craTes, As. 7 croTes is margin 
money of which 50 percent has to be paid 
State. So much 10, whatthe Central Govern-
ment has given by way of assistance is on18 
Rs. 10 orores. On the other hand, wherever 
the Prime Minister visited, on the spot h. 
announced 30.50 or even 100 crores of 
rupees. as ald. He did not wait forthe central 
team'. recommendations. W. also re-
quested the Prime Minister to visit our Stat •. 
Our Congress (I) MPs also requested the 
Prime Minister to visit our State and a date 
was also fixed. But he did not come. We 
suffered. The damage that we had suffered 
was not seen earlier. We had not seen such 
floods in Karnataka for the past one hundred 
years, that is what our elders say. 

You might have seen the city of Banga-
lore, sir, the city of Bangalore does not have 
any river.But still, the floods were of such a 
magnitude and they are of a very rare sever-
ity. The damage caused to property there, by 
the Bangalore Municipal Corporation is to 
the tuna of As. 40 crores.1 was an eye 
witness to all those things. 

Out of the Rs. 289 crores that As. 40 
crores is also included. When such is the 
situation, how can we have confidence in 
this Government and the money provided 
should be at least Rs. 100 crores, for flood 
relief. I do not grudge your giving to Hima-
chal Pradesh. Jammu & Kashmir or Punjab. 
We do not grudge. They do deserve it. But 
you must treat aU the States aJike. It is a great 
injustice. 

At the same time we havo requested 
that whatever amount you give it should not 
be adjusted against Plan funds. 7th and 
Eighth Ninth Finance Commissions recom-
mendations are there to this eHect. They 
have recommended. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 

THE M.NISTEA OF FINANCE ($HAt B.1t 
GAOHVI)= Not for floods. 

SHRI V.S. KRISHNA IVER: They hay. 
writtsn to the Government of Karnataka.that 
aU these wa.ys and means grants will b. 
adjusted towards the plan assistance. 

SHRI B.K. GADHVI: blet floods. 

SHRI V:S . .KRISHNA IYER: J wUJ mo. 
my point claar. whenever any na1ural cajam-
ity fo a rare 8.writ, occurs the assistance 
shall be in the from of 75 percent assistanoe4 
If you agree to that principle, then J would nmt 
complain. The Jetter ,received by 1"e Chief 
Minister does not say so. So, I demand that 
the Central Government must rush financial 
assistance to Karnataka on the same lines 
as they are givjng to other States. Because .. 
the damage caused is to the extent of Rs. 
289 crores. So" I strongly urge the Govern-
ment to agree to this demand. 

I have another point. 1he Central Gov-
ernment must treat aU the State as their 
chikjren, as father and mother treat their 
children. Also you should come to the rescue 
of the State Government to mobilise their 
resources. I would quote one instance here. 
The Power Corporation and the PWD De-
partment of the Karnataka State wanted to 
float bonds, but unfortunately the Govern-
ment of India is not giving the clearance for 
the same. Why do you discriminate between 
the State Government and the Centre? 
When the Central Government has got 
powers to float bonds, why not the State 
Government? After all, the State Govern-
ment are only the subsidiary of the Central 
Government. They are not different coun-
tries. 

I would quote another jnstance. We 
have got power famine in our State. The 
Ministry of finance was pleased to sanction 
a DC Generator sets. For that we have been 
requesting the Government of India to give 
permission for importing the equipment on 
Deferred Payment basis, but the Govern-
ment of India has not given the permission 
so far. in spite of the recommendation of the 
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Energy Ministry. 

Further, go on raising the administrative 
prices of essential commodities like Ca-
men~ petrol. diesel. coal. you do not see the 
effect of it on the State. You do not see the 
effect of it on the States. What will happen? 
The cost of inputs of the State Undertakings 
like Thermal Power Plant and road Trans-
port Undertaking will increase and the State 
have to meet this heavy liability. 

Another instance I would like to quote 
here. The Central Government goes on 
giving Dearness Allowance to the Central 
Government employees. Of course, that 
must be given. We do not grudge. But, at the 
same time, what is the effect on the State 
Government, you should see. The moment 
you announce the additional DA to the 
Central Government employees, the State 
Government employees also demand. In 
almost every State, the State Government 
employees want parity. What I would sug-
gest to the hone Minister is that, whenever 
·you raise the DAorthe administrative prices, 
you take the State Governments into confi-
dence and you consult them. It is the duty of 
the Central Government. whether it is Con-
gress Government rule or Non Congress 
Government rule. to monitor it. No State 
Government will say' do not interfere', be-
cause it the constitutional obligation on the 
part of the Central Government to see that 
the State finance are sound. It is very impor-
tant. 

raise the ceiling of the professional tax from 
Rs. 250/- to Rs.2500/ .... It is only way by which 
you have helped the State Governments. Of 
course, that is unpopular tax. You have not 
bothered about it. I do not want to say much 
on that. In no other way, you have helped the 
State Governments to enhance their r. 
sources. I earnestly feel that the Central 
Governments must see that the State Gov-
ernment get whatever is legitimately due to 
them. In regard to devolution of funds, the 
terms of references of the preser.t 9th Fi-
nance Commission are not at all favourable 
to the State Governments. It is pro-Central 
Government. That is the complaint of the 
Chief Ministers. I hope the Government of 
India witl look into the matter and see that the 
States get a larger share. 

I only hope that the Budget should not 
be a ritual. It should be inspiring. Whatever 
you do, you must seEt that the whole country 
must progress. That should be the idea of 
the Central Government. 

Whatever injustice has been done to 
Karnataka I hope the hon. Minister will set it 
right in his reply. 

S·HRI MAHABIR PRASAD YADAV 
(Madhepura) : I rise to support the Supple-
mentary Demands for Grants for expendi-
ture of the Central Government for the year 
1988-89. 

I support the demands in view of the fact 
that no country on earth except India, having 
so little territOrial expansion and so big a 
population and surrounded by such coun-

Now, I understand that in devolution of tries which are very very troublesome to the 
funds, the State are suffering. You go on country of India IiKO Pakistan in the west, 
levying sUfc,harges and the States will not China in the North, Bangladesh in the east 
get their due share.lf it is @XciS9 duty or and Sri Lanka, is having so much progress in 
income tax. the States will get their share. spite ofthese troubles. I have to say thatfrom 
You have increased th.Q.surcl)cuga ~fl., 1'.l!l~ tim,!. "tEl 9,gt_ independe,'l.'?~ '!'Ie have 
number of items even in the recent Budget been trying to raise the economic and social 
aJso.OutofthetotalestimatedtaxofRs.615 standard of our people. We have tired to 
crores levied in 1988-89 budget the State establish new standards and new values 
Government put together Will get only As. 28 and to give a new face of our country in spite 
crores. of the difficulties that we are facing. 

Last week you have brought a Bill to I will not go Into the details of every 
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Department. I have to take up one or two 
points of the demands for grant I will like to 
draw the attention of the hone Minister in that 
regard. I take up education. 

Education is a very very valuable thing 
for a nation itseH. Education gives one indi-
vidual ability to meet life situations. Educa-
tion is the training of mind of think efficiently 
and rightly.By means of education, perfec-
1ion of the man is manifested. And to so 
valuable a thing like education, proper atten-
tion of the Government or the Ministry of 
Human Resources Development is not 
drawn. For example, the Central Govern-
ment has agreed or in new pay scale of pay 
for the teachers in the university or in the 
secondary school or In the primary schoof 
may be implemented. I come from Bihar. 
Even Bihar Government has given it to the 
press and the public that the new pay scales 
shall be implemented. But for over a year it 
has not been implemented. So sad is the 
affair that the teaching class is being ignored 
like anything. And that ;s causing very very 
adverse criticism for the Government. I hold 
the view that criticism should be helpful, 
constructive and without prejudice. I have 
heard so many members of the opposition 
side. They simple say that like china, Russia 
and America India has not been able to do 
anything. But India, case has to be consid-
ered in the situation of the complexity of the 
Indian reality. Indian situations are so com-
plex and complicated that they cannot be like 
America, China or Russia. Russia has got 
about 26 crores of population, USA has go 
about 27 crores of population-I do not have 
the exact figure-and China, of course, has 
got 100 crores of population but it has a 
'erritory of 42 lakh sq. miles. Yet China has 
twenty percent of inflation. I am speaking of 
this year. China has got twenty percent infla .. 
tion and Russia has a deficit of Rs. 80.000 
,~rQa_so.th~re is no comparison between 
India and USA, or India and china or India 
and Russia. The simple thing is that India's 
case has got to be considered in the Indian 
situation of the things. Moreover, the United 
Stated of America got independence 212 
years ago and our independence has a 
period about 41 years. In this short span of 

life, India has made so great a progress that 
it can be well exemplified. When the cement 
was selling one rupee par bag there were no 
construction works and when the cement Is 
selling at Rs. 90 per bag. construction works 
are going on like anything. Take the case of 
education. The literacy point was three per-
cent in the year 1950. It has now gone up to 
35 percent. Industries have gon8 UP. indus-
trial prowth has gone up. With the good and 
broad vision of Pandit Jawaharlal Nehru, the 
foundation of modern India has been laid 
down and India is making progress in every 
sphere that I see. But,one thing that I will 
suggest regarding education is this. There is 
a scheme of Adult Education and my state, 
Bihar has got the reward in that. But I chal-
lenge. that an enquiry be made to see what 
percentage of adult literacy has been 
achieved. Adult Education is a hoax. It is a 
very very good means of taking away the 
money in the pockets of the individuals. So. 
I will suggest that this Adult Education 
scheme be abolished and it will be better that 
the unemployed youth who are loitering in 
the streets from pillar to post. are given 
unemployment allowance. It is good that 
they are given unemployment allowance 
rather than spending crores of rupees on the 
scheme of Adult Education. 

One more point is about industries. As 
Yet, there are so many districts which are 'no 
industry districts'. In Bihar, there are seven 
districts which have got on industries. it is 
said that it is the policy of the Government 
that regional imbalance should be removed 
but in that way the regjonal Imbalances are 
not being removed. The destiny of a country 
is guided by its history and geography. It has 
got its history and geography, both. But in an 
industrial matter the Government shOUld 
take into consideration not only the history 
but also the geographical condition of a 
place in this state which has not got much 
development according to the policy of the 
Government. So, I think it shaufd be done in 
a way that regional imbalances are re-
moved. Dr. Rajhans has spoken against the 
bureaucracy that they are not cooperating 
with the administration for the development 
of the State. I hold the view that the bureauo-
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racy should not be criticised in totality. Ther. 
may be certain per$on who may not be upto 
the standard of the public and also the 
Members of the House. But all the personnel 
in bureaucracy are not bad. It r can quote Mr. 
Chamberlain, the Prime Minister of England 
in 1939 had said that -it is by shrewed 
administration that you can do without me. 
But it is my firm conviction that I cannot do 
without you." Therefore, Sir. bureaucracy 
should not be criticised in a rough-shed 
manner. We have to take into consideration 
atso their Iimita1ions. Always som9 peopla 
say that these bureaucrats are not good. But 
1 hold the view that the ·bureaucrats are our 
brothers; they are a part of Indian society; 
they ara not different. They are not like 
Britishers; they have all gone. They are now 
the part of our society. Therefore, I hold the 
view that bureaucracy should be taken into 
confidence by the Members. They should 
not be criticised endlessly. Thank you very 
much and I conclude. 

[ Trans/ation] 

MR. CHAIRMAN: Shri Mohd. Ayub 
Khan, Jhunjhunu. 

SHRI MOHO, AYUB KHAN 
(Jhunjhunu): Mr. Chairman, Sir, ............. . 

SHRI MOHO. AYUB KHAN (Udham-
pur): rose-

MR. CHAIRMAN: I shall give time to 
you also. Let him take five minutes and you 
may take five minutes thereafter. 

SHRI BALKAVI BAIRAGI (Mandsaur): 
Both the Ayubs should not be allowed to 
speak one after the other. Let there be some 
ona in between. 

SHRI MOHO. AYUB KHAN (Udham-
pur) : We are both known by the same nama. 
But you should not penalised us by giving us 
only half the time. 

SHRI MOHO. AYUB KHAN 

(Jhunjhunu); Mr. Chairman, Sir, I ri$. to 
support the Supplementary Demands for 
Grants. I coma from Rajasthan. The work on 
the Indira Canal has been undergoing since 
1958 and it will take a lot of time to complete 
this project. I request the Central Govern-
ment to take over this ptoject~ so that it could 
be completed in time. Presently. the work of 
the main project is going on and the con-
struction work relating to small channels is 
yet to be taken up. I would like to urge the 
Government to make the water of this canal 
available to Jhunjhunu area also where 
mostly brakish water is availabl9. The 
people of that araa can give their blood, but 
they cannot get water. If water is made 
availabla to the people of this area, they will 
be largely benefited by that. The people of 
the area are very industrious, but due to lack 
of waterlacilities, the farmer there has been 
fighting famine for the last four years con-
tinuously. I would like to request the hon. 
Minister to waive the loans taken by these 
farmers during the last 4 years. 

The Khetri Project in our area con-
sumes 3 million gallons of underground 
water daily with the result that the water level 
of wefls has gone far below due to shortage 
of water in the area. The Jawaharlal Nehru 
Canal passes through Haryana border 
which is 6 kilometers away from Jhunjhunu. 
The water of that canal should be made 
availabte to Jhunjhunu area sd that it could 
meet the requirement of the project and also 
benefit the farmers. I, therefore, request you 
to provide water of this canal to Jhunjhunu. 

Two assembly constituencies, namely 
Udaipurvati and Chirawa in Rajasthan still 
continues to be the dark zones. No develop-
ment work can be taken up in this area. I 
would like to strongly appeal to the Govern-
ment to relieve this area of the dark zone by 
providing such development facUities as are 
being made available to other areas. 

MR. CHAIRMAN: What is a dark zone? 

SHRI MOHO. AYUB KHAN: The land 
without underground water or where the 
water level is far below is called a dark zone. 
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That area does not get subsidy and other 
tacit Illes. 

SHRI BALKAVI BAIRAGI : The area to 
which the National Bank for Agricultural and 
Rural Development refuses to grant loans is 
called a dark zona. It is because there is 
shortage of water. This causes loss to farm-
ers. The Government should make arrange-
ments of convert it into a white zone. 

SHRI MOHO. AYUB KHAN: It;s very 
essential to convert these dark zones into 
whit. ones. Secondly, 65 percent people 
going to set up industries in different parts of 
the country hail from Jhunjhunu, but it is 
unfortunata that there is not a sint3le industry 
in Jhunjhunu. I would like to request the han. 
Minister of Industry to accord the required 
permission for setting up of a Industry 
Growth Centre in Jhunjhunu. At the same 
time a Krishi Vigyan Kendra may also be 
opened there. 

Udaipurvati and Khetri are hilly areas. 
All those facilities available to hilly areas 
should be extended to these areas also. 

There is a railway line from Dabara to 
Singana on which only a goods train runs. 
Since a large number of people working in 
Khetri Project also travel by this goods train, 
I request that passenger coaches may also 
be attached to it. Passenger coaches could 
be attached to this train only when the main-
tenance of the line is done properly. I, there-
fore, urge you to maintain the line properly 
and run passenger trains on it. 

The condition of roads in our area is also 
deplorable. I would like to make a demand to 
construct a national highway there. There 
are also small roads, namely Chivana to 
Todpur. Fatehpur to Bhichari, Mukandgarh 
to Bhichari, Basai to Madhogarh. Sephara to 
Hardiya which have not so far been devel-
oped. I would like to ~u8St you to develop 
thase roads at the earliest. 

There is only one Auto Exchange in our 
area. S.T.D. facitities have not yet been 
provided to us. Arrangements may please 

be mad. to extend S.T.D. facUltie. to our 
ares. 

Programmes like N.R.E.P. and 
I.R.D.P .being undertaken In our area should 
be implemented in such a way that the funds 
meant for these programmes are not . 
wasted. The Government should find out a 
way to ensure that funds relessed by the 
Centre for the various welfare programmes 
in our aries reach the people. Thare should 
be no bungling in between. 

There is an aerodrome in our area. But 
no regular service reaches that aerodrome 
as its condition is not good. If money is spent 
on the development and maintenance of this 
aerodrome, Vayudoot service can be ex-
tended to that area for which funds should be 
provided. 

The Government should exercise oon-
trol ovar the funds being spent on the works 
got carried out through contractors. It is 
because the contractors in connivance with 
the officers fix a percentage for them in 
respect of the works entrusted to them. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Chairman, Sir, I would like 
to offer my views on the Supplementary 
Demands for Grants. First of alii would like 
to submit that our area is a very sensitive 
area and the Government hns declared it so. 
The Hon. Prime Minister has been telling 
very often that he is very much concerned 
about the Jahanabad area and keen to taka 
measures to set the position of that araa 
right. In this connection, I would like to say 
that it is not only the que!otion of Jahanabad 
area, but the country as a whole is appre-
hending threats from internal as well as 
external forces. The danger is bigger from 
internal forces. It appears as if people's war 
has broken 001 throughout the country. To .. 
day, especially the youth as well as down~ 
trodden and weaker sadjon. of our socIety. 
who used to remain inactive, have been 
turning to this direction and thus providing an 
opportunity to the extremist organisations to 
bring them into their fold. Could you pte ... 
let me know if the Government will be able 
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to supress the voice of all those young boys 
and girls, especially those belonging to the 
poor sections of the society at the gun point 
by treating them as extremists if all of them 
chose to stand up unitedly? It can never be 
possible. That is why the Government 
should think over this matter very seriously. 
Incidents of this nature as have been taking 
pJace in Jahanabad are happening an over 
the country. May I know what are the rea-
sons behind extremism? WheretheGovern-
ment it at fault? In my view all these incidents 
are taking place due to the anti-people eco-
nomic policy being pursued by the Govern-
ment. This gives an opportunity to the forces 
that are bent upon dividing and weakening 
the country. The Government should think in 
terms of isolating these forces. In spite of the 
fact that Para Military Forces like B.S.F.and 
C.R.P.F.have been sent to Jahanabad, in a 
recent incident, one Police Inspector and 3 
poor people have been killed. As such sim-
ply deployment of forces there will not serve 
the purpose. The Government w.U to think 
seriously about it. 

last year floods occurred and these 
were so severe that 4 divisions. namely 
Masaudhi, Dhanarna in Patna district and 
Karatha and Karapi in Jahanabad district 
were inundated with flood waters. The farm-
ers kept stranded for one week and they 
were airlifted by helicopters after paying the 
fare to the tune of Rs. 28 lakh. when the 
floods subsided, no attention was paid to-
wards them. Ail the means of irrigation were 
destroyed the crops were ruined, the dams 
of the Areval block built during the British 
period gave way, I saw with my own eyes in 
Sohsa that the dam breached and paddy in 
5,000 acres land was destroyed, houses of 
the farmers and labourers were washed 
away. but 200 persons in each Panchayat 
were given Rs. 200 each to build a house by 
the Government. Just think what work can 
be accomplished in Rs. 200 now-a -days. 
Even if Rs. 1000 are given no work can be 
carried out. Such wrong things are being 
done. 

The second thing I would like to say that 

some other works are being carried out in my 
area because of which there is great resent· 
ment among the people and this resentment 
ultimately takes the shape of terrorism. (f 
somebody gets angry in a family, then his 
balance of mind also gets upset, somebody 
may ccmmit suicide or someone may hang 
himself. Such a situation leads to terrorism. 
When there will be so much resentment 
among the poor, it will give birth to terrorism. 
Therefore, Government should do some-
thing in order to remove this resentment. 
Secondly there ere no arrangements for 
primary educatiGn in the villages having a 
population of 500 to 1000 people. A little 
while ago, Shri Mahabir was saying that the 
progress bro~ght about in this country in 41 
years is more than the same achieved in 
America during 200 years. I want to say that 
there are some other countries also in our 
neighbourhood. Russia got independence 
30 years earlier than India. She had to face 
world war twice. The position she occupies 
today is known to every body. What was her 
economic policy which made her a super 
power even afterfacing so many difficulties? 
They must have formulated some policy 
which helped them in creating this condition. 
You will have to formulate a policy through 
w~ich more development can take place. 
Under N.R.E.P.you are showing in the pa-
pers that the standard of people living below 
poverty line is being raised. Authorities sit in 
air-conditioned offices. Poor people are 
given milch cattle which casts Rs. 3000\- . A 
milch cattle will not be available in Rs. 3000\-
. You give a grant. of As. 1000\- which is 
spent otherwise by the people. Please tell 
me which milch cattle can be purchased with 
Rs. 2000\·? The poor man has to provide for 
himself and also arrange repayment of the 
loan. You can yourself go on the spot and 
see their plight. It is impractical. He should 
get minimum Rs. 5000\·. If he has not repaid 
a single penny of the loan it implies that 
either you are in the wrong or the poor man 
is ;n the wrong. H he gets Rs. 5000 , he will 
be in the position to repay the loan. The 
Government should take things in proper 
prospective and some way should be found 
to relieve the Hon. Prime Minister of the 
worries in respect of Jahanabad. There are 
hundreds of villages in our area whore 
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people draw water from the 'kacha' weJls dug 
by them. Prir.lary schools have not been 
opened in the villages where the population 
is between 500 and 1000 people and back-
ward and harijans live. Decisions have been 
taken in the District Education Planning 
Board to open fhe schools in the vIllages 
where schools already exist. If such thIngs 
are done. it will definitely cause resentment 
among the poor people. Then you will call 
them Naxalite. Recently, some I.P.F people 
were doing social service at the 'Chatf fair at 
Panteit in Kuratha block. The big man who 
had taken tha contract of the fair collected 
money. When these people stopped hIm 
and requested him to provide medical facili-
ties, he called the police. The police talked to 
the I.P.F people. The Police shot dead three 
young men. Two of them were seventeen 
and eighteen year old and the third 40 year 
old who was the District Secretary of Fishery 
cooperative. D.I.G. asked us as to what we 
feel about the incidence. We replied that the 
police had committed atrocities. He said that 
he too feels that there is something fishy. 
What crime does he commit if he carried gun 
when atrocities are committed on the poor by 
the rich? Hon'ble Speaker has today ob-
served while referring to the kidnapping of a 
Judge that it is worst than the rule of jungle. 
Enacting any number of laws will not serve 
the purpose till the economic policies are 
improved. I want to say only this that Govern-
ment should open a school and provide 
drinking water in Jahanabad. The police 
atrocities should be stoppeo and police 
should be removed from there. With these 
words, I conclude. 

SHRI MOHO. AYUB KHAN (Udham-
pur): I am thankful that you have provided 
me an opportunity to express my viQws. I 
support these demands. As time is less I 
want to draw your attention toward only 2-3 
points. Firstly, I will like to talk about the sum 
a~anced as relief towards the floods. It is 
kriCS'wn to you that Jammu and Kashmir is 
one of the States which faced the floods 
some times back and incurred heavy losses. 
The Prime Minister had himself paid a VIsit 
and assured to sanction Rs. 53 crores for the 
State. But I have come to know that only Rs. 

20 crores have been provided. The esti-
mated loss is to the tune of As. 150 crol'8S. 
We are happy that Punjab got As. 100 , 
crores. But I may submit that Jammu and 
Kashmir should not be ignored in this re-
spect. Earlier also crops were ruined owing 
to rains and drought and it was stated that 
relief would be given but relief was not given 
to the extent, it was assured. We did not get 
relief earlier also. As the Prime ~nister 
announced that a relief of As. 53 crores will 
be given. I submit that it is on the lower side 
and more relief should be given but it is a 
matter of great regret that a relief of As. 20 
crores only has been given. We have not 
achieved much success in the case of 
Groups Insurance Scheme. If we pay atten-
tion towards it, the problem of continuous 
relief can be solved. We have to implement 
the scheme in a planned manner. Heavy 
rains at some places and drought at the 
other is a constant feature, our crops are 
destroyed every now and then and Govern-
ment suffers loss in providing relief. If crops 
Insurance Scheme is implemented in a 
planned manner, it can provide great relief. 
Along with this some money should also bQ 
granted for surface transport. Government is 
constructing road in two ways in our an~a. 
One is under Mfhistry of Surface Transport, 
her agency Border Road organisation is 
building the roads. We have no complaints 
against them. They are building good roads. 
But in cases where help ;s given to the state 
Governments as in the case of one national 
highway which IS being constructed from 
Battout to Kishtwar, Rs. 20 crores have been 
spent on it but I have myself seen the road. 
There seems to be enough bungling in it. 
Recently a serious accident took place, a 
bus was over-turned and 64 persons \'fere 
killed. The width of the road at the site at the 
accident is nine and half feet and it is a rough 
road. The reason is that money has oot been 
spent on the road. There is a road from 
Buddal to Rajori and it wiH be commended to 
the national highway upto Ramban and you 
have provided As. 8-9 crores to the State for 
its construction. The first phase of this road 
has been completed through B08lder Road 
Organisation. The situation is that the 
Boarder Road Organisation has left it after 

t 
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spending Rs. 8-9 crores and the State Gov-
emment does not want to take up this work. 
Thus investment of As. 8-9 crarss crores is 
being wasted.Therefore I submit that central 
Government must see how the money is 
spent. Whatever you spend, there shou1d be 
strict monitoring and also it should be 
checked at times during its implementatbns 
as to whether money is being spent corr, ctly 
or not. I submit that Ministry of SUI ace 
Transport should take up the responsioility 
to upgrade the road from Buddal to Ramban 
because it is a border and strategic road. 
Pakistan had sent some of its infliltrators via 
this road in 1965. This road is of much 
importance even today. Therefore, it is my 
submission that Ministry of Surface Trans-
port should take up this work themselves. 

So far Telecommunication is con-
cerned. I am happy that you have earmarked 
somefunds for its improvement in Pahalgam 
but generally it is observed that Telecomm u-
nicatlon system is very bad in the hilly areas 
of Kashmir valley. Therefore it is my submis-
sion that attention should be paid towards it 
and improve it because ours is a border 
state. Considering its importance, more at-
tention should be paid to the expansion of 
telecommunication. 

Since the time is short, while not going 
into details I would like to mention one or two 
points about industries. The hen. tv1inister 
said this morning that two Growth Centres of 
Industries are to be set up in our area soon 
but the present state of affairs is this that out 
of the amount investment by the Govern-
ment of India in Public Sector Undertakings. 
only 0.01 percent has been spent in our 
state. Both national and emotional integra-
tion are not at all a possibility without homo-
geneous and uniform economic develop-
ment. Therefore, I request the setting up of 
industrial units in a planned manner in the 
public sector in Jammu and Kashmir. In 
Jammu and Kashmir. they are facing a great 
regional imbalance and Its effects are clearly 
visible everywhere. It is good that in the 
recent past industries have been set up on a 

farge scale in Punjab, to involve in a planned 
manner the unemployed youth of the State. 
For the restoration of peace in the State. it 
was all the more I"'SCCSI!iPory that our plans 
should seek more involvement of the unem-
ployed youth. However, even in the State of 
Jammu and Kashmir, also every now and 
the" undesirable slogans are being raised. 
The only remedy to tackle it is to involve both 
the educated and the unemployed youth of 
the State in the developmental works.1 hope 
that the Government will pay attention to-
wards it. 

I would lik. to say one thing more about 
the adult education programme. To my mind 
this programme has become almost a foroe 
because nobody willlfke to teach or learn for 
Rs. 100. If the Go~ernment is serious about 
spreading the adult education this needs to 
be seriously planned. otherwise whole of the 
money allocated for it will go down the drain. 
With your permission. I would iike to say ona 
thing mor.. about the grants-in-aid betor. 
concluding it. Even in this matter. Jammu 
and Kashmir is being neglected. The Gov-
ernment adopt. quite different yardsticks for 
h. eastern States but the State of Jammu 
and Kashmir which is a backward State. i. 
given a lasaer amount in the form of grant-in-
aid. 

16.00 hr •• 

[SHRI SHARAD DIGHE in the Chaitj 

The proportion of loan in that State is 
highAr as companlld with the Eastern States. 
To substantiate it, I will furnish the relevant 
facts and figures at some future date. How-
ever, I request the Government to given up 
this discriminatory POliCY, because we are 
also backward and down trodden. These 
things greatly affect us and do not bear good 
results. I request the Government to do 
justice with Jammu and Kashmir. 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir. riM to support the supple-
mentary demands for grants 88 .. 89 and 
would like to say two three things about it. 
The hon. M.P. from Tnpura who spoke be-
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fore me reported that 500 persons had died 
and 500 were missing in the cyclone that had 
struck Bengal. So the total figure comes to 
1000. Crop and cattle have been destroyed. 
Thus the south part of the 24-Parganas has 
witnessed a great disaster. Though it IS not 
the part of my constituency, I visited the area 
and on the basis of what I saw there, I would 
like to request the hon. Ministerto assess the 
loss of crop and human Uves, and pay com-
pensation. To make good the loss of agricul-
ture crop, they have suffered, the Govern-
ment is requested to give agricultural loans 
for the ensuing crop season. The people of 
Bihar are happy with the visit of the Hon. 
Prime Minister in the wake of the tragedy that 
struck Bihar in Nhich 1000 persons died. 

SHRI VIJOY KUMAR YADAV (Nal-
anda): No relief has been given in Bihar. 

KUMARI MAMATA BANERJEE : 
would like to impress upon the need of relief 
to the thousands of victims spread'f"g aU 
over Bengal. Something must be done by 
the Government to assist them. Floods, 
drought, earthquake and disastf{r are can-
cerous for our country, which strike it every 
year and result in a colossal loss. Some 
permanent solution needs to be evolved to 
prevent the recurrence of these things. For 
this the planners and scientists of the coun-
try should sit together and formulate some 
strategy to prevent their recurrence, other-
wise that will continue to recur year after 
year. 

I would also like to say one thtng about 
the Haldia Chemical Project which has been 
cleared by the State Governmen~ but infact 
this project has not been cleared by them 
and the factual position is quite contrary. 
There are 52 lakh unemployed persons and 
the situation is further deteriorating. There-
fore, request the Government to pay atten-
tion towards Haldia Petrochomical Project. 

The ban on recruitment imposed by the 
Central Government needs to be withdrawn. 
Many unemployed youth would have been 
provided with the jobs, but they have been 
denied it. The policy is still in force in most of 

the cases except two or four of them It will be 
good for the unemployed Youth, if some 
method is evolved for filling up the notified 
vacancies. If the notified vacancies in U.P .• 
Bengal, GUJarat and Bihar are also fitled. as 
has been done done in Delhi, then it win be 
a very good thing. Why do we emphasise 
this thing, because we ourselves are young 
and come in contact with the youth. I request 
the Government to give up the poticy of 
demandtng Postal Orders form the unem-
ployed, who apply for the Government Jobs. 
I have been emphatically streSSing the 
demand aJl the t,me during aU the debates on 
every Budget. The Government have al-
ready waived this condition in the case of 
Scheduled Castes and Scheduled Tribes. 
This IS a welcome deciSIOn and It should be 
extended to the general candidates so as to 
enable the unemphlyed to apply for jobs, 
because poor people fail to apply due to 
mandatory requ;,ement of postal orders. 

The Government is well aware that 
there is the sick industry problem in Tamil 
Nadu, Uaharashtra and West Bengal. Situ-
ation in Bengal has become so bad that 
there 100 workers and children have 
committedsuicfde. When the hon. Members 
raise the issue in the House, it is taken lightly 
and the Government says that it so happens 
to Bengal and the general response is lacka-
daisical. No senior Mmister pays due atten-
tion to the matters raised in the House. 
However, they should atleast understand 
that the hon. Members do not raise the 
issues for thefr publicity, but to high light the 
conditions prevailing in their constituenoies. 

There are many industries in my con-
stituency which have been either closed 
down or have been sent jnto liquidation 
rendering thousands of persons unem· 
ployed. For instance, Metal Box Industry 
which was a big company has been closed 
and 7,000 workers have been rendered 
jobless and due to liquidation of 
M.M.T.C.4,OOO wOI'kers have become un-
emptoyed. Similarly, the Beaco Lawne 
company which had the work force of 20.000 
workers has been closed. Bengal pottenes 
is also a big tndustry and despite the request 
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of several hon. Members of Bengal. we do 
not know why it is not being cleared by the 
Government. Theta is Mohini Mills, which 
was founded by Ravindra Nath TagorQ and 
Mahatma Gandhi. But it is also facing clo-
sure though it is a viable unit. We do not 
know how is it that a report. recommending 
its closure has baen given. When we give 
arguments to plead its case, WEi are told that 
closure is justified. How the situation wril ~ 
improve if the industries continue to close 
down ona after another as this will render 
even the existing workers unemployed 
whereas on the other hand, you do not 
provide employment to the jobless? 

The Government had set up a Board for 
Industrial and Financial Reconstruction. But 
whosoever gets the industry registered with 
the Board, it sends the industry into liquida-
tion. In fact, it has changed into the Board for 
Industrial liquidation. which is not beneficial 
for the public. After many meetings over a 
period of time. ranging from 3 months to two 
years and in certain cases upto 7 years, they 
recommended liquidation for the respective 
industry. I.O.P.R. is a financial institution of 
the Government. LO.P.1. whenever is re-
quested for funds. its standard response is 
negative. Mahindra and Mahindra have 
diversified there business after borrowing 
funds from the M.M. T.C. for setting up a new 
industry. These institutions do not have 
funds for the old industries but liberally ad-
vance loans forthe newones.I.D.P.1. should 
first check it which of the industries has 
utilised the amount of loan for diversification. 
There thinking is that as the textile industry 
has become very old hence it should be 
dropped. Tatas are to lend funds to the 
Maruti industry. which is going to be set up 
soon. The Government should blacklist the 
industrialists who having declared one in-
dustry sick set up the other one. Then only 
they will feel ashamed of their deeds and will 
take their work seriously. Because right now 
industrialists are confident of managing 
things due to their cordial relations with the 
financial institutions, but where should the 
workers go as their condition is pitiable. So 

I request the Government to cut down the 
expenditures of officials, managers and 
industrialists, who go abroad for training and 
live luxuriously, to prevent industries from 
becoming sick. The responsibility for sev-
enty five percent of the industries becoming 
sick. rests on the financial institutions and 
.the management. and workers are not re-
sponsible fir ut, A survey conducted by the 
Reserve Bank of India revealed that their 
part of responsibility is only 2 percent. In 
g,ngal, one lakh workers haye been ren-
~recf~employed and many have died. If 
worl<e.tt1 die then the hon. Members also 
qa,nnot escape their responsibility. There-
for~. I request the Chair to direct Shri Vengal 
Rao' to discuss the issue with the hon. 
Members froq'l Bengal as was promised by 
him earlier an' later on not fulfilled. 1 here-
fore. I request th~ Government to think over 
the question of payment of allowance, to 5 
lakh family membe{s of one lakh workers. 
who have come on the roads. as they have 
been rendered unemployed due to closure 
of factories and to provide a rehabilitation 
package. I would like to make some points 
about north eastern region. It is the most 
backward region. The policy of decentrali-
sation was carried out even by the then 
Government of pre-independent India and 
its successor assured to follow the same 
policy in free India also. But this policy was 
not followed afterwards. In course of time 
heavy industry was concentrated in Mahar-
ashtra. Uttar Pradesh, Gujarat and West 
Bengal only. This should not happen. If the 
Government had followed the policy of de .. 
centralisation, we wouldn't have to f..Jce such 
problems. North eastern part of the country 
is very backward. Due to the lack of uniform 
policy of freight equalisation, this region 
faces problem. No industry has been estab-
lished in Tripura till now. This House does 
not have any congress representative from 
Tripura. So my submission is this that indus-
try should be set up in this state. for it is a 
backward area. Similarly, industries should 
be set up in Wef>t Bengal and Assam, other· 
wise the number of unemployed youths 
would further increase. Why did Khalistan 
movement start? I am not among those who 
consider unemployment as to be the main 
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cause behind it. but it is a fact that unem-
ployed youths are being lured to participate 
in this movement. Similarly GNLF move-
ment is going on in my state and so is 
Jharkhand movement in Bihar and Bengal. 
The main factor that led to such movements 
is unemployment because unemployed 
youths are attracted to such activities. Our 
Hon. Prime Minister gave a slogan of 'Ganbi 
Hatao'. I welcome this slogan. An effective 
plan should be chalked out to solve the 
problem of unemployment. If we fail to meet 
this challenge. it can pose a danger for the 
country. 

I do not want to take your more time. 
am grateful to you for giving me an opportu-
nity to speak. 

SHRI ANOOPCHAND SHAH (Bombay 
North): Mr. Chairman, Sir I support the 
Supplementary Demands for Grants for the 
year 1988-89. At the same time, I would like 
to submit that the provisions made for some 
of the departments are too inadequate to 
~eet their commitments. I would like to 
~ka my submission in this regard. 

Firstly, I would like to say with regard to 
telecommunication, today on the one hand 
we are preparing for entering into 21 st cen-
tury, on the other, ban imposed on recruit-
ment in the departments of telecommunica-
tion has not baen lifted so far due to which 
people will have to face many difficulties. 

How will the people living in rural areas 
be brought closer to the urban people if post-
office and telephone facilities are not ex-
tended to rural ar,¥s. I would like to refer the 
case of Maharashlfa in particular where as 
many as 1200 additional post offices are 
required to be set up. Though the Govern-
ment have decided to open 236 new post 
offices, it is not yet known as to when these 
post offices wifl start functioning. I would like 
to urge the Government to make adequate 
provision for the postal and telecommunica-
tion departments in the next Budget to set up 
telephone exchanges and post offices in 
rural areas so that people oould avail of the 
facilities. 

Major part of my constituency comes 
under Bombay city and a smaller part of it 
comes under rural areas. When a reference 
is made to Bombay in this House. most of our 
colleagues think that the mention is made 
about a city like Bombay which is already a 
privileged city. I am aware that our Han. 
Prime Minister has sanctioned a special 
grant of Rs. 100/- crores for Bombay .. , 
Bombay is considered to be a Mini India 
where people from Tamil Nadu, Uttar 
Pradesh, West Bengal etc. come to settle. 
The people who fail to get employment I 

anywhere in India, come to Bombay to earn 
their livelihood. It is causing extra pressure 
on this city and breeding new problems 
which leads to increase in number for slums. 

The Government will have to make 
adequate provisions for slum-dwellers. It is 
beyond the capacity of Maharashtra Gov-
ernment to provide the amenities to them. 
That is why the settlers in Bombay has not 
been able to lead a better life. The Central 
Government have earmarked an amount of 
As.1 00 crores for this purpose which is quite 
inadequate. I, therefore, request that a sum 
of at least Rs. 1000 crores be provided for 
improving the condition of transport and 
slum areas in Bombay. Unless water facility 
is provided to the people of Bombay, other 
civic amenities can not be provided. 

I would urge the Government to allocate 
Rs. 1000 crores for Bombay in view of the 
problems to be cropped up in near future. 
The Government of Maharashtra as well as 
people of Bombay would be grateful forthis. 
It would enable the Government to solve 
housing problem also. You are aware that at 
least five to six incidents of house collapse 
occur in Bombay every year in wrnch may 
people die. So special provision should be 
made for Bombay. 

I would say one thing about civil sup-
plies. Fcr was established in order to pro-
cure the foodgrains produced in the country 
and distribute them property. We have made 
a huge buffer stock of foodgrains which has 
been depleted due to drought. If Fel fails to 
fuHil its obligation to procure the foodgrains, 
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public distribution system may cottapse. So 
the Government should make adequate 
provision in the Budget to improve the work-
ing of the Department of Food and Civil 
Supplies and Fel to ensure smooth distribu-
tion of essential commodities in the public. 

Another thing I would like 10 point out is 
this that the way the newly formed Depart-
ment of Food Processing is functioning 
gives impression as if they were groping in 
dark. The Government is not clear in its 
concept of food-processing. we.9 also not 
aware of the items to be covered under it. 
special attention is required to be paid to this 
in the coming Budget. Extension of food 
processing industry would provide more 
opportunities of employment to rural youths. 
In view of this, the Government shoold give 
incentives to food processing and a9ro 
based industry. Government should I givo 
maximum exemption in taxes and allocate 
adequate funds and thus give priority. 

I would like to say a few words about 
taxation. So far as income tax is concerned, 
its basic structure should be modified. Rich 
people manage to evade taxes, but the 
workers ~nd salaried class have to pay in-
come-tax and it is deducted from their 
wages. Often cases of tax-evasion by indus-
trialists and the rich involving large amount 
of money are reported and their properties 
are auctioned to recover the tax amount for 
them. Even then tax amount is not fully 
recovered. So the Government should re-
view the tax structure system and find ways 
and means as to how the com mon man and 
salaried class people could be benefited. 
One point more, that the raids conducted by 
income tax department are unduly given 
wide publicity and an exaggerated figures 
with regard to recoveries in raids are given 
but the reality is quite contrary. In fact, 
whatever is recovered during the course of 
raids do not go to the Government excheq-
uer, a large chunk of it is pocketed by the 
raiding party. Government have invested so 
much powers to the officers that they misuse 
their powers and a large chunk is pocketed 

by them. So the Govammant should con· 
sider the matter seriously. The Government 
should give a second thought to the prevail-
ing system of conducting raids. The system 
is required to be modified so that the Govern-
ment can get the maximum benefit in stead 
of the officers who conduct such raids. I 
hope that the entire structure of income tax 
would be modified. I support the SuppJimen-
tary Demands presented by you. 

MR. CHAIRMAN: The time allotted for 
this particular item is already over. How 
much more time do you want? 

SOME HON. MEMBERS: Two hours. 

MR. CHAIRMAN: For the present, wa will 
extend by one hour. We will see after one 
hour, what to do, i.e.upto 5.30 P.M. Shri P.A. 
Anthony. 

SHRI P .A.ANTONY (Trichur): Sir, I rise 
to support the Supplementary Demands. 
The Demands amounting to a little over Rs. 
843 crores cover a number of Ministries, but 
I will contine my remarks to one or tow 
Ministries. 

Some of the Demands pertain to the 
Ministries fo the Agriculture. On this occa-
sion, I want to raise a very important matter. 
Cultivation and development of pepper 
comes under Ministry of Agriculture. A very 
serious situation has arisen in Kerala, which 
is affecting the entire pepper cultivation in 
the State. A disease called Quickwitt has 
affected a very large area of pepper vines. 
The vines 'l.(hich are affected by this disease 
Jose their leaves and lose their capacity to 
produce thf) pepper. In the distrid of Idukki, 
it is widespread and is fast spreading to other 
distriqts of Kerala. 11 it is not stopped within 
a year, we Will lose fiftr per cent of pepper. 
Apart from the loss offforeign exchange, it 
will cripple the economy of the ordinary farm-
ers. The House must khow that the majority 
of the pepper growers are small farmers who 
own two hectar,s of land or less than that. 
Even a marginallarmer will cultivate pepper 
in his kitchen garden. Therefore, the Gov-
ernment should take some remediat meas-
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ureson a war footing. The organisations Jike 
the Kerala Agricultural University and other 
related Agencies should be asked to con-
duct research and save pepper cultivation 
from this disease. 

In the last forty one years, i.e. after 
independence, we have spent a lot of money 
on agriculture and we have advanced a lot. 

I want to put one question here. May J 
know whether the Government have as-
sessed the total output of agricultural pro-
duce by comparing the input invested over 
the last forty years? Then only we can 
assess the correct progress Qf our country. 

My second pomt concerns the Ministry 
of Commerce. I am very happy that the 
Government has put some of the spices 
back under canalised jist of import. It is a fact 
that the prices of these spices had declined 
after they were put under O.G. L. The suffer-
ers were the small growers of these spices. 
Unfortunately I there seems to be an impres-
sion that spices and cash crops In Kerala are 
grown by big planters. Therefore, any fluc-
tuatIon In the prices can absorb these 
people. But this is not a fact. Tfla fact is that 
the majority of the growers are small and 
marginal. Their life entirely depends on 
these spices. 

A decline in prices would lead to their 
rUination. The government must realise this 
fact. Now that the government has roalised 
the problem and ccrrected the policy in re-
spect of m3ny spices. J must congratulate 
the Prime Minister and the Commerce Min-
ister. 

However, Nutmeg continues to be 
under O.G.L. The problem in respect of this 
spice is also the same. In fact. Nutmeg IS a 
plant which has to be tended very carefully 
for years together. After 5 or 6 years, when 
It flowers, you win know whether it can beat 
fruit or it is stanle. If It js sterile, at! the effol ts. 
investment of money WIll go waste. And the 
poor growers wiH have to start all over again, 
and the farmers will face economic difficulty. 
I hav$ Q~ained it only to emphasise the 1 act 

that growing spices ;s not like growing cash 
crops or other crops. If the farmer loses or 
gets a very low price due to wrong policy of 
government or manipulation of the market. it 
will be quite unfortunate. So, I request the 
government should include Nutmeg under 
the canalised list. 

My next point relates to the Ministry of 
Surface Transport. Whatever may be the 
criticism for the last 40 years, we have con-
structed more than 35,000 kms of National 
Highways and we can be proud of it, al~ 
though our country's demand is too high. 
So, naturally, we have to improve it. The 
government has a plan to expand the Na-
tIonal Highway system. I welcome the SUI 
which was passed by this House a few days 
ago to create a National Highway Authority 
with power to issue bonds and debentures to 
raise the money. This will go a long way to 
solve the problem of resources to corstl uct 
National Highways. This is really a plus point 
for the working of this Department. 

While I am on this point, I want to bring 
,t to the notice of the government that there 
IS a long-standtng demand for declaring the 
M.C.Road in Kerala a National Highway. 
Kerala is a monsoon area and after every 
monsoon season,9xtenslon, repairs huve to 
be carried out as the roads suffer heavy 
damage. Secondly the roads are narrow and 
therefore do not have the capacity to contain 
the every-increasing volume of traffic. ThIs 
leads to more and more aCCidents and fre-
quent trafflc jams at the main roads. The 
convers~on of M.e.Road into a National 
Highway Will certainly help the sHuation. Of 
course, the government has accepted the 
idea and okayed It The only thing is to start 
the work. I know that there is a proposal 
before the government and as tsr as I re-
membf)r that the Ministry has okayed It. 
Therefore, f request the government that 
work of M.C Road should be taken Immedi-
ately 

As far as my Parliamentary Constitu-
ency is concerned, there are two tJatlonal 
Highways passing through my constltuonc.y, 
one Na1ional HIghway is No. 4'7 and the 
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second National Highway is No 17. There is 
a proposal to link these two roads through 
Trichur to Guruvayur. 

The Government is co~sidering. So, to 
connect this national highway there are only 
about 20 kilometres from Trichur to Gu-
ruvayur. Guruvayur is a great pilgrimage 
centre where there is a temple. That pro-
posal also may kindly be considered. 

With the words, I support these de-
mands. 

[ Translation] 

SHRI C. JANGA REDDY (Hanamkonda): 
Mr. Chairman, Sir it has almost become a 
practice to present supplementary demands 
in every session. The supplementary de-
mands should be presented once in a year. 
But the supplementary demands are being 
presented in every session in violation of the 
decision taken last time when the budget 
was presented. I do not know why do we 
want to violate the rules which were framed 
by ourselves. We will have to put a check 
upon this tendency eithertoday ortomorrow. 
In this regard, I have also written a letter to 
the han. Finance Minister that the State 
Government are incurring huge expenditure 
on the populist programmes. Unproductive 
expenditure adversely affects the productiv-
ity. Such an unproductive expenditure 
should be controlled. While preparing 
Budget we should prescribe certain limits in 
this regard otherwise we will have to amend 
our constitution. What is happening today is 
that where ever elections are due represen-
tatives of the Government are going there to 
distribute money amona the masses. A few 
months back ClJr Prime Minister visited cer-
tain flood affected nreas Including Punjab 
and he declared rollpf ZlSSI~~tance to those 
areas however, no exppt1 committee from 
the centre conductod any survey and visited 
those areas. Aft"r Punjnb he visited Bom-
bay ond declared 10 give Rs. 100 crore to 
Bombay. People of Andhra Pradesh are 
demanding asslst~nce from the central and 

high powered committee of the Government 
has also visited this area but no action has 
been taken in this ragard ... (Int9rruptions) 

SHRI AZIZ QURESHI (Satna) : Have 
first proper utilization of the funds already 
given to you. 

SHRI C. JANGA REDDY: We are not 
involved in Bofors like you, therefore, we 
need not say anything. If we are not utilizing 
the money given by the Government you can 
ask the State Government to refund the 
same. I do not understand why the people 
interfere with others. You should plead your 
case. I can understand that you belong to a 
big party and to the group of Prime Minister. 
Your are his admirer and follower, how can 
we stop you. 

[English] 

MR. CHAIRMAN : You continue. You 
have only ten minutes. You address the 
Chair. Ignore the disturbances. 

[ Translation] 

SHRI. C JANGA REDDY: I was saying 
that our States are spending most of the 
money on populist programmes. There is a 
need to check this expenditure. 

[English] 

SHRI AZIZ QURESHI: We are proud 
about it. 

SHRI e. JANGA REDDY: You are 
proud. You may have taken some share of 
Bofors money aJso 

MR. CHAIRMAN: Please withdraw that 
sentence. 

[ Translation] 

SHRI C. JANGA REDDY: All right,on 
the advice of hon. Chairman I withdraw my 
words. I want to say that please do not give 
undue support to Shn Rajiv Gandhi. It is not 
necessary for the Ch ief Ministers to act 



517 Suppl. D.G. AGRAHAVANA 15.1910 (SAKA) (Genl.),88-89 518 

according to the wishes of Prime Minister. 
The money is being spent in every state and 
the loans are being written off, but the Re-
serve Bank of Indi~does nat agree ta it. You 
are demanding votes on the plea that the 
Government want to write off the loans but 
the Reserve Bank does not agree to it. You 
will have to bring a change in this policy. If 
you are not going to change this policy and 
continue to write off loans at the time of 
elections, it will have adverse effect on our 
economy and the whole structure will col-
lapse. I am of the view that we should bring 
a Constitution Amendment Bill to check. We 
should draw a line for the expenditure of 
social welfare measures in the Budget and 
expenditure should be made accordingly. 
There is a need to control unproductive 
expenditures also. It will hamper the eco-
nomic development of the country and econ-
omy of this country will be shattered. Our 
Prime Mmister is going that way. It needs a 
constitutional amendment. I have also wnt-
ten a letter in this connection. 

I want to submit one thing that the 
Government is very much interested in big 
Irrigation projects. Godavari Project was 
sanctioned in 1963. Irrigation of 14 lakhs 
acres of land was proposed by this project. 
But the Government has not been able to 
provide irrigation facilities in more than 6 
acres of land so far. What are the reasons 
therefore? The only reason, I think IS that 
there are no funds. Shri Jawahar Lal Nehru 
laid the foundation stone of this project In 
1 963. So many years have passed but the 
project is not yet complete. Not only thiS, 
even the small project of As. 15 era res which 
was started 15 years ago in Adilabad Taluk 
IS not going to be completed in the coming 10 
years. What is the reason behind this? Its 
reason is that Government do not intend to 
provide money to complete it in time. No 
project, whether it is Nagarjun Sagar ProJ-
ect, Shri Ram Sagar Project, Pochampadu 
project Qr any small Irrigation project or any 
Industrial project, ;s completed in time. The 
estimated cost of projects increases two 
three times because of not adhering to the 
time bound programme. The Government 
have made a provision on Rs. 270 crore for 

S.A.S.P in the Seventh Five Year Plan for 
the project with an estimated cost of As. 352 
crores. Thus, Rs. 272 crores plus Rs. 80 
crores, Le.Rs.3S2 crore, are to be incurred in 
the Eighth Five Year Plan. But the Govern· 
ment did not release even As. 100 crore in 
Seventh Five Year Plan and as a result its 
cost has increased to Rs. 572 crores today. 
In this way, there is a difference of Rs. 200 
crores. It means that Government will have 
to spend Rs. 200 crores more because they 
failed to release a sum of Rs. 170 crores. 
Now, the Eight Five Year Plan is going to be 
started. If the Government spends Rs. 200 
crores even then Rs. 352 crores will also 
have to be spent. In these four years Gov-
ernment has not been able to provide irriga-
tion facilities in 20 thousand acres of lat'ld. 
The Godavari Project was started in 1963 
and out of the target of 141akh acres of land. 
The Government has been able to provide 
irrigation facilities only in 6 fakh acres of land. 
I, therefore, want to say that irrigation and 
power projects in the country should be 
completed on priority basis. 

We have been told by the MinIstry of 
Water Resources that out of the plojects 
being constructed on Godavari and Krishna 
rivers and such other projects in the country, 
15 per cent of them are being constructed 
without the permission of Central Goverr-.-
ment. Will it not affect the economic POSition 
of the country? There;s a Telugu Ganga 
project in Andhra Pradesh. If Andhra 
Pradesh Government start construction 
WIthout the approval and thg Karnataka 
Government do not release water from 
Tungbhadra Dam then both the sides will 
have no water and the money of both sides 
will go waste. In this way, the money of the 
country goes waste. Therefore, it should be 
checked at the earliest and the Government 
should take decisions at the earliest possible 
opportunity. Action should be taken jf con-
struction work is started, either by the Con-
gress or non-Congress Government, with-
out any approval. The Ministry of Water 
Resources have told that there are such 80 
proJects. 

I have several times raised the issue of 
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pension to freedom fighters. Aurangabad 
Screening Committee recommended pen-
sion to those who were found eligibie for it. A 
35 year old man is getting this pension. 
There are people who were not born at the 
time independence and are getting this 
pension. When this Screening Commiltee 
was constituted, the Ministry of Home Affairs 
told about 117 under ground cases who had 
no documentary evidence with them. At the 
time of presenting data before the Cabinet 
Committeo the figure of 1100 became 2200 
and latE''' on it reached upto 6000 and in this 
at least 25 per cent people are of 40 years of 
age. They were born after independence. I 
made a complaint. Shri Vengal Rao: who is 
a Cabinet MinIster, also made a complaint 
against this but no investigation was made. 
Three years have passed. but there has 
been no investigation in the matter. The 
silence of Government could have been 
understood if this complaint has been made 
by some opposition Member but this was 
made by a Cabinet Minister even then the 
matter was not examined. Now four years 
have passed and there is no action in this 
regard. The case was handed over to C.B.1. 
and C.B.l.have taken furl four years without 
glVtng any report. May I know the action 
Government propose to take in this regard? 

The people who had bee!1 in jails have 
got nothll19. 1 he cases of such people are 
not being conSidered. The committee 
mambers saId that they do not have the data. 
Shri Vomgadl Satya Narayan Kamman has 
wlltten in a book on freedom fighters that 
there were 22 camps and 600 people 
worked un(~erground and fought against the 
Hyderabad Nlzdm Government but they do 
not have documentary evidence. Before the 
cabmet sanctlonod the amount, the fIgure 
was 5 thousand 2200 were sanctioned but 
stilt 6000 are loft. This has become a profes-
sion. Thera IS need for an enquiry Into this 
and those underground camp incharge, who 
have given wrong figures, they should be 
sent 10 jail. 

land is acquired from farmers and they 

are paid compensation after 15 years. Land 
acquisition is done for deve10pment of differ-
ent projects like housing for the weaker 
sections etc. After acquisition, a protest was 
filed in the court, and in meantime the price 
of the land shot up. Now the farmers are 
getting interest due to the amendment in 
Land Acquisition Act. But what type of 'ctW IS 
this that income tax is being levied on that 
interest afso? The Government is giving 
interest to the farmers on the compensation 
which the farmers had not received earlier, 
but at the same time, Income tax is being 
imposed on it. In these 15 years, not even 
single,project has been completed ovarthat 
land. Please tell us whether we hand given 
the land for getting an income? It was 
acquired forcibly and now 30 percent solu-
tion to the problem is being made. Income 
tax is cotlected on awards and gifts. I want 
to submit to that these should be exempted 
from income-tax. Even the poor news paper 
hawkers, who earn their livelihood by roam-
ing on the roads, have to pay income tax. I 
would request that income tax should not be 
imposed on those poor and unemployed 
persons who earn their livelihood by one or 
other means. 

I was surprised when tho discussion 
regarding rise in prices of essential com-
modities under Rule 193 for which Shri Ch-
inta Mohan had given a notice was dis-
cussed one year later. The hon. Member 
has resigned long back. Why did you sud-
denly thought of having discussion on this 
subject after one year. Your method i~ not 
proper. I also gave a notice undE?r Rule 193, 
which related to sports. I reque5t you to 
allow a discussion on it at the earliest. 

In the end, I would li~,e to say that the 
loans of the farmers should be written off and 
they shou1d be provided remunerative price 
for their produce. BesIdes, the cost of agri-
cultural inputs should also be reduced. 

With these words, I conclude. 

SHR1 SHANKAR lAl (PaM): Mr, Chair-
man, Sir 1 rise to support the SlrAPptementary 
Demands for Grants. Firstty. tbe farmers wtN 
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get relief. Through these additional grants 
insurance money due to the farmers since 
1987 will be paid to them, From a long time, 
the farmers of our country are demanding 
this and if they get this amount, they will 
become happy. I would like to congratulate 
the hon. Minister of Finance for this. 

Ganganagar and many nearly districts 
were in the grip of floods between July and 
October last year in Rajasthan. Many dams, 
canals and tubewells in Rajasthan, were 
destroyed due to the water released from 
Punjab and Haryana and consequently, 
farmers incurred heavy loss. The State 
Government demanded Rs. 29.32 crores 
form the Centre to compensate the loss. I 
would like to request the hon.Minister of 
Finance to grant Rs. 29.32 crores for Rajast-
han out of the additional grants that would be 
passed here for flood relief. Our Hon. Prime 
Minister has said that atleast one member 
from each family should be provided em-
ployment. Agriculture and animal hus-
bandry are the main occupation in villages, 
where 8- percent of our population lives. In 
these Supplementary Demands for Grants, 
a provision has been made for natural ca-
lamities which include floods. A demand for 
more allocation for co-operatives has also 
been made. The poverty prevailing in the 
villages of Rajasthan can be removed by 
providing funds to the people to buy milch 
cows and buffaloes through cooperatives. 
Dairy development is needed more than 
employment in the villages. There are 4.9 
crores cattle heads in Rajasthan. I would 
request the han. Minister to approve the 
b1reed improvement scheme, sent by the 
state Government. This scheme will cost 
As. 110 lakhs. It should, therefore, be ap-
proved. I am al~o of tho view that if this 
scheme is approved, it would not only help in 
boosting dairy-development through breed 
improvement but also improve the economy 
of the State as the production of milk and milk 
products would increase. It would also pro-
vide more employment opponunities to the 
people. 

Regarding supplementary Demands 
tor Grants for education it has been said that 

the funds provided through youth centres 10 
spread literacy in the villages. are not being 
properly utilised. It is necessary to utilise it 
property. Our Prime Minister .has stressed 
the need for education particularly women 
education. You would be surprised to know 
that Rajasthan is the most backward State in 
the field of education. It is unfortunate that 
only 12 percent women in Jalore. Barmer 
and Pali districts are literate. These are 
statistics. The rate of iIIiteracy;s so high that 
even today many families seek help of 
teachers, when they receive a letter. rhis is 
the situation in Rajasthan. I would like to 
submit to the hon. Minister of Finance that 
the State Government has allocated an 
amount of Rs. 517.92 crores for eradication 
of illiteracy but the Government of Rajasthan 
cannot achieve this on its own and therefore 
needs the help of Central Government. It is 
necessary to give special attention to the 
schools, colleges and institutions meant for 
women. Today when the Congress commit-
tee and our Hon. Prime Minister is keen on 
women's education, there is need to pay 
special attention towards Rajasthan in this 
regard. 

Similarly, I would like to thank you for 
sanctioning funds for telecommunication 
proJect. A provision has been made to lay 
lines in Makrana district of Rajasthan, but all 
over the country, telecommunication serv-
ices are inadequate and faulty. When we 
talk of decentralisation and want to link vil-
lages to cities and States to the Centre, then 
it k, necessary to set up p.e.O.s in every 
Panchayat headquarter. It is unfortunate 
that many villages 1n our country still do not 
have post offices. In reply to a question it 
was said that post office facility is available 
within a radius of three kilometres every-
where. I would like to submit that post office 
and p.e.a. should be opened in every Gram 
Panchayat headquarter. 

17.00 hrs. 

Mr, Chairman, Sir, I would like to submit 
to the han. Minister of Finance, through you, 
that under Article 275 of the constitution, 
there is a provision to give special grants to 
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the States. As Rajasthan is the most back-
ward State In the country in every respect 
there is need to pay special attention to it. I 
am referring to this article because it can be 
invoked in case of Rajasthan. 

The Speaker who spoke prior to me 
mentioned about the Indira Gandhi Canal. I 
would like to say that the farmers can be-
come happy only if the water of Jawai dam 
and Hemavas dam do not flow outside Pali 
district. It is only possible, when this water is 
not sent to Jodhpur. Water of Indira Gandhi 
Canal should be taken to Jodhpur Immedi-
ately so that drinking water is made available 
there and therefore work should be carried 
out on war-footing on this scheme. This 
would not only help in the development of the 
two districts but the whole of Rajasthan. 

Mr. Chairman, Sir you have rung the bell 
twice. I thank you for giving me time to 
speak. 

SHRI RAM PYARE PANIKA (Robert-
sganj): Mr. Speaker, Sir, I am grateful to you 
for having given me an opportunity to speak 
on the second supplementary Budget 

It is natural for a Government that works 
for public welfare, keeps in touch with the 
prevailing conditions and makes changes in 
its schemes from time to time, to seek money 
from the House according to the needs. It 
may be seen that the Government has 
sought a grant of Rs. 650 crores, most of 
which is in the infrastructural field whether it 
is transport or communication or for some 
basic Agricultural schemes. There cannot 
be two opinions that this year, we received 
good monsoons as a result of which the 
health of the economy is quite sound. The 
foodgrains production this year is expected 
to be of the order of 170-175 lakh tonnes. 
We shall be in a position to export some of 
the items such as sugar, etc. The production 
of oilseed is going to be doubled. It is most 
heartening to note that our industrial produc-
tion has increased by 12 per cent as a result 
of efficient management. When ourGovern-

ment is functioning so efficiently, it is but 
natural that it needs more money. Seeking 
additional money is not only justified but it is 
timely too. But I want to say only this much 
that there are some backward states in the 
country which need attention. At present 
Uttar Pradesh shares one fifth of the total 
population of the country. Only yesterday, 
we had a discussion with the Chief Minister 
of Uttar Pradesh. Uttar Pradesh is backward 
from development point of view only be-
cause the State is not allocated adequate 
funds in proportion to its population and 
backwardness. The Budget provisions 
show that on the one hand provision has 
been made for flood but on the other hand a 
mention has been made of drought situation 
in U.P. due to scanty rainfall District Mirzapur 
of Uttar Pradesh is one such district where 
neither Kharif Crop could be grown nor is 
there any possibility of Rabi crop being 
sown. What is needed today is that people of 
that area should be provided with work on 
war footing. The old debts of the farmers 
should be written off. Today the situations in 
Uttar Pradesh has become critical. The 
reason has been that the State has not been 
given its due share in the matter of industries 
in the previous five year plans including the 
Sev9nth Plan as can be seen from the very 
small number of licences issued by the 
Central Government to this State. The per-
capita income of Uttar Pradesh is very low 
because of less investment in that sector. 
Therefore, I demand that it should be en-
sured that at least in the Eighth Five Year 
Plan, development schemes should not be 
lop-sided. Special prOVisions will have to be 
made in order to facilitate proper develop-
ment of backward areas, specially, hilly 
areas, desert areas, tribal areas, flood and 
drought-prone areas and cyclonic areas. 90 
percent financial assistance to some of 
these areas is provided by the Central Gov-
ernment and the rest 10 percent by the State 
Government. The Government will have to 
pay more attention to the drought-prone and 
cyclonic areas to facilitate uniform develop-
ment there and also to strengthen the feeling 
of national integration. Today there is a need 
to improve the conditions of remote areas. 
But in the absence of industrial infrastructure 
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the number of unemployed people is in-
creasing rapidly in these areas. Therefore, 
adequate allocation of funds in this Budget is 
very necessary for the development of spe-
cial category areas. 

My second point is that some State are 
lagging far behind in many fields whether it is 
the field of communication or industry. I want 
to tell the hone Finance Minister that there 
are no industries in the entire northern India 
and Consequently these areas are becom-
ing backward. Some of the States have 
made tremendous progress in the field of 
industry and as I mentioned earlier Uttar 
Pradesh has not made expected progress in 
the field of industry. Therefore, this time you 
should allot adequate funds for Uttar 
Pradesh. Incidentally the Finance Commis-
sion is still on the job and it will allocate funds 
for five years. I want to tell you that due to 
lack of funds, the U.P .Government is unable 
to meet even the minimum needs of the 
people. Today the Government has no 
money for laYing pavements, electrification 
of villages, construction of roads and pri-
mary-schools. Today pressure on primary 
schools has increased a lot but even after 40 
years, no buildi.,gs could be constructed for 
more than half of the schools. The schools 
of the old "Ashram System" have been 
closed and the situation has further wors-
ened. 

So far as the question of increasing the 
power generation is concerned. we are at 
present generating 56 thousand MW of elec-
tricity. It is indeed a matter of happiness but 
we do not have enough transmission lines to 
supply this 56 thousand MWof electricity to 
the consumers. Therefore, government 
should allocate adequate funds to the Uttar 
Pradesh Electricity Board so that the electnc 
generation capacity it has created could be 
fully utilised and electricity could be made 
available to the farmers. Today they do not 
have transmitters and conductors. In the 
Eight Five Year Plan you are going to gener-
ate another 38 thousand MW of electricity 
but you do not have conductors. If the 
situation remains the some, how will you 
supply electricity to the consumers? You 

should keep this point in view while planning. 
If you set up a power house without laying 
transmission lines, how electricity will be 
supplied? To say that States should create 
resources is not justified. Uttar Pradesh 
cannot create resources. Hon. Shri Ram Vir 
Singh ji is present here. The view of han. 
Members were conveyed to the hone Chief 
Minister. At this. the Chief Minister stated 
that neither we have resources nor we can 
increase them. The Government has 
passed a Bill to levy profession tax to in-
crease resources. Whereas a number of 
States have already waived it, the hone 
Minister says that it can be increased to Rs. 
2500. How will the people be in a position to 
pay this tax when the prices are rising so 
high? This cannot help in increasing re-
sources. The money which the Government 
mobilizes by signing bilateral agreements 
with foreign countries should be distributed 
in such a manner that uniform development 
of all backward States could be undertaken. 
You will have to make special efforts to bring 
at per all the eastern States. (Interruptions) 
Bihar is a very backward State. Though it is 
rich in natural resources like coal, iron, etc., 
but it does not have the necessary means to 
exploit these resources. Therefore, special 
attention should be paid to such State. 

As I mentioned earher, Uttar Pradesh 
has to suffer on many counts. Firstly, the 
State is getting less assistance as flood and 
drought relief just because others might 
accuse the Central government of partiality 
since the han. Prime Minister comes from 
that St$e. No favour is ever done to us but 
sometimes unjustice is certainly done. You 
are very well aware of the position of electric-
ity supply in Uttar Pradesh. Just now one of 
our colleagues was telling that the State was 
not making balanced development in the 
matter of electricity. Only 60 percent thermal 
and 40 percent hydel potential of the State 
has been exploited. There is large potential 
for hydel power stations in Uttar Pradesh if 
the resources are exploited jointly with 
Himachal Pradesh, but no funds have been 
allocated by the Government for this pur-
pose. The result is that resources of Ther-
mal Power are about to exhaust. 
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Today there is a need to gen~rating 
non-conventional energy, but we do not 
have adequate resources for it. The States 
are getting no funds from Department of 
Energy. Consequently, the expected devel-
opment is not taking place in this field. 

/ 
We introduced a New EdOcation Policy 

in the country, but we are ~J'\abI9 to imple-
ment this policy in the remote areas of the 
country because we do nct have adequate 
resources. What I mec;lfi to say is that if a 
Government is really working, it has to get 
passed the Supplementary Budget and that 
is what you are doing. f would request that 
more funds should be granted for power, 
education and roads etc. 

The hon. Forest Minister is present in 
this House. Definitely forest denudation is 
dangerous for the country. Sir, the projects 
of Seventh Five Year Plan have not been 
completed especially in those States where 
forests are there because the Environment 
Department delays the clearance of these 
projects. Today roads and dams are not 
being constructed in our area. The execution 
of our Rihend Dam is being delayed due to 
non-clearance of a chunk of land measuring 
38-39 acres. The work relating to allotment 
of land has been stopped there. I would like 
to tell to the han. Minister that his department 
intends to take action against those who 
started this work. The outlay of this project 
is Rs. 1600 crores and it is being executed in 
collaboration with U.K. A piece of land 
measuring 38 acres is a hurdle in the com-
pletion of this Thermal Power Project. For 
such an ambitious project, you should not 
hesitate if clearing of forest on one or two 
bighas of land is required. The Government 
is allotting land in exchange of that. Then 
why this delay is being made? You should 
try to get completed at least those schemes 
for which funds have been allocated by the 
hon. Finance Minister and the Planning 
Commission. These are well-planned 
schemes. The bureaucracy becomes a hin-
drance in the way of completion of these 
schemes. Your officials want to demon-

strate that they can stop any work. Environ .. 
ment is being used as a bogey. Therefore, 
I request you not to create environmental 
hindrance in the completion of developmen-
tal schemes because in this process a lot of 
works are stopped which should not other-
wise be stopped. 

Mr. Chairman, Sir, a number of projects 
are not being completed in your area also. 
Therefore, I want to tell the han. Finance 
Minister that the time has now come when he 
should see whether the allocated amount is 
actually being spent by all states and by all 
departments or not. Particularly, Govern-
ment should see whether the amount ear-
marked for the programmes meant for 
scheduled castes and scheduled tribes and 
other weaker sections is being utilised fully 
or not. Recently the hone Prime Minister has 
passed a very good resolution in this regard 
underwhich these programmes will be prop-
erly monitored. Electricity should be sup-
plied to every village and the proposed 
schemes to provide two pairs of dhotis to the 
poor and the people belonging to the weaker 
sections should be implemented. The policy 
of mid-day meal should be finalised immedi-
ately. Today the country cannot wait for a 
long time. A child cannot wait for meals in the 
school if he is hungry. Sp€lclflC instructions 
should be issued for this purpose. If there is 
soma difficulty Government should re-allo-
cate funds for all these schemes, but these 
programmes must be accomplished. You 
have already rung the bell many times. I am 
a disciplined soldier. Therefore With these 
words, I conclude my speech. 

SHRI AZIZ QURESHI (Satna) : Mr. 
Chairman, Sir, I rise to support the Supple-
mentary Demands for Grants for the year 
1988-89. As time is limited, I will draw the 
attention of the House to some specific 
demands. Demand number 1 and 2 relate to 
agriculture and co-operatives. Under the 
National Dairy Development programme, 
cattle cum dairy development schemes are 
included. Similarly, Demand No. 29 relates 
to natural calamities and deals with provid-
ing relief to the affected people. I want that 
Government should pay attention in this 
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direction. Regarding the funds which are 
aUocated to the States and which are utilised 
at the district level, I want to know as to what 
role is expected of a Member of Parliament 
in this matter? This should also be defined 
by the Central Government. I want to inform 
the han. Minister that the loan-mefas organi-
sed in different parts of the country have 
provided relief to a large number of people 
and it has been a very welcome step. A loan 
mela was organised in my constituency. 
Satna too, but the unholy alliance of the 
district administration and bank officers in-
dulged in corruption and bungling to such an 
extent that it has become a subject of discus-
sion jn every household. My first complaint 
is that I happen to be the representative of 
this constituency in Lok Sabha, but I was 
neither consulted nor informed about this 
matter. And when the Joan was distributed, 
the poor farmers were pressurised to buy 
cattle from some particular individuals. They 
were compelled to pay Rs.1S00 for cows 
which actua.lly cost As. 1000 and As. 3000 
for buffaloes, the actual price of which was 
Rs. 2000 and in this way, lakhs of rupees 
were swindled. I want that Government 
should pay attention in this direction and 
necessary investigation should be made. If 
the allegations are found to be correct, 
strong action should be taken against the 
concerned officials. 

Mr. Chairman, Sir, Demand No. 11 re-
lates to the Department of T ele-Communi-
cations. At many places in Madhya 
Pradesh, small electronic exchanges have 
been installed but I cannot understand as to 
what sin have the people of Satna Commit-
ted that despite their repeated demands for 
the same, sanction has not been given for 
the setting up of an electronic exchange in 
this area so far. Better you close down the 
existing exchange, it will provide much relief 
to thE' people of that area because they have 
been faCing immense difficulties on this 
account as is evident from the large number 
of complaints which we have rece:ved. 
Complaints have been received many times 
in this regard but the exchange has not been 
closed down so far. I want that Government 

should pay attention in this direction and 
arrangements to $et up an electronic ex-
change at Satna shOuld be made and until 
that happens, the condition of the existing 
exchange should be improved. 

Demand No. 68 relates to the Depart ... 
ment of Mines. 1 have made submissions 
about it repeatedly in the House and t do not 
want to repeat aJl those points once again. 
There are lime-stone quarries in my con-
stituency. Lime-sto~ is required in the 
cement units. Similarly, lime-stone reqUire-
ments of the Bokaro Steel Plant which is a 
Public Sector Undertaijing. are met from 
these quarries. It is not only unfortunate but 

[English] 

It is a matter of disgust, sha.ne and 
sorrow that inspite of very tall claims to 
provide minimum wages for every labour of 
the country, even public undertakings like 
Bokaro Steel plant authorities are not paying 
the minim'Jm wages to these workers. 

[ Trans/ation ] 

It is unfortunate that a dual system of 
labour recruitment exists there. One cate-
gory of labourers are reoruited directly by the 
plant authorities and another category is 
recruited by the contractor and they are 
being exploitad even today. :t seems as if we 
have regressed by 1001 years. There is no 
justice, no rules no labo~ laws existing 
there. There is neither any ~elf~respect nor 
security. In spite my repeated requests and 
persuasion, there has been' little improve-
ment in the syStem. One seCurity guard in 
that plant made\liln attempt to rape a female 
labourer. Wher\ th" Adivasi labourers pro-
tested against itr\a clash followed in which a 
labourer lost his Jife. Thereafter, the local 
police along with th9 \authorities of the 
Bokaro Steel Pia'" a'nd the security Guards 
committed atrociti,s on tftem as a result of 
which thousa~ds dI Adivasis from adjoining 
villages fled from 1heir homes and toot< 
shelter in the forests. The i t.turned after 1 0 
days at my initiative~ No one will believe 
what I am saying but thegen4raJ impression 
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in that area is that no adult Adivasi-Harijan 
woman is able to protect her virginity there. 
No appeals are entertained in this regard 
and no one is there to listen to their com-
plaints. I want that Government should pay 
attention in this direction. If justice is not 
available through constitutional methods, 
people will resort to violent means to get it. 
Time and the masses will not wait. The 
officials who have become completely indif-
ferent to the workers should be brought to 
senses in order to provide full protection and 
justice to the labourers. 

SimilarlY,1 would liketo referto Demand 
No.52 which relates to the Department of 
Chemicals and Petro-chemicals. I want to 
request the hone Minister that the Finance 
Commission had form ulatad a scheme for 
the Gas affected people of Bhopal. It made 
recommendations to the Government and 
the Government of Madhya Pradesh and the 
Members of Parliament jointly presented a 
memorandum to the hone Prime Minister 
requesting him to take speCial interest In the 
cause of the Gas victims of Bhopal and 
prOVide relief accordingly. This relief should 
to provided in the form of loans or grants 
which may be deducted form the compensa-
tion to be given by the Union Carbide. I want 
that Government should accord full sympa-
thetic consideration to this proposal. Simi-
larly, an assurance has been given aU along 
for the past 4 years that a T. V.relay Centre 
would be established at Satna shortly and 
that the work in this respect is in progress. 
Despite repeated assurances given 1n this 
regard inside the House and outside, I want 
to know as to why has it not been opened so 
far? There is resentment among the people 
on this account. They are impatient and this 
resentment and impatience may turn into an 
agitation. I want the Government should 
very immodiate attention to it and make 
arra"gements for the setting up of T.V. relay 
centre at Satna. Finally, I would like to refer 
to Demand No. 48 which relates to the Min-
istry of Culture. I had said It before also and 
I Will submit tt\e same again that despite high 
claims made about art end culture. 

Art and Culture means it is confined to 
the elite, some bureaucrats, some rich and 
wealthy people. And tiren the matter ends. 

[ Trans/ation] 

, would \ike to submit that art and cu1ture 
shoul« I be freed from its confinement and it 
should reach the villages. No one protects or 
promotes their art and culture. I want that 
you should pay attention in this direction. 
With these words, : support these demands 
and conclude. 

17.26 hrs. 

[ MR. DEPUlY SPEAKER in the ChairJ 

SHRI RAM NARAIN SINGH (Bhiwani): 
Mr. Deputy Speaker, Sir, I rise to oppose 
these Supplementary Demands, because 
injustice is being done with the non-Con-
gress States. If the Government agrees with 
what the hone Members said at the time of 
discussion about the farmers in the House, 
then justice can be done to the farmers. The 
legitimate demands of the farmers were also 
raised by the Congress Members \but the 
Government did not pay attention to them. In 
this way, grave injustice is bein~ meted out 
to them. I would like to give the recent 
example of levy sugar. In Haryana the price 
01 'evy sugar has been reduced, whereas its 
price was stable throughout India since last 
40 years. Now it has been reduced by R~. 36 
per quintal in Haryana. I do not know 
whether this is so because the sugar in 
Haryana is less sweet or else due to some 
other reason. The fault of Haryana Govern-
ment was that they raised the price of sugar-
cane to Rs. 35 per quintal while in other 
States it is As. 32 per quintal or even less. I 
do not know why the Central Government 
felt offended by it. The Government should 
have rather treated it as a positive step and 
should have provided facilities to Haryana 
for having raised the price. Haryana had to 
bear a loss of crores of rupees due to thiS. 
The problem for us is that one crore qUintal 
of sugar levy is lying with us which can be 
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exported but the Government is not lifting it 
and we are not in a position to store it. Due 
to this very problem the Haryana Govern-
ment and the farmers there have faced loss. 
This is discrimination and an arbitrary atti-
tude on the part of the Central Government 
due to which there is discontentment against 
the Government among our people. The 
S. Y. L. canal was sanctioned 10-12 years 
ago and crores of rupees have been spent 
on it. tts present cost has escalated 6 times 
but the Government is not completing it. For 
the last 2 years they have been assuring that 
it will be completed by 31 st March, but the 
Government does not take interest in con-
structing it. Due to this the farmers of Hary-
ana have to face a Joss of Rs. 100 crores 
every year. Thirdly, a meeting of all the Chief 
Minister'~ of the States on consignment tax 
was held here and they had unanimously 
agreed that this should be passed. Even tho 
Chief Ministers of the Congress ruled states 
had said that this is essential. There is 
Haryana, which is a small State, on the three 
sides of Delhi and maximum harm has been 
done to it. Haryana has been incurring a loss 
of Rs. 50 crores on this account. The public 
is very mu~h'infuriated with these situations. 
You can see that on Shershah Suri Road 
which tuns from Delhi to Amritsar, the traffic 
is arways very heavy. One will find daily 10 
persons lying dead there and at least 10 
vehicles to have smashed because of heavy 
rush Of traffic on this road. Today while 
returnin~from Chandigarh I saw on the wa~' 
4 smashed vehicles and 6 persons lying 
dead on the road. Therefore, the Govern-
ment should see that there should be provi-
sion of 4 Janes on the national Highway 
Number one so that at Jeast the livos of 
innocent people may be saved, leave aside 
the loss of vehicles. 

OUf' defence personnel are also not 
getting justice. They are always on their legs 
to keep alert while on their duty in the hilly 
regions and borrier areas to maintain India's 
territorial sovereignty. Still they are meted 
out with injustice in the matter of pension. 
Any two officers of the same\.rank or two 
persons of equal status do not get equa! 
amount of pension. A goneral who retired 8-

1 a years earlier gets less pension than that 
a General who has retired very recently is 
getting. Similarly a Jawan who retired 8-10 
years back gets less pension than the jawan 
who retired recently. This discrimination 
needs to be removed. One of the injustices 
being meted out to our Ja wans from the rural 
areas is that whenever ajawanfrom a village 
gets promoted to the rank of lieutenant he 
faces a lot of problem because of his poor 
English as all the tests are held in English as 
a medium. My submission is that the Gov-
ernment should make a provision to hold aU 
the tests for defence services in national 
language so that ajawan who gets promoted 
to the rank of lieutenant also finds it easy to 
clear the test. In all the tests and interview 
being conducted by the U.P.S.C. the written 
examination is conducted in both Hindi and 
English but in the interviews only English is 
used. So, our candidates from the rural 
areas as who are otherwise will qualified, fail 
to make a mark in it because of their incapa-
bilityof speaking in English. Duetothis, they 
do not find representation in jobs. Therefore, 
it is my submission that just as in the written 
examination there is a provision to answer in 
Hindi, so a similar provision should be made 
forthe interviews too. To it you give a instant 
reply that the number of villagers in services 
has gone up to 25-30 per cent but in fact, 
these are the persons whose parents are in 
service, or politics or else are big contractors 
who own properties ;n villages but are resid-
ing in towns. Their children get appointed 
and the children of the poor are deprived of 
such opportu:1ities. My submission is that in 
view of the large population of villages, 76 
per cent jobs should be reserved for the 
people of rural areas so that no more injus-
tice is meted out to them. 

[English] 

MR. DEPUTY SPEAKER: Already the 
extended time for this Bill is over. 1 want to 
have the sense of the House by how much 
time we should 9>ttend the House. If you all 
agree the debate may go on till 6.20 p.m. and 
at 6.20 p.m. I will call the Min:ster. 

SOME HON. MEMBERS :Yes. 
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MR. DEPUTY SPEAKER: Now Mr. \ account for non-plan and As. 100 erores for 
Sriballe.v Panigrahi. plan expenditure. There is provision for 

SHRI SRIBALLAV PANIGRAHI (Oeog-
arh): Mr. Deputy Speaker. Sir I thank you for 
calling me. At the outset I support the 
second batch of Supplementary Demands 
for Grants. These Demands involve an 
amount of As. 550 crores out of which As. 
450 crores come under non-plan head and 
Rs. 100 C(ores under Plan head. In addition 
to this Rs. 195 crores are by way of adjust-
ment inside the budget. 

Sir, in India the budget is a gamble on 
the monsoons. It is so since British days and 
there has not been much of a change in that 
respect. Of course, this year with a good 
monsoon our economy is poised to set an 
aU-time high record of growth, namely. about 
10-12 per cent, thanf\ to the Government of 
India for managing the drotJght situation and 
the acor.omy well. In spite of last year's 
worst drought of the century our economy 
has not collapsed. tt has recorded a poSitive 
growth of about 2 per cent and the indfJstrial 
growth rate of 8 per cent. About the econ-
omy, I am just quoting what Mr. Michael 
Camdessus, Managing Director of the Inter-
natIonal Monetary Fund, has said: 

"India has shown an extremely mature 
control of the economic development 
through the Five Year Plans and the 
fight against poverty." 

As I said, this time, we are poised for a 
growth rate of 10-12 par cent. But everythmg 
is not all right with the economy. There are 
some pitfalls. The balance of payments 
position is not good. In spite of a good crop, 
the inflation rate is about 4 per cent and the 
prices have not fallen. The foreign exchange 
position has touched an all-time low figure. 
There is a growth in exports. There is an 
increase in th& export. The increase in 
export is about 21 per cent. But it has been 
neutralised by the 27 per cent increase in 
Imports. So, we have to be cautious to 
manage these things quite welL 

Out of Rs. 550 crores, As. 450 crores 

comprehensive insurance scheme. I sup-
port this. Rs. 100 crores are for flood relief. 
There were floods everywhere with aU the 
fury. The amount of Rs. 100 crores towards 
crop insurance is intended to help our farm-
ers. Then, there is fertiliser subsidy. What is 
given in the interim report of the Ninth Fi-
nance Commission is totally oppositQ to this 
budget. They say that all QUorts should be 
made to contain the non-plan expenditure 
and strict austerity shoutd be observed. 
They have asserted tha~ no new commit-
ment should be undertaken from the non-
plan side. And the em~loyment should be 
frozen. If the employment is frozen, how can 
we give employmenJ to 1he millions and 
millions of unemplo~d youth. All sorts of 
subsidies are to be dtsqontinued. 

I support the! tif'dget. I support the 
Government. But Mte recommendations of 
the Ninth Financ~ ¢.otnmission are impracti-
cal. Their interim rpport has been detrimen-
tal to the interests of the poor States like 
Orissa, Rajasthan, Uttar Pradesh. It should 
not be given any welghtClge. It should be 
ignored. There is no time at my disposal. 
Otherwise, I can prove how erroneously they 
have adopted a formula in calculating the 
income, etc. They have given an advice to 
the Stat(Js like Orissa wherein the next plan 
is goiqg to be squeesed. What is our finan-
cial pbHcy? Our object is, growth of national 
income witp social justice. Backwardness of 
the 8t_$ '4u have to be fought out. We have 
to ensure plrosperity to the backward states 
SQ that th~re is a balanced development of 
alt the States. If the recommendations are 
implemented, then. poor States like O. issa 
will be put into a miserable position. So, I 
request that there should be a directive given 
to the Finance Commission to change all 
thsse things. Government should not accept 
these recommendations. 

As regards crop insurance, I have only 
one suggestion. I have rather a complaint. 
Now they are insisting on the premium 
money from the cultivators in Orissa for the 
last year's crop, which has already been 
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harvested. Tbis may also be looked into. 
What is this fun? They are collecting money 
and making adjustment against the loan 
sanctioned this year. For last year's crops 
this is quit. unreasonable and should not be 
continued. 

Then, there is a reference to the fertil-
izer subsidy also. There is a fertilizer unit in 
Talcher run by the Fertilizer Corporation of 
India. It is not managed properly. there is a 
lot of avoidabte expenditure and wastage. It 
is making losses. Now, for the last more than 
six months it is closed for routine annual 
repairs. Steps should be taken to ensure 
that it runs on proper lines. 

Then, there was a resolution to be 
moved by me last week for setting up a coal 
subsidiary company under ell In Orissa. but 
unfortunately that could not come up for 
different reasons. I now demand that this 
long standing and genuine demand of 
Orissa should be accepted immediately and 
a coal company set up in the coal belt of 
Onssa. 

As you know, power holds the key to 
progress and prosperity and for fighting the 
backwardness of Orissa" more of power 
plants are an absolute necessity. It is pass-
ingthrough powerfamlneonly nextto Karna-
taka. There are two power plants, Ib Ther-
mal Plant and the Talcher Super Thermal 
Plant already sanctioned, and the work on 
them should be started with all vigour and 
seriousness and their completion expedited. 

Thanks to our Prime Minister, Shri Rajiv 
Gandhi, on whose initiative and efforts, there 
has been an agreement with Soviet UntOn 
for the setting up of some power plants in 
India and that includes two nuclear power 
plants also. Earlier in Orissa, a site had been 
selected for setting up a nuclear power plant. 
In view of the overall backwardness of 
Orissa and acute power shortage there, 
Orissa should be allotted one of the these 
two nuclear power plants. 

With these words, I support the Supple-
mentary Demands for Grants and a I am 

sure, the Government would give due con-
siderations to the points made by me. 

( Translation] 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir. the hon. Minister has 
demanded some amountforthe Ftood Relief 
Fund. I would like to submit that landslides 
should also be considered as a part of 
floods. Certain areas like the high hills are 
not struck by floods but by natural land 
slides. However, when the question of pro-
viding assistance to them anSQS, they are lett 
out. My submission is that whenever land-
slides occur in the hiHy areas, they should be 
considered as a part of flood and assistance 
should be provided there. 

You have also asked funds for dairy 
development. In this only such areas have 
been covered where the work of dairy devel-
opment is already in progress, whether it is 
through the co-operatives or by the individu-
als. Such areas where cattle wealth has not 
been developed should also be covered 
under Operation Flood Relief. In this con-
nection I would like to mention specially the 
name of Almora and Pithoragarh in Uttar 
Pradesh to be covered under the said pro .. 
gramme. 

In the field of communications Uttar 
Pradesh is stilllagg;ng behind other Stat ... 
especially Andhra Pradesh, Karnataka. 
Maharashtra, Karala, Madras, Tamilnadu 
etc. Efforts should be made to bring at least 
Uttar Pradesh at per with these States. In the 
big cities of our country the same obsolete 
system is functioning, in w~.ich we keep on 
calling from our side but do not get any 
response from them. Such a section should 
start functioning there as well. It aheuld tMt 
developed by starting more and more .lec-
tronic exchanges and S.T.D.s8ctiQns there. 
The Government should consider this. The 
Government has set up satellite centr8& a" 
over the country but I do not know why the 
hilly areas of U.P. have been left out. Re-
garding Dharchula a place near the Ch;~ .. 
border in Uttar Pradesh. I would like to .ub-
mit that a sateJlite e»mmunication centre 
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should be Nt Up there. Nepal has already 
done so and China mo has set up one such 
Cent,. "Tafttkpur. They have all the facili-
ties. When out people find that they cannot 
communicate from Delhi to Lucknow, they 
feel haraa_d. 

Funds have been asked for minting 
more coin •• I would like to move especially 
for Dwn Press that the employees working 
there want aome Incentives. Devas Press 
has baan facing labour problem since past 
few days. Since this department comes 
under you. you should at ieast ask your 
officials to concede the demands of the 
employees and solve their problem so that it 
may start functioning. The Govarnment as 
well as the employees have been bearing 
the loss. 

The Planning Commission has given 
special grants to Uttar Pradesh hills at the 
same per capita rate at which it was given to 
Himachal Pradesh. But the basis for giving 
grant-In-aid under non-plan head to Hima-
chal Pradesh has not been made applicable 
in case of Uttar Pradesh. The hilly areas of 
Uttar Pradesh have to bear a loss of Rs. 4-5 
hundred crores every year. The Finance 
Commission ahould be directed to adopt that 
very criterion for providing grant in-in-aid to 
the hilly areas of Uttar Pradesh especially 
those hilts which are the part of some or the 
other State, as was adopted in case of 
Himachal Pradesh. 

The Govemment is aware that Uttar 
Pradesh is rich in resources which are of 
great significance. The Uttar Pradesh Gov-
ernment have demanded an amount of As. 
3 hundred emr •• in the form of development 
loan for the State. But it has beGn observed 
that whenever the issue of Uttar Pradosh 
comes to the for. you turn a deaf ear, and we 
aI80 flow suit. It means that the Government 
indulge. in a .ot of step motherly behaviour. 
The Government is never prepared to give 
the .ame priority to Uttar Pradesh as is given 
to Maharaahtra and Tam fI-N adu. My sub-
mission is that the Govemment should grant 

that much of amount to Uttar Pradesh as it 
has been demanded by the Government of 
that State. 

The Central Government employees 
have been demanding 30 days' bonus. 
Whereas the Govemment have sanctioned 
them a bonus of only 27 days for the current 
year. Next year you may raise it to 30 daya: 
Aftar all how long can the Government go on 
paying ad hoc bonus. The Government 
should come out with the statement that they 
have granted 30 days' bonus. After this we 
can appeaf to the Government on behalf of 
the employees, to deposit two days bonus 
either in G.P.F. or in any other account. 

The Government paid bonus Aquivalent 
to 22 days' salary to those working in the 
Government Press whereas 27 day's bonus 
was paid to the Central Government Em-
ployees. I urge the Government to pay 27 
days bonus to the workers in Government 
Press also. With these words, I support the 
Supplementary Demands for Grants. 

SHRI KALI PRASAD PANDEY (Gopal-
ganj): Mr. Deputy Speaker, Sir, I support the 
Demands for Grants presented in the House 
by the hone MinISter. Whereas Bihar was 
struck by devastating earthquake. Bengal 
and other States were struck by cycloniC 
storm. 

The Government is well aware of the 
fact that every year some States like Bihar, 
Uttar Pradesh, Assam and 8engal are struck 
by devastating floods, which not only ad-
versely affect the farmers and poor but aven 
deprives them of two square meals a day. 
Every year after the floods recede some 
relief is given to the affected peopt.a. 

The Hon. Prime Minister this year paid 
a visit to the earthquake affected areas of 
Bihar. However t the rehef money sanctioned 
for the affected people has not reached them 
and the schemes announced for their ame-
lioration have also not been implemented. 
On my visit to Bengal three days ago, I found 
that there was acute shortage of all the three 
basic necessities of life i.8. food, clothing 
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and shelter. An hon. Member of the House 
rightly stated, that had the resourcea been 
properly utilised by tM Food Corporation of 
India. there would not have been a need for 
these Supplementary Demands for Grant •. 
Presenting Supplementary Demands for 
Grants in itself is not bad, but when the funds 
are not properly used these Supplementary 
demands for grants will have to be presented 
in the House again and again. 

I would Ilke to know from the hone Min-
ister, whether the Government has ever 
thqught on the question of exercising some 
control on the gramin Banks set up in the 
rural areas, under the Bank expansion 
programme. Gramin Banks in Bihar are vir-
tually in the pockets of the Bank Managers. 
Those who could not even afford two square 
meals a day have become millionaire over-
night once they became managers in these 
banks. In reply to a question about the Banks 
in my parliamentary Constituency; Gopa.-
ganj, the Government reported bungling of 
Rs. 60 lakhs in one Bank during investigation 
of 12 Banks. One the one hand the Govern-
ment seeks the approval of parliament for 
Supplementary Demands for Grants and on 
the other hand despite the opening up of 
number of Gramin Banks in Bihar, the 
people are unable to get subsidy component 
from Banks though 75 per cent of our popu-
lation Uves in the rural areas. They are help-
less because they cannot either raise their 
demand or seek justice from a leader. Even 
after four years the inquiry of these 12 Banks 
by C.B.1. is still in complet~. Only notices are 
regularly issued. If C.B.I. the supreme law 
enforcing agency is unable to complete in· 
quiry in short time then all the Managers will 
get the opportunity to go scot frae. The Food 
and Civit Supplies department wanta more 
grants for F.e.1. While speaking on the func-
tioning of F.C.1. in the House, f emphasised 
the need for curtailing its expenditure in 
order to cut the size of the supplementary 
Demands for grants. I am not particularly 
talktng of Bihar but the country _ a Whole. 
bacau •• aJnce the introduction of centrad 
system In F. C. I. year after ye .. shortage to 
the tune of 29 to 40 percent Is betng reported 
and there Is no sigh of improvement in the 

situation. this year the wheat given in wages 
was full of dust and stone •. 

Whil. participating in the debate on new 
education policy introduced in the House, aU 
the hone Members stressed the need to 
improve the standard of education at ele-
mentary leveJ for bringing about a change in 
the standard of education. The condition of 
schools I have visited in Uttar Pradesh, Si ..... 
and in other states is pathetic. Schools there 
lack in basic infrastructural facilities. Thera 
are no buildings. no roofs, no playgrounds 
etc. The dream of entering the 21 st century 
will only be realised, H crop incurral)C8 
scheme is implemented for the farm .... , 
standard df education is raised and indue .. 
tries work at their optimal capacity. 

In Bihar. Rohtas Sugar Milts is lying 
closed. In my Constituency Gopalganj in 
West Champaran, from where the Gandhijj·. 
peasant movement started. the S.K.G. 
Rohtas factory and S.K.G. Siwan are closed. 
Agriculture is the main occupation there and 
sugarcane is the main crop. Instead ofd.vet--
opment of industries in Bihar they are closing 
down one by one. If this continues what will 
happen in future, as the need for industrial 
development is being increaSingly felt? 0", 
poficy can be successful only if .. networi< of 
industries is laid. An hon. Member $Sid a little 
while ago that there is need to check the 
growth of unemployment which i. increasing 
day by day. 

Lastly. I would fike to say one thing 
about rural electrification programme. Un-
der the scheme started by Shrimati 1ndira 
Gandhi aU villages were to be electrified. '"So 
far as rural electrifICation ach~ Is opn-
eerned, Bihar has bean totally .-glected. 
The Government is requested to J)a1 spac;iat 
attention towards earty completion of on 
going projects within the specified tim •. 

With these words I think the Chair f for 
giving me time to speak. 

SHRIMATI USHA THAKKAR ( Kutch): 
Mr. Deputy SpIt.ar, Sir, whi1ett1anking you 
for giving ,me an opportunity 10 epaak on 'the 
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Supplementary Demands for Grants pre-
sented in the House I would Uk. to say that 
amount spent on development, is inada· 
quate. The hon. Members of the opposition 
always 8$k why there is a need to present 
Supplementary Demands for Grants. The 
proof of deve10pment is that even the remote 
districts of the country are progressing under 
the leadership of Hon. Prima Minister Shri 
Rajiv Gandhi. 

Sir. through you I would Uke to highlight 
aome problems of my constituency. During 
his visit to Kutch for an on the spot survey of 
drought. the Hon. Prirne Minister gave the 
sanction for construction of a road in the 
border area. An estimate has also been 
prepared. The distance between my con-
stituency and Shri Gadhvi's' constituency 
would be reduced by 100 kilometers. I fully 
support the Supplementary Demands for 
Grants and through hon. De'puty Speaker. I 
would urge the Gov8rnmpnt to sanction the 
funds for Kutch·Banaskantha Road which 
passes through Garuli Taluka. Abdasa and 
Santalpur. For my constituency a sum of Rs. 
38 takhs only has been sanctioned under 
NREP, which is a backward. drought af-
fected and desert area. So I request the 
Government to raise the sum to at least Rs. 
one crore because it is spread over two third 
area of Gujarat and is one of the biggest 
districts in the State. Our Young Prime Min-
ister Shri Rajiv Gandhi is concerned like the 
former Prime Minister Shrimati Indira 
Gandhi about the pro"islon of facilities in far 
flung areas and providing food, clothing and 
shelter to them. Indira Awas Vojna and 
similar others similar other scheme have 
been .tared to fuHiI this objective. I. there· 
fore. request the Government to provide 
atleast a sum of Rs. one crore under NREP 
for my constituency. 

Sir. in Shuj area in my constituency 
there is an airport which is under the control 
of Air Force. Though the project of construd-
log a civil airport has already been approved, 
yet the Government have expressed thatr 
mabl1tty to provide adequate funds immedi-

ately. The Finance Minister is aware of the 
fact that the passengers have to taca a lot of 
inconvenience due the airport functioning 
under the control of Air Force. So t would 
urge upon the Government to construct a 
new civil airport soon, the proposal of which 
has already been approved. 

I have already submitted that there is 
desert area in my constituency and it is 
prone to drought. A few years ago, the Indus 
water used to flow through the Kutch area 
and so there was greenery every where. 
There was a saying in those days: 

.. Syare Sorath Bha/o, Anars Gujarat 
Chanmas9 Wahgarh, Bhalo aur Kutcharo 

Bare Mass.· 

But now this area is hit by drought. There 
was acute shortage of drinking water at the 
time the Hon. Prime Minister visited the area. 
and I submitted an application to that effect 
and I gave some suggestions also. Govern-
ment of India should negotiate with the 
Pakistan Government to get the water of 
Indus river released in our area. Fortunatefy. 
democracy has been restored in Pakistan. 
Our Hon. Price Minister is going to visit 
Pakistan and I have got an opportunity to 
speak on this issue at an appropriate mo-
ment in the House. So I would like to urge 
him to hold talks with the Pakistan Govern-
ment to get the water released so 'that this 
area may become prosperous again. I sub-
mit this thing to the august House. 

18.00 hr •• 

The Hon. Prime Minister has stated that 
some districts should be selected for setting 
up industrial growth centres. The economic 
growth in remote areas is quite slow. In order 
to enable the people of these areas to take 
some advantages, I urge the Government to 
select my region tor setting up an industrial 
growth centre because my area happens to 
be a desert area, and fortunately1he facilities 
of minerals, metre gauge, broadgauge etc. 
are available but there is no suparf ast train 
from Delhi to Kandl_ which is essential. 
Moreover, the feUiU_ of communication 
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and two air flights from Bombay to Kutch are 
also avaitab ••. I urge upon the Govemment 
of India to consider the setting up of an 
industrial growth centre in our region. The 
Central government had sent a team to 
Jakhau Port for conducting a survey on 
Jakhau Fishing Harbour in Kutch. An 
amount of Rs. 28 crores has been sanc-
tioned for the purpose. Through you, I would 
like to request the hon. Minister to make 
provision for our Jakhau Fishing Harbour in 
Kutch in their next plan and Budget. 

Mr. Deputy Speaker, Sir, I am grateful to 
you for giving me an opportunity to speak. 

[English] 

SHRI B.B. AAMAIAH (Eluru): Hon. Mr. 
Deputy- Speaker. while speaking on these 
Supplementary Demands for Grands of the 
Ministry of Finance, I would like to mention 
that every session seems to be a budget 
session. Though they came wIth a deficit 
financing and defence expenditure of more 
than Rs. 13,000 crores, and interest borrow-
ings to the tune of Rs. 14,000 cores, these 
are going up by leaps and bounds, the 
wages are also going up in the same way, 
and they find that it is very difficult to balan~e 
the budget. We have not been able to in-
crease the productivity in this country to 
increase the rsvenua and the resources. 

I would only appeal to the Minister that 
we should be able to utilise the funds, what 
we are borrowing. Nowourplaning isentiraly 
depending on more borrowings, either inter-
nal or external. If you can utilise the funds 
where the generation is good, like telecom-
munications where we will be able to get 
more than 25 to 30 per cent revenue, it will be 
good. So is the case of tourism where some 
countries are using tourism as a source of 
revenue specially to earn foreign exchange. 
It is a very great asset. I request you to 
consider these things as very important 
items. 

Coming to the other development and 
industrial aspect, sickness is increasing. For 
this I only suggest that the banks and finan-

ciat institutions provide the expertise at dif-
ferent stages wherever thay may advance 
money Instead of waiting until the unit be-
comes sick. This will help quite a Jost, sutr 
stantially; though it may not completely 
eradicate sickness it will be of great advan-
tage for the country and I hope you will 
consider this aspect and do something. 

Coming to the foreign exchange. fluc-
tuation is becoming so unlimited, it ;s grow-
ing so fast that the projects which are under 
implernentation are getting into Jot of difficul-
ties and some projects will become uneco-
nomical. In view of that you should be able to 
find out the method to solve this problem and 
to increase the resources for foreign ex-
change. The duty of 85 per cent on capitat 
goods is also very high. The new projects 
become more difficult to manage. no matter 
whether they are in the public sector or the 
private sector. I am sure that you will con-
sider this very seriously and do something. 

For example, take the case of oilseeds. 
We have increased the production. no 
doubt, but if you look at the question of 
imports you will find that imports of oil .. 
going up so much that the prices are coming 
down. The farmers are feeling discouraged. 
Unless you gIve a protective price and you 
see that substantial cuttin down is there in 
imports of oil the situation may go out of 
hand. You should take action immediatellr. 
Probably by the time you take action the 
agricultural product will go in to the hands of 
the middlemen and the farmer will not get the 
benefit. I hope you will take immediate action 
and see that the farmers get a reasonable 
price. 

The State Governments are not able to 
get proper assistance from the Central 
Government whenever they face natural 
calamities. You have to provide substantial 
assistance to the State Governments for 
meeting the natural calamities. 

Poultry t Dairy and Fishing are to be 
encouraged and it should be treated as an 
assistance to the agriculturists because the 
farmers are facing the vagaries of weather 
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conditions. and this will help them to some 
extent 

In regard to indirect taxation, you have 
brought a Bill, which oontained more than 
200 pages and without any discussion in a 
few minutes, you have passed the Bill. At 
that time, the Finance Minister promised to 
bring it again to the House. So far, it has not 
seen the tight of the day. 

Presently, at! the Income tax returns 
have to be submitted in a particular month. It 
has become very difficult since we do not 
have adequate Auditors to complete rt in one 
time. There are seasonal factories and co-
operatives also. We have to consider all 
these things. 

Abolition of Section 35 for R&D has 
created problem for Research & Develop-
ment in this country. You will have to encour-
age them by giving proper incentive. For 
partnership firms also, you have to consider 
it carefully. 

You will have to encourage the produc-
tion of industrial goods In this country. Plastic 
is the cheapest raw material and it can be 
used for producing tumblers. buckets,etc. 
You will have to encourage the manufactur-
ing industries. If we import the raw material, 
then it will deplete our foreign exchange and 
it will affect our country's economy. I suggest 
that the Planning Ministry, Finance Ministry 
and the Industry Ministry joIntly work out 
these proposals and take necessary actIon 
immediately. 

Regarding pollution, the Government 
should take proper steps. Otherwise, indus-
tries cannot solve its problems and bear the 
expenses. We are at a very early stage In 
industry. The Government should be able to 
initiate and provide oommon treatment 
plants so that the pollutants can be put into 
that channel and they can charge it. H you do 
not take proper steps, unemployment Will 

increase and the Government revenue WIll 
also go down. You are paying interest at a 

lower rate to the income tax assesse., when 
the Government has to pay r.funds but 
when you colklct, you are collecting it at a 
higher rate. This is not fair and you should 
olake it equal on both sides. 

I hope the Government will take neces-
sary steps on this things and do the needful. 

SHRI K.P. StNGH OEO ( Dhankanal): 
Mr. Deputy-Speaker Sir. I wholeheartedly 
support the Demands for Supplementary 
Grants for Rs. 650 crores. Firstly is has laid 
stress on crop Insurance. It IS abundantly 
clear that we have been depending on the 
vagaries of monsoon, for which we are 
comeplled to go in for crop insurance. 

Sir, I come from an under developed 
and economIcally backward State, which 
has a rich potential in water, mineral forest. 
But at the same time overthe last forty years, 
there have been eight Finance Commis-
sions and all of them have pledged to re-
move regional disparity and regional back-
wardness. And specially this year when the 
han. President addressed both Houses of 
Parliament said that the policy of the Gov-
ernment would be to ramove regional imbal-
ances and regional backwardness, we from 
Orissa, who are far below the all India 
average in all indices, all economic indica-
tors, whether It is irrigation or education, 
communication, infrastructural develop-
ment, power generation or whether it is in the 
exploitation Clf minerai wealth, whether it Is 
per kilometre highways or per kilometer rail-
way line, we felt very encouraged. But as my 
hone colleague PresIdent. Shri PSlnigrahi, 
has just mentioned what is the position in 
spite of the fact that the our himself has gone 
on record on removing regional 1mb ance 
and in sp.te of the facts that the han. Pnme 
Minister has been going fro' ,"t one corner to 
another and as been emptl:lstsing on re-
moval of regional disparities by strengthen-
tng the micro level planning or district level 
planning or block level planning and he is 
making provisIOn for funds which should be 
us~d for micro level planning known as un-
tied funds, he himself has rightly stated in a 
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meeting just before the P arliament's session 
that these funds also do not get utilised the 
manner in which they are supposed to be, 
because they are left entirely at the discre .. 
tion of the District Collector and, thorefore, it 
is once again a bureaucratic method by 
which these are utilised. Therefore, these 
eight finance commissions by their very 
approach which they have adopted and 
specially various Gadgil formulae and modi-
fied Gadgil formula which they have 
adopted, then they made daferentiation 
between hill States, people from weaker 
sections of society. have resulted in Orissa, 
Bihar and Madhya Pradesh still remaining at 
the bottom of the economic ladder. There-
fore, through this discussion I would like to 
draw the attention of the Government 
through you that the interim report of the 
Ninth Finance Commission has not only 
done grave injustice but has done exactly 
the opposite to what the Rashtrapatiji and 
the hon. Prime Minister wish to do, i.e. to 
remove regional imbalance. As a result of 
the interim report of the Finance Commis-
sion, today Orissa is going to lose As. 250 
crores from plan to non~ plan. Now, they 
have made restrictions on spending and 
expenditure specially on NREP and RLEGP 
which were going on. Now, these will also be 
affected. They have made restrictions on 
sales tax, tax and non-tax revenue. They 
have made restrictions on giving new scales 
of pay to teachers and to other Government 
employees at a time when the Control gov-
ernment and the public sactor undertakings 
are going on merrily increasing the bonu~ 
and the scales of pay. Again the social 
security scheme which was for the handi~ 
capped, for the lesser for::.Jnate brethren of 
ours in the society, even spending on that 
has been restricted. At the same timb~ by 
one stroke of the pen, they have transferred 
plan resources to ilon-plan sector resulting 
in Orissa getting a very small plan and a very 
small investment in the years to come. This 
will not only widen the gap between the 
developed states which are above the all 
India average like Maharashtra, Punjab, 
Haryana. Tamil Nadu, and under·developed 
States like Orissa, Bihar, Madhya Pradesh, 
but it will, for aU times to come, consign 

Orissa. Bihar and Madhya Pradesh to the 
dustbin of the economic bound. Therefor •• I 
would like to draw the attention of the Gov-
ernment to this so that it m*y think over this 
as this is the last year of the ~an. One of the 
points which Orissa Government had given 
in its memorandum to the Finance Commis-
sion as also to the Government of lndia. was 
that the Finance Commission should take 
the last year of this Plan and five years of the 
next Ptan so that the pattern of investment 
requirement specially in the last year of the 
plan would be taken care of. But all these 
have been nullified. An injustice has been 
done as a result of the Interim Report and J 
do hope that this sort of practice ef the 
Finance Commission which, without visiting 
some of the States, have also given awards 
like the Mughal Badshahs used to give 
Subedarship to their Generals, would atop. 
Specially when in the Supplementary De-
mands for Grants the hon. Minister has 
drawn, under the head 'Agriculture·. tbecrop 
insurance, I would like to emphasise that 
there are many irrigation projects'wl'\ich are 
languishing in Orissa because of Jad< of 
funding. For example, the Rengah Multipur-
pose Project which started off Rs. 230 
crores, today its estimated cost is Fta. 730 
crores. Only Rs. 73 crores have been spent 
so far. This year there is an allocation of Rs. 
fifteen crores. It dose not need a great 
mathematician or a Ramanujam, Shakun-
tala Devi or a computer to find out how many 
years this sort of investment will result in the 
first phase of the Rengeli Multipurpose Proj· 
ecttobeCompleted. Rs. 73crqresoutof Rs. 
730 crores have been spent. As. Fifteen 
crores have been allocated this year and 
now next year, tllere is onty an allocation of 
Rs. three crores. Same is the question of 
railway line. So, the t'nJy way Orissa and the 
other Backward States like Bihar and 
Madhya pradesh can com~ up is not only by 
discontinUing this gap fitting meit.C)d which 
the former Ftnance Commissions or the 
previous Finance Commissions have been 
pursuing, but to have a realistic view of the 
impoverished population which is there in 
those States. the natural resources which 
are there, the resource mobilisation eftorts, 
as wen as the capacity for resource mobiJisa-
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lion. It is a historic fact that our area has been 
beset with drought, floods and cyclones. 
This year we have debated in this very 
House the spectre of floods and last year we 
had debated the spectre of the worst famine 
and drought condItions of the century in this 
country. Therefore, with this historic per-
spective, where the resource mobilisation 
capacity of a State is hampered because of 
diversion of not only funds from develop-
ment to doles but, at the same tinle, the 
capacity of generating revenue of thesa 
States which are always suffering from natu-
ral calamities, has to be looked into. Justice 
delayed IS justice denied. In these forty years 
and with eight Finance Comrnissions, the 
gap between the richer States and the 
poorer States has accentuated rather than 
being reduced. I wonder how what the Presi-
dent has addressed to both Houses of Par-
liament and the Prime Mint~ter's emphasise 
that regional Imbalance should be removed, 
can see the light of the day. 

So also is the irrigation which IS the 
major Input for agriculture, and In a back-
w2rd State lIke mIne, agnculture IS the main-
stay. Ninety per cent of the population are 
either agriculturists or depend on agriculture 
and most of them are medIum and small 
farmers and soma of them are marginal 
farmers. Therefore, If agriculture has to 
succeed, if Orissa has to come up to the 
desired all·lndia levei then more investment 
and the pattern of assi&tance to the weaker 
States, without much resource mobilisation 
capacity, must be borne III mind when Fi-
nance Commissions do give their recom-
mendations because they have authority 
without responsibility. They can enunciate a 
recommendation which Government is 

• bound to follow and they have no accounta-
bility to the people, they have no responsibil-
ity to the people. They are all distinguished 
people, I do concede. It is like Mark Anthony 
in Julius Caesar saying that Brutus is an 
honourable man, so are they all honourable 
men. I am not casting any aspersions on 
them but we must be realistic, we must be 
practical, we must see that our poorer sec-

tions of people must come up. Thank you 
vary much, Sir. 

[ Trans/ation] 

SHRIMATI USHA CHAUDHARt ( 
Amravati): Mr. Deputy Speaker, Sir, I would 
like to conclude within a couple of minutes. I 
support these Supplomentary Demands for 
Grants. The hen. Member who spoke before 
me referred to regional disparity. People 
belongIng to buckward classes and back-
ward areas have been feeling that inspite of 
making Budgets and chalking out program-
mes every year, the development of every 
region and every section of the society dose 
not take place on uniform basis. When we 
look at the budget, we observe that how 
much amount has been allocated for the 
welfare schemes meant for women, edu-
cated unemployed people and for triba's. 
area- wise. I would like to give a suggestion. 
We are grateful to the Government for in-
cre.asing the funds for crop Insurance 
scheme. But aven thi~ increased amount 
would prove to be inadequate to Implement 
the scheme in a proper manner. My submis-
sion is that the other crop such as cotton etc. 
should also be included in he crop insurance 
scheme. Cotton IS a major crop in the 
Vldharbha region of Maharashtra. The 
Maharashtra Cotton Federation has sought 
the permission to export cotton thiS year. 
The Government should give permission, 
and the administfation should allocate 
funds, if required. We hope that more funds 
would be allocated for the Programme for 
development of women in the ensUing 
Budget. On one hand schemes for develop-
ment of women are being prepared while on 
the other hand the pay scales are being 
revised. It is quite difficult to reduce the 
expenditure of administration. I would like to 
submit to the Government that expenditure 
of administration should be reduced, Re-
crUitment of officers drawing higher scales of 
pay should De restricted and recruitment, in 
general, should also be restricted. Only then 
our schemes could succeed. 

SHRI VIJOY KUMAR YADAV( Nal-
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snda): Mr. Deputy Speaker. Sir, I am thank-
ful 10 you for giving me an opportunity to 
express my views. All the Members in the 
House have have raising fundamental ques-
tions. It is obvious that issues raised by the 
hone Members of the House cannot be taken 
up with the amount asked for in the Supple-
mentary Demands or sanction of expendi-
ture for the purpose. Nevertheless the is-
sues are being raised in order to utilize the 
opportunity to discuss the policies. The 
burning topic in the country, today, is re-
gional imbalance. Allocation of funds by the 
Central Government is not satisfactory. I 
personally suggest to examine the issue 
afresh. During the past 40 years of inde-
pendence the gap of imbalance between the 
States in the country has been widening 
every day as a result of the policies adopted 
for the allocation of funds from the excheq-
uer. This system should be wholly modified. 
I think that while allocating funds. the Central 
Government should keep in mind the back-
wardness of the State. Othar things which 
should be taken into account are the total 
area and the resources available in that 
State. This should be formed basis for allo-
cation of lunds. I do not mean that the states 
where adequate resources are not avail-
able. should be neglected. Priority should be 
given to the most backward State. Why is 
Bihar backward? The Central Government 
is wholly responsible for the backwardness 
of the State though there is neither shortage 
of labour. resources or any other thing and 
every thing is available which may be re~ 
quired for the infrastructure. But still this 
state is the most backward part of the coun-
try in respect of industry. agriculture. power, 
education. irrigation of means of transport. 
So I would urge to set up an expert commit-
tee and Members of the House should also 
be associated on it. They should be directed 
to examine the whole matter and give rec-
ommendations within a prescribed time limit. 
They should also be asked to recommend 
the ways to remove regional imbalance and 
the ways to prevent it. The declared policy of 
the Government is to remove unemploy· 
ment, the problem which relates to poverty. 
Now-a-days the issue of unemployment is 
being raised and because the elections are 

neart this issue will gain momentum. The 
country may be benefited if positive step. 
are taken In this regard. But how is It pos-
sible. Discussions are held and views are 
expressed in Parliarnent that the Govern-
ment should prepare a long term plan In this 
regard and the right to work should be given 
to every-!"itizen. But the Government say that 
it can f'tC1. taken such a big responsibility. On 
the one hand the Government say that the 
right to work can not be taken on statute book 
because very large number of peopte are 
unemployed in the country and on the other 
hand you are propagating to eradicate un· 
employment. Both these things can not go 
together. For the last few years, Govern-
ment have put a ban on new appointments in 
Central Institutions and you are saying that 
you want to remOVG unemployment The 
largest number of the people may be given 
jobs in Central Government offices. We 
cannot think of setting up of new fadories 
when the already established factories are 
being closed today and this is the reason as 
to why unemployment is increasing. Re-
cently, the hon. Members have discussed 
the issue regarding the problems of the 
farmers. Farmers problem is a serious one. 
When we demand remunerative prices for 
the farmers produce the Government say 
that they are to protect the interests of the 
consumers also, besides, they will have to 
pay a very big amount as subsidy which is 
not possible. But the prices of the industrial 
products are increasing continuously and 
the Government is paying no attention to it. 
No such reasons are given when such a 
issue is raised regarding the industrialists. 
The farmers must be ensured remunerative 
prices of their products. Besides, crop Insur-
ance Scheme is also very defective because 
under this scheme the whole district has 
been taken asone unit. If the crop of a farmer 
of any viffage gets destroyed or burnt down, 
he will get nothing but on the other hand if 
there is any damage to any portion of the 
factory insured, the factory owner gets full 
compensation. I would. therefore, like to 
demand that agriculture should be accorded 
the status of industry. The crops should be 
insured and the farmers should get the insur-
ance money according to the same rules and 
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regulations under which the industrialists 
are getting it. 

As far as the natural calamities are 
concerned, I would like to say that condition 
of Bihar is really pitiable. Although the name 
of Bengal as well as the names of certain 
other States nave been mentioned but the 
devastation is unparaUel in Bihar, and the 
assurances given by the Minister have not 
been fulfilled so far. Please do not make 
such promises which can not be fulfilled. The 
condition of the area struck by earthquake in 
Bihar is deplorable. Prior to the earthquake, 
this area was devastated by floods. The 
assurances given even at that time have not 
yet been fulfilled. I, therefore. request the 
hon. Min;ster to write off aU the dues towards 
the farmers and make arrangements to fulfill 
the assurances given by him. With these 
words I conclude. 

SHRI K.D. SUL TANPURI (Simla): Mr. 
Deputy Speaker. Sir. I have been given very 
lit!le time to speak. Please allow ma 5 min-
utes tIme to speak on this occasion. This is 
m); humble reque~t to you. Thera are only 
one or two hon. Members left now. 

[English] 

MR. DEPUTY SPEAKER: " the han. 
Minister agrees to reply tomorrow, I can 
allow you. 

SHRI B.K. GADHVI. It is for tha Chair to 
decide. We have to pass the Appropriation 
Bill, the Rajya Sabha . 

MR DEPUTY SPEAKER: You can 
speak on some other Bill. tf you ral:::.& some 
point!:.. the hon. Minister wilt clanty them. 

( TlansJationJ 

SHRI K.D. SUL TANPURI: Sir, it will be 
a great injustice to me if you do not allow me 
to speak. I do not know what difference will 
it maka if you allow me to speak for 5 or ten 
minutes. This is my request. Kindly allow me 

5 minutes time. 

MR. DEPUTY SPEAKER: The hon. 
Minister cannot reply today if five minutes 
are given to you. 

SHAI B.K. GADHVI: This is a very 
important matter. 

SHRI S.B. SIDNAl: Kindly appreciate 
our difficulties. 

MR. DEPUTY SPEAKER: Nobody a 
following what I am saying. I am giving slipto 
everybody. Busrness Advisory Committee 
decided to give only two hours. But we have 
taken more time. Two minutes I am giving to 
Shri K.D. Sultanpuri. I can accommodate 
that. After that, I cannot accommodate. 

[ Trans/ation] 

SHRI K.D. SUlTANPURI: Mr.Deputy 
Speah.~r, Sir, I stand to support the supple-
mentary demands for the year 1988-89 
presented by the hon. r=inance Minister. At 
the outset I would like to thank Hon. Prime 
MinIster for visiting the natural calamity af-
factc;,' areas of the whole nation and for the 
assurance to give compensation to those 
State Governments where there have been 
huge lossesduetothese natural calamaties. 
I would like to say that Immediate action 
should be taken to fulfill these assurances. I 
know that Government have made all out 
efforts in this direction anrl the State Govern-
ments have taken fllii benefits of it. I ",Quid 
like to bring to the notice of thet Government 
that due to the closure of many factories in 
my constituency, there is a 105s of crore~ fo 
rupees. The conaltions of those factones 
should be Improved so that the investment 
made therein could be utilised properiy. 
Today. the position is thatthes-efactories are 
lying closed and there is no worker in th&se 
factories. Due to the closure of these facto-
ries the country has to suffs. a loss of crores 
of rupees every month. This must be 
stopped. 

Mr. Deputy Speaker, SIr, more funds 
should be provided for generating electricity 
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in Himachal Pradesh. the state has 20.000 
MW generating capacity. I congratulate, the 
Hon. Prime Minister for entering into an 
agreement with Russia about Nathpajhakari 
Coal Dam. We are also thankful to the Prime 
Minister for1aking a decision to start the work 
there at Nathpajhakari Project. 

As regards my own area, I would like to 
say that this is the apple and potato produc-
ing area. I demand that support price should 
be announced for apple and potato. The 
support price of apple should be announced 
at Rs.S per kilo and support price should also 
be announced for potato seed so that the 
economic condition of the people of that area 
may improve. 

National Highways in my state are in-
adequate in number. Therefore, there 
should be a National Highway from Pinjore 
to Swarghat via Nalagarh so that the road 
which goes to Manali and Lahaul Splti may 
be completed. I would also like to mention 
that there is no railway line in Himachal 
Pradesh. therefore, a railway line should be 
laid down from Rapar to Nalagarh. 

Himachal Pradesh does not have 
adequate and proper medical facilities also. 
More efforts should be made for providing 
primary health centres in far flung areas. 
There is no provision for pnmary health 
centres in this Budget. Therefore, more 
funds should be allocated for this. Similarly f 
more funds should also be allocated for 
providing telephone and television facilities 
in the hilly areas so that the communication 
facilities are avai:able and the people of th& 
hilly areas may see Doordarshan program· 
mos. 

MR. Deputy Speaker, Sir, I am very 
grateful to you for giving me an oppo&tunity to 
speak. 

SHRI S.B. SIONAL (Belgaum) : Mr. 
Deputy Speaker , Sir, I thank you for afford-
ing me an opportunity to support this Supple-
mentary Demands for Grants. In this coun-
try t the aspirations of our people are sky-
high and our means are very limited. We 

require a better management to this country. 
We require a better economical direction to 
this country. In this regard. industry and 
agriculture have to be treated on a par with 
each other. There is a lot of gap between the 
villages and towns. I am not teUing obout the 
regional imbalances etc. But there is gap 
between the urban area and the rural area. 
The fact is that the urban people are getting 
richer and richer and the rural people are 
going poorer and poorer. In this country, 
economy is always depending on agriculture 
and agriculture is depending on monsoon 
and marketing. As far as these things are 
concerned, we have not provided for them 
properly. The eminent scientists of this 
country and our great leader Smt. Indira 
Gandhi had given a lot of boost to the agricul-
tural sector of this countrf. But, actually that 
has not benn properly done. There is no 
proper marketing. Of cours&, production is 
there. But, if it is not properly marketed. then 
we will not be able to improve our position. 
When we survey back the. past 40 years, 
definitely we have improved our economy, 
imploved our agriculture and also the indus-
try. But that is not adequate to the growth of 
population of today. This has given rise to 
frustration in the minds of the youngsters 
and the educated unemployed. So, what we 
can do with this available resource is the 
important thing. 

Sir, there is another aspect. On the one 
side, we look to the Government servants. 
They get increase in salary and allowances 
every year. On the other hand, there is even 
hardly 5 per cent increase in the support 
prices of the agricultural prodl,ce. ~.Aany a 
time. this demand is not considered. Really, 
this is generating a sense of frustration in the 
minds of our kisans of this cou')try who are 
basically the backbone of our economy 
Therefore. we have to give a new direction to 
the agricultural sector. Again, I woutd like tc 
say that agriculture cannot depend on mon· 
soon any longer. It should not be aflo~Ned to 
depend on any other thing also. Further, 
Poultry. Dairy and other virtage industries 
have to be institutionalised. The vittage 
people should be given good training and 
they should be trained. They should be given 
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a lot of funds. Otherwise, the conditions of 
the villages will not improve and there will be 
a widening gap in between the two. The 
management has to be properly restruc-
tured. Otherwise. this will give a lot of dis-
couragement. 

Lastly, I come to my State. No new 
Public Sector units has been set up there. I 
would like to draw your kind attention to the 
Hospet Steel Plant. It is there but no new 
railway line has been provided, especially in 
the North Canara District. The broad guage 
line between Miraj dnd Bangalore, which is 
the heart-line of Karnataka, has been pend-
ing since long. Top-priority should be given 
that line. Also, there are some committed 
irrigation projects which have not been 
completed. They should be taken care of for 
the all-round development of the State of 
Karnataka, especially 8elgaum from which I 
come. 

With these words I conclude. 

[ Translation] 

SHRt M.L. JHtKRAM (Mandla) : Mr. 
Deputy Speaker, Sir, I thank you for giving 
me time to speak. I fully s'upport this Appro-
priation Bill presented by the hone Minister 
seeking grants amounting to As. 
8432200000 for different items of works for 
the developrnent of the country. 

I would like to submit that more funds 
should be provided for agriculture. Agricul-
tural labourers are leaving their homes, as 
there has been no rainfall for Rabi crops in 
our region, particularly in Mandla district, 
although there was good rainfall for Kharif 
crops. In order to start more works to create 
more employment opportunities, more 
funds should be provided to the Madhya 
Pradesh Government. Due to scarcity of 
water, all the means 0' irrigation have van-
ished, so necessary decision should be 
taken to provide the farmers with water. The 
work on the Kota·Sangwa dam, which is to 
be built with the aid of U.S.A., has not been 

started yet. It should now be started. More 
funda should be provided for the dam, so that 
it can help In irrigation. 

So far as telecommunlca1ions are con-
cerned. an electronic exchange has been 
set up in our Mandla district, but it cannot be 
utitised due to the absence of a tower. I 
would, therefore, request you to get a tower 
constructed immediately there so that it can 
be put to good use. The Department of 
Forests has already sanctioned it, but the 
work has not been started yet. The Ministry 
of Telecommunications should get the work 
started at the earliest. 

There is a great need of schools and 
colleges in my district. But nothing can be 
done, unless funds are made available. 
Instead of construction of a hostel, an 
ashram college should be set up there. 
There is a Government aided institution for 
girls. but it is regretful that teachers of that 
institution are stIli not getting the latest pay 
scales. Last time also, I had made a submis-
sion about It but ,10 action has been taken in 
this dIrection so far. A polytech.,ic college 
should also be set lJP there. 

Due to bad condition of roads, there is a 
great problem of transport in Mandla_ As 
inadequate funds are made available, the 
constructIon work of Mandla btJdge has not 
yet been completed. About 20 panchayets 
have demanded a hanging bridge on the 
River Narmada between Mandla city and 
Purwa. It will be very useful for the public, so 
it should be completed and the Government 
of Madhya Pradesh should be given more 
funds. 

CH. LACHCHHI RAM (Jalaun) : Mr. 
Deputy Speaker, Sir, I thank you for giving 
me time. I have been elected from a back-
ward area of Bundelkhand. Once that has 
been an area of Rajas and Maharajas. But 
no development work has been taken up 
there for the benefit of the public. 

You might have heard that due to pov-
erty, not only men, but also women have 
turned to bandity to earn their livelihood and 
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it has become a bandit area. No develop-
ment work has been taken up there. I would 
request that water should be made available 
to the poor small farmers there so that they 
can earn their livelihood by producing 
foodgrains. Earlier also I have submitted that 
there is scarcity of water is my constituency. 
Our State Government has decided to con-
struct a Pacha Nad dam there which should 
be got constructed. The number of educated 
Hart jan boys has increased but there is re-
sentment among them due to non-implem-
entation of the reservation policy and now 
they are rising in revolt. I would like to submit 
that their quota of reserved posts shoutd be 
fulfilled accordingly. 

The Hajira-Bijaipur gas pipeline passes 
through my constituency. It is regretful that 
neither the Central Government nor the 
State Government has set up any big indus-
try there with the result that the poor are not 
getting any employment. It would be better if 
a cooking gas factory or a fertilizer factory is 
set up there. 

There is a demand for a T.V. tower. A 
T.V. center has, however, been sanctioned. 
But despite our repeated requests made 
during the last four years. the work on the 
Centre has not yet been completed. I re-
quest you to get it started after getting its 
work completed at the earliest. 

With these words, I thank you for giving 
me time to speak. 

SHRI RAM BHAGAT PASWAN (Ros-
era): Mr. Deputy Speaker, Sir, I support the 
Supplementary Demands for Grants. Many 
of the hon. Members have requested to 
remove the regional imbalance. Bihar is the 
most backward State. The condition of farm-
ers become worse due to floods occurring 
every year. A permanent solution should be 
found out to check floods. 

You know that the places of origin of 
Rivers Kosi, Kamla Balan and Bagmati are 
Varah, Sheeshapani and Nanthur respec-
tively. I would request that dams should be 
built there to check floods. Besides. the 

Kamla Balan dam should be advanced by 14 
kilometers. Four thousand people have 
reached to the brink of starvation due to the 
lockout declared in th$ Ashok Paper Mill. So 
the mill should be got started again. 

Besides, there are very Jess means of 
transportation. I request that Darbhanga-
Samastipur broadgauge*line and Bagha-
Chhitoni railway bridge should be con-
structed. As Uttar Pradesh and Bihar are th. 
most baokward States. the Planning 
Commission should pay more attention 
towards these States. 

The loan of As. 25 thousand given to the 
educated unemployed is of no use. Every 
youth should be given a loan amounting to 
As.1Iakh. 

In Bihar. thousands of houses have 
been destroyed due to the earthquake which 
occurred there this year. I would request you 
to give some relief to the victims so that they 
can construct their houses. It has bean seen 
that many officers misuse relief funds so it 
should be looked into. Those school build-
ings which have cracked due to the earth-
quake. should be got repaired. This is what 
I wanted to say. 

[English] 

SHAt HAROOBHAI MEHTA (Ahme-
dabad) : While supporting the demands I 
only want to make some specific points. 
Firstly. the Government should take immedi-
ate steps to revive as many closed textile 
mills as possible in Ahmedabad and other 
parts of Gujarat and in other States. The 
Government should also revise the 8cale of 
rehabilitation relief for textile workers which 
is at present equivalent to 18 months wagea 
spread over three years. Insl&ad, it should 
be 30 months wages spread over a period of 
five years after being rendered unemployed. 

Secondly, all the important program-
mes racom mended by the AleC through its 
Economic Resolution must be immediately 
implemented. I hope the Oovernm.nt wIt 
come with concrete proposals in the next 
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budget. That is mid-day meals, free educa-
tion for females, subsidised food for the 
poor, free sarees and dhotis and also civil 
suppli.as. 

Seoondly I would request the Govern-
ment not to rise thA bogey of resource con-
straint. We have no resource constraint in 
India. The only thing is that we do not want to 
tax the rich who can pay. Government must 
change its orientation in the matter of taxa-
tion. They must try to find out taxable income 
from those who are making profits day and 
night. Therefore. the rich and those who can 
afford should be asked to pay more in the 
interest of development of India and our anti-
poverty programmes. 

Lastly Ahmedabad city is today suffer-
ing from short supply of kerosene and 
foodgrains. Government should attend to 
these. 

With these words I support the Supple-
mentary Demands for Grants. 

THE M!NISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B K. 
GADHVI) : Mr. Deputy Speaker, Sir. I am 
very happy that although this was a supple· 
mentary demand for a small amount even 
then 31 hone Member have participat&d in 
the debate. I am also very happy and obliged 
to them for their participation and the debate 
has enabled me to understand some of the 
points with better focus and brightness. 

Sir, members have traversed and 
scanned very may areas pertaining to the 
realm of Central Government as well as the 
State Governments. I will try to reply to their 
queries and suggestions only with regard to 
tho areas relevant to the tasks to be per-
formed by tho Central Government. 

White initiating the discussion Shri 
Bhattam Srirama Murty traversed over the 
economic situation of the country. We also 
pointed out that perhaps we may be in the 

debt trap. He also pointed out that revenue 
expenditure is out-matching the revenue 
receipts and, therefore. there is need to 
contain 8xpenditur9. Other areas of econ,. 
omy also were touched by him. 

Initially I would like to submit that his 
apprehensions are totally mis-placed. It has 
been appreciated and acclaimed by econo-
mists not only of this country but also of the 
World Bank and other financial institutions 
abroad that the economic situation manage-
ment. by Government of India is one which 
should be imbibed by the other developing 
countries. Therefore, Sir, even though last 
year we had a tremendous pressure on our 
economy because of unprecedented 
drought and this year also we have got 
pressure on our economy because of other 
natural calamities like floods. earthquake. 
etc. yet last year we could contain the infla-
tion and deficit and this year also we are 
hopeful that we will be in a position to contain 
the deficit. Inflation is already under control. 
These are the indicators or basic features of 
economy to show whether it is well behaving 
or going aWdy. Shri Bhattam Srirama Murty 
also said that supplementary demands will 
lead to deficit financing consequently result-
ing into inflation. Perhaps it is beyond thair 
competence to appreciate and assess our 
handling of the economic situation. Supple-
mentary Demands by themselves do not 
add to deficit. Sometimes they are neces-
sary because of some technical and consti-
tutional obligatIOns. Sometimes they are 
necessary because we want to fund some 
schemes with more funds or augment some 
schemes with fresh funds. Therefore, when 
I give you the f'gures, it would be appreciated 
by this august HOUSE; in 1985-86, our pro-
jected budget deficit was Rs.3,316 crores 
and we had taken out supplementary de-
mands -perhaps at that time, subject to cor-
raction. Mr. V.P.Singh, who is struggling to 
be the national leader was there in charge of 
Finance were to the tune of Rs. 6,005 crores. 
If supplementary demands were to add to 
the deficit. then it should have been Rs. 
9.321 crores. But the adual deficit was 
Rs.5.350 crores. In 1986-87, the initial 
budget deficit projected was As. 3,703 
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erores. The 8uppCementaries were de-
manded for Rs. 5.964 crores. Therefore. the 
actual deficit if supplementar;es per se were 
to add to the deficit should have been Rs. 
9.667 crores. But in reality. it came to As. 
8.261 crores. 

In 1987-88, the projected budget deficit 
the budget was presented by the hone Prime 
Minister was ~s. 5,688 crores. The supple-
mentaries, we had taken out, were of As. 
3.173 crores. So, the deficit would have 
been Rs.8,861 erares. But the House and 
the country would appreciate that last year 
there was a very severe drought. It was an 
unprecedented drought in the living mem-
ory. The initial projection was As. 5,688 
crores and the actual deficit, after the revised 
estimates, to As. 5,870 crores. There was 
difference of only Rs. 200 crores. This shows 
the fiscal management that despite there 
being a very severe pressure on the econ-
omy, plenty of demands because of drought. 
so many agro-based and other industries 
being affected by the drought, the internal 
market in the country being shrunk because 
of the drought and dwindling purchasing 
power of the people our deficit was con-
tained. 

SHRI HAROOBHAI MEHTA: Because 
there was no Raja Sahib to manage the 
Finance. 

SHRI B.K. GADHVI: That is for the 
House and the country to judge as to what 
could be the economic emancipation of the 
country and who can give it. Therefore, in 
1988-89, our projected deficit in the budget 
is Rs. 7,484 crores. In the first batch, we had 
taken out Rs. 668 crores. Now we are hope-
ful that we shall be able to contain and 
maintain a projected deficit. Therefore, the 
apprehension which you through is mis-
placed. It has no bearing with the truth and 
the past performance of thG economy bears 
a ring of truth to what I say. 

Now. I come to revenue-non-plan and 
plan expenditure. In the non-plan expendi-
ture, there are three major heads: one, the 
Defence, another is subsidy to food and 

fertiUsera, and the third one I. the interest on 
the borrowed capitat. To discharge the inter-
est obtlgation is an obligation on the part of 
the Government and there could not be a 
compromise. To defend the country is our 
prime duty and there could not be a compro .. 
mise on that. 

19.00 hr •• 

To subs~dise the fertilizers and food to 
the weaker sections and the farmers is also 
our primary duty t because this is a country 
which belongs to the agriculturists. There-
fore. to think of any curtailment in that area. 
which affects them, would not be an ideal 
approach. On these the non-Plan expend ... 
ture comes to more than 68 per cent. 

I would ask whether the Members be-
longing to the opposite side want to suggest 
that we should not subsidise the fertilizers to 
the farmers. that we should not subsidize the 
food to the poor, or that we should compro-
mise with our defence preparedness, or 
whether they want to suggest that we should 
not pay interest obligations. If they were to 
suggest that, then perhaps the suggestion 
would amount to denting the credibility of the 
nation as a whole and the Government, 
which the Congress Government cannot 
afford to do and would never do. 

Shri Haroobhai Mehta pointed out 
about the implementation of the resolution 
passed by the All India Congress Commit-
tae. The resolutions are in vary priority and 
critical areas concerning poor sadlons of the 
society and we are trying to examine and 
appreciate the resolutions passed by the All 
India Congress Committee as 10 what fur-
ther help wa can give to the poor people, for 
whom we have been shouting but in reality. 
we have not been doing as much as should 
have been done. 

Some Members •• Id that we were 
shedding crocodile teats. I would use an .. 
other terminology. When you talk of farmers 
and the common and the poor man. it i. not 
trom your heart; it is just 'ike a vampire's Jove, 
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which is just to suck the blood of the poor 
man. 

Then, I come to another area and that is 
interest charges. He says that we have to 
pay Rs. 14100 crores interest. That is oor-
r.ct. But we are a' so receiving interest to the 
tune of Rs. 7759 crores. and therefore. the 
net burden is Rs. 6,341 crores. 

You were also telling about the revonue 
account. The Plan expenditure of revenue 
aceo,",nt is to the tune of Rs. 10704 crores 
and that this ;s higher than the revenue 
deficit. I do not say that it is not relevant. We 
are all concerned about it, but that is not so 
aJarming that you can go on and make in-
sinuations that the economy is not well 
managed and it will crumble down. 

You will appreciate that the real supple-
mentary Demands which I have sought from 
this hone House are for Rs. 650 crores; Rs. 
100 crores for comprehensive insurance 
scheme. that is on the Plan side and As. 550 
crores on the non-Plan side. As youtINould 
appreciate from the book supplied to you, 
the balance of Rs. 195.10 crores are techni-
cal supplementary Demands and they are 
matched by the additional receipts or corre-
sponding savings. 

In the third area, we are spending about 
As. 229.49 crores for which I have sought a 
token grant of Rs. 1 lakh each and we have 
indicated in this document that the total 
expenditure of Rs. 229 crores would be met 
either from the savings or from the increased 
receipts. A part from Rs. 650 crores. you 
remove it, As. 195.10crores and Rs. 229.49 
orores. the expenditure would be met out of 
tt,le savings or increased receipts. If this is 
not better management of the economy. I 
would Ii'<e to know your definition of 'good 
management: Many members have not 
spoken on the state of economy. Of oourse, 
Mr. Ramaiah wanted to 800re a point on this. 
But f may assure the hon. House that in the 
area of export, our performance is better as 

compared to last year. It is presently more 
than 20 per cent high. In the area of imports. 
no doubt, we have got an adverse balance of 
trade. But, if you want 10 lndustrlalise this 
country. if you want to modernise the indus-
tries and if you want upgrad"'d and new 
technologies, which will result in a leap for-
ward for the nation, then you cannot help it. 
Thereafter, it would be a self-generating 
economy and it would also give a boost to 
employment potential. Many nlE~mbers have 
spoken about the problem of unemploy-
ment. We know that in the agriculture sector, 
there is a limit to absorb the unemployed 
people. People have aspirations to go for 
jobs. Government jobs alone cannot provide 
an opportunity to everybody. Therefore, new 
avenues have to be opened and these can 
only be opened if along with agricultural 
progress and development. we go for indus-
trial progress and development, we go for 
production of such commod,tIes which have 
a competitiveness to stand in international 
market and thereby capture the international 
markets. Therefore, from this point. a bal-
anced view has been taken by the Govern-
ment so as to achieve comprehensive devel-
opment of the country In all the areas. 

Sir, many members have raised many 
individual problems concerning certain proj-
ects. It is my practice to call out the points 
made by the hone members in their 
speeches with regard to individual projects 
and any problems or diff,culties in regard to 
those problems and to send them to the 
respective Departments and Ministries for 
attendance. This is my habit and therefore r 
do not wish to answer about the specifiC and 
individual cases or projects. 

But f wish to clarify one point here. $hri 
Krishna Iyer stated that there is discrimina-
tion perpetrated by the Central Government. 
I deny the charge. We do not show any 
discrimination either in the case of Congress 
(I) ruled States or non-Congress (I) ruled 
States. H Karnataka is to get the relief, it will 
get as per the recommendations of the 
Central Team and the High Level Committe. 
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on Reliefs. The same criteria wilt be appli-
cable for Gujarat. Rajasthan. Karnataka, 
West Bangal. Himachal Pradesh or any 
other State. One hone member said that the 
Government of West Bengal has not been 
given anything forttood relief. 1 may mention 
here that higtfievel team had gone there and 
they had assessed the situation and the 

. Centre had released margin moneyamount-
ing to As. 11.87 crores. let me tell him that 
the State Government has still not sent the 
statement of expenditure. The House wants 
that every rupee given to the States for frood 
relief work and other natural calamities 
should be spent for the very purpose for 
which it is given. Therefore, we insist on all 
the States that theV should send the state-
ment of expenditure when some money is 
given to them so that the baJance also can be 
released. YOlJ all agree that It is an ideal 
approach sO that the" money would not be 
frittered away. 

As far as cyclone in West 8engal is 
concerned. we have yet to receive a memo-
randum from the West 8engal Government. 
But J beheve the Agnculture Minister also 
had visited West Bengal. He had talks also. 
We have all sympathies for them. The Gov-
ernment of India has got all sympa· 
thies to the bet aaved people who have died 
in cyclone and also those people who have 
suffered colossal damage. As per the 
norms, the Government of Indla would not 
be wanting from giving them the relief which 
they are entitled to. 

Mr. Krishna Iyar-ol do not know where 
from he had got this information said that we 
were adjusting the flood relief against the 
advance plan assistance. That is not a cor-
rect statement. Only the rehefs that we are 
giving for drought and famine are being 
adjusted against the advanced ptan assis-
tance. With regard to floods, It is not ad-
justed. 

HLCR had assessed the ceilings. 
HLCR means High Lavel Committee on 
ReNef. They have recommended it. As per 
their recommendations, W8 have r.le888d 

the funds to the Stat. of Karnataka. Mr. 
Anoop Chand Shah pointed out assistance 
for Bombay. He should be glad to know that 
Bombay's slum problem has also b&en 
taken care atby the Finance Commlsafon. 
They have provided an Interim ralief of As. 
50 crores. 

Shri Rawat wanted that landslides must 
be construed as natural calamity. 1t is being 
construed as natural calamity. Whenever 
there are landslides in hiH regions, we take 
Into account the damage due to such land 
slides and give help to such States. 

These were the main are-as. As I stated 
In my opening remarks. I would only try to 
advert to the main areas which come within 
the realm of the Central Government. 

With regard to individual problenls, Mr. 
Qureshi mentioned about the molestation of 
women and other things. We shall certainly 
ask the Bokaro Steel authorities to look into 
it and investigate the matter. 'We would not 
allow. if there are any offenders. to go scot 
free. 

I think by and large. the main accusation 
which was pointed out to us by the Members 
sitting opposite have been .now.red by me. 
A Member from Haryana pointed out about 
the anomaly in the pensions. We wiU cer-
tainly took into It as 10 what could be done 
because w. have got all regard for, and we 
appreciate the ga'tentry of our soldiers and 
defence forcas. 

With these few words, I commend this 
Supplementary Demands for the approval of 
the House. 

MR. OEPUTY SPEAKER: I shan now 
put the Supptemantary Demands for Grants 
(General ) for 1988 .. 89 to vote. 

The qu •• tion is: 
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sums not exceeding the amounts on 
Revenue Account and Capital Ac-
count shown in the third coJumn of the 
Order Paper be granted to the Presi-
dent out of the Consolidated Fund of 
India to defray the charges that will 
come in course of payment during the 
year ending 31 st day of March, 1989 in 
respect of the following demands Gn-
tared in the second column thereof: 

Demand Nos. 1,2,5,7,11,24,29, 
46,48.52. 60,64,68,69,71 ,72,and 83." 

The motion was adopted 

19.13 hrs. 

APPROPRIATION (No.5) BILL, *1988 

[English] 

MR. DEPUTY SPEAKER: We Win 
now take up the Appropriation Bill. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN THE 
MINISTRY OF FINANCE (SHRI B.K. 
GADHVI) : I beg to move for leave to intro-
duce a Bill to authorise payment and appro-
priation of certain further sums from out of 
the Consolidated Fund of India for the serv-
ices of financial year 1988-89. 

MR. DEPUTY SPEAKEft The questIOn 
is: 

"That leave be granted to introduce a 
Bill to authorise payment and appro-
priation of certain further sums from 
out of the Consolidaced Fund of India 

is: 

for the services of financial year 1988-
89." 

Ths Motion was adopted 

SHRI B.K. GADHVI: I introduce t the Bill 

SHRI B.K. GADHVI : I beg to move**: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the Services of the financial 
year 1988-89, be taken into considera-
tion." 

MR. DEPUTY SPEAKER: The question 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the services ot the financial 
year 1988-89. be taken into considera-
tion" 

The motion was adopted. 

MR. DEPUTY SPEAKER: The House 
now shan take up clause-by-clause consid-
eration of the Bill. The question is: 

"That Clauses 2,3 and Schedule stand 
part of the Bill." 

The motion was adopted 

Clauses 2,3 and Schedule were added 10 
the Bill 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That clause 1 , Enacting Formula and 
long Title stand part of the Bill" 

* Published in Gazette of India Extraordinary Part II, Section 2 dated 6.12.1988. 
t Introduced with the recommendation of the President . 
•• Moved with the recommendation of the President. 
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The motion was adopt9d 

Clause 1, Enacting Formula and long Title 
wer9 added to the BiN 

SHRI B.K. GADHVI: I beg to move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The ques-
tion IS: 

"That the Bill be passed." 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
stands adlourned to meet tomorrow at 11 
A.M. 

19.16 hrs. 

Th9 Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday December 7, 

1988IAgrahayana 16, 1910 (Saka) 
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